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T,
40 3T 362:1991 100 9 g 247,000.00 | Z38,000.00 | T1.75 Y Z0.00 20.00 | 13112017
41 3T 363:1993 100 9 g 246,000.00 | Z37,000.00 | Z5.75 Y Z0.00 20.00 | 24082016
42 3T 366:1991 199 287,000.00 | Z 70,000.00 2130 Y Z0.00 20.00 | 30122016
43 IS 368:2014 199 £89,000.00 | ¥72,000.00 | 130 GSES 20.00 20.00 | 17072017
44 3TSTY 369:1992 199 2 1,00,000.00 | 2 80,000.00 | % 1.70 Tefr 20.00 20.00 | 30122016
45 3TSTY 371:1999 100 9 g 261,000.00 | T49,000.00 | 2230 Y Z0.00 20.00 | 30122016
46 IS 374:1979 199 265,000.00 | £52,000.00 | T1.75 Y 20.00 20.00 | 30122016
3-]1‘:"?'@-“1 JHTIT
47 398 1es 246,000.00 | Z37,000.00 | T34.60 Y 20.00 20.00 | 24082016
5:1992
ST 398: 4197
48 1T 246,000.00 | Z37,000.00 | % 46.00 Y 20.00 20.00 | 30122016
4:1994
49 FSTH 308:41T 1eT 253,000.00 | Z43,000.00 | T34.60 Tefr 20.00 20.00 | 30122016
1:1996
3-]1‘:"?'@-“1 JHTIT
50 398 1eT 253,000.00 | Z43,000.00 | Z90.00 Tefr 20.00 20.00 | 30122016
2:1996
51 ST 411:1991 | 100 3T | 246,000.00 | 37,000.00 | T 1.40 ESEN 20.00 20.00 | 24082016
52 3MSUH 418:2004 10099 | % 1,57,000.00 N 21.60 Y 20.00 20.00 | 28072017
1,26,000.00
1 olre/
53 3MSUH 419:1967 N 249,000.00 | Z40,000.00 | Z0.05 Tofr 20.00 20.00 | 20122016
am
1 elrey/1
54 3TSTH 427:2013 . 268,000.00 | Z55,000.00 | 2026 ESEN 20.00 20.00 | 20122016
T,
1 elrey/1
55 IS 428:2013 o 268,000.00 | ¥55,000.00 | 2026 Y 20.00 20.00 | 20122016
T,
3 éUH 432:ATIT
56 3 1 247,000.00 | ¥38,000.00 | Z3.00 Y 20.00 20.00 | 30122016
1:1982
STy
57 1ed 253,000.00 | T43,000.00 | T3.00 ESEN 20.00 20.00 | 30122016

432:A139712:1982




58 3TSUH 444:1987 | 100 Hrex 246,000.00 | %37,000.00 | Z25.90 e 20.00 20.00 | 24082016
59 3TSUH 446:1987 | 100 Hrex 246,000.00 | %37,000.00 | Z25.90 Y 20.00 20.00 | 24082016
60 | 3MSUT447:1988 | 100X | T46,000.00 | 37,000.00 | T25.90 i 20.00 20.00 | 24082016
61 | 3MSUH 455:2015 1ed £73,000.00 | ¥59,000.00 | %3.00 gair 20.00 20.00 | 30122016
62 | 3MSUH 458:2003 1ed 246,000.00 | ¥37,000.00 | %8.70 air 20.00 20.00 | 24082016
63 | 3MMSUH 459:1992 1ed 46,000.00 | ¥37,000.00 | T1.75 ot 20.00 20.00 | 24082016
64 | 3MMSUH 513:2008 1ed 273,000.00 | ¥59,000.00 | Z3.50 afr 20.00 20.00 | 06082017
65 S S13:3TT 1ed 273,000.00 | ¥59,000.00 | Z3.50 ot 20.00 20.00 | 06082017
1:2016
66 ST S133T Lt 279,000.00 | %64,000.00 | %430 i 20.00 20.00 | 15112017
2:2016 Tl
67 | 3MSUA539:1974 | Tk .M. | 246,000.00 | T37,000.00 | Z0.26 et 20.00 20.00 | 24082016
68 ST 550:311 199 246,000.00 | ¥37,000.00 | T173.00 | G 20.00 20.00 | 24082016
1:2014
69 | 3MSUH 553:1984 TH ol 246,000.00 | %37,000.00 | % 34.50 et 20.00 20.00 | 24082016
70 | 3MSTH 573:1992 1TAE 246,000.00 | T37,000.00 | %44.00 afr 20.00 20.00 | 24082016
71 | 3MSUH 612:1992 1¢e 246,000.00 | ¥37,000.00 | Z20.80 sl 20.00 20.00 | 24082016
72 | 3MSUH617:1994 1¢e 246,000.00 | %37,000.00 | % 42.60 i 20.00 20.00 | 15112017
73 | 3MESUH623:2008 | 100 9 246,000.00 | ¥37,000.00 | %3.50 ot 20.00 20.00 | 24082016
74 | 3TSTH624:2003 | 100 9@ 46,000.00 | ¥37,000.00 | %3.50 ot 20.00 20.00 | 24082016
75 | 3MESUW636:1988 | 100FHET | T46,000.00 | 37,000.00 | 2 17.30 ot 20.00 20.00 | 24082016
76 | 3MSUH 638:1979 1¢e 264,000.00 | %52,000.00 | 2200.00 | & 20.00 20.00 | 20122016
77 | 3MSUH 648:2006 1¢e 246,000.00 | ¥37,000.00 | Z3.00 g 20.00 20.00 | 24082016
78 | 3MSTH 650:1991 led 246,000.00 | ¥37,000.00 | Z15.10 s 20.00 20.00 | 30122016
79 | 3MMSUH 651:2007 1¢o 267,000.00 | T64,000.00 | %8.70 ot 20.00 20.00 | 28072017
80 | 3MSUW694:2010 | 100HEX | 293,000.00 | 75000.00 | 2 1.80 ot 20.00 20.00 | 13112017




81 3T 702:1988 1eT 263,000.00 | %51,000.00 | T17.50 SES 20.00 0 20.00 | 20122016

82 ST 704:1984 199 £52,000.00 | ¥42,000.00 | 20.14 SES 20.00 0 20.00 | 30122016

83 3MSTY 710:2010 | 1397 AeX | 284,000.00 | T 68,000.00 | 20.18 Tefr 20.00 0 20.00 | 30122016

84 3TSUY 711:1970 1eT 255,000.00 | T44,000.00 | Z8.00 Y 20.00 0 20.00 | 20122016

85 3SUY 712:1984 1l 246,000.00 | Z37,000.00 | T1.75 Y 20.00 0 20.00 | 24082016
L Afesw

86 ST 717:1998 ¥51,000.00 | T41,000.00 | Z5.00 SES 20.00 0 20.00 | 26122016

Col

87 3Ty 723:1972 1T 246,000.00 | Z37,000.00 | Z90.00 Y 20.00 0 20.00 | 21122016

88 3MSUF 745:2003 | 1 991 #HleX | ¥56,000.00 | % 45,000.00 | 20.15 Y 20.00 0 20.00 | 25082017
100 99T

89 3T 758:1988 - 247,000.00 | %38,000.00 | 12.00 Tefr 20.00 0 20.00 | 20122016

90 3MSUH 774:2004 199 274,000.00 | Z60,000.00 | 3.50 Y 20.00 0 20.00 | 28072017

91 ST 778:1984 199 £57,000.00 | 46,000.00 | Z0.60 Tefr 20.00 0 20.00 | 30122016

3
92 3T 779:1994 199 Z 1,30,000.00 2175 Y Z0.00 0 20.00 | 30122016
1,04,000.00

93 3MSUY 781:1984 199 249,000.00 | %40,000.00 | Z0.45 Tefr 20.00 0 20.00 | 28072017

94 3TSTH 784:2001 1l 246,000.00 | Z37,000.00 | T8.70 ESEN 20.00 0 20.00 | 24082016

95 3T 797:1982 1T 246,000.00 | ¥37,000.00 | Z0.90 Tofr 20.00 0 20.00 | 24082016

96 IMSUH 799:1985 | 100 efiex £59,000.00 | T48,000.00 | 420 Y 20.00 0 20.00 | 24012017

60000

97 3MSUF 814:2004 | 1000 9T | %1,09,000.00 | % 88,000.00 | T 1.80 I 20.90 Ay 20.00 | 06082017

98 IS 848:2006 1T 246,000.00 | Z37,000.00 | Z26.00 Y 20.00 0 20.00 | 24082016
100 g7

99 3TSTH 863:1988 - 247,000.00 | Z38,000.00 | Z16.00 ESEN 20.00 0 20.00 | 20122016

100 | 3MSTH868:1990 | 100fF.am | %58,000.00 | T 47,000.00 | T 20.20 Tofr 20.00 0 20.00 | 20122016

101 | 3SUH 878:2008 100 9 256,000.00 | T45,000.00 | 1.10 Y 20.00 0 20.00 | 06082017

102 | 3TSUH 884:1985 199 £53,000.00 | T43,000.00 | T120.00 | AT 20.00 0 20.00 | 30122016




1#Hfew

103 | 3MTSUH 899:1971 — £72,000.00 | %58,000.00 | %34.50 g 20.00 20.00 | 13112017
104 | 3METH 902:1992 1998 265,000.00 | %52,000.00 | Z11.00 et 20.00 20.00 | 24082016
105 | 3TSTH 903:1993 1998 256,000.00 | ¥45,000.00 | Z1.90 gair 20.00 20.00 | 30122016
106 | 3MTSUH 907:1984 149 261,000.00 | %49,000.00 | Z6.40 Y 20.00 20.00 | 24082016
107 | 3MgUH915:2012 | 1WaTEd | T52,000.00 | T42,000.00 | Z1.05 gl 20.00 20.00 | 20122016
108 | 3MSTH 916:2000 100 fe=r 258,000.00 | ¥47,000.00 | Z8.70 i 20.00 20.00 | 20122016
109 | 3MSUH 928:1984 1998 .83,000.00 | %67,000.00 | % 62.50 et 20.00 20.00 | 30122016
110 | 3mgUH 952:2012 199 256,000.00 | %45,000.00 | Z8.80 g 20.00 20.00 | 24082016
111 | 3TSTH 996:2009 19 249,000.00 | Z40,000.00 | Z2.00 Y 20.00 20.00 | 30122016
112 | 3m$UF 1007:1984 | 1 fF.am. 250,000.00 | %40,000.00 | Z0.18 i 20.00 20.00 | 20122016
113 | 3MSUH 1008:2004 | 1 fF.am. 256,000.00 | %45,000.00 | Z0.18 i 20.00 20.00 | 20122016
114 | 3METH 1011:2002 1¢o 251,000.00 | %41,000.00 | Z8.70 et 20.00 20.00 | 20122016
115 | 3MSTH 1015:2000 | 100§+ | 2 1,10,000.00 | T 88,000.00 | Z3.70 g 20.00 20.00 | 06082017
1 #ifew
116 | 3MSUH 1030:1998 m“ 246,000.00 | %37,000.00 | % 36.00 i 20.00 20.00 | 24082016
117 | 3MSUH 1038:1983 1¢o 253,000.00 | %43,000.00 | %17.30 g 20.00 20.00 | 30122016
118 | 3MSUH{ 1051:1980 | 100eeX | 261,000.00 | T 49,000.00 | 2 34.50 ot 20.00 20.00 | 20122016
1 foRelt
119 | 3MSTH 1061:2017 e 272,000.00 | %58,000.00 | %43.20 g 20.00 20.00 | 20122016
120 | 3MSTH 1065:1989 Theal 250,000.00 | %40,000.00 | Z8.60 g 20.00 20.00 | 20122016
1 forelt
121 | 3T3TH 1069:1993 e 253,000.00 | ¥43,000.00 | Z6.00 sl 20.00 20.00 | 20122016
122 | 3METH 1079:2017 1 e 286,000.00 | %69,000.00 | %3.75 i 20.00 20.00 | 06082017
123 | 3MSUHF 1084:2005 | TS oA 246,000.00 | %37,000.00 | % 86.00 g 20.00 20.00 | 24082016
124 | 3MSUF 1109:1980 | TS A 253,000.00 | ¥43,000.00 | % 85.00 g 20.00 20.00 | 20122016




125 | 3MSUH 1117:1975 | 100 9 £53,000.00 | Z43,000.00 | ¥ 13.80 SES 20.00 20.00 | 20122016
126 | 3MSUH 1144:1980 1eT 275,000.00 | Z60,000.00 | Z9.60 SES 20.00 20.00 | 06082017
127 | 3MSUH 1155:1968 | 1 fF.am. 254,000.00 | T44,000.00 | 20.10 Tefr 20.00 20.00 | 24012017
128 | 3mMSUH 1159:1981 | 1 fF.am. 246,000.00 | ¥37,000.00 | 20.10 Y Z0.00 20.00 | 20122016
129 | 3MSUH 1161:2014 1l 246,000.00 | Z37,000.00 | 28.70 Y Z0.00 20.00 | 24082016
130 | 3MSUH 1165:2002 1T 280,000.00 | Z64,000.00 | T 40.00 GSES 20.00 20.00 | 20122016
131 | 3SUY 1166:1986 1eT £79,000.00 | Z64,000.00 | T34.50 SES 20.00 20.00 | 06082017
132 | 3MSUH 1170:1992 1T 246,000.00 | %37,000.00 | T91.30 GSES 20.00 20.00 | 24082016
ST 1180: 4797
133 14T 2 1,42,000.00 N Z3.00 Y 20.00 20.00 | 24082016
1:2014 1,14,000.00
134 | 3mSUY 1221:1991 1elex 259,000.00 | Z48,000.00 | %0.17 Tefr 20.00 20.00 | 20122016
135 | 3MSTH 1223:2001 | 100 9 246,000.00 | ¥37,000.00 | 212.10 Y 20.00 20.00 | 24082016
136 | 3MSUH 1237:2012 | 1099r. & | T57,000.00 | T46,000.00 | T 3.50 Y 20.00 20.00 | 30122016
3T 12394797
137 1es 275,000.00 | Z60,000.00 | Z8.70 Y 20.00 20.00 | 06082017
1:2004
138 STETH 12308731 1T 246,000.00 | £37,000.00 | T43.20 Tofr 20.00 20.00 | 24082016
2:2011
139 | 3MSUH 1251:1988 1T 247,000.00 | Z38,000.00 | T97.95 Tofr 20.00 20.00 | 20122016
140 | 3MSTH 1258:2005 | 1009 | 2 1,67,000.00 134 ;00 0 | 2 2.60 ESEN 20.00 20.00 | 28072017
3MSTY 1269: 4797
141 100 #T. 260,000.00 | ¥49,000.00 | Z0.32 ESEN 20.00 20.00 | 24082016
1:1997
1269:979T
142 ST 100 #T. 260,000.00 | %49,000.00 | Z0.32 ESEN 20.00 20.00 | 24082016
2:1997
143 | 3MSTH 1293:2005 | 100 9y 278,000.00 | Z63,000.00 | T1.75 ESEN 20.00 20.00 | 30122016
144 | 3MSUH 1319:1983 | TS &of 264,000.00 | Z52,000.00 | Z24.00 ESEN 20.00 20.00 | 20122016
145 FSTH 1321811 T&h o 246,000.00 | %37,000.00 | T 86.00 ESEN 20.00 20.00 | 24082016
1:2003
146 | 3MSUH 1322:1993 | 100 HeX 271,000.00 | %57,000.00 | T4.90 ESEN 20.00 20.00 | 28072017




147 | 3MSUH 1328:1996 | 139 HeT | 266,000.00 | %53,000.00 | 0.55 sy 20.00 20.00 | 13112017
148 | 3MSUH 1341:1992 | 100 246,000.00 | %37,000.00 | 21.75 sy 20.00 20.00 | 30122016
TSTH 13634197
149 1T 259,000.00 | %48,000.00 | Z26.00 s 20.00 20.00 | 28072017
1:2002
3TSTH 1363: 47T
150 1T 259,000.00 | %48,000.00 | % 26.00 sy 20.00 20.00 | 28072017
2:2002
3TSTH 1363: 47T
151 l1ed 259,000.00 | %48,000.00 | T 26.00 asiy 20.00 20.00 | 28072017
3:2002
TSTH 13643197
152 l1ed 246,000.00 | %37,000.00 | % 26.00 asiy 20.00 20.00 | 28072017
1:2002
153 | 3mSUH 1370:1993 | 10 FTHL. | T46,000.00 | T37,000.00 | T 3.50 sy 20.00 20.00 | 24082016
154 | 3TSTH 1374:2007 1aT 246,000.00 | %37,000.00 | ¥5.20 sy 20.00 20.00 | 24082016
3TSTY 13814197
155 19 250,000.00 | %40,000.00 | 2025 sy 20.00 20.00 | 20122016
1:2003
100 et
156 | 3TSUY 1422:1983 253,000.00 | %43,000.00 | T11.60 sy 20.00 20.00 | 20122016
1A s
157 | 37TSTH 1470:2013 246,000.00 | %37,000.00 | Z6.00 sy 20.00 20.00 | 24082016
Col
3TSTH 14754197
158 199 46,000.00 | %37,000.00 | T17.30 sy 20.00 20.00 | 24082016
1:2001
159 | 37TSUH 1488:1989 | U & 257,000.00 | %46,000.00 | T285.00 | HY 20.00 20.00 | 20122016
TSTH 1489: 31T
160 89 1T 68,000.00 | %55,000.00 | ¥3.00 sy 20.00 20.00 | 30122016
1:2015
161 SSTH 1480:#1T 1e 2 64,000.00 | %45,000.00 | ¥2.00 sy 20.00 20.00 | 24082016
2:2015
162 | 3TSTH 1507:1977 1e 249,000.00 | Z40,000.00 | £196.00 | Y 20.00 20.00 | 20122016
HTSTH 1534: 3197
163 TS 9 £39,200.00 | ¥32,200.00 | Z0.18 s 20.00 Z0.00 1072006
1:1977
164 | 3TSTH 1536:2001 1aT 285,000.00 | Z68,000.00 | Z8.70 s 20.00 20.00 | 06082017
165 | 3TMSUH 1537:1976 1aT 46,000.00 | %37,000.00 | ¥8.70 s 20.00 20.00 | 24082016
166 | 3MSUH 1538:1993 1aT 262,000.00 | %50,000.00 | T41.35 i 20.00 20.00 | 20122016




100 effe &1

167 | 3MSUH 1551:1991 . 251,000.00 | T41,000.00 | Z0.36 g 20.00 0 20.00 | 20122016
191
168 I 100 #ET | 21,85,000.00 N 218.00 ot 20.00 0 20.00 | 28072017
1554:41971:1988 1,48,000.00
169 341%‘312?:11;;;:% 100 HleT | %2,71,000.00 217, goo. 0o | 318400 Tefr 0.00 0 30.00 | 13112017
170 | 3mSUH 1580:1991 1ed 246,000.00 | %37,000.00 | Z8.65 gl 20.00 0 20.00 | 24082016
171 | 3mSUH 1592:2003 1ed 246,000.00 | %37,000.00 | Z8.65 gl 20.00 0 20.00 | 24082016
172 | 3TSTH 1610:2000 199 273,000.00 | %42,000.00 | %1.75 gair 20.00 0 20.00 | 24082016
173 ST 1626811 1¢o 246,000.00 | %37,000.00 | Z21.00 et 20.00 0 20.00 | 2062017
2:1994
174 | 3METH 1656:2007 Theol 3 1.33,00000 |, ;00' 0o | 317280 g 20.00 0 20.00 | 20122016
175 | 3T9UH 1658:2006 1ed 246,000.00 | ¥37,000.00 | Z8.70 el 20.00 0 20.00 | 24082016
176 | MU 1659:2004 | 1J.#AT | 73,000.00 | 59,000.00 | Z0.36 g 20.00 0 20.00 | 30122016
177 | 3mSUH 1660:2009 1¢o 247,000.00 | ¥38,000.00 | %17.30 g 20.00 0 20.00 | 30122016
178 | 3TSUH 1664:2002 1ed 284,000.00 | %68,000.00 | Z58.30 el 20.00 0 20.00 | 20122016
179 | 3MSUH 1694:1994 | 1T 263,000.00 | ¥51,000.00 | Z1.60 gair 20.00 0 20.00 | 20122016
180 | 3MSUH 1695:2014 | 1 fm.am 46,000.00 | ¥37,000.00 | %130 gair 20.00 0 20.00 | 24082016
181 | 3MSUH 1697:1994 | 1 fwam 246,000.00 | ¥37,000.00 | %130 ot 20.00 0 20.00 | 24082016
182 | 3MSUW 1698:1994 | 1 fwam 262,000.00 | %50,000.00 | Z1.30 g 20.00 0 20.00 | 20122016
183 | 3METH 1703:2000 19s 257,000.00 | %46,000.00 | Z0.40 g 20.00 0 20.00 | 28072017
184 | TSTH 1709:1984 199 .88,000.00 | ¥72,000.00 | %0.07 gair 20.00 0 20.00 | 24082016
185 | ATSTH 1710:1989 198 263,000.00 | ¥51,000.00 | ¥20.00 | 2750 | Z10.00 AT 20.00 | 24082016
186 | 3MSUH 1726:1991 1¢o 258,000.00 | T47,000.00 | %19.35 ot 20.00 0 20.00 | 30122016
187 | 3MSUH 1729:2002 1¢o 246,000.00 | %37,000.00 | Z8.70 g 20.00 0 20.00 | 24082016
188 | 3MSUF 1741:1960 | TS ¢ 266,000.00 | %51,000.00 | % 86.00 g 20.00 0 20.00 | 20122016




189 | 3MSUH 1746:1992 | 1T 276,000.00 | Z61,000.00 | 2026 SES 20.00 20.00 | 20122016
190 | 3MSUH 1759:1986 | 100 I 246,000.00 | ¥37,000.00 | T10.25 SES 20.00 20.00 | 28072017
191 STETH 17838731 T&h 3H 246,000.00 | %37,000.00 | 035 SE 20.00 20.00 | 24082016
1:2014
3T 17834197
192 T&h 3H 260,000.00 | T48,000.00 | T1.80 SES 20.00 20.00 | 20122016
2:2014
193 | 3MSUH 1784:1998 | 100 N 246,000.00 | ¥37,000.00 | 3.50 SES 20.00 20.00 | 28072017
3T 17854797
194 1T 276,000.00 | Z61,000.00 | T21.00 GSES 20.00 20.00 | 30122016
1:1983
TS 17854197
195 1eT £50,000.00 | Z40,000.00 | %19.00 ESES 20.00 20.00 | 30122016
2:1983
196 | 3TTSUH 1786:2008 1T 246,000.00 | ¥37,000.00 | Z3.00 ESES 20.00 20.00 | 24082016
1A s
197 | 3TSTY 1804:2004 2 46,000.00 | Z37,000.00 | Z21.00 Tefr 20.00 20.00 | 24082016
T
198 | 3TSUH 1806:1975 1es 256,000.00 | Z45,000.00 | T34.50 ESES 20.00 20.00 | 20122016
199 | 3TTSUH 1824:1978 | 100 ofiex £90,000.00 | Z72,000.00 | T34.50 ESES 20.00 20.00 | 20122016
200 | 3TSUH1825:1983 1% £62,000.00 | ¥50,000.00 | Z2.10 Tefr 20.00 20.00 | 20122016
T fohelt
201 | 3TTSUH 1827:1989 246,000.00 | £37,000.00 | T346.00 | TAT 20.00 20.00 | 24082016
202 | 3MSU{ 1832:1978 | TS T £55,000.00 | Z44,000.00 | T 86.40 T 20.00 20.00 | 20122016
203 | 37TSUH 1834:1984 1T £57,000.00 | Z46,000.00 | % 70.00 ESEN 20.00 20.00 | 17072017
ST 18384197
204 139 #Hex | 246,000.00 | T37,000.00 | Z0.55 T 20.00 20.00 | 24082016
1:1983
3MSTY 1838: 4797
205 13T AT | T46,000.00 | T37,000.00 | Z0.40 T 20.00 20.00 | 13072016
3:2011
206 | 3TSUH 1848:2007 l1eT 260,000.00 | Z48,000.00 | Z8.60 SES 20.00 20.00 | 06082017
207 | 3TSUH 1855:2003 l1eT 246,000.00 | %37,000.00 | T17.30 SES 20.00 20.00 | 24082016
208 | 3TMSUH 1856:2005 1ed 256,000.00 | Z45,000.00 | T17.30 ESEN 20.00 20.00 | 28072017
209 | 3MSUH 1875:1992 1ed 260,000.00 | T48,000.00 | T3.60 ESEN 20.00 20.00 | 20122016




210 | 3mSTH 1879:2010 1ed 271,000.00 | Z57,000.00 | %26.00 aafr 20.00 0 20.00 | 06082017
211 | 3mSUH 1884:1993 199 258,000.00 | Z47,000.00 | 2036 aafr 20.00 0 20.00 | 24082016
améug 180Lamer | L HICH
212 2 1,56,000.00 N 230000 | @Y 20.00 0 20.00 | 16022015
1:1994 T 1,25,000.00
213 | 3METUH 19121984 | Tk & 346,000.00 | Z37,000.00 | 217.30 aafr 20.00 0 20.00 | 24082016
L Afesw
214 | 3MTSUH 1919:1982 %68,000.00 | Z56,000.00 | 2100.00 | 600 250.00 | 600 225.00 | 24082016
Col
215 | 3MTSUH 1929:1982 1¢ 246,000.00 | Z37,000.00 | Z22.70 i 20.00 0 20.00 | 24082016
216 | 3MSUH 1932:1986 1ee 269,000.00 | Z56,000.00 | 216.00 | 2000 28.00 | 2000 24.00 | 20122016
217 | 3MSTH 1943:1995 1ed 55,000.00 | Z44,000.00 | 217.30 s 20.00 0 20.00 | 26122016
218 | 3MMEUW 1970:1995 | 1 TR 2.83,000.00 | Z67,000.00 | %9.60 20.00 0 20.00 | 06082017
219 | 3mSuH 1971:1996 19Fq 267,000.00 | Z54,000.00 | %5.00 i 20.00 0 20.00 | 06082017
HTETH 1989:HTIT
220 1 3frer 267,000.00 | Z54,000.00 | 20.50 i 20.00 0 20.00 | 20122016
1:1986
HTETH 1989:HTIT
221 1 3ireT %68,000.00 | Z55,000.00 | Z0.50 s 20.00 0 20.00 | 20122016
2:1986
222 | 3mSTH 1993:2006 1ed 251,000.00 | Z41,000.00 | 495 e 20.00 0 20.00 | 06082017
223 | 3mSUH 1997:2008 199 256,000.00 | Z45,000.00 | %1.40 i 20.00 0 20.00 | 20122016
224 | 3TETH 2002:2009 1ed 272,000.00 | Z58,000.00 | %3.30 i 20.00 0 20.00 | 06082017
225 | 3STH 2004:1991 1ed 246,000.00 | Z37,000.00 | %3.00 e 20.00 0 20.00 | 24082016
226 | 3MSTH 2028:2004 19w 252,000.00 | Z42,000.00 | %020 e 20.00 0 20.00 | 30122016
227 | 3MSTH 2029:1998 199 252,000.00 | Z42,000.00 | %020 e 20.00 0 20.00 | 30122016
10 fFelt
228 | 3MMSUH 2036:1995 277,000.00 | Z64,000.00 | Z1.60 i 20.00 0 20.00 | 24082016
I
3MSTH 2039797
229 1ed 74,000.00 | Z60,000.00 | %12.35 o 20.00 0 20.00 | 04072016
13 3:1991
1#feH
230 | 3MSTH 2041:2009 %46,000.00 | Z37,000.00 | %3.00 o 20.00 0 20.00 | 24082016




Teh o

3
2046:1995 . } . .
231 | 3mSug 21,36,000.00 1.20,000.00 20.60 SES 20.00 0 20.00 | 24082016
232 | 3MSTH 2052:2009 1T 246,000.00 | Z37,000.00 | T3.45 Y 20.00 0 20.00 | 24082016
233 | 3MSTH 2061:1995 | 100 & 246,000.00 | Z37,000.00 | 23.50 Y 20.00 0 20.00 | 24082016
234 | 3MSUH 2062:2011 1eT 262,000.00 | ¥50,000.00 | Z3.00 SES 20.00 0 20.00 | 20122016
1
IETH 2074: 89191 | freg/freit
235 284,000.00 | Z68,000.00 | 2026 SES 20.00 0 20.00 | 13112017
1:2015
I
236 | 3MSUF 2076:1981 | 1 ey HAeT | T 84,000.00 | % 68,000.00 | 0.08 Tefr 20.00 0 20.00 | 01042015
237 | 3MSUH 2082:1993 199 2 1,30,000.00 104 ;00 00 Z6.00 Y 20.00 0 20.00 | 30122016
100 et
238 | 3MSUH 2089:1977 265,000.00 | ¥52,000.00 | Z8.60 Y 20.00 0 20.00 | 20122016
3TMSTH 2095: 13T
239 1eT 251,000.00 | %41,000.00 | 525 Tefr 20.00 0 20.00 | 21122016
1:2011
240 | 3TEUH 2096:1992 1l 246,000.00 | %37,000.00 | 10.00 Tefr 20.00 0 20.00 | 24082016
241 | 3METH 2097:2012 199 291,000.00 | ¥76,000.00 | Z5.40 Tefr 20.00 0 20.00 2062017
242 | 3TSUH 2098:1997 1l 246,000.00 | %37,000.00 | 525 Tefr 20.00 0 20.00 | 24082016
243 | 3TSUH 2124:2000 1T 246,000.00 | ¥37,000.00 | 3.50 Y 20.00 0 20.00 | 24082016
244 | 3TSTH 2141:2000 1T 269,000.00 | Z56,000.00 | T69.00 Y 20.00 0 20.00 | 30122016
245 | 3TSUH 2142:1992 1l £51,000.00 | Z41,000.00 | T51.00 ESEN 20.00 0 20.00 | 20122016
TETH 2185: 9T 10 geT
246 259,000.00 | Z48,000.00 | T17.30 1000 28.70 Ay 20.00 | 30122016
3:1984 Hrex
STy
247 1l £82,000.00 | Z75,000.00 | Z26.80 ESEN 20.00 0 20.00 | 24082016
2185:4T9T1:2005
3TSTUH 2202: 737
248 139 #lex | 288,000.00 | Z71,000.00 | Z0.90 ESEN 20.00 0 20.00 | 13112017
1:1999
249 | 3MSTH 2215:2006 | 1000 9 & 246,000.00 | %37,000.00 | 10.40 ESEN 20.00 0 20.00 | 24082016
250 | 3TMSUH 2257:1989 1elex 246,000.00 | Z37,000.00 | T0.18 ESEN 20.00 0 20.00 | 24082016




251 | 3MTSUH 2266:2002 1ed 275,000.00 | Z60,000.00 | Z34.10 ot 20.00 20.00 | 13112017
252 | 3MTSUH 2312:1967 19w 296,000.00 | T77,000.00 | %220 afr 20.00 20.00 | 30122016
1@l
253 | 3MSUH 2339:2013 246,000.00 | ¥37,000.00 | %026 gair 20.00 20.00 | 24082016
Thell T

254 | 3MSUH 2347:2017 149 246,000.00 | %37,000.00 | Z0.87 Y 20.00 20.00 | 24082016

255 | 3MSUW 2358:1984 | TH T 46,000.00 | T37,000.00 | T255.60 | &I 20.00 20.00 | 20122016

256 | 3MSUH 2365:1977 1ea 268,000.00 | %55,000.00 | % 34.60 i 20.00 20.00 | 13112017

257 | 3mSUH 2373:1981 19 46,000.00 | ¥37,000.00 | %17.30 et 20.00 20.00 | 24082016

258 ST 2386:811 199 246,000.00 | ¥37,000.00 | %3.50 et 20.00 20.00 | 24082016
3:1963

259 | MU 2396:1988 | 100HEX | 264,000.00 | ¥52,000.00 | 25.90 et 20.00 20.00 | 20122016

260 | 3MSUH 2403:2014 | 1009 250,000.00 | ¥40,000.00 | %1.75 et 20.00 20.00 | 30122016

261 | 3MSUH 2404:1993 1¢e 264,000.00 | ¥52,000.00 | %20.70 i 20.00 20.00 | 20122016

262 | 3MSUH 2414:2005 | 100 9 273,000.00 | %59,000.00 | % 14.60 i 20.00 20.00 | 17072017

263 | 3MSUW2415:2015 | 1009 246,000.00 | ¥37,000.00 | %175 i 20.00 20.00 | 24082016

264 HETH 2418571 198 2.80,000.00 | %60,000.00 | Z0.06 sl 20.00 20.00 | 24082016
1:1977

265 | 3MSUH 2465:1984 | 100HIET | T46,000.00 | T37,000.00 | Z0.42 i 20.00 20.00 | 24082016

266 HETH 2494571 100 9r & 251,000.00 | %41,000.00 | Z3.50 i 20.00 20.00 | 30122016
1:1994

267 | 3MSUH{ 2508:1984 | 1 fHam 246,000.00 | ¥37,000.00 | Z0.18 g 20.00 20.00 | 24082016

268 | 3MSUH 2512:1978 19 246,000.00 | %37,000.00 | Z0.18 s 20.00 20.00 | 24082016

269 | 3TSUH 2546:1974 199 256,000.00 | T45000.00 | %1.70 ot 20.00 20.00 | 28072017

270 HRETH 2547 3T led 282,000.00 | %66,000.00 | Z5.00 ot 20.00 20.00 | 30122016
1:1976

271 HRETH 2548371 198 261,000.00 | %49,000.00 | Z0.90 i 20.00 20.00 | 28072017
2:1996

272 | 3MSUW 2552:1989 | TS U 246,000.00 | ¥37,000.00 | Z0.18 20.00 20.00 | 24082016




3TETH 2553: 19T

273 199 Hed 246,000.00 Z.37,000.00 20.54 gt 20.00 20.00 06082017
1:1990
3-1Té":"\q2553:8ﬂ?T
274 139 Hrex % 65,000.00 % 53,000.00 20.90 ESES %0.00 20.00 2062017
2:1992
275 3-11?01—“1 2556:1994 lced %57,000.00 %46,000.00 236.00 ESES 20.00 20.00 24082016
3-1Té":"\q2556:8ﬂ?T
276 1cd %46,000.00 %.37,000.00 2 14.00 ESES 20.00 20.00 24082016
1:1994
STy
277 1cd %46,000.00 %.37,000.00 2 14.00 ESES 20.00 20.00 30082017
2556:3T9715:1994
3-]1?@-‘12556:341?
278 1cd % 46,000.00 Z37,000.00 % 14.00 Y Z0.00 Z0.00 30082017
6:1995
2556:4T1dT
279 3‘"'@1‘_' 556 1cT %46,000.00 ¥ 37,000.00 Z14.00 ESES %0.00 Z0.00 30082017
7:1995
3TI'§UF2556:3TI?T
280 1¢cd %46,000.00 % 37,000.00 Z14.00 ESES %0.00 Z0.00 30082017
14:1995
3TI'§UF2556:3TI?T
281 lcsd % 46,000.00 ¥ 37,000.00 % 14.00 Y Z0.00 Z0.00 30082017
16:2002
HI%Q?—T 25564147
282 lcsd % 46,000.00 ¥ 37,000.00 % 14.00 Y Z0.00 Z0.00 30082017
2:2004
25564747
283 3“?“‘_' 1cd % 52,000.00 %42,000.00 Z36.00 T %0.00 Z0.00 24082016
3:2004
3MSTY 2556: 4797
284 1cd %46,000.00 % 37,000.00 Z14.00 T %0.00 Z0.00 30082017
4:2004
285 SSTH 2556411 1cd % 46,000.00 ¥ 37,000.00 % 14.00 Y Z0.00 Z0.00 30082017
8:2004
286 STSTH 2556411 lcd % 46,000.00 ¥ 37,000.00 % 14.00 Y Z0.00 Z0.00 30082017
9:2004
311%‘01? 2556:4T1dT
287 556 lcd % 46,000.00 ¥ 37,000.00 % 14.00 Y Z0.00 Z0.00 30082017
15:2004
HI%W 255641147
288 1¢cd % 46,000.00 ¥ 37,000.00 Z14.00 SES %0.00 %0.00 13112017
17:2004
289 311?@? 2557:1994 | T fH.am. % 56,000.00 %.45,000.00 Z0.80 SES %0.00 %0.00 06082017
290 | 3MTSUH 2558:1994 1R ¥ 65,000.00 ¥ 50,000.00 Z1.30 3] %0.00 %0.00 20122016




291 | 3MTSUH 2566:1993 1ed 263,000.00 | %51,000.00 | %17.30 gl 20.00 20.00 | 26122016
292 | TSUH2567:1978 | 100X | %52,000.00 | T 42,000.00 | T 34.50 gl 20.00 20.00 | 20122016
293 | 3MSUH 2568:1978 1ca 251,000.00 | %41,000.00 | % 60.00 i 20.00 20.00 | 20122016
294 | 3MSUH 2569:1978 1¢o 264,000.00 | %52,000.00 | 2160.00 | &Y 20.00 20.00 | 20122016
295 | 3MSUH 2573:1986 1303 268,000.00 | %55,000.00 | Z0.20 g 20.00 20.00 | 13112017
296 | 3TSUH 2581:2002 1ed 246,000.00 | %37,000.00 | % 34.60 gl 20.00 20.00 | 24082016
297 | 3MSUW 2593:1984 | 100 AT, £79,000.00 | %64,000.00 | Z18.80 gl 20.00 20.00 | 30122016
298 | 3MSUH 2596:2004 | 100 9 246,000.00 | 37,000.00 | %1.75 Y 20.00 20.00 | 24082016
299 | 3MSUH 2619:1993 199 255,000.00 | %44,000.00 | Z0.16 g 20.00 20.00 | 20122016
300 | 3MSUH 2641:1989 | 7 255,000.00 | %44,000.00 | Z1.00 g 20.00 20.00 | 30122016
301 | 3TSUH 2645:2003 1¢e 270,000.00 | Z56,000.00 | % 70.00 i 20.00 20.00 | 13112017
302 | 3TSUH 2653:2004 1;20; 248,000.00 | %39,000.00 | Z8.00 i 20.00 20.00 | 20122016
303 | 3MSUH 2681:1993 199 246,000.00 | %37,000.00 | %027 g 20.00 20.00 | 28072017
304 | 3TSUH 2692:1989 149 246,000.00 | 37,000.00 | Z0.55 Y 20.00 20.00 | 24082016
305 S 2705801 198 246,000.00 | %37,000.00 | Z7.00 i 20.00 20.00 | 24082016
2:1992
1000 frar
306 | 3MSUH 2712:1998 e 265,000.00 | %53,000.00 | Z4.40 g 20.00 20.00 | 24082016
307 T 2713571 199 246,000.00 | ¥37,000.00 | Z3.50 s 20.00 20.00 | 24082016
1to 3:1980
10 ot
308 | 3MSTH 2721:2003 - 267,000.00 | %54,000.00 | Z1.80 g 20.00 20.00 | 28072017
309 | 3mSTH 2730:1977 1¢e 250,000.00 | Z40,000.00 | % 25.00 g 20.00 20.00 | 20122016
310 | 3MSUH 2745:1983 198 ¥55,000.00 | Z44,000.00 1.2 i 20.00 20.00 | 13112017
311 | 3MSUH 2785:1979 1¢o 250,000.00 | 40,000.00 | % 34.50 s 20.00 20.00 | 20122016
312 | 3MEUE2791:1992 | 1f%am 246,000.00 | %37,000.00 | Z0.26 g 20.00 20.00 | 24082016




313 | 3MMSU| 2802:1964 | 100 oeX | T46,000.00 | Z37,000.00 | Z10.00 ot 20.00 20.00 | 24082016
314 | 3TSUH 2830:2012 1ed 249,000.00 | T40,000.00 | Z3.00 afr 20.00 20.00 | 20122016
315 | 3MSUH 2831:2012 1ca 256,000.00 | ¥45,000.00 | Z3.00 i 20.00 20.00 | 06082017
316 | 3mSUH 2871:2012 19 293,000.00 | ¥73,000.00 | %420 gair 20.00 20.00 | 28072017
317 | 3MSUH 2878:2004 19 271,000.00 | ¥57,000.00 | %18.00 air 20.00 20.00 | 28072017
318 | 3TSUH 2879:1998 1ed 246,000.00 | ¥37,000.00 | Z3.00 ot 20.00 20.00 | 24082016
319 | 3TSUH 2888:2004 1ed 254,000.00 | T44,000.00 | T540.00 | Fa 20.00 20.00 | 06082017
320 | 3MSUW2923:1995 | 1 f%am 265,000.00 | ¥52,000.00 | Z1.45 ot 20.00 20.00 | 20122016
321 | 3MTSUH 2925:1984 199 £70,000.00 | ¥56,000.00 | %0.36 et 20.00 20.00 | 30122016
322 T 1eeX 281,000.00 | 26500000 | %0.26 afr 20.00 20.00 | 20122016
2932:8119T1:2013
323 ST 293311 1eeX 268,000.00 | 5500000 | %027 i 20.00 20.00 | 20122016
1:2013
324 | 3TSUH 2980:1999 149 260,000.00 | Z48,000.00 | Z0.27 Y 20.00 20.00 | 28072017
325 | 3MTSUH 2993:1998 198 246,000.00 | %37,000.00 | Z0.90 i 20.00 20.00 | 24082016
326 | 3MSUH 2997:1964 199 265,000.00 | ¥53,000.00 | %7.20 ot 20.00 20.00 | 24082016
327 | 3MSUH 3017:1985 199 290,000.00 | ¥72,000.00 | Z0.55 ot 20.00 20.00 | 30122016
T Hfgh
328 | 3MSUH 3024:2015 — 259,000.00 | 48,000.00 | %17.50 i 20.00 20.00 | 24082016
329 HRETH 3055371 19 259,000.00 | T48,000.00 | Z0.40 g 20.00 20.00 | 30122016
1:1994
330 ST 30558011 19 259,000.00 | Z48,000.00 | Z0.50 g 20.00 20.00 | 30122016
2:2004
331 | 3MSTH3062:1995 | 1 TR 263,000.00 | %51,000.00 | Z4.60 g 20.00 20.00 | 06082017
332 | 3MSTH 3074:2013 Teheo 270,000.00 | %56,000.00 | Z8.70 i 20.00 20.00 | 04072016
333 | 3MSU{ 3087:2005 | 1F9T HeX | 299,000.00 | 80,000.00 | 0.20 afr 20.00 20.00 | 13112017
334 | MU 3097:2006 | 1FT HeX | 246,000.00 | 237,000.00 | 0.20 ot 20.00 20.00 | 24082016




3TETH 3099:HTT

335 500 9 %46,000.00 | ¥37,000.00 | T1.75 i 20.00 0 20.00 | 30122016
1t02:1992
3TSTH 31044197
336 19w 246,000.00 | %37,000.00 | Z0.36 Tafr 20.00 0 20.00 | 24082016
1:1982
337 | 3MSUW3118:1978 19| 2 1,07,000.00 | Z86,000.00 | Z26.00 Tafr 20.00 0 20.00 | 30122016
338 | 3MSUH 3119:1978 19| % 1,08,000.00 | %87,000.00 | Z26.00 Tafr 20.00 0 20.00 | 30122016
339 | 3MSUW 3181:1992 | 1T HeX | * 1,49,000.00 120 ;0 000 | 083 s 20.00 0 20.00 | 26052016
ETE/TSTHO
340 ! leo 246,000.00 | %37,000.00 | Z8.70 Tafr 20.00 0 20.00 | 24082016
3183:2007
341 | 3MSUH 3183:2007 lea 246,000.00 | %37,000.00 | Z8.70 Tafr 20.00 0 20.00 | 24082016
3TSTH 3196: 1T
342 19| % 1,36,000.00 | %98,000.00 | ¥27.20 Tafr 20.00 0 20.00 | 13112017
4:2001
3TSTH 3196: 1T
343 19| 21,36,000.00 | 96,000.00 | ¥3.50 | 50000 | Z2.65 Y 20.00 | 28072017
2:2006
3TSTH 3196: 1T
344 19\ 21,36,000.00 | 96,000.00 | ¥3.50 | 50000 | Z2.65 Y 20.00 | 28072017
1:2013
345 | 3TSTH 3224:2002 19\ 21,03,000.00 | %83,000.00 | % 1.60 s z0.00 0 20.00 | 30122016
3TSTH 3308:198 #Hrex 2809 2800
346 11981 | 18T %65,400.00 | 55,600.00 | % 240.00 2 12.00 26.00
ELIES ELIES
347 | 3MSTH 3309:1992 | 1 f&Ham %46,000.00 | ¥37,000.00 | 2026 s 20.00 0 20.00 | 24082016
348 | 3MSTH 3319:1995 | 1000HH | T 71,000.00 | T 57,000.00 | T 10.40 s 20.00 0 20.00 | 28072017
349 | 3MSU{ 3323:1980 | 100 9w 246,000.00 | %37,000.00 | %3.50 Tafr 20.00 0 20.00 | 24082016
350 | 3MSTH 3327:1982 | 1 98T AW | 2 46,000.00 | Z37,000.00 | Z6.80 s 20.00 0 20.00 | 24082016
351 | 3MTSUH 3383:1982 S 254,000.00 | 44,000.00 | % 45.00 Tafr 20.00 0 20.00 | 20122016
352 | 3MSUH 3390:1988 19T 272,000.00 | %58,000.00 | %3.50 Tafr 20.00 0 20.00 | 30122016
353 | 3MSUH 3419:1988 | 100 9w 281,000.00 | 65,000.00 | Z1.15 Tafr 20.00 0 20.00 | 30122016
354 | 3TSUH 3443:1980 1ed %46,000.00 | ¥37,000.00 | Z8.75 i 20.00 0 20.00 | 02062017
100 ¢fre @1
355 | 3MSUH 3450:1994 . 246,000.00 | %37,000.00 | Z0.36 Tafr 20.00 0 20.00 | 24082016

191F8




356 | 3MSUH 3459:2004 1ed 271,000.00 | %59,000.00 | %28.75 ot 20.00 0 20.00 | 27122016
357 | 3MMSUW 3462:1986 | 1F #HeX | 246,000.00 | T37,000.00 | 022 20.00 0 20.00 | 24082016
358 | 3MSUH 3466:1988 1ca 264,000.00 | ¥45,000.00 | Z2.00 i 20.00 0 20.00 | 24082016
359 | 3MSTH 3470:2002 W@T 246,000.00 | ¥37,000.00 | ¥220 | 10000 | %1.73 oY 20.00 | 24082016
360 | 3MTSUH 3502:2009 1ed 246,000.00 | ¥37,000.00 | Z3.00 ot 20.00 0 20.00 | 24082016
361 ST 35138011 139 #eX | 271,000.00 | Z59,000.00 | Z3.50 Y 20.00 0 20.00 | 24082016
3:1989
362 | 3MTSUH 3521:1999 19w 246,000.00 | T37,000.00 | Z0.90 ot 20.00 0 20.00 | 24082016
363 | 3MTSUW3549:1983 | 100FHRX | 289,000.00 | 72,000.00 | T161.80 | &Y 20.00 0 20.00 | 20122016
364 | 3MSUH 3564:1995 199 2.84,000.00 | T68,000.00 | %2.60 et 20.00 0 20.00 | 28072017
365 | 3MSUW3575:1993 | THh U 249,000.00 | T40,000.00 | %0.30 et 20.00 0 20.00 | 28072017
366 | 3TSUH 3589:2001 1¢e 246,000.00 | ¥37,000.00 | %870 i 20.00 0 20.00 | 24082016
367 | 3TSUH 3601:2006 1¢e 273,000.00 | %59,000.00 | Z8.70 i 20.00 0 20.00 | 06082017
368 | 3TSUH 3623:1978 1¢e 246,000.00 | %37,000.00 | % 26.00 i 20.00 0 20.00 | 24082016
369 | 3MM$TH3626:2001 1¢o 46,000.00 | ¥37,000.00 | %87.00 ot 20.00 0 20.00 | 20062017
370 | 3MMSUH 3650:1981 199 46,000.00 | ¥37,000.00 | %0.32 ot 20.00 0 20.00 | 24082016
371 | 3MTSUH 3652:1995 - 246,000.00 | ¥37,000.00 | %3.40 ot 20.00 0 20.00 | 24082016
372 | 3MSUH 3686:1966 199 46,000.00 | ¥37,000.00 | %3.50 ot 20.00 0 20.00 | 24082016
373 | 3MSUE 3725:1966 | 1T 248,000.00 | ¥39,000.00 | %1.75 ot 20.00 0 20.00 | 30122016
374 | 3MSUH 3735:1996 13isT 246,000.00 | %37,000.00 | Z0.36 g 20.00 0 20.00 | 24082016
375 | 3MSUH 3736:1995 13isT 272,000.00 | %58,000.00 | %120 g 20.00 0 20.00 | 20122016
376 | 3MSUH 3745:2006 19 ¥55,000.00 | ¥44,000.00 | Z0.42 s 20.00 0 20.00 | 30122016
377 | 3MSUH 3757:1985 1¢o 248,000.00 | ¥39,000.00 | %13.35 ot 20.00 0 20.00 | 09092016
378 | 3MTSUH 3768:1996 1#ex 279,000.00 | T63,200.00 | %3.17 ot 20.00 0 20.00 | 19012016




3TETH 3812: 41T

3

379 L2018 1ed 312500000 |\ 000000 | 3920 i 20.00 20.00 | 28072017
380 | 3MSUW3818:1992 | 100 9T 246,000.00 | ¥37,000.00 | Z8.65 gair 20.00 20.00 | 30122016
381 ST 3829 HT 1998 246,000.00 | ¥37,000.00 | T103.70 | FY 20.00 20.00 | 24082016
2:1978
382 ST 3829811 1998 246,000.00 | ¥37,000.00 | T103.70 | F 20.00 20.00 | 24082016
3:1985
383 ST 3829811 149 246,000.00 | %37,000.00 | 210370 | HHY 20.00 20.00 | 24082016
1:1999
384 | 3TSUH 3830:1979 19w 251,000.00 | T41,000.00 | T140.00 | Fafr 20.00 20.00 | 28072017
385 | 3MSUH 3831:1979 199 246,000.00 | %37,000.00 | %175 et 20.00 20.00 | 24082016
386 | 3mSUH 3832:2005 199 246,000.00 | %37,000.00 | Z17.30 et 20.00 20.00 | 24082016
387 | 3MSUW 3854:1997 | 1009 269,000.00 | ¥56,000.00 | %3.50 i 20.00 20.00 | 30122016
388 | 3MTSUH 3899:1981 1¢e 258,000.00 | ¥47,000.00 | 219335 | & 20.00 20.00 | 20122016
389 | 3MSUW 3902:1975 | Uk &=l 258,000.00 | ¥47,000.00 | T172.80 | & 20.00 20.00 | 20122016
390 | 3MSU{3903:1984 | 100eMeX | 251,000.00 | 2 41,000.00 | 2 34.50 et 20.00 20.00 | 20122016
391 | ST 3906:1995 | TH FTIW | T53,000.00 | T 43,000.00 | T3.45 et 20.00 20.00 | 20122016
392 | 3MSUH 3975:1999 1¢o 249,000.00 | T40,000.00 | %10.40 ot 20.00 20.00 | 20122016
393 | 3MSTH 3976:2003 13isT 246,000.00 | ¥37,000.00 | Z0.42 g 20.00 20.00 | 24082016
394 | 3MSTH 3989:2009 1¢e 261,000.00 | %49,000.00 | Z8.70 sl 20.00 20.00 | 06082017
395 | 3MSUH 3992:1982 199 246,000.00 | %37,000.00 | Z0.30 s 20.00 20.00 | 13112017
396 | 3MSUH 3993:1993 199 246,000.00 | %37,000.00 | Z1.40 ot 20.00 20.00 | 13112017
397 HRETH 4003371 199 53,000.00 | T43,000.00 | %036 ot 20.00 20.00 | 28072017
1:1978
398 HRETH 400331 19 £59,000.00 | T48,000.00 | %525 i 20.00 20.00 | 28072017
2:1986
399 | 3MSUH 4035:1967 198 251,000.00 | T41,000.00 | Z3.40 20.00 20.00 | 09062016
400 | 3TSUH 4038:1986 199 246,000.00 | ¥37,000.00 | T1.75 20.00 20.00 | 24082016




401 | 3TETH 4109:1967 | 100 9T 46,000.00 | ¥37,000.00 | %59.00 ot 20.00 20.00 | 28072017
402 | 3TETH 4123:1982 19w 53,000.00 | T43,000.00 | 525 afr 20.00 20.00 | 17072017
100 .
403 | 3TSUH 4135:1974 - 265,000.00 | ¥53,000.00 | %28.80 gair 20.00 20.00 | 24082016
404 | 3TSUT 4148:1989 | 1003 246,000.00 | T37,000.00 | Z1.74 afr 20.00 20.00 | 24082016
405 | 3TSUH 4151:1993 19 246,000.00 | %37,000.00 | 2045 Y 20.00 20.00 | 24082016
406 | TS 4159:2002 19 281,000.00 | 26500000 | Z1.75 Tafr 20.00 20.00 | 30122016
el
407 | 3TSUH 4199:2001 246,000.00 | ¥37,000.00 | T43.20 gair 20.00 20.00 | 24082016
T fher
408 | 3TETH 4246:2002 19 21,13,000.00 | 91,000.00 | Z3.50 afr 20.00 20.00 | 13112017
409 | 3TSUH 4250:1980 199 279,000.00 | Z64,000.00 | Z3.50 el 20.00 20.00 | 30122016
410 | 3TSUH 4266:1967 19 246,000.00 | ¥37,000.00 | %2.50 et 20.00 20.00 | 24082016
411 | 31MSUH 4270:2001 1ed 271,000.00 | ¥57,000.00 | %8.70 et 20.00 20.00 | 20122016
412 | 3MEUY 4283:1981 19 289,000.00 | ¥72,000.00 | Z1.75 afr 20.00 20.00 | 30122016
413 | 3TSUT 4308:2003 | 1 fFam. 261,000.00 | T49,000.00 | %020 afr 20.00 20.00 | 30122016
414 | 3TSUH 4320:1982 1¢e 48,000.00 | Z39,000.00 | 2250.00 | &Y 20.00 20.00 | 20122016
415 | 3TSUH 4328:1967 19 46,000.00 | ¥37,000.00 | %3.50 ot 20.00 20.00 | 24082016
416 | 3T$TH 4351:2003 led 256,000.00 | T45000.00 | T137.50 | &Y 20.00 20.00 | 28072017
417 | 3TGUH 4355:1977 | 1T #HEX | 246,000.00 | T37,000.00 | Z0.07 afr 20.00 20.00 | 24082016
418 | ST 4375:1975 | 100 AR 246,000.00 | ¥37,000.00 | Z2.75 afr 20.00 20.00 | 24082016
419 | 3TSUH 4381:1967 19 46,000.00 | Z37,000.00 | Z8.70 afr 20.00 20.00 | 24082016
420 | 3TSUT4398:1994 | U T £70,000.00 | ¥56,000.00 | %585 ot 20.00 20.00 | 06092016
421 | 3TSUY 4432:1988 led 246,000.00 | ¥37,000.00 | %3.00 ot 20.00 20.00 | 24082016
422 | 3TSU 4447:1994 | 1 TFam 259,000.00 | T48,000.00 | %020 ot 20.00 20.00 | 13112017
423 | 3TSUH 4448:1994 1ce 46,000.00 | Z37,000.00 | 2260.00 | Y 20.00 20.00 | 26122016




JTETH 4454197

424 1¢d 246,000.00 | %37,000.00 | Z3.00 i 20.00 0 20.00 | 24082016
1:2001
425 | 3TSUT 4467:1996 | T fRaAT. | 275,000.00 | 260,000.00 | Z0.20 g 20.00 0 20.00 | 20122016
1 #few
426 | 3METH 4505:2015 a?; 246,000.00 | %37,000.00 | 300.00 | 1000 | ¥200.00 | 5000 | Z100.00 | 24082016
427 | 3TSUH 4508:1992 1998 248,000.00 | %39,000.00 | Z0.60 g 20.00 0 20.00 | 30122016
428 | 3TSUH 4509:1992 1998 246,000.00 | %37,000.00 | Z0.50 g 20.00 0 20.00 | 24082016
429 | 3METH 4521:2001 1ed 21,07,000.00 | 86,000.00 |2103.70 | @Y 20.00 0 20.00 | 13112017
430 | 3MEUH 4533:1995 199 277,000.00 | %62,000.00 | % 14.00 gl 20.00 0 20.00 | 30122016
1A s
431 | 3MSUH 4572:2014 - 246,000.00 | ¥37,000.00 | 290.00 | 150 | %145.00 | oW 20.00 | 24082016
432 | 3MEUY 4588:1986 1¢o 246,000.00 | ¥37,000.00 | %25.90 i 20.00 0 20.00 | 24082016
100 gt
433 | 3TSUH 4605:1981 - 247,000.00 | %38,000.00 | Z9.40 s 20.00 0 20.00 | 17072017
434 | 3TSUH 4654:1993 1¢o 256,000.00 | %45,000.00 | % 13.80 g 20.00 0 20.00 | 20122016
435 | 3TETY 4684:1975 1¢e 246,000.00 | %37,000.00 | ¥24.00 | 2000 | %12.00 AT 20.00 | 24082016
436 | 3TSUH 4751:1994 1¢e 257,000.00 | %46,000.00 | Z0.08 i 20.00 0 20.00 | 06082017
437 | 3TSUH 4752:1994 1¢e 261,000.00 | %49,000.00 | Z0.20 i 20.00 0 20.00 | 06082017
438 | 3TSUH 4761:1968 199 256,000.00 | T44,800.00 | %023 g 20.00 0 20.00 | 21012016
439 | 3TSUH 4766:1982 1¢o 254,000.00 | %44,000.00 | 2270.00 | &Y 20.00 0 20.00 | 20122016
440 | ST 4783:1982 | TS <ol 246,000.00 | %37,000.00 | Z69.10 i 20.00 0 20.00 | 24082016
441 | TSUT4808:1982 | 100@MeX. | T46,000.00 | T37,000.00 | Z31.00 sl 20.00 0 20.00 | 24082016
442 | TSUH 4835:1979 1¢e Z1,02,000.00 | Z85,000.00 | Z86.00 g 20.00 0 20.00 | 24082016
443 | TSU 4860:1968 | 100 9 246,000.00 | %37,000.00 | Z4.00 g 20.00 0 20.00 | 24082016
444 | ST 4923:2017 1¢o 274,000.00 | %60,000.00 | Z8.70 g 20.00 0 20.00 | 20122016
445 | 3TSTH 4947:2006 199 £79,000.00 | %64,000.00 | %175 g 20.00 0 20.00 | 13112017
446 | 3TSUH 4948:2002 1ca 253,000.00 | ¥43,000.00 | Z30.00 sl 20.00 0 20.00 | 30122016




447 | 3TSUT 4964:2013 | 100 dTTH | T 46,000.00 | 237,000.00 | 525 s 20.00 20.00 | 24082016
448 | 3TETH 4984:1995 1ed 250,000.00 | T40,000.00 | Z86.40 afr 20.00 20.00 | 28072017
449 | 3TSUH 4985:2000 1ca 258,000.00 | %47,000.00 | % 86.40 i 20.00 20.00 | 28072017
450 ST 4989:811 1fR.e 286,000.00 | T74,000.00 | 2220.00 | 20.00 20.00 | 24082016
4:2003
451 | 3TSUH 4989:2006 1elex 246,000.00 | %37,000.00 | Z0.20 i 20.00 20.00 | 24082016
452 | 3TSUT4990:2011 | 1J9T A | 290,000.00 | 272,000.00 | %025 i 20.00 20.00 | 30122016
453 | 3TSUH 5022:1989 19 246,000.00 | ¥37,000.00 | %1.75 gair 20.00 20.00 | 24082016
454 | 3TETH 5029:1979 19 265,000.00 | ¥53,000.00 | %17.30 i 20.00 20.00 | 24082016
455 | 3METH 5035:1969 198 246,000.00 | %37,000.00 | T140.00 | & 20.00 20.00 | 24082016
456 ST S350 Teh ZET | T46,000.00 | T37,000.00 | T3.30 i 20.00 20.00 | 24082016
1:1994
457 | 3TETH 5143:1988 198 248,000.00 | %39,000.00 | Z0.40 i 20.00 20.00 | 30122016
458 | 3TETH 5175:1992 1¢e 246,000.00 | %37,000.00 | %43.20 i 20.00 20.00 | 24082016
459 | 3MeUE5191:1993 | 1 fRam. 288,000.00 | T71,000.00 | %0.42 et 20.00 20.00 | 20122016
460 | 3TSTH 5204:1969 199 246,000.00 | %37,000.00 | % 36.00 et 20.00 20.00 | 24082016
461 | 3MSUT5206:1983 | UH & | 21,17,000.00 | Z97,000.00 |  60.00 ot 20.00 20.00 | 24082016
462 | ST 5244:2014 199 Z2,03,000.00 163 500. o0 | 37980 s 20.00 20.00 | 30122016
463 | AGUE5277:1978 | 100@MeX | T 54,000.00 | T 44,000.00 | % 34.50 sl 20.00 20.00 | 20122016
464 | 3TSUH 5278:1969 1¢e 246,000.00 | %37,000.00 | 2306.70 | &Y 20.00 20.00 | 20122016
465 | TSUHE5279:1969 | 100@eX | T49,000.00 | T40,000.00 | T 34.50 sl 20.00 20.00 | 20122016
466 | 3TSTH 5290:1993 199 262,000.00 | ¥50,000.00 | %5.60 ot 20.00 20.00 | 30122016
467 | 3TETH 5291:1969 199 246,000.00 | T37,000.00 | 210370 | &Y 20.00 20.00 | 24082016
468 T 19 266,000.00 | %53,000.00 | Z6.00 i 20.00 20.00 | 30122016
5312:8719T1:2004
469 | 3TSUT5342:1996 | T fHAT. | 265,000.00 | T52,000.00 | T1.40 g 20.00 20.00 | 20122016




470 | 3TSUT5346:1994 | 1 fFHam. 254,000.00 | T44,000.00 | Z0.45 ot 20.00 20.00 | 20122016
471 | 3TSUH 5382:1985 149 276,000.00 | %61,000.00 | Z0.26 Y 20.00 20.00 | 20122016
472 | 3TSUT5405:1980 | 10009 | T 46,000.00 | ¥37,000.00 | Z10.00 i 20.00 20.00 | 24082016
473 | 3SUT5410:2013 | 100 fRaT | T 46,000.00 | T37,000.00 | Z8.60 gair 20.00 20.00 | 24082016
led
474 | ST 5430:2017 | (SNIRET 257,000.00 | %46,000.00 | Z51.80 gl 20.00 20.00 | 20122016
Elly:))
475 | 3TSUH 5456:2006 19 46,000.00 | ¥37,000.00 | %26.00 gair 20.00 20.00 | 24082016
476 | 3TSTH 5470:2002 S 246,000.00 | %37,000.00 | Z17.30 et 20.00 20.00 | 24082016
TH
477 | 3METH 5487:1992 257,000.00 | %46,000.00 | Z51.80 i 20.00 20.00 | 20122016
478 | 3TSUH 5504:1997 1ed 246,000.00 | %37,000.00 | Z7.50 i 20.00 20.00 | 24082016
479 | 3TSUH 5509:2000 | 1J9T HeX | 270,000.00 | Z56,000.00 | Z0.70 et 20.00 20.00 | 13112017
480 | 31MSUH 5513:1996 199 53,000.00 | T43,000.00 | %6.00 et 20.00 20.00 | 30122016
481 | 3METH 5514:1996 198 246,000.00 | %37,000.00 | Z0.82 i 20.00 20.00 | 30122016
482 | 3TSUH 5516:1996 198 251,000.00 | %41,000.00 | Z5.60 i 20.00 20.00 | 30122016
483 | 3TSUH 5517:1993 1¢e 246,000.00 | %37,000.00 | Z3.00 i 20.00 20.00 | 24082016
T Hfgh
484 | 3TETH 5522:2014 — 255,300.00 | T44,300.00 | %17.00 ot 20.00 20.00 | 23092016
485 | 3MTEUHE5531:2014 1¢e 277,000.00 | %62,000.00 | Z17.30 sl 20.00 20.00 | 20122016
486 | 3TSUH 5557:2004 13isT 295,000.00 | %76,000.00 | Z0.80 g 20.00 20.00 | 20122016
487 | 3TSTH 5604:1984 199 46,000.00 | ¥37,000.00 | %17.30 ot 20.00 20.00 | 24082016
488 | 3TSUH 5631:1970 199 246,000.00 | %37,000.00 | %230 ot 20.00 20.00 | 29062016
489 | 3TSUH 5672:1992 1co 277,000.00 | T62,000.00 | %3850 i 20.00 20.00 | 06082017
490 | ST 5676:1995 | 100 A3 246,000.00 | %37,000.00 | Z8.60 i 20.00 20.00 | 24082016
491 | 3TSUH 5679:1986 1998 246,000.00 | ¥37,000.00 | %055 sl 20.00 20.00 | 24082016




492 | 3TSUT 5719:2005 | 1R 268,000.00 | ¥55000.00 | %0.20 ot 20.00 0 20.00 | 20122016
493 | 3METH 5820:1970 1ed 246,000.00 | T37,000.00 | Z40.00 afr 20.00 0 20.00 | 30122016
494 | 3MSUW 5852:2004 | 1003 246,000.00 | T37,000.00 | T4.30 Tafr 20.00 0 20.00 | 24082016
495 | 3MTSUH 5872:1990 Tehe £46,000.00 | ¥37,000.00 | %3.00 gair 20.00 0 20.00 | 24082016
496 | 3TSUT 5884:1993 | 1T HEX | T46,000.00 | T37,000.00 | Z0.90 air 20.00 0 20.00 | 24082016
497 | 3TSUT5950:1984 | 100 #Y. 282,000.00 | Z66,000.00 | Z1.80 ot 20.00 0 20.00 | 30122016
498 | 3TETH 5982:2003 | Uk T 263,000.00 | T51,000.00 | T48.00 | 5000 | Z24.00 AT 20.00 | 06082017
499 | 3TETH 5983:1980 1 3ireT 246,000.00 | ¥37,000.00 | Z1.50 ot 20.00 0 20.00 | 24082016
500 | 3MTSUH 5986:2017 1ed 270,000.00 | ¥56,000.00 | %3.75 et 20.00 0 20.00 | 06082017
501 | 3TMSTH 6003:2010 1ed 55,000.00 | T44,000.00 | %10.49 et 20.00 0 20.00 | 13112017
502 | 3MTETH6006:2014 1¢e 46,000.00 | ¥37,000.00 | %20.80 afr 20.00 0 20.00 | 24082016
503 | 3MSUT6014:1978 | 100X, | 246,000.00 | 37,000.00 | Z30.00 afr 20.00 0 20.00 | 24082016
504 | 3MSUW 6022:1994 | 1w 246,000.00 | ¥37,000.00 | %130 afr 20.00 0 20.00 | 24082016
505 | 3MSUH{6031:1997 | 1f&am 246,000.00 | ¥37,000.00 | %0.18 et 20.00 0 20.00 | 24082016
TS Hifgeh
506 | 3MTSUH 6046:1982 — 53,000.00 | T43,000.00 | %2.00 ot 20.00 0 20.00 | 20122016
507 | 3MSUH 6047:2009 | Ueh &l 259,000.00 | Z48,000.00 | %2590 afr 20.00 0 20.00 | 06082017
10 ot
508 | 3MTSUH 6073:2006 et 246,000.00 | ¥37,000.00 | %3.50 ot 20.00 0 20.00 | 24082016
509 | 3MTSUH 6149:1984 19 246,000.00 | ¥37,000.00 | %042 afr 20.00 0 20.00 | 28072017
510 | 3MSUH 6218:2008 13isT 259,000.00 | T48,000.00 | Z5.60 afr 20.00 0 20.00 | 13112017
511 | 3MTSUH 6240:2008 led 277,000.00 | %62,000.00 | %3.90 ot 20.00 0 20.00 | 06082017
512 | 3MTSUH 6312:1994 15s] 285,640.00 | T68,512.00 | 20.14 ot 20.00 0 20.00 | 27112015
513 | 3MTSUH 6315:1992 19 246,000.00 | ¥37,000.00 | %525 ot 20.00 0 20.00 | 24082016
514 | 3MSUH 6385:1997 | 1% 271,000.00 | ¥57,000.00 | Z3.20 afr 20.00 0 20.00 | 20122016
515 | 3MSUH 6392:1971 19 246,000.00 | ¥37,000.00 | Z1.75 afr 20.00 0 20.00 | 24082016




516 | 3SUW 6406:1994 | 1 fam 246,000.00 | ¥37,000.00 | %130 ot 20.00 0 20.00 | 24082016
517 | 3MSUH 6419:1996 | fhall IA. | T 1,79,000.00 143, ;00. 0o | 2012 gair 20.00 0 20.00 | 22062015
518 | 3TSUH 6438:1980 1ed 46,000.00 | T37,000.00 | Z69.10 afr 20.00 0 20.00 | 20122016
519 | 3TSUT6444:1979 1ed 46,000.00 | ¥37,000.00 | Z19.00 ot 20.00 0 20.00 | 20122016
520 | 3TMSUH 6452:1989 1o 244,000.00 | ¥38,000.00 | %4.00 gair 20.00 0 20.00 | 12022013
521 | 3MSUH 6593:1972 19 297,000.00 | ¥78,000.00 | %26.00 et 20.00 0 20.00 | 30122016
522 ST 6595 HTaT 1998 246,000.00 | ¥37,000.00 | %530 gair 20.00 0 20.00 | 24082016
2:1993
523 ST 65958111 19 265,000.00 | %52,000.00 | Z5.30 g 20.00 0 Z0.00 | 30122016
1:2002
524 | 3MTSUH 6623:2004 1¢o 248,000.00 | ¥39,000.00 | %13.35 et 20.00 0 20.00 | 9092016
525 | 3MSUH 6649:1985 1¢o 246,000.00 | ¥37,000.00 | %13.35 et 20.00 0 20.00 | 9092016
526 | 3TSUH 6685:2009 149 % 1,86,000.00 149, goo. 0o | X100 Y 20.00 0 20.00 | 30082017
527 | 3MSUW6701:1985 | 100 9 246,000.00 | ¥37,000.00 | Z1.10 et 20.00 0 20.00 | 24082016
528 | 3MSUH6760:1972 | 10009\ | 246,000.00 | 37,000.00 | T 1.20 i 20.00 0 20.00 | 17072017
100 &t
529 | 3MSUH 6803:1972 et 46,000.00 | ¥37,000.00 | Z8.60 2000 2345 AT 20.00 | 24082016
530 | 3STH 6901:2009 199 246,000.00 | %37,000.00 | Z3.50 ot 20.00 0 20.00 | 24082016
531 | 3MSUH 6908:1991 1ed 246,000.00 | ¥37,000.00 | Z16.00 mﬂ? 20.00 0 20.00 | 24082016
532 | 3MSTH 6909:1990 1¢o £79,000.00 | ¥64,000.00 | %3.00 ot 20.00 0 20.00 | 21122016
533 | 3MSTH 6911:2017 | UH & 296,000.00 | %77,000.00 | % 12.00 ot 20.00 0 20.00 | 20122016
534 | 3STH 6956:2001 1¢e 263,000.00 | ¥51,000.00 | %55.00 sl 20.00 0 20.00 | 20122016
535 | 3MEUE7021:1973 | U&H e 280,000.00 | 64,000.00 | Z20.00 i 20.00 0 20.00 | 20122016
536 | 3MSUH 7058:2005 | 100eMeX | T42,600.00 | Z36,300.00 | Z40.00 i 20.00 0 20.00 | 26092006
537 | 3MSUH 7079:2008 | 100 9 246,000.00 | ¥37,000.00 | %8.70 ot 20.00 0 20.00 | 24082016




538 | 3MSUH 7083:1973 149 246,000.00 | %37,000.00 | Z2.40 e 20.00 0 20.00 | 29062016
539 ST 7092:81 1ed 246,000.00 | %37,000.00 | % 87.00 gl 20.00 0 20.00 | 24082016
2:1987
540 WTI;J::W 100 #. 31,2800000 | | o0 goo. 0 | 31200 gair 20.00 0 20.00 | 27072017
541 ST 7098:811 1T 281,000.00 | %78,000.00 | Z3.50 gair 20.00 0 20.00 | 24082016
3:1993
542 H@j;;)ff:m 100 #Y, % 1,52,000.00 122, go 000 | 31730 Y 20.00 0 20.00 | 28072017
543 | MTSU 7123:1993 | 100X | T46,530.00 | T37,224.00 | Z60.00 gl 20.00 0 20.00 | 01122015
544 | 3TSUH 7142:1995 199 21,36,000.00 | 296,000.00 | ¥2.65 | 50000 | Z1.75 oY 20.00 | 24082016
545 | 3TSUH 7181:1986 1¢o 272,000.00 | %58,000.00 | % 40.00 g 20.00 0 20.00 | 26122016
546 | 3TSUH 7224:2006 1¢e 267,000.00 | ¥54,000.00 | %1.73 i 20.00 0 20.00 | 06082017
547 | 3TSUH 7231:1994 198 272,000.00 | %58,000.00 | Z0.90 i 20.00 0 20.00 | 30122016
548 | 3TSUH 7283:1992 1¢e 246,000.00 | %37,000.00 | Z3.00 i 20.00 0 20.00 | 24082016
549 ST 7285811 149 21,36,000.00 | Z96,000.00 | Z10.40 Y 20.00 0 20.00 | 24082016
1:2004
550 | 3MTSUH7312:1993 198 21,36,000.00 | Z96,000.00 | Z10.40 i 20.00 0 20.00 | 28072017
551 | 3MSUH 7347:1974 199 246,000.00 | %37,000.00 | %220 s 20.00 0 20.00 | 24082016
552 | 3TSUH 7372:1995 199 246,000.00 | %37,000.00 | Z0.90 g 20.00 0 20.00 | 24082016
553 | 3MSUH 7378:1974 7378 251,000.00 | T41,000.00 | %235 ot 20.00 0 20.00 | 20092016
554 | 3MSUH 7402:2011 | Tk fheeX | 246,000.00 | T37,000.00 | Z0.36 sl 20.00 0 20.00 | 24082016
555 | 3TSUH 7452:1990 1¢e 246,000.00 | %37,000.00 | % 13.90 g 20.00 0 20.00 | 30122016
556 | 3MSUH 7454:1991 198 246,000.00 | ¥37,000.00 | %435 sl 20.00 0 20.00 | 24082016
557 | 3MMSUH 7466:1994 | 1003Fe | 274,000.00 | 261,000.00 | 2 1.75 ot 20.00 0 20.00 | 20122016
558 | 3TSUH 7532:1974 1¢o 270,000.00 | %56,000.00 | % 34.60 g 20.00 0 20.00 | 20122016
559 | 3MSUH 7538:1996 | 1fkare 277,000.00 | T62,000.00 | T4.00 i 20.00 0 20.00 | 30122016
560 | 3MSUH 7577:1986 1998 246,000.00 | %37,000.00 | Z2.90 sl 20.00 0 20.00 | 24082016




3TETH 7593: 1T

561 T TR | 21,00,000.00 | 280,000.00 | Z7.00 Tefr Z0.00 0 20.00 | 06082017
1:1986
ST 76204797
562 199 258,000.00 | T47,000.00 | 260.00 | THT 20.00 0 20.00 | 24082016
1:1986
563 | 3TSUH 7652:1988 199 246,000.00 | Z37,000.00 | 23.50 Y Z0.00 0 20.00 | 24082016
564 | 3TSUH 7653:1975 199 246,000.00 | £37,000.00 | T1.75 ESES 20.00 0 20.00 | 24082016
3TETH 7809:HTT
565 ) 100 It 246,000.00 | ¥37,000.00 | Z0.90 5000 2055 Ay 20.00 | 24082016
3:@31:1986
ST 7834: 4797
566 100 9 255,000.00 | T44,000.00 | Z11.00 Y Z0.00 0 20.00 | 30122016
1:1987
ST 78344797
567 100 9T 257,000.00 | Z 46,000.00 2 8.65 Y 20.00 0 20.00 | 30122016
3:1987
IS 78344797
568 100 9 267,000.00 | Z54,000.00 | Z6.00 Tefr 20.00 0 20.00 | 30122016
4:1987
ST 78344797
569 100 9 260,000.00 | T48,000.00 | Z8.65 ESES 20.00 0 20.00 | 30122016
8:1987
570 | 3TSUH 7887:1992 1T 266,000.00 | Z53,000.00 | Z3.00 ESES 20.00 0 20.00 | 20122016
571 | 3mSUH 7898:2001 1 7efeT 247,000.00 | Z38,000.00 | 12.00 Tefr 20.00 0 20.00 | 13112017
100 99T
572 | 3mMSUH 7903:2011 299,000.00 | Z80,000.00 | T7.00 ESEN 20.00 0 20.00 | 20122016
573 | 3TSUH 7904:1995 T 246,000.00 | %37,000.00 | T81.00 T 20.00 0 20.00 | 24082016
574 | 3MSUH 7933:1975 | 1 fH.am £93,000.00 | ¥75,000.00 | 2054 ESEN 20.00 0 20.00 | 20122016
575 | 3TMSUH 7948:1987 | 100 afeX 247,000.00 | ¥38,000.00 | 200.00 | AT 20.00 0 20.00 | 20122016
576 | 3TTSTH 8025:1990 1T 248,000.00 | Z39,000.00 | T34.50 ESEN 20.00 0 20.00 | 20122016
577 | 3TSUH 8028:1987 | 100 efiex 248,000.00 | Z39,000.00 | T34.50 Tofr 20.00 0 20.00 | 20122016
578 | 3MSUH 8034:2002 199 246,000.00 | %37,000.00 | T17.30 SES 20.00 0 20.00 | 24082016
579 | 3MSUH 8035:1999 199 246,000.00 | %37,000.00 | T1.75 SES 20.00 0 20.00 | 24082016
580 | 3TTSTH 8041:1990 1ed 275,000.00 | %60,000.00 | T3.00 ESEN 20.00 0 20.00 | 30122016
581 | 3MSUT8042:2015 1ed 264,000.00 | T45,000.00 | T2.00 ESEN 20.00 0 20.00 | 24082016




582 | 3MMSU 8074:1990 | 100X | T49,000.00 | T 40,000.00 | Z34.50 ot 20.00 0 20.00 | 20122016
583 | 3MTSUH 8086:1991 19w 246,000.00 | ¥37,000.00 | T4.35 afr 20.00 0 20.00 | 24082016
584 | 3TSUH 8088:1976 1998 246,000.00 | %37,000.00 | Z6.80 i 20.00 0 20.00 | 24082016
585 | 3TSTH 8110:2000 1. 276,000.00 | T62,000.00 | %120 gair 20.00 0 20.00 | 24082016
586 | 3MMSUW 8144:1997 | 10009 | 246,000.00 | 37,000.00 | T1.75 air 20.00 0 20.00 | 24082016
587 | 3MTSUH 8229:1986 1ed 248,000.00 | ¥39,000.00 | Z3.40 ot 20.00 0 20.00 | 30122016
588 | 3MTSUH 8249:1994 1ed 254,000.00 | T44,000.00 | 17.30 afr 20.00 0 20.00 | 20122016
589 | 3MSUH 8275:1976 19 246,000.00 | %37,000.00 | ¥5.30 Y 20.00 0 20.00 | 24082016
590 | 3MSUH{8291:1976 | 100eMeX | T47,000.00 | ¥ 38,000.00 | 2 34.50 gt | 225.90 oY 20.00 | 20122016
591 | 3TSUH 8309:1993 1¢o 58,000.00 | T47,000.00 | 2560.00 | FY 20.00 0 20.00 | 13112017
592 | 3MSUH 8329:2000 | Uk &=l .88,000.00 | ¥72,000.00 | %17.30 i 20.00 0 20.00 | 24082016
593 | 3MTSUH 8391:1987 1¢e 2.82,000.00 | %66,000.00 | % 43.20 i 20.00 0 20.00 | 20122016
594 | 3TSUH 8418:1999 198 264,000.00 | %52,000.00 | Z4.00 i 20.00 0 20.00 | 24082016
595 | 3MTSUH 8421:1977 199 46,000.00 | ¥37,000.00 | %26.00 et 20.00 0 20.00 | 24082016
596 | 3MSUW 8423:1994 | 100HEX | 258,000.00 | 2 47,000.00 | 2 13.90 et 20.00 0 20.00 | 28072017
597 | 3MTSUH 8442:2008 199 246,000.00 | %37,000.00 | % 26.00 ot 20.00 0 20.00 | 24082016
598 | 3MSUWS446:1991 | U T ¥57,000.00 | %46,000.00 | T285.00 | & 20.00 0 20.00 | 20122016
599 | 3TSUH 8448:1989 198 246,000.00 | ¥37,000.00 | %175 g 20.00 0 20.00 | 24082016
600 | 3TMSUH 8462:1977 199 2.88,000.00 | %71,000.00 | % 26.00 s 20.00 0 20.00 | 13112017
601 H@jf:;lzm 19 246,000.00 | 37,000.00 2'5:0. 00 s 20.00 0 20.00 | 24082016
602 | 3MTSUH 8471:2003 199 346,000.00 | 37,0000 |, :o. 00 ot 20.00 0 20.00 | 24082016
603 | 3MSUH 8472:1998 198 264,000.00 | %52,000.00 | %420 i 20.00 0 20.00 | 30122016
604 | 3MTSUH 8481:2005 13X 251,000.00 | T41,000.00 | %030 ot 20.00 0 20.00 | 06072017
605 | 3MSUW 8498:2013 | 100eNeX | T48,000.00 | 239,000.00 | 2 38.40 ot 20.00 0 20.00 | 20122016




606 | 3TSUH 8598:1987 1eT £50,000.00 | Z40,000.00 | Z8.70 SES 20.00 0 20.00 | 30122016
1 ey
607 | 3TSTH 8654:2001 295,000.00 | Z76,000.00 | % 86.00 1000 251.80 S 20.00 | 20122016
608 | 3MSTH 8707:2013 | TS &= 248,000.00 | £39,000.00 | T156.00 | AT 20.00 0 20.00 | 20122016
609 | 3MSUH 8708:2006 | U T £53,000.00 | T43,000.00 | 265.00 | AT 20.00 0 20.00 | 20122016
610 | 3MSUH 8737:1995 199 269,000.00 | Z56,000.00 | Z0.42 GSES 20.00 0 20.00 | 30122016
611 | 3TSTH 8749:2002 199 246,000.00 | %37,000.00 | T1.75 Tefr 20.00 0 20.00 | 24082016
JTSTH 8783: 4797
612 ) 100 &. 246,000.00 | %37,000.00 | T038 | 100000 | Z0.19 Ay 20.00 | 24082016
4:9g351:1995
TS 87834197
613 ) 100 #T. 2 74,000.00 | Z 60,000.00 Z1.00 10000 20.50 Y 20.00 | 30122016
4:@33:1995
614 | 3TSUH 8794:1988 1T 256,000.00 | Z45,000.00 | Z56.00 ESES 20.00 0 20.00 | 26122016
615 | 3MMSUH 8808:1999 | 100 & 264,000.00 | %52,000.00 | T12.00 Tefr 20.00 0 20.00 | 28072017
616 | 3MTSUH 8887:2004 | U T 294,000.00 | Z76,000.00 | T49.00 Tefr 20.00 0 20.00 | 20122016
617 | 3TSUH 8931:1993 199 253,000.00 | ¥43,000.00 | 0.0 Tofr 20.00 0 20.00 | 30122016
618 | 3TSUH 8944:2005 | 100 efiex £52,000.00 | Z42,000.00 | T 40.00 ESES 20.00 0 20.00 | 20122016
17w
619 | 3TMSTH 8951:2001 261,000.00 | ¥49,000.00 | Z3.00 ESEN 20.00 0 20.00 | 26122016
T
18R
620 | 3TSUH 8952:1995 246,000.00 | %37,000.00 | T56.00 T 20.00 0 20.00 | 24082016
Col
621 | 3TTSUH 8960:1978 1T 250,000.00 | 40,000.00 | %50.00 ESEN 20.00 0 20.00 | 20122016
622 | 3TTSUH 8978:1992 199 21,04,000.00 | % 84,000.00 | Z2.60 ESEN 20.00 0 20.00 | 30122016
623 | 3mMSTH 9020:2002 19R 246,000.00 | %37,000.00 | % 25.90 Tofr 20.00 0 20.00 | 24082016
624 | 3MSTH 9079:2002 199 £87,000.00 | Z70,000.00 | Z8.70 SES 20.00 0 20.00 | 30122016
1 fen
625 | 3TMSTH 9103:1999 265,000.00 | %50,000.00 | %52.00 ESEN 20.00 0 20.00 | 24082016
Col
626 | 3MSUH 9128:1999 | 1000 9 & 246,000.00 | %37,000.00 | T1.75 Tofr 20.00 0 20.00 2062017




ST 9165: 1T

627 10009 | ¥73,000.00 | Z60,000.00 | % 43.20 asiy 20.00 0 20.00 | 24082016
2:1992
628 | 3MSTH 9167:1979 | 100 9 268,000.00 | %56,000.00 | Z3.40 it 20.00 0 20.00 | 24082016
629 | 3MSTH 9271:2004 1T 281,000.00 | %69,000.00 | Z80.00 it 20.00 0 20.00 | 24082016
3MSTE
630 19 261,000.00 | %49,000.00 | %40.00 it 20.00 0 20.00 | 24082016
9281:#7911:1979
3MSTH 92814797
631 19 261,000.00 | 49,000.00 | %40.00 it 20.00 0 20.00 | 24082016
3:1981
632 | 3TSTH 9282:2002 1e 254,000.00 | T 44,000.00 | Z87.00 it 20.00 0 20.00 | 28072017
633 | 3MSU{ 9283:2013 | 1Tkl 246,000.00 | 37,000.00 | T1.75 5000 2135 | 10000 2090 | 24082016
634 | 3MSUH 9295:1983 | U T 261,000.00 | Z49,000.00 | Z8.70 it 20.00 0 20.00 | 20122016
635 | 3MSUH 9354:1980 | 100 eleX 252,000.00 | Z42,000.00 | Z34.50 it 20.00 0 20.00 | 20122016
636 | 3MTSUH 9356:1980 | 100 elreX 252,000.00 | %42,000.00 | Z38.00 it 20.00 0 20.00 | 20122016
637 | 3MSTUH 9359:1995 | U & £53,000.00 | %43,000.00 | Z90.00 gefr 20.00 0 2000 | 20122016
638 | 3MSTH 9360:1980 1ed 266,000.00 | %53,000.00 | Z86.40 gefr 20.00 0 20.00 | 20122016
gefr
639 | 3MMSUH 9395:1979 1§38 251,000.00 | %41,000.00 | Z50.00 | 3 F | Z0.00 0 20.00 | 24082016
T
3TSTH 94714197
640 199 2 46,000.00 | 37,000.00 20.03 Y Z0.00 0 20.00 | 24082016
2:1980
ST 94719797
641 199 246,000.00 | %37,000.00 | Z1.00 Tefr 20.00 0 20.00 | 24082016
3:1980
ST 94719797
642 19 246,000.00 | Z37,000.00 | Z0.30 it 20.00 0 20.00 | 24082016
4:1980
3TSTH 94714197
643 19 246,000.00 | %37,000.00 | Z0.50 it 20.00 0 20.00 | 24082016
5:1980
STy
644 19 246,000.00 | Z37,000.00 | Z1.50 Tefr 20.00 0 20.00 | 24082016
9471:#7916:2000
3STF 94719797
645 199 246,000.00 | %37,000.00 | %0.05 it 20.00 0 20.00 | 24082016

7:2000




646 | 3MSU 9473:2002 | 100 9 246,000.00 | ¥37,000.00 | T17.20 | &Y 20.00 20.00 | 24082016
L Afesw
647 | 3MSTH 9523:2000 279,000.00 | T 64,000.00 | T43.90 | @l 20.00 20.00 | 20122016
T
648 | 3MSUF 9532:1980 | Tk ol 251,000.00 | T41,000.00 | T17.20 | it 20.00 20.00 | 20122016
3TETH 9537419
649 1007, 247,000.00 | 38,000.00 | Z2.00 Tafr 20.00 20.00 | 30122016
2:1981
ST 9537417
650 100 =, 251,000.00 | T41,000.00 | %2.20 Tafr 20.00 20.00 | 30122016
3:1983
3TETH 9537417
651 100X | 5220000 | T44,200.00 | %5.30 efr 20.00 20.00 | 1072006
4:1983
1 s
652 | 3mSTH 9550:2001 283,000.00 | 67,000.00 | T4.70 Tafr 20.00 20.00 | 26122016
Cl
653 | 3MSUH 9562:1980 19/ 258,000.00 | T47,000.00 | T 1.45 efr 20.00 20.00 | 13112017
654 | 3MSTH 9573:2012 100, 280,000.00 | ¥64,000.00 | T13.50 | @i 20.00 20.00 | 06082017
655 | 3MSUH 9585:1980 19/ 247,000.00 | ¥38,000.00 | Z0.16 efr 20.00 20.00 | 20122016
656 | 3MSU{ 9665:1981 | 100@eX | %59,000.00 | T 48,000.00 | T118.00 | e 20.00 20.00 | 20122016
1 #:@fes
657 | 3MSUH 9738:2003 246,000.00 | 37,000.00 | 2280.00 | &Y 20.00 20.00 | 24082016
Cl
658 | 3MSUH 9758:1981 19/ 246,000.00 | Z37,000.00 | Z3.50 efr 20.00 20.00 | 24082016
659 | 3MSUH 9762:1994 | 100 9 256,000.00 | Z45,000.00 | 540 Tafr 20.00 20.00 | 13112017
660 | 3MSTUH 9763:2000 | 100 9 271,000.00 | ¥57,000.00 | T12.60 | &Y 20.00 20.00 | 13112017
661 | 3MSUH 9798:2013 19 246,000.00 | ¥37,000.00 | Z0.44 Tafr 20.00 20.00 | 24082016
662 | 3MSUH 9825:2003 | 1000 ¢&ale | % 46,000.00 | 37,000.00 | Z0.72 efr 20.00 20.00 | 24082016
663 | 3MSUH 9836:1981 19/ .88,000.00 | ¥72,000.00 | Z7.80 efr 20.00 20.00 | 24082016
664 | 3MSUH 9857:1990 | 100HEX | 246,000.00 | 237,000.00 | T 4.40 afr 20.00 20.00 | 24082016
665 | 3MSTH 9890:1981 19 246,000.00 | 37,000.00 | Z0.70 afr 20.00 20.00 | 24082016
9968: 31T
666 T 100 HEX | 21,11,000.00 | 289,000.00 | Z4.00 afr 20.00 20.00 | 13112017

1:1988




ST 9968:HTIT

3

100 Hrex . . . .
667 9200 R1,69.000.00 | 4 00000 | 39390 s 20.00 0 20.00 | 13112017
668 | 3TSTH 9972:2002 19w 246,000.00 | %37,000.00 | 1.0 s 20.00 0 20.00 | 24082016
3TSTH 9974: 3717
669 19 .88,000.00 | ¥72,000.00 | Z1.75 s 20.00 0 20.00 | 24082016
1:1981
STy
670 19 246,000.00 | 237,000.00 | ¥17.30 | 1500 | % 10.40 Y 20.00 | 24082016
10001:1981
671 T 100 e | 246,000.00 | %37,000.00 | % 33.00 it 20.00 0 20.00 | 24082016
10025:1981
TR ED
672 T fRAT. | 254,000.00 | T44,000.00 | 20.15 it 20.00 0 20.00 | 18052016
10065:1981
T
673 19\ 253,000.00 | 43,000.00 | %1.50 Tafr 20.00 0 20.00 | 30122016
10080:1982
T
674 19 21,01,000.00 | Z81,000.00 | Z3.80 sl 20.00 0 20.00 | 28072017
10086:1982
STy
675 k) 46,000.00 | Z37,000.00 | %69.20 Tafr 20.00 0 20.00 | 30122016
10124:9719T1:2009
T
676 1ea 246,000.00 | ¥37,000.00 | T 73.75 sl 20.00 0 20.00 | 28072017
101244797 2:2009
ST .
677 100§ | 246,000.00 | 37,000.00 | Z3.50 Tafr 20.00 0 20.00 | 24082016
10212:9719T 1:1986
SR ¥or
678 100 %46,000.00 | ¥37,000.00 | % 12.00 Tafr 20.00 0 20.00 | 24082016
10228:1982
ST
679 led 267,000.00 | %54,000.00 | T134.00 | @i 20.00 0 20.00 | 28072017
10238:2001
680 R 100 freX | 249,000.00 | %40,000.00 | 2 34.50 Tafr 20.00 0 20.00 | 20122016
10243:1993
kKl cepay T 29
681 246,000.00 | %37,000.00 | % 75.00 Tafr 20.00 0 20.00 | 24082016
10245:41T97 2:1994 |  39SOT
ST 1 eary
682 283,000.00 | 269,000.00 | 2200.00 | T 20.00 0 20.00 | 24082016
10245:97197 3:1999 |  3YHIOT
STy
683 19\ 246,000.00 | 237,000.00 | 2120.00 | @i 20.00 0 20.00 | 26052016

10264:1982




T

684 | 10322:8T97 5:G% 19| 246,000.00 | Z37,000.00 | Z1.75 20.00 20.00 | 24082016
1:1985
3MSTE
685 | 10322:8T97 5:G% 19| 246,000.00 | %37,000.00 | Z3.50 20.00 20.00 | 24082016
2:2012
z
686 | 10322:8797 5.8 198 19200000 | 4 cfpooaq | X150 20.00 20.00 | 23122016
3:2012
687 T 1000 53,000.00 | % 43,000.00 | % 84.95 20.00 20.00 | 28072017
10325:2000
688 S 1 fFam. 248,000.00 | ¥39,000.00 | Z1.30 20.00 20.00 | 13112017
10350:1999
3-]1'%‘01?1 2
689 0508:200 1ee 257,000.00 | Z46,000.00 | Z50.00 20.00 20.00 | 6082017
7
T 1 el z
690 % 3,28,000.00 2 182.00 20.00 20.00 | 26122016
105324797 2:1983 T 2,63,000.00
691 T 1e 253,000.00 | Z43,000.00 | Z26.00 20.00 20.00 | 06082017
10577:1982
692 T 19| 246,000.00 | Z37,000.00 | Z17.20 20.00 20.00 | 24082016
10592:1982
693 S 19| 246,000.00 | %37,000.00 | Z3.50 20.00 20.00 | 24082016
10617:2013
694 SR T oo 246,000.00 | %37,000.00 | Z51.80 20.00 20.00 | 24082016
10647:1983
695 ST 19| 286,000.00 | 69,000.00 | % 34.60 20.00 20.00 | 30122016
10658:1999
696 ST 139 #eT | 291,000.00 | 273,000.00 | Z0.15 20.00 20.00 | 28072017
10701:2012
697 S 1.30st 271,000.00 | %57,000.00 | Z0.10 20.00 20.00 | 24012017
10702:1992
698 SR 1ee 278,000.00 | % 63,000.00 | %3.75 20.00 20.00 | 06082017
10748:2004
699 ST 100eeT | 262,000.00 | %50,000.00 | Z8.60 20.00 20.00 | 20122016

10758:1983




T

700 199 246,000.00 | £37,000.00 | Z1.45 Tefr 20.00 0 20.00 | 24082016
10775:1984
STy
701 199 256,000.00 | T45,000.00 | 20.90 Tefr 20.00 0 20.00 | 30122016
10805:1986
W 13111:2.37_
702 263,000.00 | 251,000.00 | T160.00 | THT 20.00 0 20.00 | 24082016
10889:2004 T
703 S 100 #Hrex 269,000.00 | Z56,000.00 | 520 SES 20.00 0 20.00 | 20122016
10908:1991
704 ST 199 246,000.00 | 237,000.00 | 250.00 | AT 20.00 0 20.00 | 24082016
11006:2011
STy
705 100 ofrex £52,000.00 | T42,000.00 | T34.50 ESES 20.00 0 20.00 | 20122016
11010:1984
STy
706 199 246,000.00 | £37,000.00 | T1.75 Y 20.00 0 20.00 | 24082016
11037:1984
T
707 1eT 259,000.00 | 48,000.00 | T43.20 Tefr 20.00 0 20.00 | 20122016
11087:1986
T
708 Teh Hiel 279,000.00 | Z64,000.00 | Z3.00 Tefr 20.00 0 20.00 | 13072016
11169:87T9T 1:1984
SR Y
709 199 246,000.00 | Z37,000.00 | T17.30 1500 210.40 2 20.00 | 24082016
11170:1985
STy
710 199 246,000.00 | £37,000.00 | T288.00 | THT 20.00 0 20.00 | 24082016
11188:9779T 1:2014
IET" T S
711 246,000.00 | ¥37,000.00 | 20.54 ESEN 20.00 0 20.00 | 24082016
11226:1993 )
STy
712 199 246,000.00 | ¥37,000.00 | Z1.00 T 20.00 0 20.00 | 24082016
11241:1985
STy
713 199 246,000.00 | ¥37,000.00 | Z2.00 ESEN 20.00 0 20.00 | 24082016
11279:1985
ST
714 T TR | 21,08,000.00 | 92,000.00 | T 12.50 ESEN 20.00 0 20.00 | 24082016
11313:2007
715 SR 199 246,000.00 | ¥37,000.00 | %260.00 SES 20.00 0 20.00 | 24082016
11378:2002
ST iG]
716 15 271,000.00 | ¥57,000.00 | T17.75 SES 20.00 0 20.00 | 26122016

11459:1985




T

717 19 246,000.00 | 37,000.00 | Z17.30 1500 210.40 Ay 20.00 | 24082016
11501:1986
STy
718 T&h & £59,000.00 | T48,000.00 | T3.75 asiy 20.00 0 20.00 | 06082017
11513:2017
719 S T&h e | 21,55,000.00 N 2172.80 | @Y 20.00 0 20.00 | 20122016
11536:2007 1,24,000.00
3MSTE
720 199 299,000.00 | Z82,000.00 | %20.00 it 20.00 0 20.00 | 24082016
11552:2008
3MSTE
721 199 246,000.00 | %37,000.00 | Z0.20 sy 20.00 0 20.00 | 24082016
11569:1986
722 ST 1%he 274,000.00 | %60,000.00 | Z0.25 sy 20.00 0 20.00 | 06072017
11584:1986
STy
723 19 246,000.00 | %37,000.00 | Z0.50 it 20.00 0 20.00 | 24082016
11646:41T3T 2:1986
T
724 199 246,000.00 | %37,000.00 | Z0.50 sy 20.00 0 20.00 | 24082016
11646:$79T 1:2003
T
725 1ed 255,000.00 | %44,000.00 | %52.00 sy 20.00 0 20.00 | 26122016
11652:2000
SR [Eakcl)
726 1R, 263,000.00 | T51,000.00 | Z15.00 sy 20.00 0 20.00 | 20122016
11673:1992
STy
727 19 246,000.00 | Z37,000.00 | Z2.00 it 20.00 0 20.00 | 24082016
11708:1986
ST
728 T&h 246,000.00 | Z37,000.00 | Z26.00 Tefr 20.00 0 20.00 | 24082016
11722:1986
729 S T&h $52,000.00 | %42,000.00 | ¥300.00 | wefr 20.00 0 20.00 | 20122016
11785:1986
ST )
730 149 265,000.00 | %53,000.00 | 66.00 800 233.00 Q 20.00 | 24082016
11833:1986
STy
731 199 265,000.00 | Z53,000.00 | Z2.70 Tefr 20.00 0 20.00 | 24082016
11879:1986
STy
732 1192887797 1 and 15X 251,000.00 | %40,800.00 | %025 Y Z0.00 0 20.00 | 19022016
2:1987
STy
733 T&h 253,000.00 | Z43,000.00 | ¥345.00 | @Y 20.00 0 20.00 | 20122016

11995:1987




T

734 100 ofrex 258,000.00 | Z47,000.00 | Z56.00 Tefr Z0.00 0 20.00 | 20122016
11997:1987
STy
735 100 ofrex 248,000.00 | Z39,000.00 | 269.10 ESES 20.00 0 20.00 | 20122016
12016:1987
STy
736 199 246,000.00 | %37,000.00 | %2.70 Y 20.00 0 20.00 | 24082016
12109:1987
3MSTE
737 199 258,000.00 | T47,000.00 | Z8.70 SES 20.00 0 20.00 | 28072017
12225:1997
738 S 1000 9| £59,000.00 | 48,000.00 | 21.00 GSES 20.00 0 20.00 | 17072017
12227:2002
3MSTE
739 T&h 279,000.00 | %64,000.00 | Z0.95 Tefr 20.00 0 20.00 | 26122016
12232:9779T 1:1996
STy
740 1 fRam. 264,000.00 | £52,000.00 | Z0.55 Tefr 20.00 0 20.00 | 30122016
12234:1988
741 S T&h Siier 269,000.00 | ¥56,000.00 | 0.44 Tefr 20.00 0 20.00 | 20122016
12254:1993
T
742 T&h ol 246,000.00 | Z37,000.00 | 269.10 Tefr 20.00 0 20.00 | 24082016
12299:1998
743 SR 1T £90,000.00 | ¥72,000.00 | Z3.00 T 20.00 0 20.00 | 30122016
12330:1988
T Tsh
744 . 246,000.00 | ¥37,000.00 | 138 T 20.00 0 20.00 | 20122016
12337:1988 EIECTETEY
ST
745 1T 246,000.00 | %37,000.00 | T17.30 2500 28.70 Rest 20.00 | 24082016
12406:2003
ST
746 1T £85,000.00 | %68,000.00 | Z86.00 T 20.00 0 20.00 | 28072017
12427:2001
STy
747 1T 286,000.00 | Z69,000.00 | T35.60 T 20.00 0 20.00 | 26122016
12444:1988
748 ST 1 fRa. 273,000.00 | 260,000.00 | T144.00 | JTY 20.00 0 20.00 | 24082016
12463:1988
STy
749 100 #Hrex 272,000.00 | Z61,000.00 | Z5.60 ESEN 20.00 0 20.00 | 26122016
12492:1988
STy
750 100 #Hrex. 258,000.00 | ¥47,000.00 | 250 ESEN 20.00 0 20.00 | 24082016

12585:1988




T

751 19 2 1,36,000.00 | ¥96,000.00 | 1.75 20.00 20.00 | 24082016
12586:1988
T T Aifeen
752 246,000.00 | %37,000.00 | Z5.40 20.00 20.00 | 18052016
12591:2006 T
753 T 1¢o 246,000.00 | %37,000.00 | % 10.40 20.00 20.00 | 24082016
12592:2002
754 T 1¢o 246,000.00 | %37,000.00 | Z3.00 20.00 20.00 | 24082016
12594:1988
755 TR 1frare 246,000.00 | ¥37,000.00 | %175 20.00 20.00 | 24082016
12615:2011
STy
756 199 21,12,000.00 | 296,000.00 | Z5.30 20.00 20.00 | 24082016
12640: 4797 1:2008
STy
757 199 21,12,000.00 | ¥96,000.00 | ¥5.30 20.00 20.00 | 24082016
12640:8719T 2:2008
Ty 1Afew
758 259,000.00 | Z48,000.00 | Z17.30 20.00 20.00 | 20122016
12650:2003 T
STy
759 12664373t 19 246,000.00 | %37,000.00 | Z1.80 20.00 20.00 | 13112017
1:2003
760 T 100X | ¥80,000.00 | %60,000.00 | Z1.10 20.00 20.00 | 24082016
12701:1996
761 ST 1 fwam 256,000.00 | Z45,000.00 | Z0.09 20.00 20.00 | 13112017
12709:1994
762 ST 100eeT | %59,000.00 | 48,000.00 | % 70.00 20.00 20.00 | 20122016
12751:1989
763 T 1000 ¢fie | %68,000.00 | 55,000.00 | Z0.90 20.00 20.00 | 20122016
12766:1997
764 R 1ea 252,000.00 | ¥42,000.00 | T17.25 20.00 20.00 | 30122016
12776:2002
765 T T fheeX | 246,000.00 | %37,000.00 | 522 20.00 20.00 | 24082016
12785:1994
766 SR TH fRAT | 289,000.00 | T72,000.00 | Z0.10 20.00 20.00 | 20122016

12786:1989




T

767 100 9 g 248,000.00 | %39,000.00 | T8.00 Tefr Z0.00 0 20.00 | 28072017
12817:2013
STy
768 1es 276,000.00 | 261,000.00 | 170.00 | AT Z0.00 0 20.00 | 13112017
12818:2010
T L)
769 1gar. #r 298,000.00 | %79,000.00 | 027 Y 20.00 0 20.00 | 30122016
12823:2015
770 S 139 = 284,000.00 | %66,000.00 | Z0.70 Y Z0.00 0 20.00 | 24082016
12866:1989
771 ST 100 9 Z46,000.00 | Z37,000.00 Z5.00 Tsfr Z0.00 0 20.00 24082016
12894:2002
772 ST Teh ool 249,000.00 | T40,000.00 | T449.28 T Z0.00 0 20.00 | 20122016
12912:1990
STy
773 T ool 246,000.00 | ¥37,000.00 | T449.28 ESES Z0.00 0 20.00 | 24082016
12913:1990
STy
774 Teh o 246,000.00 | Z37,000.00 | T728.20 | 8 20.00 0 20.00 | 20122016
12916:1990
775 S 100 fFam | %53,000.00 | T43,000.00 | T43.20 Y 20.00 0 20.00 | 20122016
12931:1990
T
776 139 #HeT | 246,000.00 | ¥37,000.00 | Z10.40 Y 20.00 0 20.00 | 24082016
12933:87T9T 1:2003
kS s
777 100 9 246,000.00 | Z37,000.00 | Z16.00 Y Z0.00 0 20.00 | 24082016
12950:1990
STy
778 1T . 264,000.00 | %52,000.00 | 26.00 Y Z0.00 0 20.00 | 06082017
12981:1991
ST
779 1T 246,000.00 | Z37,000.00 | T 14.40 Y Z0.00 0 20.00 | 24082016
13000:1990
780 SR 199 258,000.00 | T47,000.00 | 042 | 100000 | 030 | 200000 | 0.18 | 24082016
13010:2002
STy
781 199 258,000.00 | T47,000.00 | T2.70 Y Z0.00 0 20.00 | 24082016
13021:8979T 1:1991
STy
782 199 273,000.00 | %60,000.00 | 270 SES 20.00 0 20.00 | 24082016
13021:87T9T 2:1991
STy
783 199 262,000.00 | 50,000.00 2135 Y 20.00 0 20.00 | 30122016

13049:1991




784 SR i) 25200000 | 242.00000 | 2350 | YO | 21730 | 2900 | 32880 | 30122016
13095:1991 300 1200
STy
785 19| 291,000.00 | %77,000.00 | %050 | 100000 | %035 | 100000 | %0.15 | 13112017
13098:2012
STy
786 199 258,000.00 | ¥47,000.00 | Z0.60 ESES Z0.00 0 20.00 | 24082016
13114:1991
3MSTE
787 19| 250,000.00 | %40,000.00 | 0.52 asiy 20.00 0 20.00 | 28072017
13152:4797 1:2013
788 S T olleX | T47,000.00 | 38,000.00 | Z7.00 asiy 20.00 0 20.00 | 20122016
13209:1991
STy
789 100eeT | %80,000.00 | Z64,000.00 | T 48.00 sy 20.00 0 20.00 | 20122016
13213:1991
STy
790 19| 272,000.00 | %59,000.00 | T2.65 sy 20.00 0 20.00 | 24082016
13258: 4797 1:2014
T
791 T o 280,000.00 | %64,000.00 | 2590 | 1000 | T 17.40 | 1000 28.60 | 06082017
133344797 2:2014
STy
792 T o 280,000.00 | Z64,000.00 | % 34.50 sy 20.00 0 20.00 | 06082017
13334:2014
STy
793 1HATIR | T58,000.00 | T47,000.00 | Z0.90 sy 20.00 0 20.00 | 24082016
133404797 1:2012
3."3?;[ 1 Fﬁﬁﬂ?
794 58,000.00 | 47,000.00 | % 62.50 sy 20.00 0 20.00 | 24082016
13382:2004 T
3MST
795 19| 21,04,000.00 | Z84,000.00 | % 58.00 sy 20.00 0 20.00 | 30122016
13385:1992
kKl cepay
796 19| 21,06,000.00 | Z85,000.00 | Z58.00 sy 20.00 0 20.00 | 30122016
13386:1992
ST
797 100 S 270,000.00 | %56,000.00 | X 1.74 siy 20.00 0 20.00 | 17072017
13422:1992
798 ST 1000 eT | % 1,25,000.00 N 220.00 | 6000 | ¥15.00 | 4000 | ¥10.00 | 20122016
13428:2005 1,00,000.00
STy
799 19\ 246,000.00 | %37,000.00 | 6.00 asiy 20.00 0 20.00 | 24082016

13429:#T9T 1:2000




s Hifer

800 T B %58,000.00 | 2 47,000.00 N 20.00 20.00 | 20122016
13457:1992 T 1,124.00
801 T 100 9r &y 246,000.00 | Z37,000.00 | T4.40 20.00 20.00 | 24082016
13466:1992
802 T 1000 55,000.00 | ¥44,000.00 | Z8.60 20.00 20.00 | 20122016
13487:1992
803 TR 1 fm.am. %74,000.00 | 261,000.00 | %035 20.00 20.00 | 24082016
13488:2008
804 TR leo 246,000.00 | %37,000.00 | %3.00 20.00 20.00 | 24082016
13502:1992
805 T 1R 246,000.00 | ¥37,000.00 | %036 20.00 20.00 | 24082016
13584:1993
STy
806 1 AR | %58,000.00 | T47,000.00 | Z0.90 20.00 20.00 | 24082016
13585:9719T 1:2012
807 SR 100f%3m | 71,000.00 | %57,000.00 | % 20.40 0.00 20.00 | 17072017
13592:2013
T 1Afew
808 %68,000.00 | %55,000.00 | Z4.00 0.00 20.00 | 6092016
13620:1993 T
STy
809 T ol %58,000.00 | %47,000.00 | %312.00 0.00 20.00 | 24082016
13692:1993
ST
810 | 13703 T 2:@s | lo0dw 65,000.00 | ¥53,000.00 | %530 20.00 20.00 | 24082016
1:1993
811 SR 19 59,000.00 | 48,000.00 | Z3.50 20.00 20.00 | 20062016
13714:1993
ST
812 lea 246,000.00 | Z37,000.00 | %57.60 20.00 20.00 | 24082016
13730: 4797 8:1996
ST
813 13730817 led %46,000.00 | ¥37,000.00 | % 57.60 20.00 20.00 | 24082016
45:1999
STy
814 1ea %46,000.00 | ¥37,000.00 | %57.60 20.00 20.00 | 24082016

13730:4T9T1 3:2012




T

815 137308197 led %46,000.00 | ¥37,000.00 | %57.60 20.00 20.00 | 20062017
13:2014
3MSTE13779:199
816 19 % 1,81,000.00 N 2132 20.00 20.00 | 24082016
9 1,57,000.00
817 TR 01fam. | 25500000 | Z44,000.00 | 2.60 20.00 20.00 | 20122016
13785:1993
818 T TH Tl 255,000.00 | T44,000.00 | Z2.60 20.00 20.00 | 24082016
13787:1993
819 T 10T 7 | 279,000.00 | %64,000.00 | Z3.50 20.00 20.00 | 30122016
13801:2013
T
820 199 58,000.00 | T47,000.00 | Z0.90 20.00 20.00 | 24082016
13947: 4797 3:1993
T
821 | 139478797 4-TT 19 %58,000.00 | ¥47,000.00 | %027 0.00 20.00 | 24082016
1:1993
822 T 19 #Hrex | 246,000.00 | 37,000.00 | 0.50 0.00 20.00 | 24082016
13958:1994
823 SR 199 21,02,000.00 | Z82,000.00 | Z4.00 20.00 20.00 | 30122016
13983:1994
824 ST 138 53,000.00 | ¥43,000.00 | Z1.80 20.00 20.00 | 20122016
13997:2014
825 ST 19 %58,000.00 | T47,000.00 | Z8.70 20.00 20.00 | 24082016
14106:1996
ST
826 s fRa. | 21,08,000.00 | ¥87,000.00 | Z0.18 20.00 20.00 | 20122016
14151:979T 1:1999
ST
827 TH AT 65,000.00 | ¥53,000.00 | %030 20.00 20.00 | 24082016
1415197137 2:2008
828 ST 100 fFam. | 263,000.00 | %51,000.00 | T414.70 20.00 20.00 | 20122016
14158:1994
829 TR 100 s | ¥ 1,21,000.00 N % 45.00 20.00 20.00 | 24082016
14166:1994 1,01,000.00
830 TR T olleX | 268,000.00 | %56,000.00 | Z0.50 20.00 20.00 | 24082016

14182:1994




T

831 T&h o 253,000.00 | T43,000.00 | £792.00 | T Z0.00 0 20.00 | 20122016
14183:1994
STy

832 T ol £53,000.00 | Z45,000.00 | 57.60 ESES 20.00 0 20.00 | 26122016
14184:1994
STy

833 T&h o 246,000.00 | £37,000.00 | T312.00 | JAT 20.00 0 20.00 | 24082016
14186:1994
3MSTE

834 199 291,000.00 | %75,000.00 | Z56.00 Y Z0.00 0 20.00 | 24082016
14203:1999
3MSTE

835 199 246,000.00 | Z37,000.00 | 217.30 200 210.00 Ay 20.00 | 24082016
14220:1994
3MSTE

836 1es 246,000.00 | Z37,000.00 | Z6.00 T 20.00 0 20.00 | 24082016
14246:2013
ST 1#Hifew

837 £85,000.00 | Z68,000.00 | T340.00 | AT 20.00 0 20.00 | 26122016
14252:2015 T

838 S 100 &Y. 2 1,30,000.00 N 2 20.00 Y 20.00 0 20.00 | 30122016
14255:1995 1,44,000.00

839 G 100 9 246,000.00 | Z37,000.00 | %60.00 Tefr 20.00 0 20.00 | 24082016
14261:1995
T

840 1es 21,00,000.00 | ¥84,000.00 | T 34.60 T 20.00 0 20.00 | 24082016
14268:1995
kS s o

841 139 #Hex | ¥58,000.00 | T47,000.00 | Z0.18 Tofr 20.00 0 20.00 | 24082016
14276:1995

842 S 100 ofrex 246,000.00 | %37,000.00 | %36.00 1000 218.00 Ay 20.00 | 24082016
14300:1995
ST

843 1 fRam. 21,00,000.00 | % 84,000.00 | 2022 ESEN 20.00 0 20.00 | 24082016
14333:1996
ST

844 1T 246,000.00 | Z37,000.00 | 27.00 T 20.00 0 20.00 | 20062017
14394:1996
STy

845 | 14399-9m7 1 3R 1 fFam 265,000.00 | ¥53,000.00 | 2036 T 20.00 0 20.00 | 24082016
2:1996

846 SR 1 fFam 265,000.00 | %53,000.00 | Z0.15 SES 20.00 0 20.00 | 24082016
14402:1996
STy

847 100 e 248,000.00 | Z39,000.00 | T62.40 SES 20.00 0 20.00 | 20122016

14411:1996




T

848 199 246,000.00 | Z37,000.00 | Z10.00 Tefr 20.00 0 20.00 | 24082016
14429:1997
849 T 1es 2 1,36,000.00 N 251.80 ESES 20.00 0 20.00 | 24082016
14433:2007 1,20,000.00
850 S 100 fF.am | 21,31,000.00 N 229.00 Tefr 20.00 0 20.00 | 24082016
14443:1997 1,09,000.00
3MSTE
851 199 261,000.00 | Z50,000.00 | 21.60 ESES 20.00 0 20.00 | 24082016
14483:9779T 1:1997
3MSTE
852 1es 246,000.00 | Z37,000.00 | 12.50 ESES 20.00 0 20.00 | 24082016
14490:1997
ST 3
853 100 #leT | %1,39,000.00 217.30 ESES 20.00 0 20.00 | 30122016
14494:1998 1,12,000.00
STy
854 e 264,000.00 | ¥51,200.00 | 0.0 Tefr 20.00 0 20.00 | 23122015
14506:1998
SR C3
855 1 fh.am. 252,000.00 | ¥42,000.00 | Z6.00 Tefr 20.00 0 20.00 | 20122016
14510:1997
856 G 1000 ofleX | 2 1,28,000.00 N 220.00 6000 215.00 | 4000 210.00 | 20122016
14543:2004 1,02,400.00
857 SR 1 3rsT 265,000.00 | Z53,000.00 | Z0.65 T 20.00 0 20.00 | 24082016
14544:1998
kS s
858 100 ofrex 247,000.00 | Z38,000.00 | T 40.00 Tofr 20.00 0 20.00 | 15112017
14550:1998
ST ED
859 1 fF.am. $53,000.00 | ¥43,000.00 | 135 ESEN 20.00 0 20.00 | 20122016
14552:1998
ST
860 199 291,000.00 | Z75,000.00 | Z38.00 ESEN 20.00 0 20.00 | 24082016
14561:2014
ST
861 1T 21,18,000.00 | 95,000.00 | % 20.00 T 20.00 0 20.00 | 30122016
14587:1998
STy
862 100 9 288,000.00 | ¥73,000.00 | Z0.60 T Z0.00 0 20.00 | 24082016
14605:1998
3.“é-(r\q- T Hifsar
863 21,14,000.00 | 93,000.00 | % 16.00 SES 20.00 0 20.00 | 24082016
14606:1998 fhoeT
SR ICY
864 1R 264,000.00 | ¥51,000.00 | 20.16 ESEN 20.00 0 20.00 | 24082016

14609:1999




amdua14611:201 | 1D
865 21,12,000.00 | 296,000.00 | Z62.50 it 20.00 0 20.00 | 24082016
6 oI
866 S fFell T | T49,700.00 | %39,800.00 | T0.12 | 800,000 | Z0.04 Ay z0.00 7032016
14613:1998
STy
867 1 o7, 281,000.00 | %69,000.00 | Z29.00 it 20.00 0 20.00 | 24082016
14616:1999
868 S 100&der | 21,10,000.00 | 88,000.00 | Z3.00 it 20.00 0 20.00 | 13112017
14625:2015
869 ST l1ed 246,000.00 | %37,000.00 | Z3.00 asiy 20.00 0 20.00 | 24082016
14650:1999
ST 3
870 1#ex % 1,38,200.00 23.60 sy 20.00 0 Z0.00 1122006
14697:1999 1,24,700.00
STy
871 19 287,000.00 | %70,000.00 | Z9.60 it 20.00 0 20.00 | 20122016
14724:1999
T
872 100 9r& 279,000.00 | %64,000.00 | Z12.50 it 20.00 0 20.00 | 13112017
14735:1999
873 G 1 freeT 268,000.00 | %55,000.00 | Z8.00 it 20.00 0 20.00 | 20122016
14743:1999
T .
874 100 AT £91,000.00 | %75,000.00 | Z8.00 sy 20.00 0 20.00 | 24082016
14746:1999
kS s
875 1R 251,000.00 | T42,000.00 | %025 Tefr 20.00 0 20.00 | 30122016
14756:2000
STy
876 100 9/ & 269,000.00 | %56,000.00 | %4.70 sy 20.00 0 20.00 | 30122016
14768:9719T 2:2003
ST
877 199 264,000.00 | %37,000.00 | Z1.60 sy 20.00 0 20.00 | 24082016
14769:2000
STy
878 100 9 252,200.00 | T44,200.00 | 2920 T Z0.00 0 20.00 1072006
14772:2000
ST 17w
879 246,000.00 | %37,000.00 | T140.00 | HY 20.00 0 20.00 | 24082016
14806:2000 oI
T 13hfee
880 246,000.00 | ¥37,000.00 | T140.00 | @Y 20.00 0 20.00 | 24082016
14807:2000 G
STy
881 199 246,000.00 | %37,000.00 | 12.20 s 20.00 0 20.00 | 24082016

14845:2000




T

882 19 274,000.00 | 60,000.00 | Z17.30 20.00 20.00 | 30122016
14846:2000
STy 2
883 180T | 23,15,000.00 Z 40.00 20.00 Z0.00 6092016
14855: 47197 1:2000 2,52,000.00
884 T 1T 246,000.00 | %37,000.00 | 21.75 20.00 20.00 | 24082016
14862:2000
885 S 1T 246,000.00 | %37,000.00 | Z12.00 20.00 20.00 | 24082016
14871:2000
886 ST lea 21,12,000.00 | Z96,000.00 | % 96.00 20.00 20.00 | 24082016
14885:2001
ST 1#IfeH
887 2.82,000.00 | % 66,000.00 | % 150.00 Z0.00 20.00 | 06082017
14887:2014 T
m 199 Hrex
888 271,000.00 | %59,000.00 | Z2.10 20.00 20.00 | 24082016
14898:2001 .
889 SR 19| 21,36,000.00 | Z96,000.00 | Z5.00 20.00 20.00 | 24082016
14899:2014
ST 1#IfeH
890 251,000.00 | %41,000.00 | % 10.00 Z0.00 20.00 | 06072017
14900:2000 T
STy
891 100 #T. 58,000.00 | %47,000.00 | T2.10 20.00 20.00 | 24082016
14927: 4747 2:2001
IS 13hfe
892 247,000.00 | %38,000.00 | Z300.00 20.00 20.00 | 20122016
14928:2001 .
ST 1 e
893 249,000.00 | %40,000.00 | % 260.00 20.00 20.00 | 20122016
14929:2001 T
ST
894 100 #T. 289,000.00 | %72,000.00 | Z8.10 20.00 20.00 | 17072017
14930:#TeT 2:2001
895 SR 17 271,000.00 | %59,000.00 | Z1.80 20.00 20.00 | 24082016
14933:2001
T z
896 19 %5,97,000.00 % 480.00 20.00 20.00 | 28072017
14951:2001 4,78,000.00
ST 1#IfeH
897 Z58,000.00 | %47,000.00 | % 150.00 20.00 20.00 | 24082016
14968:2015 T




T

898 100 91 & 262,000.00 | %51,000.00 | Z8.00 asiy 20.00 0 20.00 | 24082016
15041:2001
STy
899 1T 290,000.00 | %72,000.00 | T160.00 | HsY 20.00 0 20.00 | 30122016
15058:2002
STy .
900 100§ | % 83,000.00 | % 68,000.00 | % 10.00 asiy 20.00 0 2000 | 24082016
15073: 19T 2:2008
3MSTE
901 199 271,000.00 | %59,000.00 | %230 Y Z0.00 0 20.00 | 24082016
15100:2001
HSTH 3
902 10099 | 22,23,000.00 233.00 5000 2 16.50 Ay 20.00 | 17072017
15111: 91T 1:2002 1,79,000.00
STy 3
903 10099 | %2,23,000.00 33.00 5000 216.50 Ay 20.00 | 17072017
15111: 19T 2:2002 1,79,000.00
T
904 1T 259,000.00 | %48,000.00 | % 18.00 sy Z0.00 0 20.00 | 06082017
15138:2010
905 SR 1aT 271,000.00 | %59,000.00 | Z8.00 sy 20.00 0 20.00 | 24082016
15155:2002
SR e Ik
906 100 247,000.00 | %38,000.00 | 22.00 2000 211.00 Q 20.00 | 20122016
15160:2002
907 T 100eeT | 249,000.00 | Z40,000.00 | Z130.00 | T Z0.00 0 20.00 | 20122016
15182:2002
ST
908 1R, 246,000.00 | %37,000.00 | Z1.10 siy 20.00 0 20.00 | 20122016
15219:2002
ST
909 100eeT | ¥47,000.00 | %38,000.00 | T115.00 | Tl 20.00 0 20.00 | 20122016
15227:2002
910 TR 100efeX | 46,000.00 | 37,000.00 | 223000 | T 20.00 0 20.00 | 13112017
15228:2002
STy
911 100efeX | ¥57,000.00 | Z46,000.00 | 12420 | T 20.00 0 2000 | 20122016
15236:2002
STy
912 100eeT | 246,000.00 | 37,000.00 | Z50.00 asiy 20.00 0 20.00 | 24082016
15240:2002
STy
913 1eT 21,15,000.00 | Z96,000.00 | T180.00 | g3 20.00 0 20.00 | 24082016
15265:2003
STy
914 Teh Sier 2.84,000.00 | %69,000.00 | ¥1.40 asiy 20.00 0 20.00 | 24082016

15298: 4791 4:2010




T

915 13eT % 1,26,000.00 N 21.76 sy 20.00 0 20.00 | 24082016
15298: 41T 2:2011 1,11,000.00
STy
916 1 3eT % 1,46,000.00 N 20.74 s 20.00 0 20.00 | 24082016
15298: 7197 3:2011 1,29,000.00
917 S 100 el | 79,000.00 | % 64,000.00 | T1.20 sy 20.00 0 20.00 | 24012017
15322:2003
3MSTE
918 19 246,000.00 | %37,000.00 | Z0.80 asiy 20.00 0 20.00 | 24082016
15323:2003
STy
919 1T % 88,000.00 | %72,000.00 | Z79.00 asiy 20.00 0 20.00 | 24082016
15328:2003
STy
920 100 T | ¥52,000.00 | ¥42,000.00 | Z55.00 asiy Z0.00 0 20.00 | 20122016
15335:2003
m 100 a7
921 68,000.00 | %56,000.00 | Z5.00 sy 20.00 0 20.00 | 24082016
15351:2015 e
T .
922 100 T 246,000.00 | %37,000.00 | Z0.20 sy 20.00 0 2000 | 24082016
15354:2003
ey Hrex
923 T 1 271,000.00 | %59,000.00 | ¥2.20 sy 20.00 0 20.00 | 24082016
15380:2003
ST 1#Hifew
924 246,000.00 | %37,000.00 | ¥5.00 sy 20.00 0 20.00 | 24082016
15391:2003 T
ST
925 100 9r& 273,000.00 | %59,000.00 | Z52.00 siy 20.00 0 20.00 | 20122016
15410:2003
ST
926 19 275,000.00 | %62,000.00 | Z5.00 siy 20.00 0 20.00 | 24082016
15449: 4747 1:2004
STy
927 100 #T. 292,000.00 | %79,000.00 | T11.00 sy 20.00 0 20.00 | 24082016
15450:2004
S 1 e
928 258,000.00 | %47,000.00 | % 28.00 sy 20.00 0 20.00 | 24082016
15462:2004 T .
929 SR 139 #Hex | 290,000.00 | T74,000.00 | X 1.50 s 20.00 0 20.00 | 24082016
15476:2004
STy . -
930 1TH. 2.82,000.00 | %68,000.00 | 30.00 | 2300 27.50 Q 20.00 | 24082016

15477:2004




T

931 100 e | 21,05,000.00 |  84,000.00 | % 21.00 s 20.00 20.00 | 20122016

15489:2013

STy

932 19 21,36,000.00 | 96,000.00 | 10.40 s 20.00 20.00 | 24082016

15490:2017

STy
933 197 246,000.00 | %37,000.00 | %530 s 20.00 2000 | 24082016
15500:87TT 2:2004
3TSTH 15500

934

81197 3 : 2004
935 MY 3 AFaalr 13 FFell | 267,000.00 | %55,000.00 | 440 Tl 20.00 20.00 | 24082016
936 ECUT 3 FTel | 13 @FFel | 267,000.00 | T55000.00 | 220 iy 20.00 20.00 | 24082016
937 | TAelER 3AFTe | 13 FFal | 267,000.00 | 255,000.00 | Z2.80 i 20.00 20.00 | 24082016
938 dicd 3Tl | 137@Fd el | 267,000.00 | ¥55000.00 | 1.00 sl 20.00 20.00 | 24082016

3TSTH 15500

939

1T 4 : 2004
940 3MRfT F.4.1 1009 | 65,000.00 | ¥53,000.00 |X112.40 | HefY %0.00 20.00 | 19012017
941 3MpTT H.4.2 1009 | %65,000.00 | ¥53,000.00 | X112.40 | @ | Z0.00 0.00 | 19012017
942 3MpTT H.4.4 100 918 265,000.00 | 53,000.00 | Z10.40 e 20.00 20.00 | 19012017
943 3MpTd H.4.5 100 9r 8 ¥65,000.00 | 53,000.00 | Z10.40 e 20.00 20.00 | 19012017
944 Hpfd T.4.6 100 9y 265,000.00 | ¥53,000.00 | Z34.60 s 20.00 20.00 | 19012017
945 e @.4.7 100 9y 265,000.00 | ¥53,000.00 | T41.60 s 20.00 20.00 | 19012017
946 3 T.4.9 100 9y 265,000.00 | ¥53,000.00 | T13.90 s 20.00 20.00 | 19012017
947 3T €.4.10 100 9/ 265,000.00 | 53,000.00 | Z26.00 e 20.00 20.00 | 19012017
948 | 3ITHfd H.A4.11 1009 | 65,000.00 | ¥53,000.00 | 1220 | WY 20.00 20.00 | 19012017
949 3ehfcT H.4.12 100 9r & 265,000.00 | %53,000.00 | T121.00 | @Y 20.00 20.00 | 19012017
950 3Mepfd €.4.13 100 9y 265,000.00 | %53,000.00 | T121.00 | @ 20.00 20.00 | 19012017
951 3Mepfd €.4.15 100 9y 265,000.00 | %53,000.00 | 69.20 s 20.00 20.00 | 19012017
952 | 3MTHfd H.4.16 1009 | %65,000.00 | ¥53,000.00 | ¥69.20 | T | Z0.00 0.00 | 19012017




953 | 3T €417 1009 | %65,000.00 | ¥53,000.00 | ¥69.20 | @ | 20.00 0.00 | 19012017
954 | 3R H.4.21 1009 | %65,000.00 | ¥53,000.00 | 1390 | @ | 0.00 0.00 | 19012017
955 | 3MRfd H.4.22 1009 | %65,000.00 | ¥53,000.00 | 19.00 | @ | 20.00 0.00 | 19012017
956 | 3Tehfd H.4.23 1009 | %65,000.00 | ¥53,000.00 | 2080 | & | 20.00 20.00 | 19012017
957 | 3MHfd H.4.24 1009 | %65,000.00 | ¥53,000.00 | X15.60 | &I | 20.00 20.00 | 19012017
958 | 3T H.4.25 10099 | %65,000.00 | 53,000.00 | 175 @l | 20.00 0.00 | 19012017
959 | 3Mhfd H426 | 10009F | 265000.00 | X53,00000 | X426 | @ | 0.0 0.00 | 19012017
960 | 3ITHfd HA4.27 | 10009E | 6500000 | X53,000.00 | X427 | @A | 20.00 0.00 | 19012017
961 | 3Tehfd H.4.28 10091 | %65,000.00 | ¥53,000.00 | 440 | @A | 20.00 20.00 | 19012017
962 | 3Thfd H.4.29 1009 | %65,000.00 | ¥53,000.00 | ¥7.80 | &I | 20.00 20.00 | 19012017
963 | 3T H.4.30 1009 | %65,000.00 | ¥53,000.00 | ¥7.80 | @ | 20.00 20.00 | 19012017
3TSTH 15500 :
964
#9751 2004
965 3Mpfd €.5.1 1009 | 46,000.00 | ¥37,000.00 | ¥17.30 | @ | z0.00 20.00 | 24082016
966 3T .5.2 1009 | %46,000.00 | ¥37,000.00 | 1730 | @ | 20.00 20.00 | 24082016
967 3MHfT #.5.3 1009 | 346,000.00 | 37,000.00 | 1730 | @ | 20.00 30.00 | 24082016
968 3NHfT F.5.4 1009 | 346,000.00 | 37,000.00 | 1040 | @ | 0.00 30.00 | 24082016
969 3MpTd .55 1009 | 246,000.00 | ¥37,000.00 | ¥13.90 | @\ | 20.00 20.00 | 24082016
970 3MpTT H.5.6 1009 | %46,000.00 | ¥37,000.00 | ¥13.90 | @ | 0.0 30.00 | 24082016
3TSTH 15500
971
#9761 2004

972 3T €.6.1 1009 | %46,000.00 | ¥37,000.00 | X2.60 | FH | 0.0 30.00 | 24082016
973 3MpTT H.6.2 1009 | 46,000.00 | ¥37,000.00 | Z8.70 @l | 20.00 30.00 | 24082016
974 3MpTT €.6.3 1009 | %46,000.00 | ¥37,000.00 | ¥3.50 | @ | 0.0 20.00 | 24082016
975 INHIT F.6.4 1009 | 346,000.00 | 37,000.00 | ¥7.00 | @ | 20.00 30.00 | 24082016
976 3MHIT F.6.5 1009 | 346,000.00 | 37,000.00 | X530 | @I | 20.00 30.00 | 24082016




977 3T .6.6 10091 | 346,000.00 | ¥37,000.00 | 1040 | & | 0.00 30.00 | 24082016
978 3R 6.6.7 1009 | 346,000.00 | 37,000.00 | 1390 | @ | 0.00 30.00 | 24082016
979 3T 4.6.8 1009 | %46,000.00 | ¥37,000.00 | ¥15.60 | FH | Z0.00 0.00 | 24082016
980 3R 4.6.9 1009 | 46,000.00 | ¥37,000.00 | Z3.50 T 0.00 30.00 | 24082016
981 | 3MMHfd #.6.10 1009 | 246,000.00 | ¥37,000.00 | Z7.00 T 20.00 30.00 | 24082016
982 | 3ITHd H.6.11 10099 | %46,000.00 | ¥37,000.00 | X270 | @A | 0.00 30.00 | 24082016
983 | 3THfd H€.6.12 10099 | %46,000.00 | ¥37,000.00 | X7.00 | @A | 0.00 30.00 | 24082016
984 | 3Mhfd €.6.13 1009 | 346,000.00 | ¥37,000.00 | 2080 | & | 0.00 30.00 | 24082016
985 | 3MThfd H.6.14 1009 | 246,000.00 | ¥37,000.00 | ¥17.30 | @\ | 20.00 20.00 | 24082016
986 | 3T H.6.15 1009 | 246,000.00 | ¥37,000.00 | Z8.70 @i | 20.00 20.00 | 24082016
987 | 3Mhfd H.6.16 1009 | %46,000.00 | ¥37,000.00 | ¥870 | @ | 20.00 20.00 | 24082016
3TSTH 15500 :
988
#9772 2004

989 3Mpid €.7.1 1009 | 46,000.00 | ¥37,000.00 | X 1.75 @i | 20.00 20.00 | 24082016
990 IepTT H.7.2 1009 | %46,000.00 | ¥37,000.00 | X175 | @ | 20.00 20.00 | 24082016
991 3MpTT €.7.3 10091 | 346,000.00 | 37,000.00 | 1040 | @ | 20.00 30.00 | 24082016
992 MpTT H.7.4 10091 | 346,000.00 | 37,000.00 | ¥7.00 | @ | 20.00 30.00 | 24082016
993 3MpTd H.7.5 1009 | 46,000.00 | 37,000.00 | Z7.00 @l | 20.00 20.00 | 24082016
994 3MpT H.7.6 1009 | 46,000.00 | ¥37,000.00 | Z3.50 @l | 20.00 30.00 | 24082016
995 3Mpid €.7.7 1009 | 246,000.00 | ¥37,000.00 | Z3.50 @l | 20.00 30.00 | 24082016
996 3MpTT H.7.8 10091 | 346,000.00 | 37,000.00 | ¥7.00 | @ | 20.00 30.00 | 24082016
997 3MHTT H.7.9 1009 | 346,000.00 | 37,000.00 | X350 | @ | 20.00 30.00 | 24082016
998 | 3Mehfd H.7.10 10091 | 346,000.00 | 37,000.00 | X530 | @ | 20.00 30.00 | 24082016
999 | 3Impfd &.7.11 1009 | 246,000.00 | ¥37,000.00 | Z5.30 @it | 20.00 30.00 | 24082016
1000 | 3MTepfd €.7.12 1009 | 46,000.00 | 37,000.00 | Z7.00 @it | 20.00 30.00 | 24082016




1001 | 3Mmepfd €.7.13 10099 | %46,000.00 | ¥37,000.00 | X7.00 | @A | 0.00 0 30.00 | 24082016
1002 | 3mpfd €.7.14 100 9r & %46,000.00 | %37,000.00 | 7.00 e 20.00 0 20.00 | 24082016
1003 | 3THid €.7.15 100 9r &y 246,000.00 | %37,000.00 | Z7.00 s 20.00 0 20.00 | 24082016
1004 T 100 9 272,000.00 | Z58,000.00 | Z5.60 Tl 20.00 0 20.00 | 25052016
15511:2004
1005 T 100 9 272,500.00 | Z58,000.00 | T 45.00 s 20.00 0 20.00 | 15032015
15532:2004
T
1006 19 295,000.00 | Z76,000.00 | Z2.00 it 20.00 0 20.00 | 30122016
15558:2005
1007 S 1R 249,000.00 | 40,000.00 | % 25.00 sl 20.00 0 20.00 | 20122016
15559:2004
ST 13 s
1008 257,000.00 | 46,000.00 | Z10.00 s 20.00 0 20.00 | 20122016
15573:2005 T
Ty 1Afew aefr
1009 257,000.00 | Z46,000.00 | T 45.00 20.00 0 20.00 | 24082016
15601:2005 T S
1010 SR 1A 268,000.00 | %55,000.00 | 2170.00 | &Y 20.00 0 20.00 | 20122016
15603:2005
ImsTH 10
1011 21,13,000.00 | 294,000.00 | ¥3.80 | 27000 | T1.90 | 27000 | 0.95 | 24082016
15622:2006 #Hrex
1012 T 19 3 2,43,000.00 N 20.50 | 100000 | %035 | 100000 | % 0.15 | 24082016
15627:2005 2,04,000.00
1013 T 19 %2,58,000.00 N 22.00 | 100000 | ¥1.50 | 100000 | %135 | 24082016
15633:2005 2,17,000.00
1014 S 19| % 2,42,000.00 N 22.00 | 100000 | ¥1.50 | 100000 | %135 | 24082016
15636:2012 2,03,000.00
ST L#fewR
1015 246,000.00 | %37,000.00 | Z3.00 s 20.00 0 20.00 | 24082016
15647:2006 T
1016 TR 1397 AT | 275,000.00 | 26200000 | Z3.00 s 20.00 0 20.00 | 24082016
15652:2006
1017 R 100 9 294,000.00 | %76,000.00 | Z2.00 s 20.00 0 20.00 | 13112017
15658:2006
T
1018 19\ Z1,08,000.00 | 90,000.00 | 9.00 sl 20.00 0 20.00 | 24082016

15683:2006




T

1019 1000 efeX | 252,000.00 | T42,000.00 | T180.00 | Y 20.00 0 20.00 | 20161226
15692:2006
STy

1020 T Hiex 258,000.00 | T47,000.00 | T805.60 | T 20.00 0 20.00 | 06092016
15694:2006
IsTH 1 #feh 3

1021 2 1,54,000.00 2245.00 250 2123.00 | 250 262.00 | 20122016
15757:2007 . 1,24,000.00

1022 S 1eT 2 1,89,000.00 N 230.00 SES 20.00 0 20.00 | 24082016
15778:2007 1,58,000.00

1023 ST 1391 #Hex | 21,01,000.00 | T84,000.00 | Z0.30 ESES 20.00 0 20.00 | 24082016
15786:2008
STy

1024 100 9 g 256,000.00 | Z46,000.00 | 350 ESES 20.00 0 20.00 | 19012017
15787:2008

1025 S 1eT 2 1,60,000.00 N 220.00 Tefr 20.00 0 20.00 | 24082016
15801:2008 1,34,000.00
T

1026 199 271,000.00 | %57,000.00 | %0.30 Y 20.00 0 20.00 | 17032017
15833:2009
T

1027 199 £55,000.00 | T44,000.00 | 20.40 Tefr 20.00 0 20.00 | 17032017
15834:2008
T

1028 1T 263,000.00 | Z51,000.00 | T17.30 T 20.00 0 20.00 | 15112017
15848:2009
kS s

1029 T Hiel 265,000.00 | ¥52,000.00 | Z0.15 Tofr 20.00 0 20.00 6092016
15852:2009
Ty 100 31

1030 266,000.00 | Z53,000.00 | T10.10 T 20.00 0 20.00 | 20122016
15853:2009 #Hrex

1031 SR 199 % 3,32,000.00 N 23.00 T Z0.00 0 20.00 | 24082016
15884:2010 2,80,000.00
STy

1032 T&h o 263,000.00 | Z51,000.00 | Z9.00 T 20.00 0 20.00 | 24082016
15905:2011
STy

1033 193 21,06,000.00 | % 88,000.00 | T 1.50 60000 20.75 AT 20.00 | 24082016
15907:2010
Ty 100 37

1034 21,11,000.00 | T92,000.00 | % 16.00 SES 20.00 0 20.00 | 24082016
15909:2015 Hex
STy

1035 T&h o 260,000.00 | Z49,000.00 | 3.50 SES 20.00 0 20.00 | 24082016

15911:2010




Ty 1#Hfew
1036 246,000.00 | %37,000.00 | % 64.00 20.00 20.00 | 24082016
15914:2011 Gl
1037 S 1fFeltam. | 263,000.00 | T51,000.00 | Z0.90 20.00 20.00 | 20122016
15939:2011
STy
1038 T HleX | T61,000.00 | T49,00000 | Z6.00 20.00 20.00 | 23092016
15961:2012
Ty 1AfeH
1039 246,000.00 | %37,000.00 | % 62.00 20.00 20.00 | 24082016
15962:2012 Gl
Afes
1040 T & <ol | %65,000.00 | %52,000.00 | 2625 20.00 20.00 | 23092016
15965:2012
STy
1041 T HeX | 290,000.00 | T72,000.00 | T 12.00 Z0.00 20.00 | 23092016
15997:2012
STy 100 g7
1042 293,000.00 | %77,000.00 | Z0.80 20.00 20.00 | 24082016
16008:#TeT 1:2016 Hrex
T 100 g3t
1043 21,16,000.00 | ¥93,000.00 | Z0.80 Z0.00 20.00 | 06072017
16008:HTeT 2:2016 Hrex
1044 T 100 fF. 3T | %94,000.00 | %78,000.00 | Z15.28 Z0.00 20.00 | 24082016
16014:2012
1045 T 1T % 1,40,000.00 N 2 400.00 Z0.00 20.00 | 24082016
16088:2012 1,17,000.00
ST 2
1046 1e % 1,89,000.00 2 174.00 20.00 20.00 | 24082016
16098:4113T 1:2013 1,59,000.00
EIE z
1047 100 #T. Z2,09,000.00 223.00 20.00 20.00 | 24082016
16098: 49T 2:2013 1,76,000.00
g z
1048 10099 | 21,69,000.00 23.50 20.00 Z0.00 6092016
16102: 49T 2:2012 2,11,000.00
ImseH z
1049 19y Z 4,60,000.00 24.60 20.00 20.00 | 24082016
16103:479T 2:2012 3,89,000.00
HSTH16111:201
1050 100 #T. 54,000.00 | %43,000.00 | ¥1.00 20.00 20.00 | 24082016
3
1051 ST 19 246,000.00 | %37,000.00 | T4.00 20.00 20.00 | 24082016

16127:2013




T

1052 1000 ofeX | %57,000.00 | % 46,000.00 | T 160.00 20.00 20.00 | 26122016
16131:2015
STy
1053 1000 &feX | % 54,000.00 | % 44,000.00 | % 180.00 20.00 20.00 | 26122016
16145:2013
1054 T 13 46,000.00 | ¥37,000.00 | %2.00 20.00 20.00 | 24082016
16176:2014
T
1055 T Hlex | ¥73,000.00 | %59,000.00 | 7.10 20.00 20.00 | 06082017
16186:2014
1056 TR T #AeX | 2 1,85,000.00 N %280.00 20.00 20.00 | 26122014
16190:2014 1,48,000.00
T 1Afew
1057 % 1,18,000.00 | %95,000.00 | Z310.00 0.00 20.00 | 06082017
16208:2015 T
STy
1058 T HleT | ¥58,000.00 | T47,000.00 | Z0.80 0.00 20.00 | 06092016
16232:2014
1059 SR 100 9r & 279,000.00 | %63,200.00 | 20.20 0.00 30.00 | 4032015
16289:2014
1060 T 1ed 2 1,86,000.00 N 226.60 20.00 20.00 | 26122016
16352:2015 1,49,000.00
T 1Afew
1061 72,000.00 | 58,000.00 | %3.00 0.00 20.00 | 6092016
16415:2015 T
IS 100 g9t
1062 21,19,000.00 | %96,000.00 | 220 20.00 20.00 | 6072017
16513:2016 Hrex
T
1063 1ea 251,000.00 | T41,000.00 | T 42.60 20.00 20.00 | 15112017
16585:2016
JTSTT/INSST
1064 60079:8TTaTt 19| 246,000.00 | %37,000.00 | %17.30 20.00 20.00 | 24082016
11:2006
JTSTH/INSST
1065 19 %46,000.00 | ¥37,000.00 | T 1.75 20.00 20.00 | 24082016
60079:4T3T1:2007
ITSTH/3TSSEY
1066 19| %73,000.00 | %60,000.00 | %027 20.00 20.00 | 24082016
60898:3113T 1:2002
JTSTH/IMSSEY
1067 19w %58,000.00 | ¥47,000.00 | Z0.90 20.00 20.00 | 24082016

60947:4T14T 3:1999




IETH/3MSSH

1068 6094797137 199 $58,000.00 | T47,000.00 | %0.27 20.00 20.00 | 24082016
4:@31:2000
ITSTH/3TSSEY
1069 6094797131 199 $58,000.00 | T47,000.00 | %042 20.00 20.00 | 24082016
5:151:2003

"TOTEAT: TEH oY TUT HEIH AT AT HY FEA T TUT ALIHA 3¢7H fahd
Hffage 2006 (2006 #1 27) # QU 7T & AR M|




g -
(TNSTAT-| FT 37eTea 6 HT 3U-3ffeoe (1) 3)
HAleTsh HeX
ATl HER & AAAH FT SisT

R » R 1
I 1 7S Rea g ;[T

A e & A & Raeas @B # rgfa 1 7 o a8 dh F ad% smaor ik
arferaT 1 & fam arar amder reyara

arfesr 1 @ & A s3mae
gt 3marer AT &

A B a R r IR & AHR
25 1.9 0.2 0.4 - 1.0 @5

5 38 0.4 0.8 0.1 1.0 A,

10 75 0.7 1.7 0.2 203

20 15 15 3.3 0.5 30

40 30 2.9 6.7 1.0 40 @A

80 60 5.9 13.4 1.9 6.0 .4

160 120 11.7 26.7 38 10.0 f&.F

320 240 23.4 53.4 7.6 16.0 ..
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(9) (1) 3TATCT AT HTEAAT FHUT U UReh T [AYHIOTA I FITH ToAlel 8]
50 ThHA & A1Y Holood G&9-ll &, [AfATTar & qra & & Ny, JA9A06T &
foIT 3mmaesT & glam|

(2) AT e 1 JANT S & TAT AT AT IFTEIAT FHOT T I
JITATOT Ye&Tel fhaT STuaT, -

(@) IS YAYHAOT 3Tdest quT 9T STl g
(@) 30 hiA & 3UEH-| 7 AfAfEse B 1 $ardiel el 9T; adm



(1) Il sJU dse § T e o GHITT HRAT Aldh & ITdR FaereT
JOTTelT T 3TAET3HT AT oI9] fohar B, 3R GEIT HRAY AT & 3TAR
YAYHIOT AEIET & HIEIH H 3HT&acl & @ey &m g

(3) 38 ThH & W 3 & IUAY HeJATCd IT HTEAAT FATOT I, Siam o
HHT &, o GAYHAUT & o 8y ameg g

(4) 3FTATCA AT HTEIAT THIOT 9 & GANAO W, 360 EhA & AWGLS
Aeerdt & ITaR AIRE J@ader H A g5 el AR Sg SRt gHT-
AT X AGTIYETT T ST

(5) AT & YA 5o fafegat & fafezs 8 & RQu 71w 3u«ei &
HTAR fohar e

(6) 3HTEICT FHIOT TF & JAYAT 31 fafgaAt & fafazsr 16 & fqw aw
39eEl & 3TAR AT e

3RS IT 3HT&UT FHTOT U9 & a9 &7 & qRaci

10.  YHATONHIOT IWTORIET & AN T ATCTURT & 36Y W TR JATOT I
FT QYT &7 SERIT AT 9T 3T HohdT gl

GO
1. (1) IfE, frdr off g7, QU & 9 9Aicd @eyg § & g gomel, foas
ToIT 3TEYAT JATOTT AT 3T & 315 §, 9 GEIT AR Heleh i HI&T3HT &
3T gl §, o SPU 3TEUAT JHIOTIS AT 3HefaAted Al fAcfad T Fevar 8, 3R
3TATC AT YT AT YR &I, SiAr it JHeT g, Aleish e &1 3u2r
Ut & fow ERT X devar 8, 3R aeg WfAd 7467 §, ofhe, e 7 @ &
a7 e enfAe g dehd g, AT -
(F) AT et & 38 AT 7 g2er e, omedr Squ gan At 780 8
(@) et AT & 31TF JdTeled o e,
(1) URIcHS HRATS P aRT Afdiese Tag HAT & Mok AT e,
(&) ST N qF G & 9=, TRE ST FATHRT;




(3.) 3HTEUT FHIOT TF AT JeTA1ed o HE H e ©IVom a1 Revrs a1 Revis &
fAXarRor a1 3R SR geufadt # facd g,

() HTEIAT FATUT T AT HeJATCH & FaTelel & aRTel T8 o@rodet(3i) st &l
g, & [T U a1 58 Wiithd 9fAfaf™r & @y ggaer & =)

(2) 39-WRT (1) & el U carT forar a7 fAfAET HT&RAAT JAT 95 A1
3T YRS SHET o A g, A S-A o1 TRl 3wy 3uged fof@d Aeaw
AT, $H% HRUT Ffed gfad frar smeam

(3) AT AT HFEIAT JHUT IF & YR {SFeTehT AT AT IeT&IAT THTOT
aF feisst & fow 3@l a1g B, 30H GURIcA® hRAs H3E1 3R g0 A FRId S|

(4) &1 IS PRAS H ATRRT Aol ], I 3maeTw g, ar 3T a9
el g U Ueh [AAT T@de FT Fehell &

(5) ST T HT HISC A & YN foloieiet I TIATHERA X Hehell & foh
ITACT AT AT FHAUIT YR o Yeeled JUTell bl 3HeT&Acl FEHIA HRAT
AT & ToIT 9o W& & WY GURICHS HrAdEr H gl

(6) 3TaAfeIT BIE o ol W P eIl AT ITEAT FAOIS Hl foeliae T
Hehall & 3 I AT HTHRIT JAUYT URF H1 sFhE &1 o1 afed ol
Fh HAlTh g FT JNT o A & fav FERT FT THhar g

(7) sZU AT ATA 9o glet W 39T 6 & 31efieT fo¥eiest & gfddsRa &
HehaTl Bl

(8) 3U-IRT (6) & 31feT SN foAciaaT v a¥ & 3H™F g7 grom|

AT AT 3TEIAT JHTOTIS %Wﬂaﬁwm@ﬁgm
12. (1) ST AT IT HTEIAT JHIOT IF o AYHIOTH I FATCT IT WIRST
HHT &, A -
(F) 3FTATCT AT HEIAT FHIOT UREF AT el & geodnr 7 facd &,
(@) IART AT IEIA GAOTT F AU F T wwow @ ar RES &
TR o 3 SR eyt # e
(a1) 3TATCT AT ITEIAT FATOTTH T foieies Teh a¥ & 3t &,




(&) 3FTATC AT A FHOTYT YR o GREAT N TARAART fohar § 3R s
& 3feflest & 9T AT IRET F JHeJATCd T HTEIAT FATUAST & Feleled I ST
@ g

(3.) AT AT IFRIAT FHAUIT YR o fefaliod I HT&AT JHIOT I S fahely
8 erdl T 3eegsl fohar &l

(2) GAYHATUT I WIRST Fel AT &g il F Fgel, SPIU 3T ATCd AT HeT&IT FATOT
9 YR H $-HA I FOR & fhdll 30T 3USFd TTE & AEIHA § ®F § HA
garehre feeT T U faf@a guerm ¢, S @Ry et a1 3l&ddl FHTOT q
& TEg AT WIRST Fel & 39 B, YR & A1, T TISIemor Jedd e
& T 396 3N HTATST AT HTEUAT FHIOTTT YR Hl cAfederdd Gordls Iie HaT
ar, & gfaa R sreem

(3) Ife eTATC AT HTEAA FHTOTTS focieret & 3efeT 16T 8, A Faalr & eferica
T JTEYAT YATOT 97 YR 1 fAder fear smeen & ag AT Reer & y2or 3Rk
TR AT IFEAAT THOT I HT HTelel &6 H &

(4) FEaT I A AT ARG § aehg feal @ 3afe & v faf@a wasdentor
UICT & Bl & A A, SFU eI AT AT ITEIAT FAOT G HT [AYHIOTH FHCT
q7 GIRST T TohdT ¢l

(5) TfE IS TUSEIOT fear aram §, o <P 39 SR # fafeiewd o & gl T
fohT T TISEHIOT AT €T A @ Fohdl &, AR Afdderd goAarg, afe Awer
STt & &Y JTeT=AiC AT 3T&YAT AT € AT 38 Fitehd JiAfATer ot & Fepar
gl

(6) 37 ThH & IT-WT (4) 3R (5) & 37ENeT LAVAIU eg el AT TIRST oA &
oI s 2arr form arar fafaeey AT a1 g®Uar YA URE H MR &
Y $-A AT Tl 317 39 TG ATedH & el & giad fohar sirean|

(7) S& T ARAT A & a9g o forar oar g 3R R off 30 aIRd
AoTeh & TUHHCT AT fohar ST §, o 3Hb Heer 7 & a5 fohaly o egariee ar
ITEUT FATOT T HT $H RE H ARAT HAleleh dl a9 ol Sl d@ & FACT
FHST S AR A AT 36Tl THOIT YR SaRT 3HeJoATed I ITwae
YHTOTTS S T ceehlel HT T STwar |

(8) 3U-RT (7) & 3T g AT I AT AT IFTRIAT FHUGT & AU, sgA
AT AT HEIAT JATT I7 H FFATCA A & Ieqard 7 AHFA = v
STl OX 37Tl AT TR JHTOTTS I ol $19T aT9E T |




3UTae-|
R Il & W1 5 F 39-RT (1) T (2) T W)

B G
1. 3mdes Yo
()2 3R SeTH- 3. 15,000/-
(@)#ALTH, geA AR oY JeAfas 3eTa- %. 7000/
(3T) PRSI THR FISe
() 100 FATRIT TP : % 7000/-
(i) 100 seRET & 31+ ¥. 15,000/-
FOIRST/EAEAT  TWHR & G qeashrordl,  gAEmRmensdy, e,
HHR & draele B¢ 3¢TAT & & H AT ST
2. I@raAET hra”

(@) AR # fId sasal & o

() ufa s#@ Gaa v 12,000/- gaRa fopw Srwan

(i) AT & TU G 250 fHAL T S AT g S FET R aredfde
YR R AWONETR & EA & AT e AT AT I HTRAA
JHTOTYS €Reh GART dgel [ehaT SITear|

(@) ARG T §eX YT sasat & fov

() ufd ## ™ %. 12,000/- g fhu Sr0ar|

(i) AT AT IFEAAT JAOTYT YRS QY& & FI H NINGTH YHATA
Y (IF) garT Fda e arw gfd sa o dsnged $r aerg afed
el @at & 38T R (ATl TAT & a9dT dh U & AT 8),
ST & SIS F 3 quT e @ @At R e

3. 3 a9 & fav ITEYAT YHOTYT IT 3efaAedd tﬁlﬁ*lgﬂﬁ??ﬁ?r g
(F)d3 33T - ¥. 60,000/-

(@)AETHA, geA 3R og 3eher - & 30,000/-

(4) HrF F FTHATA - HFATT AT AT FATOTIT HT BT H 50% dHh I T
SO @RI & ST |ehdlT g

feoqor: (i) ggel RIS & Fcdeh gHmEd! YUl YAV 3fgiicd & fov 3mdesT
B %.7000/- gl




(i) TRETA-ad 3eTeAaal HR U & e ITEIAT Hedihed ThIAT & TeeATCaenT
& foT Jregeiiea & & 20% Be & S|

(iif) 9§ AAH 3M3eelT dTel oAl & I - g HfARFT Age (FameT arfarafaat
& @Y) & faug & & 3T afAd, Ycds dse & fav dfaRed egerca &g

T §ITCTe 5T 9R gIem:

10 @& %. 12,10 d& - 12,000/9fF &=
11 3R 31f0%- 10 ¥ IR y3= 3faRa @5 & AT . 1,20,000 + %. 8,000

-faRed &
- 3CGAT HT TRV A, oY IR ALIA 3¢A b (vATHTASS) fufaaa,
2006 (2006 T 27) WX TR gHm|



3qTaY-|
(TP 1l F W1 6 F 39-R1(2) T W)

e gy yonfoat & fow As Reg

A HAE SR IS 15000 /7 e e IS 15700

/A
Wy -

HACCP BLREAL 27 INDIAY STANDADE SQMS

HI AT
BUREAL JIF [SOIAN & TANDARDE

\

WA A A 1S/1SO 22000 - IS 16001
OURCALNOM MG 4M STANDARDS SAMS
S

BUREAL S ISDIA S LANDARDS FSMS S
e —— 2R 1S/1SO 14001 ' HIATT RS ST ISASO 13485
BUREALLOE MO STENINRGS DURT AL OF INCH4N STANDARDS MDMS .
/wﬂ?ﬁu AHE R IS/ISO 50001
YR AFE 2R IS 18001

BUREAU OF INDIAN STANDARDS EnMS BUREAU OF INDIAN STANDARDS OHSMS




3UT§Y-3
(TFPFA-IIl F W1 6 F7 39T (3) A™e M)
A= gaer gonfedt gq A R & faamw

D
L2
H2 H1 H
|
A1 ‘ B1
»
A B
L1
L
All dimensions are in millimeters H = Height, L = Length, D = Diameter of circle
L L1=-94L L2=-18L A= -50L B =.50L H= -50L D= -10L A A1=.76A B B1=-52B
100mm 94mm 18mm 50mm 50mm 50mm 10mm 50mm 38mm 50mm 26mm
H H1= -88H H2= -70H
50mm 44mm 35mm

suATH

st I A # § | T = 39, Uel = oS, ST = Jod @ AW, UATH
= AT

Uel | Uoll= | Uel2= | U= d= |Tg= |d= |T Tl= | & dr=
- - - - - - -76T 524
94Ter | 18U | 50Tl | 50T | 50U | 10Tl
100 |94 18 50 50 50 10 50 38 50 26

g | Tgl= | TU2=

88u= | 70Ta
50 44 35




3qTEY-1V
(FPA-1Il & RT 6 FT 39-RT (3) W)
IUTAT YeHTcIdl YA & T Aldeh Hel & HRATT 3HR
g A Aot &7 §
HedlhoR Al e 8, T ATl Ae=ITgar gl

%) HEOT GASEATS, 3R U g T “3MRAeeer &dlem qar 3R o A
el H IS vH 1222, 1999 Tfaa Relst Al AMAT & Ty, gieerhfea
(AERT GoAdEToT) & AR I |

) Agel 1S TSNS g, ST 5:1994” IR MG de va gadel g v
(T gaAieton) & HTER 3R W g hu Hler (F. 166) U &R “a
RareTer et (& 537) 6T 7 Qam|

9T o1 AT Reg 8, W & °9ga & IS gldaer g1 g

PREFERRED SIZES OF THE STANDARD MARK FOR
QUALITY SYSTEMS CERTIFICATION

All dimensions in millimetres.

i, 11, i, T
). ~o0m |~ oo ~0.111¢
: a9 J 1
.93
D= .
o 7 %
5 .75
5] 2
G .76

For multicolour Standard Mark the colour scheme shall be as lollows:

a) For prinling purposes, colours for letler "Q" shall be "Oriental Blue” and letter “S"in “Monopol
Nad*as per IS 1222 : 1992 'Inlk, duplicaling lor twin cylinder rolary machines (third revision)®
b)) sign board purpo . colours lor letter " shall be "French Blue" (No. 166) and leller

S"in"Signal Fled” (No. 537) ais per 1S 5 @ 1994 “Colours lor ready mixed paints and enamaels
(fourth revision)”.

For single colour Standard Marlk, there is no restriction in the choice ol the colour.
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THIA-Il & W7 3 & 39T (1) F WIS (F) T ¢H|

ELCHIDEAED
HRAT Al g
ST HATIT (T
1. HgH (TITT T
T 9T M) & B &
3efieT (ST AT ®aT 1 QT ATH) ARCAT Aleleh
U AT, 2016 & el Yaer YOTell FATUTT T 3eJaiied @l Holl &,
T % 3TAR JUTTell & TGY H 3MTdceT
AT G/ § | SedTe/3carel S AranAard/Aansit i dranyismansi/amatareat
& fqaior A=A ¢
2. 3Fd3cUg/3curel hr  AAVAQEAAT  dAvIfFaaRRmar gAar
PRUTA/SHIS/FTATTT (FREA/SHS/FRATIT & ATH)
R Feud aREt # (FcT) & ToT W & |

3. (@) FA/EART HRUE/FHS/HRATT & MY Gatr &7 Toel HEaR &

AR | AH 9eATH

(@) S 3Fd TS H Pl dGoTd gl IH HOU A H/gA U A giad
Fel T g Sl '{/éﬁ%l




4. HgH wA & TIEER AT RS /dhsthr [dera Agiiagemey /3¢ fAgers
caT I T I gAT Fr gfafafd a1 ® v g8F aREA & AH arel
3 FEA TATUNG A SEATdeil 1 Wl Heldel el g/ R &

5. MYGAR I STel (G001 fAaror AR fg=on) sfafaes, 1974 vd arg (Jquor
faaror 3k g sfafETe, 1981 waer gafaror (@veon) 3ifafaae, 1986
& UGl & ITAR TaRID FEATTA/ETSEHOT §| (ITe &1 &)

6. TAgFT deheitehl FifAeh/faRIv=it & faavor :

TR AT 31gdr Cop)

7. A / gAa1 3TAIT HHI Yol dIR U Aefad R § (9fa deree) |

8. # / gH WHAY-GHY W AISTH eaRT JUT NARIT Td/AT G HleTehl I
3AETIT & 36T AQ/EANT TATAT FIAT T FMEAT A, IUTROT Fe AT
gRafcld et 1 o aue e g/ad &

9. H/gA THIA H JUT o] Td AT AT sJU arT fafgd & quvar aig

& IR / & & AR T & T TgAd grel

10. 7767 3gaifea &1 ol & gg foar § 3R 3mdew & fav AReds
endl’ # et 3TaR dur <3mEsed AREgA 2016 & e @
fafeoAl & 3qaR JeIdTe &7 a9 < g/ad €l

11,590 ¢aRT 3RS gode 6 = ), Ho/ga, al/ gaAR f@gsor § qshr
ARG AT F G & IH TG & AT FgAT § TAT S @GR’ S
el o 3T qodio IofaIT g, ar @l Tl 1 s el & fow off
AT Bl

12,3768 30 aXd § 1o AWEART SRTTA/SHS/HREATAT T A@IIET el
gd aRrr (@S arr@) d& foRar S|

a1

Hegw d@alieT g AN aaw & fav @Ay, ali@ & 3ugEddr giEa
FEIM/HET, T & Hewm 3a% fow F9R g g

13. 9O foham Sirar § ff Ha/gasr arlrg Hr & for e
O AT o g Teel o 3rdeaT foham r, S f& e w7gT o

14. 3/gs T+l ST g/ad § T e 3mdeat o & 3o & 7S SThry Iefd IRy STl W
3TdesT 9 @ W eg A fdm S




15. {/GH HARAT Al g HRATATH & el fondly off I H Qs =7gT arar ar:m §
3R a1 & A% AP Ffaa gl
ar
SIS ARG & 3ehe AiAeffFAeE! & e FEear

16.730/68 3l oY HRAT AleTeh sJU & ATHIH H el TR HT Seca=qu]
HREE & 9fd daraeh/aerg 7@ & 78 g
a1
dMmsTH FAATA & Iedud & AT M/EAR SaRT Ired IdGA/TAE &
faeRor PETTER g

17. 37410 fT S9 W T S o g Tafeld gal, #A/gA faiicd &1 @it et va
39d & 3t [IfAfese _RfFTaAT F1 ares HA N g &l Gl &

alE fee ar gol -----
FEATER -
[ | .= (R—
S [0 | T2 R
(F T H IR Q)
(waT e
ol Heldel

a bk wnh =



T |l
F I & RT 9 & 3T-RT 1 F W)

HRAT Aot sJU fAfAg#d, 2016 & 37Efie Jaer Yolrell JAT & Aol fdeg TAET
A & AT IFACT & Gof: YA g 3Mdeed I

3YAGIAGRR
AR AleTeh g
ST T

(9
ArgH (PRER T T Tan) & TS & 3N (afFd
AT BH & G ATH) qel: SHIUT &

JUTT/IOTerT FATUTT il HEdm a@
HGUH --mmmme & 3IJER guTTel/gonfordt & TeY F AR

S

AlTh CART @ & il a¥ & Al g, AWEAR IWIed Iefeiied H JUT 3fefactr
3TTATC T QreTelleT, Ta/ar sqU GaRT JUEsd TR OEr 37 odl o 3Tdes T
A §

2. s Ifad I ATH UG YSATH
2.1 §F9% afad &1 BT o, heg & iR 3 -
3. et fr Fwar (vAs Roe & a7 afgd):-

4. FIfHST AT TEAT

4.1 qotemfers #ffAsl 7 dqer T GAT & SR 817 7 AR 3erwlfoledh HIfdd
& (8 g wrRaTerRld fRaw W 3meania)
4.2 quTehIToeh @ifdel 7 qRafdd AT & wriea # enfier erehifoes SIfde H aear
(8 T TR feaw W 3menid)
4.3 FIURCT $edt H Hifdh 1 Gedr (fad, Jmae, geatl, IRag, darcih, Héle, Al
gcgmie) : -

4.4 QAT RIFe/Roe | # AT & Heo qEr:
4.4 3= RAw H FHART H FHol qET:
4.5 gHAT Rve/Rve | & 3fdmar Ay gerelt/heal WRER g 3 vt & ifdnt
T FeT HEAT -
5. Sorg dr griedfd :

ArH/ay T 3eAEINAN/SIE A/ T @aT Td cHadd (36T Helfed)
3cIA/BIC 36TA (feoqur ¢w)

feoqor: uar Faftd TSR & TTEEROT TF Heldol H U9 dI3STH & ‘3Tdeehl gq
Al e o ¢d)



6. + FJHUIT T HIIET [GCIAT AT gEade H G 7 HTER & Qam|
T

* JATOYS HT HdelT HeTar it far s g 8

+ Sl O 8 38 FE g
7. IAART JeJAed # e 78 B & TG Td YT JOMTAG/IoTell H deeld

8. TS F Hedl A yInfad e arel seolra (3rATd e & seong 3nf)

9. A/gA FAR CaRT R YoI@ AT AR SaRT R JofaTd Joi@l &l ST &l STy
@A & AT gEaT @ E,:'\i/{{sld\ g, Horael g1 IS yoldl # Sgera g ar Fuar faeror <

10. %) MYEAR FREA & MY FaY &7 TS GG ¢ AT dgola fhar §, ST 3ad JHefAted
8 9@ & 3ded uF A feAm A § qUT fFEAER &

@) H/gA 519 o 3% o A IS deard g af sJU H FiAd A H FUT el glad 8

11. #H/gA Fotoa a1 WERHE & IORER AT deheirdhl A FAgliaiead/3eaeT fHeesh
CaRT SR AT TS & A YAUNd FA dlel g e sl Ud gaeht fafasior
IRERT W SR AT & JAOTIT A BT Telded FIAT g/ & (hael NIMSTH FHY
TEel GE fhT 91T HaTseT & ATH Ta/AT U A Seolld alel & A H)




12. #Ha/gaa 3e(afed 1 erdl @ gg forar g 3R ‘3Mdeesd & fov Anlede @ewidr
eRMT 3TAR Yt YOTell o &9 F G adn Jfafeas & 3rehe fafafese adame fafrgst
& AN 3eich EART JHeUTfld oA I qael el gled &

13. QU @RI 3RS gode & I« ), #Agd, Al gAR FEor & @ ggfad
AT FI YU F ITH TFAH & AT FEAS § TAT Y qan I FIT S 3FT B
rafere g1, or @l @l &1 I e & fow o JgAd &

14, H/gA IR A ¢ & AWEANT HRUTANVZHIS/HATET S GO Hlel g GNT -
(E2s air@) d& fRar S|

15. yaATOIg fohar arar & f& #dgew o Hr & fou demeua @
HTATT ol & Ugel 8 3deA fohar a1 S foF e a1eh o

16. #/gH auet 2 god € T I 3mdest 97 & 3o & IS SIThRY Ield Id S R
e 99 H {d WEg A faar S|

17. @/ﬁ@ﬁw%mﬁwmaﬂéﬁmaﬁwméaﬂtmﬁmm
CICGRA
a1
m%maﬁm/mm$ﬁwﬁmw%:

18.  #e/Esd w3l ot fRfaes & fhdl g &1 Secdaaqol HRIAET & T AdTasi/aes

g & S R

a1
AT & Seegs & T AYEAR SaRT IIod Adrae/Aerg & fIavor feeqar
g

19. 3T Adihd fhT Sl R Td o9 deh dg Yafeld Qam, H/gH 3igeiica & @it
Ut 1 3F s & el RAfafise At F1 e e F1 g g ged
g1 AT & fAeFee o1 Teg U Sl T gor #, A/gA Iegeica & daur 7 @l
gaemsit & 92T AT dchiel THIE A Uehed T AR AT TUT HfOT &t
QU T et H aEe g g § |
air@ G & &l golR




g&draiy

(@ T T Y )

(BH H dre)

hael AT & T &

3feffea Hear

20. GeT: YA SWIIAET & STl

%) YeT: THIUT 3Hdeed Y9 H giad faaw seordl & salk, Ife @IS &

a. TOT 1 OIEIYET &l el dl T & [T Hedrha (NI Tard)
Hedishal & GRUMA TROT-1 3ATEIA/AROT-1 3eTaTETd
) Gof: GHUTT T@ORIET & T HeJaCatn GarT Hichich d{E
o) fafaTgar & gAta @ g9 GyAoE aiafafedt @ qol #er & fau suesy g g

5.) AT A (IS 20 @) TROT 1 T 39&T adqR, TOT 1 T TWOT 2 =t T Arsfell
S HeIYT hael TXOT 2 ARG T AISTAT ) HOTell 3cToed TAY & AATT T AT
Holael Y|
) JFAres iR @1 fAfaag

g fe/3rTAed el
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FPA-IIl & RT3 & 39-WRT (5) W)
HRAT AAS sgU

(FATRIT EaRT (Fea AT &l 1A, Ife Jearfad &)
AT TEAT:

U, AR Aleleh g0 AfAfAaa, 2016 (2016 & 11) AT Yacd AfFadr
& &, AEATAET ® HASll T 8/9+1: YA ST &

(S8 s0d 3T TRTTd 30 IJATCHURT gl AT ) 0 g A afvld faaw ak
W 391 TA/AT Jardii ar gfhamsit & gey H - JeY YUl YA &
mﬁm@@r*&ﬂ@rﬁﬁrﬁgﬂadmbd & ITAR U TEAT URF Hl AR

mmmmqﬁwmmm U 3cUle Ta/ar Jarst av
gferan3tt o AT Fa/3uasy sua/Temrar SReET |

3rgeATed 3o RfATs vd 3o el et qur Rfgal & ddfta suat
I A WX HSR TRAT I T §/Y: YA AT AT § qAUT IFA e geArcadn
I SHh e AMAT T ST &, TUT IATCTURS 3ad @gAl va fafgat &
arelet fahd S & o s & wfa gfaemeey g

¥g AT dRIE - & daRg - de AT |em Jur R[_fagAr & gar
fAfed got: vATO fe=r S aehen |

L ESS | D £ [ES— e — T FEATETRA/HGI TR T fetifhd forar arm|
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Bureau of Indian Standards (Conformity Assessment) Regulations, 2018
[ Published in the Gazette of India, Extraordinary, Part-111, Section 4 ]
Government of India
Ministry of Consumer Affairs, Food and Public Distribution
( Department of Consumer Affairs )

(BUREAU OF INDIAN STANDARDS)
NOTIFICATION
New Delhi, the 04t June, 2018

F. No. BS/11/11/2018. - In exercise of the powers conferred by section 39 read with section
12 and 13 of the Bureau of Indian Standards Act, 2016 (11 of 2016), and in supersession of the
Bureau of Indian Standards (Certification) Regulations, 1988 except as respects things done or
omitted to be done before such supersession, the Executive Committee of the Bureau of Indian
Standards, with the previous approval of the Central Government, hereby makes the following
regulations, namely:-

1. Short title and commencement. - (1) These regulations shall be called the Bureau of Indian
Standards (Conformity Assessment) Regulations, 2018.
2 They shall come into force on the date of their publication in the Official Gazette.

2. Definitions. — (1) In these regulations, unless the context otherwise requires, —
() "Act" means the Bureau of Indian Standards Act, 2016;
#(b) "rules™ means the Bureau of Indian Standards Rules, 2018;

(c) “first party” means a person or organisation that provides the goods, article, process,
system or service for conformity assessment;

(d) “Schedule” means the Schedule annexed to these regulations;

(e) “Scheme” means the Scheme annexed to Schedule-Il;

(F) “specified requirement” means the stated need or expectation that goods, article, process,
system or service is required to fulfil and includes essential requirements;

(g) “third party” means a person or body that is independent of the person or organisation that
provides goods, article, process, system or service for conformity assessment, and has no user interest.

(2) The words and expressions used in these regulations and are not defined but defined in the Act or the
rules shall have the meanings respectively assigned to them in the Act and the rules.

3. Conformity assessment scheme.- (1) The conformity assessment scheme shall be as specified in

Schedule — 1, and may include the following, namely:-
(@) scope;
(b) selection, determination, review, decision, attestation and surveillance;
(c) design, use and control of the Standard Mark, if applicable;

(d) inspection and testing plan or quality manual, calibration schedule and records to be maintained by
the first party;

(e) fees to be paid before or during the operation of licence or certificate of conformity.

(2) The different types of conformity assessment schemes shall be as specified in Schedule-11.



4. Application for grant of licence to use or apply a Standard Mark.- (1) An application for grant of
licence to use or apply a Standard Mark under section 13 shall be made to the Bureau in the form specified
in the applicable Scheme in Schedule-1I.

(2) The processes involved in grant of licence and fee, shall be as specified in the Scheme in Schedule-II.

(3) On receipt of application under sub-regulation (1), the Bureau may make enquires for verification of
the particulars set out in the application and also such other enquiries as it may deem necessary.

(4) The Bureau may ask the applicant or its authorised representative to appear before it for personal
representation before the grant of licence.

(5) The authorised representative specified under sub-regulation (4) shall be based in India.

(6) An application which is not complete in all respects or does not conform to the requirements of sub-
regulation (1) and (2) shall be rejected by the Bureau:

Provided that before rejecting an application, the applicant shall be given an opportunity to remove,
within thirty days of the date of receipt of relevant communication from the Bureau, such objections as may

be indicated by the Bureau:

Provided further that the Bureau may on sufficient reason being shown, extend the time not

exceeding thirty days, as the Bureau may consider fit to enable the applicant to remove such objections:

Provided also that the Bureau shall, give a reasonable opportunity to the applicant of being heard,
either in person or through a representative authorised by him in this behalf, and may take into consideration

any fact or explanation furnished by the applicant or his representative, as the case may be.

5. Grant of licence to use or apply a Standard Mark.- (1) The Bureau on being satisfied that the
applicant is eligible for grant of licence, shall grant licence to use or apply a Standard Mark in form specified
in the applicable Scheme in Schedule-II.

(2) The grant of licence under sub-regulation (1) shall be subject to the payment of fee specified in the
applicable Scheme in Schedule-II.

6. Conditions of licence to use or apply a Standard Mark.- (1) The design of Standard Mark shall

be identical to the facsimile given in the licence.

(2) The photographic enlargement or reduction of the Standard Mark may also be used, unless

otherwise specified by the Bureau.

(3) The licensee shall be responsible for the conformity of the goods, article, process, system or service

to the Indian Standard in relation to which Standard Mark is used or applied.

(4) The licensee shall not use the Standard Mark in relation to goods, articles, process, system or service

which are non —conforming or outside the scope of the licence.



(5) If goods and articles in relation to which a Standard Mark has been used do not conform to the
requirements of the relevant standard, the Bureau may direct the licensee or his representative to recall the

non-conforming goods and articles.

(6) The Standard Mark shall not be used or applied in relation to any goods, article, process, system or
service during deferment or suspension, as the case may be, and after expiry or cancellation of the licence.

(7) The licensee shall comply with the provisions of the conformity assessment scheme under which

licence is granted, including labelling and marking requirements.
(8) The licensee shall maintain records as specified by the Bureau from time to time.

(9) The licensee shall provide the Bureau all assistance in connection with carrying out inspection or audit

or evaluation, as applicable, at its premises.

(10) The licensee shall provide information relating to production and use or applying of Standard

Mark as and when it is required by the Bureau.

(11) If the licence is granted to use or apply Standard Mark on goods or articles, the licensee shall provide
the list of consignees, distributors, dealers or retailers to whom goods or articles with Standard Mark is

supplied.
(12) The licence shall not be transferred to any person without the prior approval of the Bureau.

(13) If a complaint regarding quality of any goods, article, process, system or service bearing Standard
Mark is established, the Bureau may direct the licensee or his representative, as the case may be, to repair

or replace or reprocess the standard marked goods and articles.

(14) The Bureau shall have the right to amend any of the conditions of licence by giving a notice of thirty

days to the licensee.

7. Validity of licence.- A licence to use or apply a Standard Mark shall be valid for a period as
specified in the applicable Scheme in Schedule-II.
8. Renewal of licence to use or apply a Standard Mark.- (1) An application for renewal of licence

shall be made to the Bureau in the stipulated form along with the fee, as specified in the applicable Scheme
in Schedule-1I.

(2) The application under sub-regulation (1) shall be made to the Bureau before the expiry of the validity

of licence as specified in the applicable Scheme given in Schedule-II.

(3) On receipt of an application under sub-regulation (1), the Bureau may renew or recertify the licence
in accordance with the applicable Scheme specified in Schedule-II.
(4) If renewal application with requisite fee is not received before the expiration of the validity, the renewal

of licence may be deferred for a period of up to ninety days from the date of its validity:



Provided that if renewal application with requisite fee is not received within the period of

deferment, the licence shall stand expired after the date of its validity.

(5) If the renewal application is made after the validity of the licence, the application shall be
accompanied by late fee of rupees five thousand.

(6) If the renewal application and fee is received and the licence is under suspension, licence shall not
be renewed till the suspension is revoked.

(7) If suspension is not revoked till the end of its validity, renewal may be deferred for a period of up to
one hundred and eighty days from the date of its validity.

(8) If discrepancies which led to the suspension of the licence are removed during the period of deferment,
the licence may be renewed from the date of its validity.

(9) If discrepancies which led to the suspension of the licence are not removed during the period of
deferment, the licence shall stand expired after the date of its validity.

9. Change in scope of licence to use or apply a Standard Mark.- (1) An application for change in the
scope of licence shall be made to the Bureau in the stipulated form along with fee as specified in the

applicable Scheme in Schedule-II.

(2) On receipt of an application under sub-regulation (1), the Bureau after making such enquiry as it deems

proper, may extend the scope of the licence in the form specified in the applicable Scheme in Schedule-II.

(3) If at any time, the Bureau has reasons to reduce the scope of a licence, it shall do so after serving a notice

of one month to the licensee.

10. Suspension of licence to use or apply a Standard Mark.- (1) The Bureau shall by an order in writing
suspend the licence whenever it has sufficient evidence that goods, article, process, system or service for

which licence has been granted may not be conforming to the standard.
(2) The Bureau shall suspend the licence if the licensee has not paid the requisite fee.

(3) Before the suspension of licence under sub-regulation (2), a notice of twenty one days shall be given to the
licensee.
(4) On receipt of communication regarding suspension of licence, the licensee shall forthwith stop using

Standard Mark under intimation to the Bureau.

(5) The Bureau may revoke suspension after satisfying itself that the licensee has taken necessary corrective

actions or the fee has been paid.

(6) The suspension and revocation of licence, as the case may be, shall be made as specified in the applicable

Scheme in Schedule-II.

(7) If the complaint regarding quality of any goods, article, process, system or service bearing Standard

Mark is established, licence may be suspended and licensee shall be required to take corrective actions.



(8) The revocation of suspension under sub-regulation (6) shall be permitted only after satisfactory

verification of corrective actions.

11. Cancellation of licence to use or apply a Standard Mark.- (1) The Bureau may by order in writing
cancel the licence after giving a notice of not less than twenty one days, if -

(@) the licensee fails to comply with any of the conditions of the licence;
(b) the licence has been issued in error.

(2) Any explanation submitted by the licensee on receipt of notice under sub-regulation (1) may be taken
into consideration by the Bureau and a reasonable opportunity of being heard, either in person or through a
representative authorised shall be given to the licensee.

(3) In the case of compounding of offence, the licence shall not be processed for cancellation.

(4) If no explanation is received, the Bureau may, on the expiry of the period of the notice, cancel the

licence.

(5) The Bureau may cancel the licence without giving any further notice if the licence has been under

suspension for more than one year or the licensee requests for cancellation of licence.

12. Application for grant of certificate of conformity.- (1) If demonstration of conformity is desired
without the use of Standard Mark, an application may be made for grant of certificate of conformity under
section 13 to the Bureau in the form specified in the applicable conformity assessment scheme in Schedule
.

(2) The processes involved in grant of certificate of conformity and fee shall be as specified in the applicable

conformity assessment scheme in Schedule-Il.

(3) On receipt of application under sub-regulation (1), the Bureau may make enquires for verification of

the particulars set out in the application and also such other enquiries as it may deem necessary.

(4) The Bureau may ask the applicant or its authorised representative to appear before it for personal

representation before the grant of certificate of conformity.

(5) An application which is not complete in all respects or does not conform to the requirements of sub-
regulations (1) and (2) shall be rejected by the Bureau:
Provided that, before rejecting an application, the applicant shall be given an opportunity to remove,

within thirty days of the date of receipt of relevant communication from the Bureau, such objections as may
be indicated by the Bureau:

Provided further that the Bureau may, on sufficient reason being shown, extend the time for
removal of objections by such further time, not exceeding thirty days, as the Bureau may consider fit to

enable the applicant to remove such objections:



Provided also that the Bureau shall, give a reasonable opportunity to the applicant of being heard,
either in person or through a representative authorised by him in this behalf, and may take into consideration

any fact or explanation furnished by the applicant or his representative, as the case may be.

13. Grant of certificate of conformity. - (1) The Bureau on being satisfied that the applicant is eligible
for grant of certificate of conformity, shall grant the same in form specified in the applicable Scheme in
Schedule-I1.

(2) The certificate of conformity may be granted whenever conformity to standard(s) or part of a standard

or essential requirements is to be demonstrated in relation to: —

(a) goods, article, process, system or service on continuous basis or goods and articles in a batch or
lot;

(b) goods, article, process, system or service on the basis of suppliers declaration of conformity;

(c) goods and articles on the basis of initial testing in a laboratory for type approval with or without

the right to use for subsequent production;

(d) any other situation in which the Executive Committee of the Bureau decides that a certificate

of conformity could be granted.

(3) The grant of certificate of conformity under sub-regulation (1) shall be subject to payment of fee

specified in the applicable Scheme in Schedule-II.

14. Conditions of certificate of conformity.- (1) The holder of certificate of conformity shall be
responsible for the conformity of the goods, article, process, system or service to specified requirements in

relation to which certificate of conformity is issued.

(2) The holder of certificate of conformity shall not use the certificate of conformity in relation to goods,
articles, process, system or service that are non-conforming or outside the scope of the certificate of

conformity.

(3) The certificate of conformity shall not be used in relation to any goods, article, process, system or
service during deferment or suspension, as the case may be, and after expiry or cancellation of the certificate

of conformity, as the case may be.

(4) The holder of certificate of conformity shall comply with the provisions of the conformity
assessment scheme under which certificate of conformity is granted, including labelling and marking

requirements.

(5) The holder of certificate of conformity shall maintain records as specified by the Bureau from time to

time.



(6) The holder of certificate of conformity shall provide the Bureau all assistance in connection with

carrying out inspection or audit or evaluation, as applicable, at its premises.

(7) The holder of certificate of conformity shall provide information relating to production covered
under certificate of conformity as and when it is required by the Bureau.

(8) If the certificate of conformity is granted in relation to goods or articles, the holder of certificate of
conformity shall provide the list of consignees, distributors, dealers or retailers, as the case may be, to
whom goods or articles under certificate of conformity is supplied.

(9) The certificate of conformity shall not be transferred to any person without the prior approval of the

Bureau.

(10) If a complaint regarding quality of any goods, article, process, system or service covered under
certificate of conformity is established, the holder of certificate of conformity shall take suitable corrective

actions so as to eliminate recurrence of complaints in future.

(11) The Bureau shall have the right to amend any of the conditions of certificate of conformity by

giving a notice of thirty days to the holder of certificate of conformity.

15. Duration of certificate of conformity.- (1) The certificate of conformity shall be valid for a period

as specified in the applicable Scheme in Schedule-II.

(2) If the certificate of conformity is granted in relation to goods or articles of a batch or lot, it shall be a

one-time certificate and duration of certificate of conformity is not applicable in these cases.

16. Renewal of certificate of conformity.- (1) An application for renewal of certificate of conformity
shall be made to the Bureau in the stipulated form along with the fee, as specified in the applicable

conformity assessment scheme in Schedule-II.

(2) The application under sub-regulation (1) shall be made to the Bureau before the expiry of the validity
of certificate of conformity as specified in the applicable Scheme in Schedule-II.

(3) On receipt of application under sub-regulation (1), the Bureau may renew or recertify the certificate
of conformity in accordance with the applicable conformity assessment scheme in Schedule-I1.
(4) If renewal application with requisite fee is not received before expiration of the validity, the renewal of

certificate of conformity may be deferred for a period of up to ninety days from the date of its validity:

Provided that if renewal application with requisite fee is not received within the period of

deferment, the certificate of conformity shall stand expired after the date of its validity.

(5) If the renewal application is made after the validity of certificate of conformity, the application shall be

accompanied by late fee of rupees five thousand.



(6) If the renewal application is received and the certificate of conformity is under suspension, certificate
of conformity shall not be renewed till the suspension is revoked.

(7) If suspension is not revoked till the end of its validity, renewal may be deferred for a period of up to
one hundred and eighty days from the date of its validity.

(8) If discrepancies which led to the suspension of the certificate of conformity are removed during the
period of deferment, the certificate of conformity may be renewed from the date of its validity.

(9) If discrepancies which led to the suspension of the certificate of conformity are not removed during
the period of deferment, the certificate of conformity shall stand expired after the date of its validity.

(20) If the certificate of conformity is granted in relation to goods or articles of a batch or lot, it shall be a

one-time certificate and renewal of certificate of conformity is not applicable in these cases.

17. Change in scope of certificate of conformity.- (1) An application for change in the scope of
certificate of conformity shall be made to the Bureau in the stipulated form along with fee as specified in

the applicable Scheme in Schedule-II.

(2) On receipt of an application under sub-regulation (1), the Bureau after making such enquiry as it deems
proper, may extend the scope of the certificate of conformity in form specified in the applicable Scheme in
Schedule-I1.

(3) If atany time, the Bureau has reasons to reduce the scope of a certificate of conformity, it shall do so after
serving a notice of one month to the holder of certificate of conformity.

18. Suspension of certificate of conformity.- (1) The Bureau shall by order in writing suspend the
certificate of conformity whenever it has sufficient evidence that goods, article, process, system or service

for which certificate of conformity has been granted may not be conforming to the specified requirements.

(2) The Bureau shall suspend the certificate of conformity, if the holder of certificate of conformity has not
paid the requisite fee.

(3) Before suspending the licence under sub-regulation (2), a notice of twenty one days shall be given to
the holder of certificate of conformity.

(4) On receipt of communication regarding suspension of certificate of conformity, the holder of certificate
of conformity shall forthwith stop using certificate of conformity under intimation to the Bureau.

(5) The Bureau may revoke the suspension after satisfying itself that the holder of certificate of conformity
has taken necessary corrective actions or the fee has been paid.

(6) The suspension and revocation of certificate of conformity, as the case may be, shall be done in
accordance with the applicable Scheme in Schedule-II.

(7) If complaint regarding quality of any goods, article, process, system or service covered under certificate
of conformity is established, certificate of conformity may be suspended and its holder shall be required to

take corrective actions.



(8) The revocation of suspension under sub-regulation (6) may be permitted only after satisfactory

verification of corrective actions.

(9) If the certificate of conformity is granted in relation to goods or articles of a batch or lot, it shall be a
one-time certificate and suspension or revocation of certificate of conformity is not applicable in such cases.

19. Cancellation of certificate of conformity.- (1) The Bureau may by order in writing cancel the
certificate of conformity after giving a notice of not less than twenty one days, if, -

(a) the holder of certificate of conformity fails to comply with any of the conditions of the certificate of

conformity;
(b) the certificate of conformity has been issued in error.

(2) Any explanation submitted by the holder of certificate of conformity on receipt of notice under sub-
regulation (1) may be taken into consideration by the Bureau and a reasonable opportunity of being heard,
either in person or through a representative authorised shall be given to the holder of certificate of

conformity.
(3) In the case of compounding of offence, the certificate of conformity shall not be processed for cancellation.

(4) If no explanation is received, the Bureau may, on the expiry of the period of the notice, cancel the

certificate of conformity.

(5) The Bureau may cancel the certificate of conformity without giving any further notice if the certificate
of conformity has been under suspension for more than one year or the holder of certificate of conformity

requests for cancellation of certificate of conformity.
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Schedule - 11

Scheme - |

Conformity assessment scheme for Grant of licence to use or apply Standard Mark on goods and

articles as per Indian Standard (based on scheme Type E as per Schedule-I)
Scope

1. (1) Under this Scheme which is based on Type E, licence to use or apply a Standard Mark may be
granted by the Bureau for goods or articles, herein after referred to as products, manufactured in a
manufacturing premises and conforming to all the requirements of the relevant Indian Standard(s).

Explanation.- For the purposes of sub-paragraph (1), manufacturing premise(s) means the premises, either
owned by the applicant or otherwise, where a part of the manufacturing activity takes place and includes
the premises where the final manufacturing activity is carried out and where Standard Mark is to be used or
applied.

(2) The grant of licence and its operation shall be done in accordance with the processes specified
in paragraph 3.

Definitions

2. (a) “Scheme of Inspection and Testing” means a plan specified by the Bureau and to be adopted by

the licensee for establishing laboratory and exercising control at different stages in the production process;

(b) “third party laboratory”” means a laboratory established, maintained or recognised by the Bureau
or Government laboratories empaneled by the Bureau or any other laboratory decided by the Executive

Committee of the Bureau.
Processes of the Scheme
3. (1) Selection.- (a) The manufacturer shall identify that,-
(i) the applicable Indian Standard against which it intends to obtain a licence;

(ii) the machinery available in manufacturing premise (s) and prepare a list in Form —I annexed
to this Scheme and if any part of the manufacturing activity is outsourced, details of machinery used

for that activity shall be indicated in a separate form;

(iii) the test equipment required to carry out testing in accordance with the relevant Indian
Standard, relevant Scheme of inspection and testing and prepare a list of the available equipment in

Form —Il annexed to this Scheme.



(iv) For the tests which are permitted to be sub-contracted and not available with the
manufacturer, he shall identify test facility outside the factory where such tests can be carried out

and inform the same to the Bureau.

(b) the minimum number of sample(s) required for testing shall be ascertained by the manufacturer
keeping in view the nature of the product, intended scope of the licence or in accordance with the sampling
guidelines:

Provided that if the sampling guidelines are available on the website of Bureau, it shall be
followed by the manufacturer.

(c) the manufacturer may submit his levels of control in Form —III annexed to this Scheme which
he proposes to implement in day to day production so as to ensure that the final product conforms to the

relevant Indian Standard;

(d) in case of certain products specified by the Bureau, levels of control as specified in the scheme

of inspection and testing by the Bureau shall be obligatory for the manufacturer to comply with;

(e) the manufacturer shall ensure that the product has been tested for conformity against all the

requirements of the Indian Standard and shall prepare test report in Form —IV annexed to this Scheme;

(f) in cases where duration of any test is more than a month and the applicant is a new
manufacturing unit, the product may be tested for complete duration or for duration of a month, either in

the factory or in a third party laboratory;

(9) the manufacturer may apply for grant of licence in Form —V annexed to this Scheme and the
Bureau shall follow any one of the following procedure or any combination thereof, for grant of licence,

namely;-

(i) (1) the applicant shall submit complete test report of the product which is issued from a third
part laboratory along with the application;

(1) the Bureau shall arrange a factory visit for verification of production process and drawal

of verification sample for third party laboratory testing;

(111) the licence shall be granted without waiting for the test report of the verification sample

and review of the licence shall be made on receipt of the test report;

(i) (1) the Bureau shall arrange a visit to the factory for verification of production process and
testing of the product in the factory when complete testing facilities are available with the

applicant either in-house or outside the factory;

(11) the licence shall be granted based on the testing of the samples in the factory;



(iii) the Bureau shall arrange a visit to the factory for verification of production process and
drawal of sample for testing in a third party laboratory and the licence shall be granted after

demonstration of conformity through the test report of this sample;

(h) in case of foreign manufacturers, an authorised Indian representative based in India shall be
nominated in Form-VI annexed to this Scheme.

(2) Determination.- (a) The Bureau on receipt of an application shall examine that the applicant has
submitted all required documents along with the application.

(b) If the application under clause (a) is complete, the Bureau shall finalise the date of the factory
visit in consultation with the applicant;

(c) During factory visit, the following activities shall be carried out by the Bureau, namely;-
(i) verification of documents submitted by the manufacturer;

(i) discussion on the adequacy of the levels of control submitted by the manufacturer, if

applicable;

(iii) verification of the plant layout and manufacturing process with levels of control exercised

at various stages;

(iv) verification of available infrastructure including manufacturing machinery and test
equipment, competence of person(s) in-charge of quality control, storage facilities and hygienic

conditions, if applicable;
(v) verification of test equipment calibration status;
(vi) factory testing and drawal of sample for third party laboratory testing, as applicable.

(d) Any inadequacy observed during the factory visit shall be communicated in writing to the

manufacturer in Form =V Il annexed to this Scheme.

(3) Review.- (a) The report of the factory visit shall be reviewed on the basis of the activities

specified under clause (c) of sub-paragraph (2) of paragraph 3;

(b) the test results of the product shall be reviewed for their correctness and conformance to the
Indian Standard and in case duration of a test is longer than a month, test report of the manufacturer for such
tests may be considered for grant of licence and same may be reviewed on receipt of third party laboratory

report.

(4) Decision.- The decision on grant of licence shall be taken when the Bureau is satisfied that the
manufacturer has necessary infrastructure for manufacturing quality products on a continuous basis and the

test results indicate conformity of the product to the relevant Indian Standard.



(5) Attestation.- (a) The Bureau shall grant licence in Form —VI1I annexed to this Scheme indicating
the scope of the licence, licence number, address of the manufacturer, validity of licence, marking fee,

details of the Indian Standard and facsimile of the Standard Mark to the manufacturer;

(b) in case of foreign manufacturer, the Bureau shall issue the agreement for grant of licence in
Form —IX annexed to this Scheme along with the indemnity bond in Form —X annexed to this Scheme, duly
executed on a non-judicial stamp paper of rupees one hundred to be submitted by the foreign manufacturer
or his authorised Indian representative, as the case may be;

(c) in case of foreign manufacturer, a performance bank guarantee for US Dollars ten thousand as
per Form —XI annexed to this Scheme issued by any bank having Reserve Bank of India approved branch

in India shall be submitted by that manufacturer;

(d) the Bureau may issue test certificate indicating conformity to the Indian Standard based on pre-

despatch inspection of the product covered under the scope of the licence.

(6) Surveillance.- (a) The Bureau may carry out inspection at licensee’s premises either with or

without prior intimation;

(b) the need for carrying out the inspection shall be decided keeping in view the risk associated with
the product and any variation observed during such inspection shall be communicated to the licensee in

Form —VI1I annexed to this Scheme;
(c) the Bureau may draw samples during inspection for testing;

(d) the Bureau may draw samples from market and send the samples for testing to a third party
laboratory along with the test request and in case drawal of market sample is not possible due to any reason,

samples may be drawn from the despatch point;
(e) the Bureau may obtain feedback preferably from organised buyers.
Complaint

4. (1) The Bureau shall acknowledge and investigate any complaint received regarding quality of the
product bearing Standard Mark.

(2) The action for closure of complaint shall be completed within ninety days, excluding the testing

time, where testing of the product is involved.
Fee

5. (1) The application fee, renewal application fee and annual licence fee shall be rupees one thousand

each.

(2) The marking fee for the use of Standard Mark shall be as specified in the Annexure — 1.



(3) The actual marking fee or minimum marking fee, whichever is higher shall be payable by the
licensee every year.

Note 1: The actual marking fee for the first year shall be calculated by multiplying the unit rate with
the quantity (units) marked during the first nine months

Note 2: The actual marking fee for subsequent years shall be calculated on year-to-year basis after
the first nine months.

(4) In case of cancellation of a licence, marking fee shall not be refunded by the Bureau:

Provided that when an Indian Standard is withdrawn but not superseded by any other standard,
proportionate marking fee shall be refunded.

(5) In case of extension of scope of licence, an amount of rupees five thousand shall be chargeable

per variety or, where grouping guidelines are available, per group of varieties.

(6) For any inspection other than surveillance inspection or inspection carried out for complaint

investigation, an inspection fee of rupees seven thousand per day shall be levied;

(7) When test certificate based on pre-despatch inspection is required to be issued, such inspection

fee at the rate of rupees ten thousand per day shall be payable by the applicant.

(8) The testing fee of samples, other than those which may be drawn during surveillance or

complaint investigation, shall be borne by the applicant or the licensee, as the case may be.
Labelling and Marking requirements

6. (1) Each product or the package, as the case may be, shall be marked with the Standard Mark, as
specified in Annexure-I1.

(2) The Standard Mark shall carry the licence number and reference to the Indian Standard in a
visible manner and shall be as specified in the licence.

(3) In case the licence number cannot be placed beneath the Standard Mark, it shall be suitably
placed close to the Standard Mark in a linear manner.

(4) The product details as per the requirement of the Indian Standard, which may include variety,
lot or batch number, date or week of manufacturing, complete address of manufacturer shall be marked on
either the product or the packaging or contained in a label attached to the product.

(5) The marking details shall contain reference to the website of the Bureau so that a consumer may
verify the authenticity of the standard marked product.

(6) If the Standard Mark cannot be applied on the product or the packaging physically, it shall be
given on the test certificate.

(7) For any specific product, additional labelling and marking requirements may be specified by the

Bureau in the relevant scheme of inspection and testing shall be complied.



Conditions of Licence
7. The conditions of licence shall be as provided in regulation 6 of these regulations.
Validity of Licence

8. (1) The licence to use Standard Mark shall be granted initially for not less than one year and upto
two years.
(2) The licence may be renewed for a further period of not less than one year and up to five years.
(3) The minimum marking fee shall be paid in advance for the validity period of the licence.

Renewal of Licence

9. (1) An application for renewal of licence to use Standard Mark shall be made before two months
of its expiration to the Bureau in Form —XII annexed to this Scheme.

(2) The Bureau shall renew the licence in Form —XIII annexed to this Scheme.

(3) The renewal of licence shall be done in accordance with regulation 8 of these regulations.

(4) If actual marking fee is more than minimum marking fee, the difference of the fee shall be paid
annually by the applicant.

(5) Where volume of production is high, the Bureau may direct such licensees to pay actual marking

fee on quarterly basis.
Change in scope of licence

10. (1) An application for change in scope of licence to use Standard Mark shall be made to the Bureau
in Form —XIV annexed to this Scheme along with fee prescribed in sub-paragraph (5) of paragraph 5.

(2) For extension in scope of licence, application shall be made either along with a complete test
report of the product issued by a third party laboratory or along with a request to Bureau to draw the sample
for testing.

(3) If there is no change in scheme of inspection and testing or infrastructure including
manufacturing machinery and test equipment and extension in scope of licence is in the same group of
sampling guidelines, the test report(s) may not be required for extension in scope of licence.

(4) The Bureau shall change the scope of licence in Form —XV annexed to this Scheme.
Suspension

11. (1) The licensee on its own shall suspend the use of the Standard Mark under intimation to the
Bureau if, at any time, there is difficulty in maintaining the conformity of the product to the Indian
Standard or any test equipment goes out of order or due to natural calamities such as flood, fire, earthquake,
lock out declared by the management, closure of operations directed by a competent court or statutory

authority.



(2) The revocation of suspension may be done as soon as the deficiencies are removed and
information shall be sent to the Bureau immediately but not later than seven days from the date of
revocation.

(3) The licensee on its own shall suspend the use of the Standard Mark under intimation to the
Bureau on relocation of manufacturing unit to a new premises.

(4) The revocation of suspension may be done by the Bureau after verification of the old premises

and verification of production process at new premises.

(5) (a) The Bureau may suspend the licence and direct the licensee not to use Standard Mark on its
product if, at any time, it has sufficient evidence that the product bearing the Standard Mark may not be
conforming to the relevant Indian Standard and such evidence is not limited to, but may include one or
more of the following, namely:-

(i) consecutive test reports indicating non-conformity of the product to the relevant Indian
Standard:;

(ii) non-availability of testing personnel even as Standard Mark is being used;

(iii) use of Standard Mark on the non-conforming products;

(iv) major deviation observed in the implementation of scheme of inspection and testing;

(v) major modification(s) in the manufacturing process without prior evaluation of the Bureau;
(vi) relocation of manufacturing unit to a new address without intimation;

(vii) closure of manufacturing unit for more than six months without intimation;

(viii) non-compliance of any instructions issued by the Bureau from time to time.

(b) The licensee, whose licence has been put under suspension, shall stop using or applying
Standard Mark, dispatching of the product bearing the Standard Mark and shall send confirmation in this
regard to the Bureau immediately followed by confirmation of having taken corrective actions.

(c) The Bureau may arrange a visit to the factory to verify the corrective actions and may allow
revocation of suspension after satisfying itself that the licensee—

(i) has taken necessary corrective actions; and

(ii) has provided sufficient evidence of conformity of the product to the relevant Indian Standard.
(6) The Bureau may suspend the licence after issuing a notice of twenty one days and direct the
licensee not to use Standard Mark on its product when requisite fee is not paid by the applicant.

(7) The Bureau may revoke the suspension issued under sub-paragraph (6) on receipt of dues.
Cancellation of licence

12. The Bureau shall cancel the licence in accordance with regulation 11 of these regulations.



Annexure-I
(Refer sub-paragraph (2) of paragraph 5 of Scheme - 1)

Unit rate
Indian Micro Small Unit SLAB-1 . SLAB-2 | ¢ g3 .
. Large Scale : applicab | Unit rate | applicab Effective
Sr No. Standard Unit . Medium Rate for -
Enterprises - le to SLAB-2 le to s Since Date
Number Enterprises SLAB-1 Quantity Quantity remaining
Quantity
1 IS 1:1968 1FLAG 246,000.00 % 37,000.00 20.36 All 20.00 0 20.00 24082016
2 IS 21:1992 1 TONNE % 64,000.00 £52,000.00 | % 160.00 All 20.00 0 20.00 20122016
3 IS 44:1991 ONE Kg % 46,000.00 % 37,000.00 20.07 All 20.00 0 20.00 24082016
4 IS 73:2013 ?Arll(_e %72,000.00 % 58,000.00 324.00 All 20.00 0 20.00 18052016
5 |sl;§g:12art 1LITRE %72,000.00 ¥ 58,000.00 20.26 All 20.00 0 20.00 20122016
6 1S 158:2015 1 LI;EE/ 1 %.60,000.00 %48,000.00 20.26 All 20.00 0 20.00 20122016
7 1S 164:2015 1 LI|'<I'CI§E/1 % 64,000.00 % 52,000.00 20.26 All 20.00 0 20.00 20122016
8 1S 168:1993 One Litre %56,000.00 %45,000.00 20.25 All 20.00 0 0.00 6092016
9 1S 175:1989 100 METERS % 87,000.00 % 70,000.00 214.50 All 20.00 0 20.00 20122016
10 1S 177:1989 100 LINEAR %46,000.00 % 37,000.00 26.25 All 20.00 0 20.00 24082016
11 1S 191:2007 1 TONNE % 86,000.00 %69,000.00 336.60 All 20.00 0 20.00 26122016
12 '512,%&3” 100 piece 246,000.00 | %37,000.00 | Z8.70 Al 20.00 0 20.00 30122016
13 '522_%:92‘1” 100 piece | Z47,000.00 | 3800000 | 2870 | Al 20.00 0 2000 | 30122016
14 1S 205:1992 100 piece 346,000.00 %37,000.00 35.60 All 20.00 0 20.00 30122016
15 1S 208:1996 100 piece 347,000.00 %38,000.00 28.70 All 20.00 0 20.00 30122016
16 1S 210:2009 1 TONE 349,000.00 %40,000.00 372.00 All 20.00 0 20.00 20122016
17 1S 245:1988 1 TONNE % 52,000.00 %42,000.00 325.90 All %0.00 0 20.00 20122016
18 1S 251:1998 1 TONNE % 47,000.00 % 38,000.00 21.50 All 20.00 0 0.00 20122016
19 1S 252:2013 1 TONNE % 58,000.00 %47,000.00 215.90 All 20.00 0 20.00 20122016
20 1S 253:2014 1 TONNE %64,000.00 %52,000.00 2215 All % 0.00 0 20.00 06082017
21 1S 261:1982 1 TONNE %53,000.00 343,000.00 33535 All 20.00 0 20.00 20122016
22 1S 265:1993 1KG % 58,000.00 % 47,000.00 20.26 All 20.00 0 %0.00 20122016
23 1S 266:1993 1KG % 73,000.00 %59,000.00 20.26 All 20.00 0 0.00 20122016
24 1S 269:2015 1ton %72,000.00 % 58,000.00 23.00 All 20.00 0 20.00 30122016
25 1S 276:2000 ONE MT 346,000.00 %37,000.00 37.10 All 20.00 0 20.00 24082016
26 1S 277:2003 1 TONNE % 47,000.00 % 38,000.00 24.50 All 20.00 0 %0.00 20122016
27 1S 278:2009 1ton % 50,000.00 % 40,000.00 66.70 All 20.00 0 %0.00 30122016
28 1S 280:2006 1 Tonne % 65,000.00 % 52,000.00 23.00 All 20.00 0 %0.00 06082017
29 1S 281:2009 1 piece 346,000.00 %37,000.00 20.15 All 20.00 0 20.00 30122016
30 1S 285:1992 1 TONNE %59,000.00 348,000.00 %50.00 All 20.00 0 20.00 20122016
31 1S 299:2012 IMT % 71,000.00 % 57,000.00 211.85 All 20.00 0 %0.00 06082017
1S 302:Part .
32 2:Sec 59:1999 1 Piece %59,000.00 %48,000.00 20.20 All 20.00 0 20.00 26052016
1S 302:Part -
33 2:Sec 3:2007 1 piece %73,000.00 %59,000.00 21.30 All 20.00 0 20.00 17072017
1S 302:Part -
34 2:Sec 30:2007 1 piece ¥ .85,000.00 %68,000.00 21.30 All 20.00 0 20.00 28072017
IS 302:Part
35 2:Sec 1 piece % 66,000.00 % 53,000.00 21.30 All %0.00 0 %0.00 17072017
201:2008
36 1S 303:1989 1sg.m % 67,000.00 % 54,000.00 20.15 All 20.00 0 20.00 30122016
37 1S 325:1996 1 kw %46,000.00 % 37,000.00 21.75 All 20.00 0 20.00 24082016




38 IS 335:1993 1kL 286,000.00 | %71,000.00 | 2870 All 20.00 0 20.00 24082016
39 IS 341:1973 1 L'IIEE’ 1 £90,000.00 | %72.000.00 | 026 All 20.00 0 20.00 20122016
40 IS 362:1991 100 piece 347,000.00 | 23800000 | 2175 All 20.00 0 20.00 13112017
41 IS 363:1993 100 piece $46,000.00 | 237.000.00 | 2575 All 20.00 0 20.00 24082016
42 IS 366:1991 1 piece 287.000.00 | %70,000.00 | %130 All 20.00 0 20.00 30122016
43 IS 368:2014 1 piece 289.000.00 | %72.000.00 | %130 All 20.00 0 20.00 17072017
44 IS 369:1992 1 piece 21,00,000.00 | %80,000.00 | 21.70 All 20.00 0 20.00 30122016
45 IS 371:1999 100 piece 261,000.00 | 249.000.00 | 2230 All 20.00 0 20.00 30122016
46 IS 374:1979 1 piece 265,000.00 | 252,00000 | 2175 All 20.00 0 20.00 30122016
47 '5593225’2"‘” 1 ton 246,000.00 | %37,000.00 | Z34.60 All 20.00 0 20.00 24082016
48 1S jig&m 1 ton 246,000.00 | %37.000.00 | % 46.00 All 20.00 0 20.00 30122016
49 'Sﬁgl’ggéa” 1ton 253,000.00 | %43,000.00 | Z34.60 All 20.00 0 20.00 30122016
50 'Sz?f?gi;;a” 1 ton 253,000.00 | %43,000.00 | Z90.00 All 20.00 0 20.00 30122016
51 IS 411:1991 100 Kg 246,000.00 | 237.000.00 | Z1.40 All 20.00 0 20.00 24082016
52 IS 418:2004 100 piece | 2 1,57,000.00 | 2 1,26,000.00 | 2 1.60 All 20.00 0 20.00 28072017
53 IS 419:1967 1 Litre/Kg 249,000.00 | %40,000.00 | 2005 All 20.00 0 20.00 20122016
54 | Is427:2013 | ! L'JEE’ L] 26800000 | 25500000 | 2026 All 20.00 0 2000 | 20122016
55 | 1S428:2013 | t L'JEE’ L] 26800000 | 25500000 | 2026 All 20.00 0 2000 | 20122016
56 'Sﬁgg‘” 1ton 247,000.00 | %38,000.00 | Z3.00 All 20.00 0 20.00 30122016
57 'Sﬁgg’z‘i” 1ton 25300000 | 243,00000 | Z3.00 All 20.00 0 2000 | 30122016
58 IS 444:1987 | 100 METRE | 246,000.00 | Z37,000.00 | %25.90 All 20.00 0 20.00 24082016
59 IS 446:1987 | 100 METRE | 246,000.00 | Z37,000.00 | %25.90 All 20.00 0 20.00 24082016
60 IS 447:1988 | 100 METRE | 246,000.00 | Z37,000.00 | %25.90 All 20.00 0 20.00 24082016
61 IS 455:2015 1 ton 273,000.00 | %59,000.00 | 23.00 All 20.00 0 20.00 30122016
62 IS 458:2003 1 ton 246.000.00 | 237.000.00 | 28.70 All 20.00 0 20.00 24082016
63 IS 459:1992 1 ton 246,000.00 | 237.000.00 | 2175 All 20.00 0 20.00 24082016
64 IS 513:2008 1 Tonne 273,000.00 | %59,000.00 | 23.50 All 20.00 0 20.00 06082017
65 '515,;8:1%&” 1 Tonne 273,000.00 | %59,000.00 | Z3.50 All 20.00 0 20.00 06082017
66 'S;;g:l%a” 1MT 279,000.00 | %64,000.00 | 430 ALL 20.00 0 20.00 15112017
67 IS 539:1974 ONE Kg 246.000.00 | 237.000.00 | 2026 All 20.00 0 20.00 24082016
68 'Sls,ggﬂa” 1 piece 246,000.00 | %37,000.00 | 2173.00 | Al 20.00 0 20.00 24082016
69 IS553:1984 | ONE TONNE | 246,000.00 | Z37,000.00 | %3450 All 20.00 0 20.00 24082016
70 IS 573:1992 IMT 246.000.00 | 237.000.00 | T 44.00 All 20.00 0 20.00 24082016
71 IS 612:1992 1 TONNE 246.000.00 | 237.000.00 | 22080 All 20.00 0 20.00 24082016
72 IS 617:1994 1 TONNE 246,000.00 | %37,000.00 | 242.60 All 20.00 0 20.00 15112017
73 IS 623:2008 100 piece 246,000.00 | 23700000 | 23.50 All 20.00 0 20.00 24082016
74 IS 624:2003 100 piece 4600000 | 237.000.00 | Z3.50 All 20.00 0 20.00 24082016
75 IS 636:1988 | 100 METRE | Z46,000.00 | Z37.000.00 | % 17.30 All 20.00 0 20.00 24082016
76 IS 638:1979 1 TONNE 264.000.00 | 25200000 | 220000 | Al 20.00 0 20.00 20122016
77 IS 648:2006 1 Tonne 246,000.00 | 23700000 | Z3.00 All 20.00 0 20.00 24082016
78 IS 650:1991 1 ton 246,000.00 | %37.000.00 | 215.10 All 20.00 0 20.00 30122016
79 IS 651:2007 1 ton 267.000.00 | 26400000 | 2870 All 20.00 0 20.00 28072017
80 IS 694:2010 100 meter 293.000.00 | 27500000 | Z1.80 All 20.00 0 20.00 13112017




81 | 157021988 | 1TONNE | 263.00000 | 25100000 | 21750 | Al 2000 0 2000 | 20122016
82 | 15704:1984 1 piece 252.00000 | 242.00000 | 2014 | Al 2000 0 2000 | 30122016
83 | IS 710:2010 1sqm 284.00000 | 268.00000 | 2018 | Al 2 0.00 0 2000 | 30122016
84 | 1S 711:1970 1 Tonne 25500000 | 244.00000 | 2800 | Al 2000 0 2000 | 20122016
85 | 1S712:1984 1ton 24600000 | 237.00000 | 2175 | All 2000 0 2000 | 24082016
8 | 1S717:1998 IMT 25100000 | 24100000 | 2500 | Al 2000 0 2000 | 26122016
87 | 157231972 1 tonne 24600000 | 37.00000 | 290.00 | Al 2000 0 2000 | 21122016
88 | IS 745:2003 M1E$§R 25600000 | 4500000 | Z0.15 All 20,00 0 2000 | 25082017
89 | 1S758:1988 ,%/?STSSE' 24700000 | 238.00000 | 21200 | All 20,00 0 2000 | 20122016
90 | 1S 774:2004 1 piece 274.00000 | 260,00000 | 2350 | Al 2000 0 2000 | 28072017
91 | 1S778:1984 1 piece 257.00000 | 246.00000 | 060 | Al 2000 0 2000 | 30122016
92 | 1S779:1994 1 piece 2 1.30,000.00 | 2 1,04.00000 | 2175 | Al 2000 0 2000 | 30122016
93 | 157811984 1 piece 249.00000 | 240,00000 | 2045 | Al 2000 0 2000 | 28072017
94 | 1S 784:2001 1 ton 24600000 | 237.00000 | 2870 | Al 2000 0 2000 | 24082016
95 | 157971982 | 1TONNE | 246.00000 | 337.00000 | 2090 | Al 2000 0 2000 | 24082016
96 | 15799:1985 | 100 Litres | Z359.000.00 | 4800000 | 2420 | Al 2000 0 2000 | 24012017
97 | 1S814:2004 | 1000 Pieces | Z 1,09.000.00 | 88.000.00 | 1.80 Gl?r?i?so 2090 Re'r‘]“ga'”' 2000 | 06082017
98 | 1S 848:2006 1 ton 24600000 | 237.00000 | 22600 | Al 2000 0 2000 | 24082016
99 | 1S863:1988 &/?STSSE' 247.00000 | 3800000 | 21600 | Al 20,00 0 2000 | 20122016
100 | 1S 868:1990 100 KG 258.00000 | 47,0000 | 22020 | Al 2000 0 2000 | 20122016
101 | 158782008 | 100PIECES | 25600000 | 24500000 | 2110 | Al 2000 0 2000 | 06082017
102 | 1S884:1985 1 piece 253.00000 | 243.00000 | 212000 | Al 2000 0 2000 | 30122016
103 | 158991971 IMT 272.00000 | Z58.00000 | 23450 | Al 2000 0 2000 | 13112017
104 | 159021992 1 piece 265.00000 | 252.00000 | 211.00 | Al 2000 0 2000 | 24082016
105 | 1S903:1993 1 piece 25600000 | 24500000 | 190 | All 2000 0 2000 | 30122016
106 | 1S907:1984 1 piece 26100000 | 249.00000 | 2640 | Al 2000 0 2000 | 24082016
107 | 159152012 | 1FLASK | 25200000 | 24200000 | 2105 | Al 2000 0 2000 | 20122016
108 | 159162000 | 100TINS | 25800000 | 247.00000 | 2870 | Al 2000 0 2000 | 20122016
109 | 1S 9281984 1 piece 283.00000 | 267.00000 | 262.50 | Al 2000 0 2000 | 30122016
110 | 1S 9522012 1 piece 25600000 | 24500000 | 2880 | All 2000 0 2000 | 24082016
111 | 1S 996:2009 1 piece 249.00000 | 24000000 | 2200 | Al 2000 0 2000 | 30122016
112 | 1S1007-1984 1KG 250.00000 | 24000000 | 2018 | Al 2000 0 2000 | 20122016
113 | 1S 10082004 1KG 256.00000 | 245.00000 | 2018 | Al 2000 0 2000 | 20122016
114 | 1510112002 | 1TONNE | 251.00000 | 24100000 | 2870 | Al 2000 0 2000 | 20122016
, 100
115 | 1510152000 | o 299 | 211000000 | 8800000 | ¥370 | Al 20,00 0 2000 | 06082017
116 | 1S 1030:1998 IMT 246.00000 | 237.00000 | 23600 | Al 2000 0 2000 | 24082016
117 | 1S 1038:1983 1 ton 253.00000 | 243.00000 | 217.30 | Al 2000 0 2000 | 30122016
118 | 1S1051:1980 | 100 LITRE | 261.00000 | 249.00000 | 23450 | All 2000 0 2000 | 20122016
119 | 1S 1061:2017 }_ﬁ'R-(E) 272.00000 | 25800000 | 24320 | Al 20,00 0 2000 | 20122016
120 | 1S 10651989 | ONE TONNE | 250.00000 | 4000000 | 2860 | Al 2000 0 2000 | 20122016
121 | 1S 1069:1993 ONuETEIéO 25300000 | 243.00000 | Z6.00 All 20,00 0 2000 | 20122016
122 | 1S1079:2017 | ONE TONNE | 28600000 | 269.00000 | 2375 | ALL | Z0.00 0 2000 | 06082017
123 | 1S1084:2005 | ONE TONNE | 246.00000 | Z37.00000 | 28600 | All 2000 0 2000 | 24082016
124 | 1S11091980 | OneTomne | 5300000 | X43.00000 | 28500 | Al 2000 0 2000 | 20122016
125 | 1S1117:1975 | 100PIECES | 253.00000 | 243.00000 | 21380 | All 2000 0 2000 | 20122016
126 | 1511441980 | 1 Tonne 275.00000 | 260,00000 | 2960 | Al 2000 0 2000 | 06082017




127 | 1S 1155:1968 1Kg 25400000 | 24400000 | 20.10 All 2000 0 2000 | 24012017
128 | 1S 1159:1981 1KG 24600000 | 237.00000 | z0.10 All 2000 0 2000 | 20122016
129 | 1S1161:2014 | 1TONNE | 246,00000 | Z37.00000 | Z8.70 All 2 0.00 0 2000 | 24082016
130 | 1511652002 | L1TONNE | 28000000 | 6400000 | 24000 | Al 2000 0 2000 | 20122016
131 | 1S1166:1986 | LTONNE | 279.000.00 | 6400000 | 23450 | Al 2000 0 2000 | 06082017
132 | 1S1170:1992 | L1TONNE | 246.00000 | 37.00000 | 29130 | Al 2000 0 2000 | 24082016
133 | 1S if&ia” 1 KVA 2 1,42,000.00 | % 1,14,000.00 | 3.00 All 20.00 0 2000 | 24082016
134 | 151221:1991 | 1LITRE 259.000.00 | 248.000.00 | 20.17 All 2000 0 2000 | 20122016
135 | 1S1223:2001 | 100 Pieces | 246.000.00 | Z37.00000 | 21210 | Al 20.00 0 2000 | 24082016
136 | 1S1237:2012 | 10sq. m 257.00000 | 246.00000 | 23.50 All 2000 0 2000 | 30122016
137 | 1S 1_223(;3653” 1TONNE | 27500000 | 26000000 | Z8.70 All 20.00 0 2000 | 06082017
138 | 'S ;,22331:53” 1TONNE | 24600000 | 237.00000 | 34320 | Al 20,00 0 2000 | 24082016
139 | 1S1251:1988 | L1TONNE | 24700000 | 23800000 | 297.95 | Al 2000 0 2000 | 20122016
140 | 1S1258:2005 | 100piece | 2 1,67,00000 | % 13400000 | Z2.60 All 2000 0 2000 | 28072017
141 | 1S 1_216;’553” 100 m 26000000 | 4900000 | %032 All 20.00 0 2000 | 24082016
142 | 1S %,Zf;’ésa” 100 m 260,000.00 | %49,000.00 | 2032 All 20.00 0 20.00 24082016
143 | 1S1293:2005 | 100 piece 278.00000 | 263.00000 | 175 All 2000 0 2000 | 30122016
144 | 1S1319:1983 | OneTonne | 264.000.00 | 5200000 | 22400 | Al 2000 0 2000 | 20122016
145 | 1S 1,3220165‘""” ONE TONNE | 24600000 | 37.00000 | 286.00 | All 20,00 0 2000 | 24082016
146 | 1S1322:1993 | 100 meter | 27100000 | Z57.00000 | 490 All 2000 0 2000 | 28072017
147 | 1S 1328:1996 1sq.m 26600000 | 253.00000 | 055 All 2000 0 2000 | 13112017
148 | 1S1341:1992 | 100 piece 24600000 | 23700000 | 2175 All 2000 0 2000 | 30122016
149 | S 1_326036;‘""” 1ton 25000000 | 24800000 | 22600 | All 2000 0 2000 | 28072017
150 | 'S %,326(%23” 1 TON 259,000.00 | %48,000.00 | Z26.00 All 20.00 0 20.00 28072017
151 | 'S f;(f’(ga” 1ton 25900000 | 24800000 | 22600 | All 20,00 0 2000 | 28072017
152 | 1S 1_3265‘6;3” 1ton 24600000 | ¥37,00000 | 22600 | All 20,00 0 2000 | 28072017
153 | 1S 1370:1993 10sq.m 24600000 | 237.00000 | 23.50 All 2000 0 2000 | 24082016
154 | 1S1374:2007 | L1TONNE | 246.00000 | Z37.00000 | 520 All 2000 0 2000 | 24082016
155 | 1S 1_3280162‘""” 1 PIECE 250,000.00 | %40,000.00 | %025 All 20,00 0 2000 | 20122016
156 | 1S 1422:1983 ,%/(I)STSFSE' 25300000 | ¥43.00000 | 211.60 | All 20,00 0 2000 | 20122016
157 | 1S 1470:2013 1MT 24600000 | 237.00000 | 2600 All 2000 0 2000 | 24082016
158 | 1S ig&ian 1 piece 246,000.00 | 237,00000 | 1730 | Al 20.00 0 20.00 24082016
159 | 1S 1488:1989 | ONE TONNE | 257.000.00 | 4600000 | 228500 | Al 2000 0 2000 | 20122016
160 | 'S iffgl:ga” 1ton 268,000.00 | 25500000 | Z3.00 All 20.00 0 20.00 30122016
161 | 'S ;ffgigart 1 ton 26400000 | 24500000 | %2.00 All 20,00 0 2000 | 24082016
162 | 1S1507:1977 | LTONNE | 249.000.00 | 40,0000 | 219600 | Al 2000 0 2000 | 20122016
163 | 'S f’fg‘;sa” ONE PIECES | 3920000 | 23220000 | %0.18 All 2000 0 20,00 1072006
164 | 1S1536:2001 | L1TONNE | 285.00000 | 26800000 | Z8.70 All 2000 0 2000 | 06082017
165 | 1S1537:1976 | L1TONNE | 246.00000 | Z37.00000 | Z8.70 All 2000 0 2000 | 24082016
166 | 1515381993 | L1TONNE | 26200000 | 25000000 | 24135 | Al 2000 0 2000 | 20122016




1 BOX OF

167 | 1515511991 | o "otoene | 35100000 | 34100000 | 036 All 20.00 0 20.00 20122016
168 | 'S itr’f;éga” 100 meter | %1,85,000.00 | % 1,48,000.00 | % 18.00 All 20.00 0 20.00 28072017
169 | 'S g’f;éga” 100 meter | 22,71,000.00 | 22,17,000.00 | 2 184.00 |  All 20.00 0 20.00 13112017
170 | 1S 1580:1991 1 ton 246,000.00 | 237.000.00 | 2865 All 20.00 0 20.00 24082016
171 | 1S 1592:2003 1 ton 246,000.00 | 237.000.00 | 2865 All 20.00 0 20.00 24082016
172 | 1S 1610:2000 1 piece 373,000.00 | 242,00000 | 2175 All 20.00 0 20.00 24082016
173 | 1S ;?f:éza” 1ton 246,000.00 | %37,000.00 | 21.00 All 20.00 0 20.00 2062017
174 | 151656:2007 | ONE TONNE | % 1533,000.00 | % 1,07,000.00 | 2172.80 | Al 20.00 0 20.00 20122016
175 | 1S 1658:2006 1 ton 246,000.00 | 237.000.00 | 2870 All 20.00 0 20.00 24082016
176 | IS 1659:2004 1sq.m 273.000.00 | 25900000 | 2036 All 20.00 0 20.00 30122016
177 | 1S 1660:2009 1ton 247,000.00 | 238,000.00 | 217.30 All 20.00 0 20.00 30122016
178 | 1S1664:2002 | 1 TONNE 284,000.00 | 268,000.00 | 25830 All 20.00 0 20.00 20122016
179 | 1S 1694:1994 1KG 263.000.00 | 251,000.00 | Z1.60 All 20.00 0 20.00 20122016
180 | IS 1695:2014 1KG 246,000.00 | 237.000.00 | Z130 All 20.00 0 20.00 24082016
181 | IS 1697:1994 1KG 246,000.00 | %37,000.00 | %130 All 20.00 0 20.00 24082016
182 | IS 1698:1994 1KG 262,000.00 | %50,000.00 | Z130 All 20.00 0 20.00 20122016
183 | 1S 1703:2000 1 piece 257,000.00 | 4600000 | 2040 All 20.00 0 20.00 28072017
184 | IS 1709:1984 1 piece 288.000.00 | 272.000.00 | 2007 All 20.00 0 20.00 24082016
185 | 1S 1710:1989 1 piece 263,000.00 | ¥51,000.00 | 2000 | 2750 | Z10.00 Re’r‘]";'”' 2000 | 24082016
186 | 1S1726:1991 1 ton 258,000.00 | %47,000.00 | %1935 All 20.00 0 20.00 30122016
187 | 1S1729:2002 | 1 TONNE 246,000.00 | %37,000.00 | 2870 All 20.00 0 20.00 24082016
188 | 1S1741:1960 | ONE TONNE | 266,000.00 | Z51.000.00 | % 86.00 All 20.00 0 20.00 20122016
189 | 1S 1746:1992 1KG 276.000.00 | 261,000.00 | 2026 All 20.00 0 20.00 20122016
190 | 1S1759:1986 100 piece 246,000.00 | %37,000.00 | 21025 All 20.00 0 20.00 28072017
101 | 'S ffgl:za” ONEDRUM | 246,000.00 | %37,000.00 | 2035 All 20.00 0 20.00 24082016
192 | 'S %75&5‘”"” ONEDRUM | 260,000.00 | %48,000.00 | %180 All 20,00 0 2000 | 20122016
193 | 151784:1998 | 100PIECES | Z46,000.00 | Z37.000.00 | Z3.50 All 20.00 0 20.00 28072017
104 | 1S i?f:éga” 1ton 276,000.00 | 261,000.00 | Z21.00 All 20.00 0 20.00 30122016
105 | 'S ;ﬁ‘r’éga” 1ton 250,000.00 | %40,000.00 | Z19.00 All 20.00 0 20.00 30122016
196 | IS 1786:2008 1 ton 246.000.00 | 237.000.00 | Z3.00 All 20.00 0 20.00 24082016
197 | IS 1804:2004 1IMT 246.000.00 | 237.000.00 | Z21.00 All 20.00 0 20.00 24082016
198 | 1S1806:1975 | 1 TONNE 256,000.00 | %45000.00 | 23450 All 20.00 0 20.00 20122016
199 | 1S1824:1978 | 100LITRE | %90,000.00 | Z72,000.00 | % 34.50 All 20.00 0 20.00 20122016
200 | 1S 1825:1983 1 CAN 262.000.00 | 25000000 | 22.10 All 20.00 0 20.00 20122016
201 | 1S 1827:1989 ONE KL 246.000.00 | 237.000.00 | 234600 | All 20.00 0 20.00 24082016
202 | 151832:1978 | ONE TONNE | 255.000.00 | Z44.000.00 | % 86.40 All 20.00 0 20.00 20122016
203 | 151834:1984 | 1 TONNE 257.000.00 | Z46,000.00 | Z70.00 All 20.00 0 20.00 17072017
204 | 1S i?f;éga” 1sq.m 246,000.00 | %37.000.00 | 2055 All 20.00 0 20.00 24082016
205 | 'S fgggart 1sg. m 246,000.00 | 237,000.00 | 2040 All 20.00 0 20.00 13072016
206 | 151848:2007 | 1 TONNE 260,000.00 | 4800000 | Z8.60 All 20.00 0 20.00 06082017
207 | 1S 1855:2003 1 ton 246,000.00 | %37.000.00 | 217.30 All 20.00 0 20.00 24082016
208 | IS 1856:2005 1 ton 256,000.00 | 4500000 | 217.30 All 20.00 0 20.00 28072017
209 | 1S1875:1992 | 1 TONNE 260.000.00 | 4800000 | Z3.60 All 20.00 0 20.00 20122016
210 | 1S1879:2010 | 1 TONNE 271.000.00 | 257.000.00 | % 26.00 All 20.00 0 20.00 06082017




211 | 1S1884:1993 1 piece 258,000.00 | 24700000 | 2036 All 20.00 0 20.00 24082016
212 | 1S ffglézart 1MT 21,56,000.00 | % 125,000.00 | 230000 | Al 20.00 0 20.00 16022015
213 | 1S1912:1984 | ONE TONNE | Z46.000.00 | Z37.000.00 | % 17.30 All 20.00 0 20.00 24082016
214 | 151919:1982 1MT 268,000.00 | 25600000 | 210000 | 600 | 250.00 | 600 22500 | 24082016
215 | 151929:1982 1 ton 246,000.00 | %37.000.00 | 222.70 All 20.00 0 20.00 24082016
216 | 151932:1986 | 1 TONNE 269.000.00 | 256,000.00 | 21600 | 2000 | %800 | 2000 24.00 20122016
217 | 151943:1995 | 1 TONNE 255.000.00 | %44.000.00 | 217.30 All 20.00 0 20.00 26122016
218 | 1S1970:1995 | 1SPRAYER | 283.000.00 | Z67,000.00 | Z9.60 All 20.00 0 20.00 06082017
219 | 1S1971:1996 1 PUMP 267,000.00 | %54,000.00 | 25.00 All 20.00 0 20.00 06082017
20 | 1S ffgéga” 1PAIR 267,000.00 | %54,000.00 | %050 All 20.00 0 20.00 20122016
21 | 1S ;9{3:5:3” 1PAIR 268,000.00 | 25500000 | 2050 | ALL | %0.00 0 20.00 20122016
222 | 151993:2006 | 1 TONNE 351,000.00 | 241,00000 | 2495 All 20.00 0 20.00 06082017
223 | 1S 1997:2008 1 PIECE 256,000.00 | 4500000 | 2140 All 20.00 0 20.00 20122016
224 | 152002:2009 | 1 TONNE 272.000.00 | 25800000 | 2330 All 20.00 0 20.00 06082017
225 | 1S2004:1991 | 1 TONNE 246,000.00 | 237.000.00 | Z3.00 All 20.00 0 20.00 24082016
226 | 1S2028:2004 1 piece 252,000.00 | %42,000.00 | 2020 All 20.00 0 20.00 30122016
227 | 152029:1998 1 piece 252,000.00 | %42,000.00 | 2020 All 20.00 0 20.00 30122016
228 | 1S2036:1995 10KG 277.000.00 | 6400000 | Z1.60 All 20.00 0 20.00 24082016
229 | 1S tiogglzgg{t Ll 17ToNNE | 27400000 | 26000000 | 21235 | Al 20.00 0 2000 | 04072016
230 | 1S 2041:2009 1MT 246,000.00 | %37,000.00 | 23.00 All 20.00 0 20.00 24082016
231 | IS 2046:1995 ?ANEETEE' 2 1.36,000.00 | 21.20,000.00 | 0.60 All 20,00 0 2000 | 24082016
232 | 1S2052:2009 | 1 TONNE 246,000.00 | 237.000.00 | 345 All 20.00 0 20.00 24082016
233 | 1S2061:1995 100 piece 246,000.00 | 237.000.00 | 23.50 All 20.00 0 20.00 24082016
234 | 1S2062:2011 | 1 TONNE 262,000.00 | %50,000.00 | 23.00 All 20.00 0 20.00 20122016
235 | 1S 59275‘1:23” 1 Litre/Kg 284,000.00 | 268,000.00 | 2026 Al 20.00 0 20.00 13112017
236 | 1S2076:1981 . nlmer 284,000.00 | %68,000.00 | 2008 All 20.00 0 20.00 01042015
237 | 1S2082:1993 1 piece 21.30,000.00 | % 1,04,000.00 | Z6.00 All 20.00 0 20.00 30122016
238 | 152089:1977 ,%AOQTSFSE' 265,000.00 | ¥52,000.00 | Z8.60 All 20.00 0 20.00 20122016
239 | 1S i?;:l:ia” 1 tonne 251,000.00 | 241,00000 | 2525 All 20.00 0 20.00 21122016
240 | 1S 2096:1992 1 ton 246.000.00 | 237.000.00 | Z10.00 All 20.00 0 20.00 24082016
241 | 1S2097:2012 1 Piece 291,000.00 | 27600000 | %540 All 20.00 0 20.00 2062017
242 | 152098:1997 1 ton 246,000.00 | %37,000.00 | 2525 All 20.00 0 20.00 24082016
243 | 1S2124:2000 | 1 TONNE 246,000.00 | %37,000.00 | 23.50 All 20.00 0 20.00 24082016
244 | 1S 2141:2000 1 ton 269,000.00 | %56.000.00 | Z69.00 All 20.00 0 20.00 30122016
245 | 152142:1992 | 1 TONNE 251.000.00 | 241,000.00 | 251.00 All 20.00 0 20.00 20122016
g | 1S2185Part 10 cubic 259,000.00 | 4800000 | T17.30 | 1000 2870 | Remaini 4400 30122016
3:1984 meter ng
a7 | 1S i_lfg’dga” 1 ton £82.000.00 | %75.000.00 | %2680 All 20.00 0 20.00 24082016
g | 1S i?f;éga” 1 sq.m 288,000.00 | 271,000.00 | Z0.90 All 20.00 0 20.00 13112017
249 | 1S2215:2006 | 1000 piece 246.000.00 | 237.000.00 | %1040 All 20.00 0 20.00 24082016
250 | 1S 2257:1989 1 LITRE 246,000.00 | %37.000.00 | 20.18 All 20.00 0 20.00 24082016
251 | 1S 2266:2002 1 ton 27500000 | %60,000.00 | Z34.10 All 20.00 0 20.00 13112017
252 | 1S2312:1967 1 piece 296.000.00 | 277.000.00 | 2220 All 20.00 0 20.00 30122016
253 | 152339:2013 | 1LITRE/KG | 246,000.00 | 237.000.00 | 2026 All 20.00 0 20.00 24082016




254 | 1S 2347:2017 1 piece 246,000.00 | 237.000.00 | 2087 All 20.00 0 20.00 24082016
255 | 152358:1984 | ONE TONNE | 246,000.00 | 237,000.00 | 225560 | All 20.00 0 20.00 20122016
256 | 1S 2365:1977 1 ton 268.000.00 | 255.000.00 | Z34.60 All 20.00 0 20.00 13112017
257 | 1S2373:1981 1 piece 246,000.00 | %37,000.00 | 217.30 All 20.00 0 20.00 24082016
258 | 1S g?fgéga” 1 piece 246,000.00 | %37,00000 | Z3.50 Al 20.00 0 20.00 24082016
259 | 152396:1988 | 100 METER | 264,000.00 | 52.000.00 | Z25.90 All 20.00 0 20.00 20122016
260 | 1S2403:2014 | 100 piece 250,000.00 | 24000000 | 2175 All 20.00 0 20.00 30122016
261 | 152404:1993 | 1 TONNE 264,000.00 | 25200000 | 22070 All 20.00 0 20.00 20122016
262 | 1S2414:2005 | 100 piece 273,000.00 | 259,000.00 | % 14.60 All 20.00 0 20.00 17072017
263 | 1S2415:2015 | 100 piece 246,000.00 | 237.000.00 | 2175 All 20.00 0 20.00 24082016
264 | IS if"llg;sa” 1 piece 280,000.00 | %60,000.00 | Z0.06 All 20.00 0 20.00 24082016
265 | 152465:1984 | 100 meter 246.000.00 | 237.00000 | z042 All 20.00 0 20.00 24082016
266 | IS if‘f;éia” 100 piece | %51,000.00 | 241,00000 | 3350 | Al 20.00 0 2000 | 30122016
267 | 1S2508:1984 1KG 246,000.00 | 237.000.00 | z0.18 All 20.00 0 20.00 24082016
268 | 1S2512:1978 1 piece 246,000.00 | 237.000.00 | z0.18 All 20.00 0 20.00 24082016
269 | 1S2546:1974 1 piece 256,000.00 | 4500000 | 21.70 All 20.00 0 20.00 28072017
270 | 1S i?fg;ga” 1ton 282,000.00 | 266,000.00 | Z5.00 All 20.00 0 20.00 30122016
71 | 1S g?’l"’%g’a” 1 piece 261,00000 | T49,000.00 | 2090 | Al 20.00 0 2000 | 28072017
272 | 152552:1989 | ONEPIECE | 246,000.00 | 237.000.00 | z0.18 All 20.00 0 20.00 24082016
IS 2553:Part 150.
273 1560 METRE 246,000.00 | %37.000.00 | 2054 All 20.00 0 20.00 06082017
o7 | 1S 5_5155523” 1sq.m 265,000.00 | %53,00000 | Z0.90 Al 20.00 0 20.00 2062017
275 | 1S 2556:1994 1 ton 257.000.00 | %46,000.00 | 2 36.00 All 20.00 0 20.00 24082016
276 | 1S 551596553” 1ton 246,000.00 | %37,000.00 | Z14.00 All 20.00 0 20.00 24082016
277 | 1S é?lsgza” 1ton 246,000.00 | %37,000.00 | Z14.00 All 20.00 0 20.00 30082017
278 | 1S g?’f&ga” 1ton 24600000 | ¥37.00000 | 21400 | Al 20,00 0 2000 | 30082017
279 | 1S 5,51596523” 1ton 246,000.00 | %37,000.00 | Z14.00 All 20.00 0 20.00 30082017
280 I81245-ig:gl35art 1ton 246,000.00 | %37,000.00 | Z14.00 All 20.00 0 20.00 30082017
281 '51265286'32‘""” 1ton 24600000 | ¥37.00000 | 21400 | All 20,00 0 2000 | 30082017
282 | 'S g?’;’&iart 1ton 246,000.00 | %37,000.00 | Z14.00 All 20.00 0 20.00 30082017
283 | 1S 5,525(%23” 1ton 252,000.00 | %42,000.00 | Z36.00 All 20.00 0 20.00 24082016
284 | 1S f’z‘:’&za” 1ton 24600000 | ¥37.00000 | 21400 | All 20,00 0 2000 | 30082017
285 | 'S ggzsc%zart 1ton 246,000.00 | %37,000.00 | Z14.00 All 20.00 0 20.00 30082017
286 | 'S 3525&23” 1 ton 24600000 | %37.000.00 | % 14.00 All 20.00 0 20.00 30082017
287 '5125528&6‘” 1ton 246,000.00 | 237,000.00 | Z14.00 All 20.00 0 20.00 30082017
288 'Slszgg&a” 1ton 246,000.00 | %37,000.00 | 2 14.00 All 20.00 0 20.00 13112017
289 | 1S2557:1994 ONE Kg $56,000.00 | 4500000 | 2080 All 20.00 0 20.00 06082017
290 | 1S2558:1994 1KG 265,000.00 | %50,000.00 | %130 All 20.00 0 20.00 20122016
291 | 1S2566:1993 | 1 TONNE 263.000.00 | 251.000.00 | 217.30 All 20.00 0 20.00 26122016
292 | 152567:1978 | 100LITRE | 252.000.00 | %42.000.00 | 2 34.50 All 20.00 0 20.00 20122016




293 | I1S2568:1978 | L1TONNE | %51,00000 | Z41,000.00 | 260.00 | All 20.00 0 2000 | 20122016
294 | 1S2569:1978 | 1TONNE | Z64,000.00 | %52,000.00 | 2160.00 | All 20.00 0 2000 | 20122016
205 | IS 2573:1986 1 Pair 268,000.00 | 25500000 | %020 All 20.00 0 2000 | 13112017
296 | IS 2581:2002 1ton 246,000.00 | 237,000.00 | 23460 | Al 20.00 0 2000 | 24082016
297 | IS 2593:1984 100 m $79,000.00 | 26400000 | 21880 | Al 20.00 0 2000 | 30122016
208 | 1S2596:2004 | 100 piece 246,000.00 | 237,00000 | 2175 All 20.00 0 2000 | 24082016
299 | IS 2619:1993 1 PIECE 55,000.00 | 24400000 | 20.16 All 20.00 0 2000 | 20122016
300 | IS 2641:1989 I piece 255,000.00 | %44,000.00 | Z1.00 Al 20.00 0 2000 | 30122016
301 | 1S 2645:2003 1ton 270,000.00 | 256,000.00 | 270.00 | Al 20.00 0 2000 | 13112017
302 | 1S 2653:2004 Blgg(oé)s 248,000.00 | 39,000.00 | 2800 | Al 20.00 0 2000 | 20122016
303 | IS 2681:1993 1 piece 246,000.00 | 237,000.00 | 2027 All 20.00 0 2000 | 28072017
304 | IS 2692:1989 1 piece 246,000.00 | %37,000.00 | 2055 Al 20.00 0 2000 | 24082016
305 | IS 5,71095523” 1 piece 246,000.00 | %37,000.00 | %7.00 All 20.00 0 20.00 24082016
306 | IS2712:1998 1000 Kg 265,000.00 | 253,000.00 | 440 All 20.00 0 2000 | 24082016
307 | 1S gﬁggg 1 1 piece 24600000 | ¥37,00000 | 350 | Al 20.00 0 2000 | 24082016
308 | 1S2721:2003 10 sq.m 267,000.00 | %54,000.00 | Z1.80 Al 20.00 0 2000 | 28072017
309 | 1S2730:1977 | L1TONNE | 250,000.00 | 24000000 | 22500 | All 20.00 0 2000 | 20122016
310 | IS 2745:1983 1 piece 255,000.00 | 2 44,000.00 12 All 20.00 0 2000 | 13112017
311 | I1S2785:1979 | L1TONNE | Z50,000.00 | Z40,000.00 | 23450 | All 20.00 0 2000 | 20122016
312 | IS2791:1992 1KG 246,000.00 | 237,000.00 | 2026 All 20.00 0 2000 | 24082016
313 | 1S2802:1964 100 Its 246,000.00 | 237,000.00 | 21000 | Al 20.00 0 2000 | 24082016
314 | 152830:2012 | 1TONNE | 249,000.00 | Z40,000.00 | Z3.00 Al 20.00 0 2000 | 20122016
315 | IS 2831:2012 1 Tonne 256,000.00 | 24500000 | 23.00 All 20.00 0 2000 | 06082017
316 | IS2871:2012 1 piece 293,000.00 | 273,000.00 | %420 All 20.00 0 2000 | 28072017
317 | IS 2878:2004 1 piece 271,000.00 | %57,00000 | 218.00 | All 20.00 0 2000 | 28072017
318 | 1S2879:1998 | 1TONNE | 246,000.00 | Z37,000.00 | Z3.00 Al 20.00 0 2000 | 24082016
319 | 1S2888:2004 | 1TONNE | 25400000 | 24400000 | 254000 | All 20.00 0 2000 | 06082017
320 | IS 2923:1995 1KG 265,000.00 | 252,00000 | 145 All 20.00 0 2000 | 20122016
321 | 1S2925:1984 1 piece 270,000.00 | 25600000 | %036 All 20.00 0 2000 | 30122016
32 | 1S i?jﬁgan 1LITRE 281,000.00 | 26500000 | %026 | ALL | 0.0 0 2000 | 20122016
33 | 1S i?jﬁgan 1LITRE 268,000.00 | 25500000 | %027 Al 20.00 0 2000 | 20122016
324 | IS 2980:1999 1 piece 260,000.00 | 24800000 | 2027 All 20.00 0 2000 | 28072017
325 | IS 2993:1998 1 piece 246,000.00 | 237,000.00 | Z0.90 All 20.00 0 2000 | 24082016
326 | 152997:1964 1 piece 265,000.00 | 253,000.00 | 2720 Al 20.00 0 2000 | 24082016
327 | 153017:1985 1 piece 290,000.00 | %72,000.00 | 2055 Al 20.00 0 2000 | 30122016
328 | 153024:2015 | ONE MT £59,000.00 | 24800000 | 21750 | Al 20.00 0 2000 | 24082016
39 | 1S f?fgéja” 1 piece 259,000.00 | %48,000.00 | Z0.40 Al 20.00 0 20.00 30122016
330 | S gf’g&ia” 1 piece 259,000.00 | 48,000.00 | 2050 | Al 20.00 0 2000 | 30122016
331 | 1S3062:1995 | 1SPRAYER | 263,000.00 | Z51,00000 | Z4.60 Al 20.00 0 2000 | 06082017
332 | 1S3074:2013 | one tonne £70,000.00 | 256,000.00 | 2870 Al 20.00 0 2000 | 04072016
333 | IS 3087:2005 1sq.m 299,000.00 | 280,000.00 | %020 All 20.00 0 2000 | 13112017
334 | IS 3097:2006 1sqm 246,000.00 | 237,000.00 | 2020 All 20.00 0 2000 | 24082016
335 | 1S teéozggl:gggt L1 500 piece 246,000.00 | %37,00000 | T1.75 Al 20.00 0 2000 | 30122016
336 | 1S f_lfgé;a” 1 PIECE 246,000.00 | %37,000.00 | %036 Al 20.00 0 2000 | 24082016
337 | IS3118:1978 1 piece 21,07,000.00 | 286,00000 | 22600 | Al 20.00 0 2000 | 30122016




338 | 153119:1978 1 piece 21,08,000.00 | %87.000.00 | % 26.00 All 20.00 0 20.00 30122016
339 | 1S3181:1992 1Sq Mtr 2 1,49,000.00 | % 1,20,000.00 | 2085 All 20.00 0 20.00 26052016
IS/1S0
340 31832007 1 TONNE 246,000.00 | %37.000.00 | %870 All 20.00 0 20.00 24082016
341 | 1S3183:2007 | 1TONNE 246,000.00 | 237,00000 | 2870 Al 20.00 0 20.00 24082016
s | 1S 2_1;&53” 1 piece 21,36,000.00 | 29800000 | 2720 | Al 20.00 0 20.00 13112017
a3 | 1S 2,1;(%23” 1 piece 21,36,000.00 | 296,000.00 | ¥3.50 | 50000 | Z2.65 Re'r‘]“;'”' 20.00 28072017
344 | 'S i’,l;(?l:ga” 1 Piece 21,36,000.00 | 296,000.00 | 3.50 | 50000 | Z2.65 Re?g"”' 20.00 28072017
345 | 1S 3224:2002 1 piece 21,03,000.00 | %83,000.00 | Z1.60 All 20.00 0 20.00 30122016
346 | 153308:1981 Leub.mtr. 26540000 | 255.600.00 | 224000 | 2890 | x50 | 2890 26.00
units units
347 | IS 3309:1992 1KG 246,000.00 | 237,00000 | 2026 Al 20.00 0 20.00 24082016
348 | 153319:1995 | 1000 piece 271,000.00 | %57,000.00 | Z10.40 Al 20.00 0 20.00 28072017
349 | 1S3323:1980 | 100 piece 246,000.00 | %37.000.00 | 23.50 All 20.00 0 20.00 24082016
, 1PADDY
350 | 1S3327:1982 | rioreimn | 24600000 | 37,0000 | 680 All 20.00 0 20.00 24082016
351 | 1S3383:1982 | o\ eronng | 35400000 | 34400000 | 24500 All 20.00 0 20.00 20122016
352 | 1S3390:1988 1 meter 272,000.00 | %58,000.00 | Z3.50 All 20.00 0 20.00 30122016
353 | 1S3419:1988 | 100 piece 281,000.00 | 26500000 | T1.15 All 20.00 0 20.00 30122016
354 | 1S 3443:1980 1 ton 246,000.00 | 237.000.00 | 2875 All 20.00 0 20.00 02062017
, 1BOX OF

355 | 153450:1904 | Lo SoiEn o | 34600000 | 37,00000 | 036 All 20.00 0 20.00 24082016
356 | 1S 3459:2004 1 ton 271,000.00 | %59,000.00 | 22875 Al 20.00 0 20.00 27122016
357 | 1S 3462:1986 1sq.m 246,000.00 | 237.00000 | 2022 All 20.00 0 20.00 24082016
358 | 1S 3466:1988 1 ton 264,000.00 | 24500000 | 22.00 All 20.00 0 20.00 24082016
359 | IS 3470:2002 OL'\I'TER'EL 24600000 | 237.00000 | z220 | 10000 | 2173 Re’r‘]";'”' 2000 | 24082016
360 | 1S3502:2009 | 1 TONNE 246,000.00 | %37,000.00 | 23.00 All 20.00 0 20.00 24082016
361 | 1S g?llgéga” 1sq.m 271,000.00 | %59,000.00 | Z3.50 Al 20.00 0 20.00 24082016
362 | 1S3521:1999 1PIECE 246.000.00 | 237.000.00 | Z0.90 All 20.00 0 20.00 24082016
363 | 1S3549:1983 | 100 METRE | 289,000.00 | Z72,000.00 | 2161.80 | All 20.00 0 20.00 20122016
364 | 1S 3564:1995 1 piece 284,000.00 | %68,000.00 | 22.60 Al 20.00 0 20.00 28072017
365 | IS3575:1993 | ONEPIECE | 249,000.00 | 40,000.00 | 2030 Al 20.00 0 20.00 28072017
366 | 153589:2001 | 1 TONNE 246.000.00 | 237.000.00 | 28.70 All 20.00 0 20.00 24082016
367 | 1S3601:2006 | 1 TONNE 273.000.00 | 25900000 | 28.70 All 20.00 0 20.00 06082017
368 | 1S3623:1978 1 ton 246,000.00 | %37,000.00 | Z26.00 All 20.00 0 20.00 24082016
369 | 1S 3626:2001 1 ton 246,000.00 | %37,000.00 | Z87.00 All 20.00 0 20.00 20062017
370 | 1S3650:1981 1 piece 246,000.00 | 23700000 | 2032 All 20.00 0 20.00 24082016
371 | 19365211995 | | cooaver | 4600000 | 37,0000 | 340 All 20.00 0 20.00 24082016
372 | 1S 3686:1966 1 piece 246,000.00 | %37,000.00 | 23.50 All 20.00 0 20.00 24082016
373 | IS 3725:1966 1kg 24800000 | 23900000 | z1.75 All 20.00 0 20.00 30122016
374 | IS 3735:1996 1PAIR 246,000.00 | 237.00000 | 2036 All 20.00 0 20.00 24082016
375 | 1S3736:1995 1PAIR 272.000.00 | 25800000 | Z120 All 20.00 0 20.00 20122016
376 | 1S 3745:2006 1 piece 255.000.00 | 4400000 | 2042 All 20.00 0 20.00 30122016
377 | IS 3757:1985 1ton 24800000 | %39,000.00 | %1335 All 20.00 0 20.00 09092016
378 | 1S3768:1996 1 meter 279.000.00 | 26320000 | 23.17 All 20.00 0 20.00 19012016
379 | 1S f?zl()zigart 1 ton 21,25,000.00 | %1,00,000.00 | 29.20 Al 20.00 0 20.00 28072017
380 | 1S3818:1992 | 100 piece 246.000.00 | 237.000.00 | 2865 All 20.00 0 20.00 30122016




IS 3829:Part

381 > 1078 1 piece 246,000.00 | 237,000.00 |Z103.70 | Al 20.00 0 20.00 24082016
3 | 1S g?fgéga” 1 piece 246,000.00 | %37,000.00 |Z103.70 | Al 20.00 0 20.00 24082016
g3 | IS i’%‘gga” 1 piece 246,000.00 | %37,000.00 | 210370 | Al 20.00 0 20.00 24082016
384 | IS 3830:1979 1 piece 251,00000 | Z41,000.00 | Z140.00 | Al 20.00 0 20.00 28072017
385 | IS 3831:1979 1 piece 246,000.00 | %37,000.00 | Z1.75 Al 20.00 0 20.00 24082016
386 | IS 3832:2005 1 piece 246,000.00 | 237,00000 | 21730 | Al 20.00 0 20.00 24082016
387 | 1S3854:1997 | 100 piece 269,000.00 | 25600000 | Z3.50 Al 20.00 0 20.00 30122016
388 | 1S3899:1981 | 1TONNE 258,000.00 | 247,00000 | 219335| ALL | 20.00 0 20.00 20122016
389 | 1S3902:1975 | ONE TONNE | Z58,000.00 | Z47,000.00 | 2172.80 | Al 20.00 0 20.00 20122016
390 | 1S3903:1984 | 100LITRE | Z51,000.00 | Z41,000.00 | 23450 | All 20.00 0 20.00 20122016
, ONE
391 | 1S3906:1995 | oooaoee | X53,00000 | X43,00000 | X345 Al 20.00 0 20.00 20122016
392 | 1S3975:1999 | 1TONNE 249,000.00 | 240,000.00 | 21040 | Al 20.00 0 20.00 20122016
393 | IS 3976:2003 1PAIR 246,000.00 | %37,000.00 | 042 Al 20.00 0 20.00 24082016
394 | 1S3989:2009 | 1TONNE 261,000.00 | 249,000.00 | Z8.70 Al 20.00 0 20.00 06082017
395 | 1S3992:1982 1 piece 246,000.00 | 237,000.00 | Z030 Al 20.00 0 20.00 13112017
396 | 1S3993:1993 1 piece 246,000.00 | 237,000.00 | Z1.40 Al 20.00 0 20.00 13112017
397 | 1S ‘1‘910;7::3” 1 piece 253,000.00 | %43,00000 | 2036 Al 20.00 0 20.00 28072017
308 | S ‘Z‘Qfgéza” 1 piece 259,000.00 | T48,000.00 | 525 | Al 20.00 0 2000 | 28072017
399 | 1S 4035:1967 1 Bed 251,000.00 | 241,000.00 | Z3.40 Al 20.00 0 20.00 09062016
400 | 1S4038:1986 1 piece 246,000.00 | 237,000.00 | 175 Al 20.00 0 20.00 24082016
401 | 1S4109:1967 | 100PIECES | 246,000.00 | Z37,000.00 | 259.00 | All 20.00 0 20.00 28072017
402 | IS 4123:1982 1 piece 253,000.00 | 243,00000 | 2525 Al 20.00 0 20.00 17072017
403 | 154135:1974 I%/IOSTSEQFé 265,000.00 | ¥53,000.00 | T28.80 | Al 20.00 0 20.00 24082016
404 | 1S4148:1980 | 100PAIRS | 246,000.00 | Z37,00000 | Z1.74 Al 20.00 0 20.00 24082016
405 | 1S4151:1993 1 piece 246,000.00 | 237,000.00 | 2045 Al 20.00 0 20.00 24082016
406 | IS 4159:2002 1 piece 281,000.00 | 26500000 | Z1.75 Al 20.00 0 20.00 30122016
, METRE
407 | 154199:2001 | 05 TS0 | 4600000 | 3700000 | 34320 | Al 20.00 0 20.00 24082016
408 | 1S 4246:2002 1 piece 21,13,000.00 | 291,000.00 | Z3.50 Al 20.00 0 20.00 13112017
409 | 1S 4250:1980 1 piece 279,000.00 | Z64,000.00 | Z3.50 Al 20.00 0 20.00 30122016
410 | IS 4266:1967 1 piece 246,000.00 | 237,000.00 | Z2.50 Al 20.00 0 20.00 24082016
411 | 1S4270:2001 | 1TONNE 271,000.00 | %57,000.00 | Z8.70 Al 20.00 0 20.00 20122016
412 | 1S 4283:1981 1 piece 289,000.00 | %72,000.00 | Z1.75 Al 20.00 0 20.00 30122016
413 | 1S 4308:2003 1kg 261,000.00 | 249,000.00 | 2020 Al 20.00 0 20.00 30122016
414 | 1S4320:1982 | 1TONNE 248,000.00 | 239,000.00 | 2250.00 | Al 20.00 0 20.00 20122016
415 | IS 4328:1967 1 piece 246,000.00 | 237,000.00 | Z3.50 Al 20.00 0 20.00 24082016
416 | IS 4351:2003 1ton 256,000.00 | 24500000 | 213750 | Al 20.00 0 20.00 28072017
417 | 1S 4355:1977 |\/|155TQR'E 246,000.00 | %37,000.00 | Z0.07 Al 20.00 0 20.00 24082016
, 100
418 | 1543751975 | oo | 4600000 | ¥37,000.00 | X275 Al 20.00 0 20.00 24082016
419 | IS 4381:1967 1 piece 246,000.00 | 237,000.00 | 2870 Al 20.00 0 20.00 24082016
420 | 1S4398:1994 | OneTonne | 270,000.00 | Z356,000.00 | 2585 Al 20.00 0 20.00 06092016
421 | 1S4432:1988 | 1TONNE 246,000.00 | 237,000.00 | Z3.00 Al 20.00 0 20.00 24082016
422 | 1S 4447:1994 1KG 259,000.00 | 248,000.00 | 2020 Al 20.00 0 20.00 13112017
423 | IS 4448:1994 1 Tonne 246,000.00 | 237,000.00 | 2260.00 | Al 20.00 0 20.00 26122016
a4 | 1S 4454Part 1 TONNE 346,000.00 | %37,000.00 | Z3.00 All 20.00 0 20.00 24082016

1:2001




425 | 1S4467:1996 | ONE Kg. £75,000.00 | 260,000.00 | 2020 Al 20.00 0 20.00 20122016
426 | 154505:2015 Y 246,000.00 | 237,000.00 | 2300.00 | 1000 | 220000 | 5000 | Z100.00 | 24082016
427 | 154508:1992 1 piece 248,000.00 | 239,000.00 | Z0.60 Al 20.00 0 20.00 30122016
428 | IS 4509:1992 1 piece 246,000.00 | 237,000.00 | 2050 Al 20.00 0 20.00 24082016
429 | IS 4521:2001 1ton 21,07,000.00 | 28600000 | 210370 | Al 20.00 0 20.00 13112017
430 | 154533:1995 1 piece 277,000.00 | 262,000.00 | 1400 | Al Z0.00 0 20.00 30122016
431 | 1S 4572:2014 1MT 246,000.00 | %37,000.00 | 229000 | 150 | % 145.00 Re'r‘:;'”' 20.00 24082016
432 | 1S4588:1986 | 1 TONNE 246,000.00 | 237,00000 | 22590 | Al 20.00 0 20.00 24082016
433 | 1S 4605:1981 ,%/?STSSE' T47,00000 | 3800000 | 2940 | Al 20.00 0 2000 | 17072017
434 | 154654:1993 | 1TONNE 256,000.00 | 24500000 | T13.80 | All 20.00 0 20.00 20122016
435 | 1S4684:1975 | 1TONNE 246,000.00 | %37,000.00 | T24.00 | 2000 | %12.00 Re';‘;'”' 20.00 24082016
436 | IS 4751:1994 1 Tonne 257,000.00 | 24600000 | 2008 Al 20.00 0 20.00 06082017
437 | 1S 4752:1994 1 Tonne 261,000.00 | 24900000 | 2020 Al 20.00 0 20.00 06082017
438 | 154761:1968 1 Piece 256,000.00 | 24480000 | 2023 Al 20.00 0 20.00 21012016
439 | 154766:1982 | 1 TONNE 25400000 | 24400000 | 227000 | Al 20.00 0 20.00 20122016
440 | 154783:1982 | ONE TONNE | 246,000.00 | 237,000.00 | 269.10 | All 20.00 0 20.00 24082016
441 | 154808:1982 | 100 LTS. 246,000.00 | 237,000.00 | 231.00 | Al 20.00 0 20.00 24082016
442 | 154835:1979 1ton 21,02,000.00 | 28500000 | 286.00 | Al 20.00 0 20.00 24082016
443 | 1S4860:1968 | 100 piece 246,000.00 | 237,000.00 | Z4.00 Al 20.00 0 20.00 24082016
444 | 154923:2017 | 1TONNE 27400000 | 260,000.00 | 2870 Al 20.00 0 20.00 20122016
445 | 1S 4947:2006 1 piece £79,000.00 | %64,000.00 | 175 Al 20.00 0 20.00 13112017
446 | 1S 4948:2002 1ton £53,000.00 | 243,000.00 | 23000 | Al 20.00 0 20.00 30122016
447 | 154964:2013 | 100 VESTS | 246,00000 | 237,00000 | 2525 Al 20.00 0 20.00 24082016
448 | 154984:1995 1ton 250,000.00 | 240,000.00 | 28640 | All 20.00 0 20.00 28072017
449 | 15 4985:2000 1ton 258,000.00 | 247,000.00 | 28640 | All 20.00 0 20.00 28072017
as0 | 1S 3?5(?623” 1kL 286,000.00 | %74,000.00 | 222000 | All 20.00 0 20.00 24082016
451 | 1S4989:2006 1 litre 246,000.00 | 237,000.00 | 2020 all 20.00 0 20.00 24082016
452 | 154990:2011 1sqm 290,000.00 | 272,000.00 | 2025 All 20.00 0 20.00 30122016
453 | 155022:1989 1 piece 246,000.00 | 237,000.00 | 2175 Al 20.00 0 20.00 24082016
454 | 155029:1979 1 piece 265,000.00 | 253,000.00 | 21730 | Al 20.00 0 20.00 24082016
455 | 155035:1969 1 piece 246,000.00 | 237,000.00 | Z140.00 | Al 20.00 0 20.00 24082016
as6 | 1S i}fé’ézart Dl(J)SI\'II'EER 24600000 | ¥37,00000 | 330 | ALL | %0.00 0 2000 | 24082016
457 | 155143:1988 1 piece T48,000.00 | 239,000.00 | Z040 All 20.00 0 20.00 30122016
458 | 1S5175:1992 | 1 TONNE 246,000.00 | 237,000.00 | 24320 | All 20.00 0 20.00 24082016
459 | 155191:1993 1KG £88,000.00 | 271,000.00 | 2042 Al 20.00 0 20.00 20122016
460 | 1S5204:1969 1 piece 246,000.00 | 237,000.00 | 23600 | Al 20.00 0 20.00 24082016
461 | 155206:1983 | ONE TONNE | 2 1,17,000.00 | 9700000 | 260.00 | All 20.00 0 20.00 24082016
462 | 1S 5244:2014 1 piece 22,03,000.00 | 21,63,00000 | 279.80 | Al 20.00 0 20.00 30122016
463 | 1S5277:1978 | 100LITRE | 25400000 | 24400000 | 23450 | All 20.00 0 20.00 20122016
464 | 1S5278:1969 | 1 TONNE 246,000.00 | 237,000.00 | 230670 | Al 20.00 0 20.00 20122016
465 | 155279:1969 | 100 LITRE | 249,00000 | 24000000 | 23450 | All 20.00 0 20.00 20122016
466 | 155290:1993 1 piece 262,000.00 | 250,000.00 | Z5.60 Al 20.00 0 20.00 30122016
467 | 155291:1969 1 piece 246,000.00 | 237,000.00 | 2103.70 | Al 20.00 0 20.00 24082016
a8 | 'S leozdza” 1 piece 266,000.00 | %53,000.00 | Z6.00 Al 20.00 0 20.00 30122016
469 | 1S5342:1996 | ONE KG 265,000.00 | 252,000.00 | 2140 Al 20.00 0 20.00 20122016
470 | 155346:1994 1KG 35400000 | 24400000 | 2045 | ALL | 2000 0 20.00 20122016
471 | 155382:1985 L PIECE 376,000.00 | 261,000.00 | 2026 Al 20.00 0 20.00 20122016




472 | 1S5405:1980 | 1000 piece | Z46,000.00 | %37,000.00 | 1000 | Al 20.00 0 20.00 24082016
473 | 1S5410:2013 100 KG 246,000.00 | 237,000.00 | Z8.60 Al 20.00 0 20.00 24082016
474 | 1S 5430:2017 (égg"éﬁ) 257,000.00 | %46,00000 | T51.80 | Al 20.00 0 20.00 20122016
475 | 1S 5456:2006 1 piece 246,000.00 | 237,000.00 | 22600 | Al 20.00 0 20.00 24082016
476 | 1S5470:2002 | o\ oo | 34600000 | *37,000.00 | X1730 | Al 20.00 0 20.00 24082016
477 | 1S 5487:1092 O'}'_IET'E'ELO 25700000 | 24600000 | 5180 | Al 20.00 0 2000 | 20122016
478 | 155504:1997 | 1TONNE 246,000.00 | %37,000.00 | 27.50 All 20.00 0 20.00 24082016
479 | 15 5509:2000 1sq.m 270,000.00 | 256,000.00 | 20.70 All 20.00 0 20.00 13112017
480 | 1S5513:1996 1 piece 253,000.00 | 243,00000 | Z6.00 Al 20.00 0 20.00 30122016
481 | 1S5514:1996 1 piece 246,000.00 | 237,00000 | 2082 Al 20.00 0 20.00 30122016
482 | 155516:1996 1 piece 251,000.00 | %41,000.00 | 25.60 All 20.00 0 20.00 30122016
483 | 155517:1993 | 1 TONNE 246,000.00 | %37,000.00 | 23.00 All 20.00 0 20.00 24082016
484 | 155522:2014 One MT 255300.00 | 24430000 | 217.00 | Al 20.00 0 20.00 23092016
485 | 1S5531:2014 | 1TONNE 277,000.00 | 26200000 | 21730 | Al 20.00 0 20.00 20122016
486 | 1S5557:2004 1PAIR 295,000.00 | 27600000 | 2080 All 20.00 0 20.00 20122016
487 | 1S5604:1984 1 piece 246,000.00 | 237,00000 | 21730 | Al 20.00 0 20.00 24082016
488 | 1S5631:1970 1 piece 246,000.00 | 237,000.00 | 2230 all 20.00 0 20.00 29062016
489 | 1S5672:1992 | 1TONNE $77,000.00 | 26200000 | 23850 | Al 20.00 0 20.00 06082017
490 | I1S5676:1995 | 100PAIRS | 246,000.00 | 237,000.00 | Z8.60 Al 20.00 0 20.00 24082016
491 | 1S5679:1986 1 piece 246,000.00 | %37,00000 | 2055 Al 20.00 0 20.00 24082016
492 | 1S5719:2005 1KG. 268,000.00 | 25500000 | 2020 Al 20.00 0 20.00 20122016
493 | 1S5820:1970 1ton 246,000.00 | 237,00000 | 24000 | Al 20.00 0 20.00 30122016
494 | 1S5852:2004 | 100PAIRS | 246,000.00 | %37,000.00 | 2430 All 20.00 0 20.00 24082016
495 | 1S5872:1990 | ONE TONNE | 246,000.00 | %37,000.00 | Z3.00 Al 20.00 0 20.00 24082016
496 | 1S5884:1993 | 1SQ METER | 246,000.00 | %37,000.00 | Z0.90 Al 20.00 0 20.00 24082016
497 | 1S5950:1984 100 m 282,00000 | 266,000.00 | Z1.80 Al 20.00 0 20.00 30122016
498 | 1S5982:2003 | ONE TONNE | 263,000.00 | 251,000.00 | 4800 | 5000 | Z24.00 Re'r‘:;'”' 20.00 06082017
499 | 1S5983:1980 1PAIR 246,000.00 | 237,000.00 | Z1.50 Al 20.00 0 20.00 24082016
500 | 1S5986:2017 | 1TONNE 270,000.00 | 25600000 | 23.75 Al 20.00 0 20.00 06082017
501 | IS 6003:2010 1ton 25500000 | 24400000 | 21049 | Al 20.00 0 20.00 13112017
502 | IS 6006:2014 1ton 246,000.00 | 237,00000 | 22080 | Al 20.00 0 20.00 24082016
503 | IS6014:1978 | 100LTRS. | 246,000.00 | 37,000.00 | 230.00 | All 20.00 0 20.00 24082016
504 | IS 6022:1994 1KG 246,000.00 | 237,00000 | 2130 Al 20.00 0 20.00 24082016
505 | IS 6031:1997 1KG 246,000.00 | 237,00000 | 20.18 Al 20.00 0 20.00 24082016
506 | IS6046:1982 | ONE MT | 253,000.00 | 243,000.00 | Z2.00 Al 20.00 0 20.00 20122016
507 | IS6047:2009 | ONE TONNE | 259,000.00 | Z48,000.00 | 22590 | All 20.00 0 20.00 06082017
508 | IS 6073:2006 10 sq.m 246,000.00 | 237,00000 | Z3.50 Al 20.00 0 20.00 24082016
509 | IS 6149:1984 1 piece 246,000.00 | 237,00000 | 2042 Al 20.00 0 20.00 28072017
510 | IS 6218:2008 1 pair 259,000.00 | 4800000 | Z5.60 Al 20.00 0 20.00 13112017
511 | 1S6240:2008 | 1TONNE 277,000.00 | Z62,00000 | Z3.90 Al 20.00 0 20.00 06082017
512 | IS 6312:1994 1 No. 28564000 | 26851200 | 20.14 Al 20.00 0 20.00 27112015
513 | IS 6315:1992 1 piece 246,000.00 | 237,00000 | 2525 Al 20.00 0 20.00 24082016
514 | IS 6385:1997 1KG 271,000.00 | %57,00000 | 23.20 Al 20.00 0 20.00 20122016
515 | IS 6392:1971 1 PIECE 246,000.00 | 237,00000 | Z1.75 Al 20.00 0 20.00 24082016
516 | IS 6406:1994 1KG 246,000.00 | 237,000.00 | 2130 Al 20.00 0 20.00 24082016
517 | IS 6419:1996 kg. 21,79,000.00 | % 1,43,200.00 | 20.12 Al 20.00 0 20.00 22062015
518 | 1S6438:1980 | 1TONNE 246,000.00 | 237,00000 | 269.10 | Al 20.00 0 20.00 20122016
519 | IS6444:1979 | 1TONNE 24600000 | 237,00000 | 219.00 | Al 20.00 0 20.00 20122016




520 | 1S 6452:1989 1tonne 244,000.00 | 23800000 | Z4.00 all 20.00 0 20.00 12022013
521 | 1S6593:1972 1 piece 297.000.00 | %78.000.00 | Z26.00 All 20.00 0 20.00 30122016
522 | 'S g?fggga” 1 piece 246,000.00 | 237,000.00 | 2530 All 20.00 0 20.00 24082016
523 | 1S ??;(%;a” 1 piece 265,000.00 | %52,000.00 | %530 All 20.00 0 20.00 30122016
524 | 1S6623:2004 1 ton 248.000.00 | 239.000.00 | %1335 All 20.00 0 20.00 9092016
525 | 1S 6649:1985 1 ton 246,000.00 | 237.000.00 | %1335 All 20.00 0 20.00 9092016
526 | IS 6685:2009 1 piece 21,86,000.00 | % 1,49,000.00 | 2 1.00 Al 20.00 0 20.00 30082017
527 | 1S6701:1985 | 100 piece 246,000.00 | 237,00000 | Z1.10 Al 20.00 0 20.00 24082016
528 | IS6760:1972 | 1000 piece 246,000.00 | %37.000.00 | 2120 All 20.00 0 20.00 17072017
529 | 1S6803:1972 100 SQ. 246,000.00 | %37,000.00 | Z8.60 2000 2345 | REmaini o560 24082016
METRE ng
530 | IS 6901:2009 1 PIECE 246,000.00 | 237,00000 | Z3.50 Al 20.00 0 20.00 24082016
531 | IS 6908:1991 1ton 246,000.00 | 237,00000 | 216.00 | Allunits | Z0.00 0 20.00 24082016
532 | IS 6909:1990 1 tonne 279,000.00 | Z64,000.00 | Z3.00 Al 20.00 0 20.00 21122016
533 | 1S6911:2017 | OneTonne | 296,000.00 | %77.000.00 | % 12.00 All 20.00 0 20.00 20122016
534 | 156956:2001 | 1 TONNE 263.000.00 | 251.000.00 | Z55.00 All 20.00 0 20.00 20122016
535 | IS7021:1973 | ONE TONNE | Z80,000.00 | Z64,000.00 | Z20.00 All 20.00 0 20.00 20122016
536 | 1S7058:2005 | 100 LITRES | 242,600.00 | Z36300.00 | Z40.00 All 20.00 0 20.00 26092006
537 | 1S7079:2008 | 100 piece 246,000.00 | 237.000.00 | 2870 All 20.00 0 20.00 24082016
538 | 1S7083:1973 1 piece 246,000.00 | 237.000.00 | 2240 all 20.00 0 20.00 29062016
539 | IS ;Qfgésa” 1TONNE | 24600000 | 237.00000 | 287.00 | Al 20.00 0 2000 | 24082016
540 | 'S I?fgéga” 100 m 21,28,000.00 | % 1,03,000.00 | 2 12.00 All 20.00 0 20.00 27072017
541 | 1S ;_Of%ga” 1m 28100000 | 278.000.00 | Z3.50 All 20.00 0 2000 | 24082016
sa2 | 1S ;Qfgiiart 100 m 21,52,000.00 | ¥122,00000 | 21730 | Al 20.00 0 2000 | 28072017
543 | IS 7123:1993 100 litre 246,530.00 | 237,224.00 | 260.00 Al 20.00 0 20.00 01122015
544 | 1S7142:1995 1 piece 21,36,000.00 | 296,000.00 | ¥2.65 | 50000 | %1.75 Re'r‘]“g'”' 20.00 24082016
545 | 157181:1986 | 1 TONNE 272.000.00 | Z58.000.00 | Z40.00 All 20.00 0 20.00 26122016
546 | 1S7224:2006 | 1 TONNE 267.000.00 | 5400000 | z1.73 All 20.00 0 20.00 06082017
547 | IS 7231:1994 1 piece 272,000.00 | %58000.00 | Z0.90 All 20.00 0 20.00 30122016
548 | 1S7283:1992 | 1TONNE 246,000.00 | %37,000.00 | 23.00 All 20.00 0 20.00 24082016
sa9 | 1S I_Zf(féza” 1 piece 21,36,00000 | 29600000 | 21040 | Al 20.00 0 2000 | 24082016
550 | 1S7312:1993 1 piece 2136,000.00 | 296,000.00 | %1040 All 20.00 0 20.00 28072017
551 | IS 7347:1974 1 piece 246,000.00 | 237,00000 | 2220 All 20.00 0 20.00 24082016
552 | 1S7372:1995 1 piece 246,000.00 | %37,000.00 | 20.90 All 20.00 0 20.00 24082016
553 | 1S7378:1974 7378 251.000.00 | 24100000 | 2235 all 20.00 0 20.00 20092016
554 | 157402:2011 | ONEFILTER | 246,000.00 | 237.000.00 | 036 All 20.00 0 20.00 24082016
555 | 1S 7452:1990 1 ton 246.000.00 | 237.000.00 | 13.90 All 20.00 0 20.00 30122016
556 | 1S 7454:1991 1 piece 246,000.00 | 237.000.00 | 435 All 20.00 0 20.00 24082016
, 100
557 | IS7466:1994 | . oboo | X7400000 | 6100000 | X175 All 20.00 0 20.00 20122016
558 | 157532:1974 | 1 TONNE 270.000.00 | 25600000 | 2 34.60 All 20.00 0 20.00 20122016
559 | 1S 7538:1996 1KW 277.000.00 | 26200000 | Z4.00 All 20.00 0 20.00 30122016
560 | 1S7577:1986 1 piece 246,000.00 | 23700000 | 22.90 All 20.00 0 20.00 24082016
IS 7593:Part ONE
561 11086 SPRAVER | T 10000000 | 80,000.00 | ¥7.00 All 20.00 0 20.00 06082017
562 | |S7620:Part 1 piece 258,000.00 | %47,000.00 | 2260.00 | Al 20.00 0 20.00 24082016

1:1986




563 | IS 7652:1988 1 piece 24600000 | 237.00000 | 2350 | Al 2000 0 2000 | 24082016
564 | 1576531975 | 1PIECE 24600000 | 237.00000 | 2175 All 2000 0 2000 | 24082016
565 | S 7809:Part 100 roll 24600000 | 237.00000 | 2090 | 5000 | zoss | ReMAN 2000 | 24082016
3:Sec 1:1986 ng
566 | IS I?f;ésa” 100 piece | 25500000 | 24400000 | T11.00 | Al 20.00 0 2000 | 30122016
567 | IS ;?f;ésa” 100 piece | 5700000 | Z46,000.00 | Z8.65 All 20,00 0 2000 | 30122016
568 | IS Z?f;ésa” 100 piece | 26700000 | 5400000 | 2600 | Al 20.00 0 2000 | 30122016
569 | 'S ;?f;ésa” 100 piece 26000000 | 4800000 | %8.65 All 20,00 0 2000 | 30122016
570 | 1S7887:1992 | 1TONNE | 266.00000 | 5300000 | 2300 | Al 2000 0 2000 | 20122016
571 | I1S7898:2001 | 1Machine | Z47.00000 | 3800000 | 212.00 | Al 2000 0 2000 | 13112017
572 | 1S 7903:2011 ,%/?STSF?E' 299.000.00 | Z80,000.00 | Z7.00 All 20,00 0 2000 | 20122016
573 | 1579041995 | TONNE 24600000 | 237.00000 | 28100 | All 2000 0 2000 | 24082016
574 | 1S 79331975 1KG 293.00000 | 275.00000 | 2054 | Al 2000 0 2000 | 20122016
575 | 1579481987 | 100LITRE | 247.00000 | 3800000 | 220000 | Al 2000 0 2000 | 20122016
576 | IS 8025:1990 1 Tonne 24800000 | 239.00000 | 23450 | All 2000 0 2000 | 20122016
577 | 158028:1987 | 100LITRE | 248.000.00 | 239,00000 | 23450 | Al 2000 0 2000 | 20122016
578 | IS 8034:2002 1 piece 24600000 | 237.00000 | 1730 | All 2000 0 2000 | 24082016
579 | IS 8035:1999 1 piece 24600000 | 23700000 | 175 All 2000 0 2000 | 24082016
580 | IS 8041:1990 1ton 27500000 | 260,00000 | 2300 | Al 2000 0 2000 | 30122016
581 | 1S 80422015 1 ton 26400000 | 24500000 | 2200 | Al 2000 0 2000 | 24082016
582 | 1S8074:1990 | 100 LITRE | 249.000.00 | 24000000 | 23450 | Al 2000 0 2000 | 20122016
583 | IS 8086:1991 1 piece 46,00000 | 3700000 | 2435 All 2000 0 2000 | 24082016
584 | IS 8088:1976 1 piece 24600000 | 237.00000 | 2680 | Al 2000 0 2000 | 24082016
585 | IS 8110:2000 1m 27600000 | 26200000 | 2120 | Al 2000 0 2000 | 24082016
586 | 1S8144:1997 | 1000 piece | 246,00000 | Z37,00000 | Z1.75 All 2000 0 2000 | 24082016
587 | IS 822911986 1ton 24800000 | 239.00000 | 2340 | Al 2000 0 2000 | 30122016
588 | 1582491994 | 1TONNE | 254.00000 | 24400000 | 21730 | Al 2000 0 2000 | 20122016
589 | IS 82751976 1 piece 24600000 | 237.00000 | 2530 | Al 2000 0 2000 | 24082016
500 | 1S8291:1976 | 100 LITRE 247,000.00 | %38,000.00 | Z34.50 All 225.90 Rerr']“é“”' 20.00 20122016
501 | IS 8309:1993 1ton 25800000 | 247.00000 | 256000 | All 2000 0 2000 | 13112017
502 | 1S8329:2000 | ONE TONNE | 2 88.00000 | 7200000 | 21730 | All 2000 0 2000 | 24082016
503 | 1S8391:1987 | L1TONNE | 282.00000 | 26600000 | 24320 | All 2000 0 2000 | 20122016
504 | IS 8418:1999 1 piece 26400000 | 25200000 | 2400 | Al 2000 0 2000 | 24082016
505 | 1S 84211977 1 piece 24600000 | 237.00000 | 2600 | Al 2000 0 2000 | 24082016
506 | 1584231994 | 100 meter | 2 58.00000 | X47.000.00 | 21390 | Al 2000 0 2000 | 28072017
507 | IS 8442:2008 1 piece 24600000 | 237.00000 | 22600 | All 2000 0 2000 | 24082016
508 | IS8446:1991 | ONE TONNE | 257.00000 | 24600000 | 228500 | Al 2000 0 2000 | 20122016
509 | IS 8448:1989 1 piece 24600000 | 23700000 | 175 All 2000 0 2000 | 24082016
600 | IS 8462:1977 1 piece 288.00000 | 27100000 | 22600 | Al 2000 0 2000 | 13112017
IS 8471:Part . £4
601 pless 1 piece 24600000 | 3700000 |, % o0 | Al 20,00 0 2000 | 24082016
602 | IS 8471:2003 1 piece 24600000 | 237.000.00 |, 5;0 wl Al 20,00 0 2000 | 24082016
603 | IS 8472:1998 1 piece 26400000 | 252.00000 | 2420 | Al 2000 0 2000 | 30122016
604 | 1584812005 | 1LITRE 25100000 | 24100000 | 2030 | Al 2000 0 2000 | 06072017
605 | 1S8498:2013 | 100 LITRE | 248.00000 | 39.000.00 | 23840 | All 2000 0 2000 | 20122016
606 | IS 85981987 1ton 25000000 | 240,00000 | 2870 | All 2000 0 2000 | 30122016
607 | IS 8654:2001 }_ﬁ;g 29500000 | 27600000 | 28600 | 1000 | Z51.80 Reg‘;'”' 2000 | 20122016




608 | 1S8707:2013 | ONE TONNE | 248,000.00 | %39,000.00 | 215600 | All 20.00 0 20.00 20122016
609 | 1S8708:2006 | ONE TONNE | 253,000.00 | 243,000.00 | 226500 | All 20.00 0 20.00 20122016
610 | 1S8737:1995 1 piece 269.000.00 | 25600000 | 2042 All 20.00 0 20.00 30122016
611 | IS 8749:2002 1 piece 246,000.00 | 237,00000 | 21.75 Al 20.00 0 20.00 24082016
IS 8783:Part Remaini
612 | ,eoe 005 100 m %46,000.00 | %37,00000 | 2038 | 100000 | Z0.19 i 20.00 24082016
IS 8783:Part
613 | ,cocacos 100 m 27400000 | %60,00000 | T1.00 | 10000 | Z0.50 Al 20.00 30122016
614 | 1S8794:1988 | 1TONNE 256,000.00 | 24500000 | Z56.00 Al 20.00 0 20.00 26122016
615 | 158808:1999 | 100 piece 264,000.00 | 252,00000 | Z12.00 Al 20.00 0 20.00 28072017
616 | 158887:2004 | ONE TONNE | 294,000.00 | Z76.000.00 | Z49.00 All 20.00 0 20.00 20122016
617 | 158931:1993 1 piece 253.000.00 | %43,00000 | 2050 All 20.00 0 20.00 30122016
618 | 158944:2005 | 100LITRE | 252,000.00 | %42.000.00 | Z40.00 All 20.00 0 20.00 20122016
619 | IS 8951:2001 IMT 261,000.00 | 24900000 | Z3.00 Al 20.00 0 20.00 26122016
620 | 1S8952:1995 IMT 246,000.00 | 237,00000 | 25600 | Al 20.00 0 20.00 24082016
621 | 158960:1978 | 1 TONNE 250.000.00 | %40,000.00 | Z50.00 All 20.00 0 20.00 20122016
622 | 158978:1992 1 piece 21,04,000.00 | 8400000 | 22.60 All 20.00 0 20.00 30122016
, 1
623 | 1S90202002 | [ ocei oo | X46,00000 | X37,00000 | 22590 All 20.00 0 20.00 24082016
624 | IS 9079:2002 1 piece 287,000.00 | 270,00000 | 2870 All 20.00 0 20.00 30122016
625 | 159103:1999 | 1kL/1ton 265.000.00 | 250.000.00 | Z52.00 All 20.00 0 20.00 24082016
626 | 1S9128:1999 | 1000 piece 46,000.00 | 237.000.00 | 2175 All 20.00 0 20.00 2062017
627 | 1S g,lfggza” 1000 piece | 273,00000 | 60,000.00 | 24320 | Al 20.00 0 2000 | 24082016
628 | 1S9167:1979 | 100 piece 268,000.00 | 25600000 | Z3.40 Al 20.00 0 20.00 24082016
629 | IS9271:2004 1ton 281,000.00 | 269,000.00 | Z80.00 Al 20.00 0 20.00 24082016
630 | 'S 91).218917:gart 1 piece 261,00000 | T49,000.00 | 240.00 | Al 20.00 0 2000 | 24082016
631 | 'S g,zfgléia” 1 piece 261,000.00 | 249,000.00 | 24000 | Al 20.00 0 20.00 24082016
632 | IS 9282:2002 1ton 25400000 | 4400000 | Z87.00 Al 20.00 0 20.00 28072017
633 | 159283:2013 1 kW 46,000.00 | 237.00000 | T175 | 5000 | %135 | 10000 20.90 24082016
634 | 159295:1983 | ONE TONNE | 261,000.00 | 249,000.00 | Z8.70 All 20.00 0 20.00 20122016
635 | 159354:1980 | 100 LITRES | 252.000.00 | %42.000.00 | % 34.50 All 20.00 0 20.00 20122016
636 | 1S9356:1980 | 100LITRE | 252,000.00 | Z42,000.00 | 2 38.00 Al 20.00 0 20.00 20122016
637 | 1S9359:1995 | ONE TONNE | 253,000.00 | Z43,000.00 | Z90.00 Al 20.00 0 20.00 20122016
638 | 159360:1980 | 1 TONNE 266.000.00 | 253.000.00 | 28640 All 20.00 0 20.00 20122016
639 | 1S9395:1979 1 Bed 251,000.00 | 241,000.00 | Z50.00 Flj)r:i?s” 20.00 0 20.00 24082016
6a0 | 'S gflfgléga” 1 piece 246,000.00 | %37,00000 | 2003 All 20.00 0 20.00 24082016
6a1 | 1S gflfgléga” 1 piece 246,000.00 | %37,000.00 | %1.00 All 20.00 0 20.00 24082016
6a2 | 1S Zf‘fgléga” 1 piece 24600000 | ¥37,00000 | 2030 | Al 20.00 0 2000 | 24082016
643 | 'S gflfgléga” 1 piece 246,000.00 | %37,000.00 | Z0.50 All 20.00 0 20.00 24082016
6aq | 'S 2,42701683” 1 piece 246,000.00 | %37.000.00 | %150 All 20.00 0 20.00 24082016
a5 | 'S 3,42701686‘” 1 piece 246,000.00 | 237,00000 | Z0.05 All 20.00 0 20.00 24082016
646 | IS9473:2002 | 100PIECE | 246,000.00 | Z37,000.00 | Z17.20 Al 20.00 0 20.00 24082016
647 | IS 9523:2000 IMT 279,000.00 | 26400000 | 2 43.90 Al 20.00 0 20.00 20122016
648 | 1S9532:1980 | ONE TONNE | 251,000.00 | Z41,000.00 | Z17.20 Al 20.00 0 20.00 20122016
gag | 'S 2537:Part 100m 247.00000 | 38,0000 | Z2.00 All 20,00 0 2000 | 30122016

2:1981




IS 9537:Part

650 31083 100 m 25100000 | Z41,00000 | 2220 Al 20.00 0 20.00 30122016
651 | IS itr’fgéga” 100 METRES | 25220000 | 4420000 | 2530 Al 20.00 0 20.00 1072006
652 | 1S 9550:2001 1IMT 283,000.00 | 267,000.00 | 2470 Al 20.00 0 20.00 26122016
653 | 1S 9562:1980 1 piece 258.000.00 | 247.000.00 | 145 Al 20.00 0 20.00 13112017
654 | IS 9573:2012 100m 280,000.00 | 26400000 | 21350 | Al 20.00 0 20.00 06082017
655 | IS 9585:1980 1 PIECE 347.00000 | 23800000 | 2016 Al 20.00 0 20.00 20122016
656 | 159665:1981 | 100LITRE | 259.000.00 | 248,000.00 | Z118.00 | Al 20.00 0 20.00 20122016
657 | 1S 9738:2003 1IMT 246.000.00 | 237.000.00 | 228000 | ALL | 20.00 0 20.00 24082016
658 | IS 9758:1981 1 piece 24600000 | 237.00000 | Z3.50 Al 20.00 0 20.00 24082016
659 | 1S9762:1994 | 100 piece 25600000 | 24500000 | 2540 Al 20.00 0 20.00 13112017
660 | 159763:2000 | 100 piece 271,00000 | 257,00000 | 21260 | Al 20.00 0 20.00 13112017
661 | 1S9798:2013 1 piece 246.000.00 | 237.00000 | 2044 Al 20.00 0 20.00 24082016
, 1000
662 | IS9825:2003 | _.biEro | 4600000 | 37,0000 | 2072 Al 20.00 0 20.00 24082016
663 | IS 9836:1981 1 piece 78800000 | 272.00000 | 27.80 Al 20.00 0 20.00 24082016
664 | IS9857:1990 | 100 meter 24600000 | 237.00000 | 2440 Al 20.00 0 20.00 24082016
665 | IS 9890:1981 1 piece 246,000.00 | 237,00000 | 20.70 Al 20.00 0 20.00 24082016
666 | '° El’f’fgséga” 100 meter | 21,11,000.00 | %89,000.00 | Z4.00 All 20.00 0 20.00 13112017
667 | IS 2926(%53” 100 meter | 21,69,000.00 | % 136,000.00 | 29390 | All 20.00 0 20.00 13112017
668 | IS 9972:2002 1 piece 24600000 | 237.00000 | 2120 Al 20.00 0 20.00 24082016
6og | 130T 1 piece 288,000.00 | 272,00000 | ¥175 | Al | 2000 0 2000 | 24082016
670 | 1S 10001:1981 1 piece 246,000.00 | %37,000.00 | 1730 | 1500 | %10.40 Re:“;'”' 20.00 24082016
671 | IS 10025:1981 100 Its 24600000 | 237.00000 | 23300 | Al 20.00 0 20.00 24082016
672 | IS 10065:1981 One Kg 25400000 | 24400000 | 20.15 All 20.00 0 20.00 18052016
673 | IS 10080:1982 1 piece 253.000.00 | 24300000 | 2150 Al 20.00 0 20.00 30122016
674 | IS 10086:1982 1 piece 21,01,000.00 | 281,00000 | Z3.80 Al 20.00 0 20.00 28072017
675 | 'S 119%353” 1ton 24600000 | 237.00000 | 26920 | All 20,00 0 2000 | 30122016
676 | 'S 129%3:;3” 1ton 246,000.00 | %37,000.00 | T73.75 All 20.00 0 20.00 28072017
677 | 1S ﬁ%gg’an 100 BOXES | 24600000 | %37.00000 | Z3.50 Al 20.00 0 20.00 24082016
678 | IS10228:1982 | 100 Bags 34600000 | 237.00000 | 21200 | Al 20.00 0 20.00 24082016
679 | IS 10238:2001 1 ton 267.000.00 | 25400000 | 213400 | Al 20.00 0 20.00 28072017
680 | IS 10243:1993 | 100 LITRES | 249,000.00 | Z40,000.00 | 23450 | All 20.00 0 20.00 20122016
, ONE
681 | ' 129%24'33” BREATHING | 24600000 | 237.00000 | 27500 | All 20,00 0 2000 | 24082016
' APPARATUS
gg2 | 'S10245Part | 1Breathing | 5500000 | 26900000 | 220000 | Al 20,00 0 2000 | 24082016
3:1999 Apparatus
683 | IS 10264:1982 1 Piece 246,000.00 | 237,000.00 | 212000 | Al 20.00 0 20.00 26052016
IS 10322:Part .
684 | oo 1io0s 1 piece 24600000 | 237.00000 | 2175 Al 20.00 0 20.00 24082016
IS 10322:Part )
685 | soormonig 1 piece 246,000.00 | %37.00000 | Z3.50 Al 20.00 0 20.00 24082016
IS 10322:Part )
686 | ccon o010 1 piece 21,92,000.00 | % 1,54,000.00 | % 1.50 Al 20.00 0 20.00 23122016
687 | IS 10325:2000 1000 253,000.00 | 24300000 | 2 84.95 Al 20.00 0 20.00 28072017
688 | IS 10350:1999 1KG 24800000 | 23900000 | 130 Al 20.00 0 20.00 13112017
689 | IS 10508:2007 1 Tonne 357.000.00 | 24600000 | 25000 | Al 20.00 0 20.00 6082017




IS 10532:Part

690 o 1Kilo Litre | %3.28,000.00 | %2,63,00000 | 2182.00 | Al 20.00 0 20.00 26122016
691 | 1S10577:1982 | 1 TONNE 253.000.00 | %43.000.00 | Z26.00 All 20.00 0 20.00 06082017
692 | 1510592:1982 | 1PIECE 246,000.00 | 237,000.00 | Z17.20 Al 20.00 0 20.00 24082016
693 | IS 10617:2013 1 piece 46,000.00 | 237.000.00 | 23.50 Al 20.00 0 20.00 24082016
694 | 1S10647:1983 | ONE TONNE | 246,000.00 | %37.000.00 | Z51.80 All 20.00 0 20.00 24082016
695 | IS 10658:1999 1 piece 286.000.00 | 269.000.00 | 2 34.60 All 20.00 0 20.00 30122016
696 | 1S 10701:2012 1sq.m 291,000.00 | 273.000.00 | z0.15 All 20.00 0 20.00 28072017
697 | 1S 10702:1992 1 Pair 271,000.00 | 257,00000 | Z0.10 Al 20.00 0 20.00 24012017
698 | 1S10748:2004 | 1 TONNE 278,000.00 | 263,00000 | 23.75 Al 20.00 0 20.00 06082017
699 | 1S10758:1983 | 100 LITRES | 262,000.00 | %50,000.00 | Z8.60 All 20.00 0 20.00 20122016
700 | 1S 10775:1984 1 piece 246,000.00 | 237.000.00 | Z145 All 20.00 0 20.00 24082016
701 | 1S 10805:1986 1 piece 256,000.00 | 24500000 | 2090 Al 20.00 0 20.00 30122016
702 | 1S 10889:2004 IMT 263,000.00 | 251,00000 | 2160.00 | Al 20.00 0 20.00 24082016
703 | 1S10908:1991 | 100 METRES | 269.,000.00 | Z56,000.00 | 2520 Al 20.00 0 20.00 20122016
704 | 1S 11006:2011 1 piece 246,000.00 | 237.000.00 | 225000 | All 20.00 0 20.00 24082016
705 | 1S11010:1984 | 100 LITRES | 25200000 | 42.000.00 | 2 34.50 All 20.00 0 20.00 20122016
706 | 1S 11037:1984 1 piece 246,000.00 | %37,000.00 | 2175 All 20.00 0 20.00 24082016
707 | 1S11087:1986 | 1 TONNE 259,000.00 | %48,000.00 | 243.20 All 20.00 0 20.00 20122016
708 | 'S 111_182153” One MT 279,000.00 | %64,000.00 | %3.00 All 20.00 0 20.00 13072016
709 | 1S 11170:1985 1 piece 246,000.00 | %37,000.00 | 1730 | 1500 | %10.40 Re?é"”' 20.00 24082016
710 | 1S 111,;’3?;1%” 1 piece 246,000.00 | %37,000.00 |Z288.00 | Al 20.00 0 20.00 24082016
711 | 1S 11226:1993 SH%EAS“S NE 1 24600000 | 237.00000 | 2054 All 20.00 0 20.00 24082016
712 | 1S 11241:1985 1 piece 246,000.00 | 237.000.00 | Z1.00 All 20.00 0 20.00 24082016
713 | 1S 11279:1985 1 piece 246,000.00 | %37,000.00 | 22.00 All 20.00 0 20.00 24082016
_ ONE
714 | 1S118183:2007 | gpoaven | 310800000 | 292,00000 | 1250 All 20.00 0 20.00 24082016
715 | 1S 11378:2002 1 piece 246,000.00 | 237.000.00 | 226000 | All 20.00 0 20.00 24082016
716 | 1S11459:1985 | 1 Machine 271.000.00 | %57.000.00 | 217.75 All 20.00 0 20.00 26122016
717 | 1S 11501:1986 1 piece 246,000.00 | %37,000.00 | T17.30 | 1500 | Z10.40 Rerr']“é“”' 20.00 24082016
718 | 1S11513:2017 | ONE TONNE | 259,000.00 | 248,000.00 | 23.75 All 20.00 0 20.00 06082017
719 | 1S11536:2007 | ONE TONNE | % 1,55,000.00 | % 1,24,000.00 | 2 172.80 |  All 20.00 0 20.00 20122016
720 | 1S 11552:2008 1 piece 299.000.00 | %82.000.00 | Z20.00 All 20.00 0 20.00 24082016
721 | 1S 11569:1986 1 piece 246.000.00 | 237.000.00 | 2020 All 20.00 0 20.00 24082016
722 | 1S 11584:1986 1 Crate 274,000.00 | %60,000.00 | 2025 All 20.00 0 20.00 06072017
723 | 1S g%gg’an 1 piece 246,000.00 | %37,000.00 | Z0.50 All 20.00 0 20.00 24082016
724 | 1S 111_%85'3‘""” 1 piece 24600000 | 237.00000 | Z0.50 All 20,00 0 2000 | 24082016
725 | 1S11652:2000 | 1 TONNE 255.000.00 | Z44.000.00 | Z52.00 All 20.00 0 20.00 26122016
726 | IS 11673:1992 1KL 263,000.00 | 251,000.00 | Z15.00 All 20.00 0 20.00 20122016
727 | 15 11708:1986 1 piece 246,000.00 | %37,000.00 | 22.00 All 20.00 0 20.00 24082016
728 | 1S 11722:1986 | ONE TONNE | 246,000.00 | %37.000.00 | % 26.00 All 20.00 0 20.00 24082016
729 | 1S11785:1986 | ONE TONNE | 252,000.00 | Z42,000.00 | 230000 | All 20.00 0 20.00 20122016
730 | IS 11833:1986 1 piece 265,000.00 | 253,00000 | T66.00 | 800 | 233.00 Re’:}“g'”' 20.00 24082016
731 | 1S 11879:1986 1 piece 265,000.00 | %53,00000 | 2270 All 20.00 0 20.00 24082016
732 | 1S 11928:Part 1 metre 25100000 | 24080000 | 025 All 2000 0 2000 | 19022016
1 and 2:1987
733 | 1S11995:1987 | ONE TONNE | 253,000.00 | 243,000.00 | 234500 | All 20.00 0 20.00 20122016




734 | 1S11997:1987 | 100 LITRE | Z58.000.00 | 247.00000 | 25600 | Al 2000 0 2000 | 20122016
735 | 1120161987 | 100 LITRE | 248.000.00 | 239.00000 | 269.10 | Al 2000 0 2000 | 20122016
736 | 1S 121091987 | 1 piece 24600000 | 237.00000 | 2270 | Al 2000 0 2000 | 24082016
737 | 1S 12225:1997 | 1 piece 258.00000 | 247.00000 | 2870 | All 2000 0 2000 | 28072017
738 | IS 12227:2002 | 1000 piece | 259.000.00 | 248,00000 | 21.00 | All 2000 0 2000 | 17072017
739 | S ﬁ?iggg’a” ONE 279.00000 | 26400000 | 2095 | Al 20,00 0 2000 | 26122016
720 | 1S 1223471988 1kg 264.00000 | 252.00000 | 2055 | Al 2000 0 2000 | 30122016
741 | 1122541993 | ONEPAIR | 26900000 | 25600000 | 2044 | Al 2000 0 2000 | 20122016
742 | 1S12299:1998 | ONE TONNE | 24600000 | 237.00000 | 269.10 | Al 2000 0 2000 | 24082016
743 | 1S 12330:1988 1 ton 290.00000 | 272.00000 | 2300 | Al 2000 0 2000 | 30122016
ONE
744 | 1S12337:1988 | BROADCAS | 24600000 | 337.00000 | 2138 | Al 20,00 0 2000 | 20122016
TER
745 | IS 12406:2003 1 ton 24600000 | 237.00000 | 21730 | 2500 | 2870 | Rest 2000 | 24082016
746 | 1S 12427:2001 1ton 28500000 | 68.00000 | 38600 | Al 2000 0 2000 | 28072017
747 | 15124441988 | L1TONNE | 286.000.00 | 269.00000 | 23560 | Al 2000 0 2000 | 26122016
748 | 1S 124631988 1KL 273.00000 | 60,000.00 | 214400 | Al 2000 0 2000 | 24082016
749 | 1S12492:1988 | 100 Metres | 2 72.000.00 | 26100000 | 2560 | Al 2000 0 2000 | 26122016
750 | 1S12585:1988 | 100 MTRS. | 258.000.00 | 347.00000 | 2250 | Al 2000 0 2000 | 24082016
751 | 1S12586:1988 | 1 piece 213600000 | 29600000 | 2175 | Al 2000 0 2000 | 24082016
752 | 1S 12591:2006 | One MT 24600000 | 237.00000 | 2540 | Al 2000 0 2000 | 18052016
753 | IS 12592:2002 1 ton 24600000 | 237.00000 | 21040 | Al 2000 0 2000 | 24082016
754 | 1125941988 | L1TONNE | 246.000.00 | 337.00000 | 2300 | Al 2000 0 2000 | 24082016
755 | 1S 12615:2011 1kw 24600000 | 237.00000 | 2175 | All 2000 0 2000 | 24082016
756 | IS 112_%85%” 1 piece 21,12,00000 | 29600000 | 530 | Al 20.00 0 2000 | 24082016
757 | 1S 122_%85%” 1 piece 21.12,000.00 | 29600000 | %530 All 20.00 0 2000 | 24082016
758 | IS 12650:2003 IMT 259.00000 | 248.00000 | 217.30 | Al 2000 0 2000 | 20122016
759 | 1S 112_62%‘85 att | biece 24600000 | 237.00000 | 2180 | Al 20,00 0 2000 | 13112017
760 | IS 12701-1996 100 L 280.00000 | 260,00000 | 2110 | Al 2000 0 2000 | 24082016
761 | 1S 127091994 1kg 25600000 | 24500000 | 2009 | Al 2000 0 2000 | 13112017
762 | 1S12751:1989 | 100 LITRES | 259.000.00 | 24800000 | 27000 | Al 2000 0 2000 | 20122016
763 | IS 12766:1997 Sl-llg(I)EOTS 268.000.00 | 25500000 | 2090 | Al 20,00 0 2000 | 20122016
764 | 1S 12776:2002 1 ton 25200000 | 242.00000 | 217.25 | Al 2000 0 2000 | 30122016
765 | 15127851994 | ONE FILTER | 246.000.00 | 237.00000 | 2522 | Al 2000 0 2000 | 24082016
766 | 1127861989 | ONEKG. | 289.000.00 | 7200000 | 2010 | Al 2000 0 2000 | 20122016
767 | IS 128172013 | 100 piece | 248,00000 | 239.00000 | 2800 | All 2000 0 2000 | 28072017
768 | IS 128182010 1 ton 27600000 | 26100000 | 217000 | Al 2000 0 2000 | 13112017
769 | 15128232015 |  1sq.m 298.00000 | 279.00000 | 2027 | Al 2000 0 2000 | 30122016
770 | 15 12866:1989 |  1sq.m 284.00000 | 26600000 | 2070 | Al 2000 0 2000 | 24082016
771 | 1S 128942002 | 100 piece | 246,00000 | 237.00000 | 500 all 2000 0 2000 | 24082016
772 | 1S12912:1990 | ONE TONNE | 249.000.00 | 240.00000 | 244928 | Al 2000 0 2000 | 20122016
773 | 15129131990 | ONE TONNE | 246.000.00 | 237.00000 | 244928 | Al 2000 0 2000 | 24082016
774 | 1512916:1990 | ONE TONNE | 2 46.000.00 | 237.00000 | 272820 | Al 2000 0 2000 | 20122016
775 | 1S12931:1990 | 100 Kg 253.00000 | 243.00000 | 24320 | Al 2000 0 2000 | 20122016
776 | 'S 112_gggzspart 1sqm 24600000 | 237.000.00 | 21040 | Al 2 0.00 0 2000 | 24082016
777 | 1S 12950:1990 | 100 pes 246.00000 | 237.00000 | 21600 | Al 2000 0 2000 | 24082016
778 | 1S12981:1991 | 1Tomne . | Z64.000.00 | 25200000 | 2600 | Al 2000 0 2000 | 06082017
779 | 1S 13000:1990 1 ton 246.00000 | 237.00000 | 21440 | Al 2000 0 2000 | 24082016




780 | 1S 13010:2002 1 piece 258,000.00 | 247.000.00 | 2042 | 100000 | %030 | 200000 | Z0.18 24082016
781 | 'S 11??23311%” 1 piece 25800000 | %47,00000 | 22.70 Al 20.00 0 20.00 24082016
782 | 'S 123%;:1%” 1 piece 273,000.00 | %60,000.00 | %2.70 All 20.00 0 20.00 24082016
783 | IS 13049:1991 1 piece 262,000.00 | 25000000 | 2135 All 20.00 0 20.00 30122016
784 | IS 13095:1991 1 piece 52,000.00 | %42,000.00 | Z3.50 ”3%%’ 217.30 31020050 328.80 | 30122016
785 | IS 13098:2012 1 piece 291,00000 | 277,00000 | 2050 | 100000 | %035 | 100000 | Z0.15 13112017
786 | IS 13114:1991 1 piece 25800000 | 247,00000 | Z20.60 Al 20.00 0 20.00 24082016
787 | 1S 13;3?25’3” 1 piece 250,000.00 | 40,000.00 | 2052 All 20.00 0 20.00 28072017
788 | 1S13209:1991 | One Litre 247.000.00 | 23800000 | Z7.00 All 20.00 0 20.00 20122016
789 | 1S 13213:1991 100 Its 280.000.00 | Z64.000.00 | Z48.00 All 20.00 0 20.00 20122016
790 | 1S 11333%%” 1 piece 272,000.00 | 259,00000 | Z2.65 All 20.00 0 20.00 24082016
791 | S 12?338‘1‘::’&” ONE TONNE | 80,000.00 | 6400000 | 2590 | 1000 | T17.40 | 1000 28.60 06082017
792 | 1S13334:2014 | ONE TONNE | 280,000.00 | Z64.000.00 | 2 34.50 All 20.00 0 20.00 06082017
793 | 1S 113332:;3” 1KVAR 258,000.00 | T47,000.00 | Z0.90 all 20.00 0 20.00 24082016
794 | 1S 13382:2004 1MT 258,000.00 | %47,000.00 | 262.50 All 20.00 0 20.00 24082016
795 | 1S 13385:1992 1 piece 21,04,000.00 | %84.000.00 | Z58.00 All 20.00 0 20.00 30122016
796 | 1S 13386:1992 1 piece 21,06,000.00 | 28500000 | Z58.00 All 20.00 0 20.00 30122016
797 | 1S 13422:1992 100 pair 270.000.00 | 25600000 | z1.74 All 20.00 0 20.00 17072017
798 | 1S13428:2005 | 1000 LITRE | % 1,25,000.00 | % 1,00,000.00 | 220.00 | 6000 | Z15.00 | 4000 21000 | 20122016
799 | 1S 113‘2%86%” 1 piece 246,000.00 | %37,000.00 | Z6.00 Al 20.00 0 20.00 24082016
800 | 1S13457:1992 | ONEM.T. R58,000.00 | 47,0000 | 1;4 w| Al 20.00 0 20.00 20122016
801 | IS13466:1992 | 100 piece 246,000.00 | %37,000.00 | Z4.40 All 20.00 0 20.00 24082016
802 | IS 13487:1992 1000 255,000.00 | %44,000.00 | 2860 All 20.00 0 20.00 20122016
803 | IS 13488:2008 1K.G 274,000.00 | 261,000.00 | 2035 All 20.00 0 20.00 24082016
804 | 1S13502:1992 | 1 TONNE 246.000.00 | 237.000.00 | Z3.00 All 20.00 0 20.00 24082016
805 | IS 13584:1993 1kg 246.000.00 | 237.00000 | 2036 All 20.00 0 20.00 24082016
806 | 'S 1133?)?:;3” 1KVAR $58,000.00 | %47.000.00 | Z0.90 All 20.00 0 20.00 24082016
807 | IS 13592:2013 100 KG 271,000.00 | %57,000.00 | %2040 All 20.00 0 20.00 17072017
808 | IS 13620:1993 1IMT 268.000.00 | 25500000 | Z4.00 All 20.00 0 20.00 6092016
809 | 1S13692:1993 | ONE TONNE | 258,000.00 | 247,000.00 | 2312.00 | All 20.00 0 20.00 24082016
IS 13703:Part .
810 | o= o0s 100 piece 265,000.00 | %53.000.00 | %530 All 20.00 0 20.00 24082016
811 | 1S 13714:1993 1 piece 259,000.00 | %48,000.00 | 23.50 All 20.00 0 20.00 20062016
g12 | 1S ﬂggga” 1ton 24600000 | 237.00000 | 257.60 | All 20,00 0 2000 | 24082016
g13 | 'S 12_713905;‘""” 1ton 24600000 | 237.00000 | 257.60 | All 20,00 0 2000 | 24082016
g4 | 1S 13??;3(1’:;3” 1 ton 24600000 | %37.000.00 | Z57.60 All 20.00 0 20.00 24082016
g15 | IS 12_723001:55‘” 1ton 246,000.00 | 237,000.00 | Z57.60 All 20.00 0 20.00 20062017
816 | IS 13779:1999 1 piece 21.81,000.00 | 2 1,57.000.00 | Z132 All 20.00 0 20.00 24082016
817 | 1S 13785:1993 01 KG. 255,000.00 | %44,000.00 | 22.60 All 20.00 0 20.00 20122016
818 | 1S13787:1993 | ONE TONNE | 255,000.00 | 244,000.00 | Z2.60 All 20.00 0 20.00 24082016
819 | 1S13801:2013 | 10sq. m 279.000.00 | 6400000 | Z3.50 All 20.00 0 20.00 30122016
goo | 1513947 Part 1 piece 25800000 | T47,00000 | 2090 | Al 20.00 0 2000 | 24082016

3:1993




IS 13947:Part

821 | o1 ons 1 piece 258.000.00 | T47.000.00 | 2027 All 20.00 0 20.00 24082016
822 | 1S 13958:1994 1sq.m 246,000.00 | 237.000.00 | 2050 All 20.00 0 20.00 24082016
823 | IS 13983:1994 1 piece 21,02,000.00 | 282.000.00 | Z4.00 All 20.00 0 20.00 30122016
824 | 1S13997:2014 | 1 DRUM 253.000.00 | 243.00000 | Z1.80 All 20.00 0 20.00 20122016
825 | IS 14106:1996 1 piece 258.000.00 | %47.000.00 | 2870 All 20.00 0 20.00 24082016
826 | 'S ﬂgéépa” ONEKG. | %1,0800000 | %87,00000 | 20.18 All 20.00 0 20.00 20122016
g27 | 1S é‘ggéépa” ONE SET 265,000.00 | %53,000.00 | 2030 All 20.00 0 20.00 24082016
828 | 1S14158:1994 | 100 KG. 263.000.00 | 25100000 | 241470 | All 20.00 0 20.00 20122016
829 | 1S14166:1994 | 100 Nos 21,21,000.00 | 2 1,01,000.00 | 2 45.00 All 20.00 0 20.00 24082016
830 | 1S14182:1994 | ONELITRE | 268,000.00 | 256,000.00 | Z0.50 All 20.00 0 20.00 24082016
831 | 1S14183:1994 | ONE TONNE | 253,000.00 | %43,000.00 | 2792.00 | All 20.00 0 20.00 20122016
832 | 1S14184:1994 | ONE TONNE | 253.000.00 | Z45.000.00 | Z57.60 All 20.00 0 20.00 26122016
833 | 1S14186:1994 | ONE TONNE | 246,000.00 | 237.000.00 | 2312.00 | All 20.00 0 20.00 24082016
834 | IS 14203:1999 1 piece 291,000.00 | %75.000.00 | Z56.00 All 20.00 0 20.00 24082016
835 | IS 14220:1994 1 piece 246,000.00 | %37,000.00 | 1730 | 200 | %10.00 Re’r‘]";'”' 20.00 24082016
836 | IS 14246:2013 | 1 TONNE 246,000.00 | 237,000.00 | Z6.00 Al 20.00 0 20.00 24082016
837 | IS 14252:2015 IMT 28500000 | 26800000 | 234000 | Al 20.00 0 20.00 26122016
838 | IS 14255:1995 100 m 21,80,000.00 | % 1,44,000.00 | % 20.00 All 20.00 0 20.00 30122016
830 | 1S 14261:1995 | 100 piece 246,000.00 | 237.000.00 | Z60.00 All 20.00 0 20.00 24082016
840 | IS 14268:1995 1ton 21,00,000.00 | 8400000 | 2 34.60 Al 20.00 0 20.00 24082016
841 | IS 14276:1995 1sq.m 25800000 | 247,00000 | 20.18 Al 20.00 0 20.00 24082016
842 | 1514300:1995 | 100LITRE | 246,000.00 | %37,000.00 | 36.00 | 1000 | Z18.00 Re:“;'”' 20.00 24082016
843 | 1S 14333:1996 1kg 21,00,000.00 | 8400000 | 2022 All 20.00 0 20.00 24082016
844 | IS 14394:1996 1ton 246,000.00 | 237,000.00 | Z27.00 all 20.00 0 20.00 20062017
IS 14399:Part
845 | 1006 1kg 265,000.00 | ¥53,000.00 | 2036 All 20.00 0 20.00 24082016
846 | IS 14402:1996 1kg 26500000 | 253.000.00 | 20.15 All 20.00 0 20.00 24082016
847 | 1S14411:1996 | 100 LITRES | 248.000.00 | %39.000.00 | 2 62.40 All 20.00 0 20.00 20122016
848 | IS 14429:1997 1 piece 46,000.00 | 237.000.00 | Z10.00 All 20.00 0 20.00 24082016
849 | IS14433:22007 | 1TONNE | 2 136,000.00 | 2 1,20,000.00 | 251.80 | ALL | 2000 0 20.00 24082016
850 | IS 14443:1997 100 KG 2131,000.00 | 2 1,09,000.00 | 2 29.00 Al 20.00 0 20.00 24082016
gs1 | 'S 11‘?‘1"8317%” 1 Piece 26100000 | 25000000 | Z1.60 All 20,00 0 2000 | 24082016
852 | 1S14490:1997 | 1 TONNE 246.000.00 | 237.000.00 | 12.50 All 20.00 0 20.00 24082016
853 | IS 14494:1998 | 100 meter | 2 1,39,000.00 | Z 1,12,000.00 | % 17.30 Al 20.00 0 20.00 30122016
854 | IS 14506:1998 litre 26400000 | 25120000 | 2050 Al 20.00 0 20.00 23122015
855 | IS 14510:1997 1Kg. 252.000.00 | T42.00000 | 26.00 All 20.00 0 20.00 20122016
856 | IS 14543:2004 | 1000 LITRE | % 1,28.000.00 | % 1,02.400.00 | 22000 | 6000 | 21500 | 4000 21000 | 20122016
857 | IS 14544:1998 1PAIR 265.000.00 | 253.000.00 | 2065 All 20.00 0 20.00 24082016
858 | IS 14550:1998 | 100 LITERS | Z47,000.00 | Z38,000.00 | Z40.00 Al 20.00 0 20.00 15112017
859 | IS 14552:1998 1KG. 253.000.00 | 243,00000 | 2135 Al 20.00 0 20.00 20122016
860 | IS 14561:2014 1 piece 291.000.00 | 275.000.00 | Z38.00 All 20.00 0 20.00 24082016
861 | IS 14587:1998 1 ton 21.18,000.00 | 29500000 | Z20.00 All 20.00 0 20.00 30122016
862 | 1S14605:1998 | 100PIECES | 288,000.00 | %73,000.00 | Z0.60 All 20.00 0 20.00 24082016
863 | IS 14606:1998 ONFE||_I\453|A 21,14,000.00 | %93,000.00 | Z16.00 All 20.00 0 20.00 24082016
864 | IS 14609:1999 1kg 264.000.00 | 25100000 | 20.16 All 20.00 0 20.00 24082016
865 | IS 14611:2016 1IMT 21,12,000.00 | 29600000 | Z62.50 All 20.00 0 20.00 24082016




Remaini

866 | IS 14613:1998 Kg 24970000 | %39.800.00 | 012 |8,00,000 | %0.04 i 20.00 7032016
867 | IS 14616:1999 1 cubm 281,000.00 | 269.000.00 | Z29.00 All 20.00 0 20.00 24082016
_ 100
868 | 1S14625:2015 | ooto o | *1,10,000.00 | X88,000.00 | 3.00 All 20.00 0 20.00 13112017
869 | IS 14650:1999 | 1 TONNE 246,000.00 | %37,000.00 | 23.00 All 20.00 0 20.00 24082016
870 | 1S14697:1999 | 1METER | 2 1,38.200.00 | % 1,24.700.00 | Z3.60 All 20.00 0 20.00 1122006
871 | IS 14724:1999 1 piece 287.000.00 | %70.000.00 | 29.60 All 20.00 0 20.00 20122016
872 | 1S14735:1999 | 100 piece 279,000.00 | %64,000.00 | Z12.50 All 20.00 0 20.00 13112017
873 | IS14743:1999 | 1FILTER 268,000.00 | 25500000 | 2800 All 20.00 0 20.00 20122016
874 | IS 14746:1999 100 Nos 291,000.00 | 27500000 | Z8.00 All 20.00 0 20.00 24082016
875 | IS 14756:2000 1Kg 251,000.00 | 24200000 | 2025 All 20.00 0 20.00 30122016
g76 | IS é‘gggg’a” 100 piece | 269,000.00 | 25600000 | 3470 | Al 20.00 0 2000 | 30122016
877 | IS 14769:2000 1 piece 264,000.00 | %37,000.00 | 21.60 All 20.00 0 20.00 24082016
878 | IS 14772:2000 | 100PIECES | Z52,200.00 | 44200.00 | 2920 All 20.00 0 20.00 1072006
879 | IS 14806:2000 1IMT 246,000.00 | 237.000.00 | 214000 | All 20.00 0 20.00 24082016
880 | IS 14807:2000 1IMT 246,000.00 | 237.000.00 | 214000 | All 20.00 0 20.00 24082016
881 | IS 14845:2000 1 piece 246,000.00 | %37,000.00 | 212.20 All 20.00 0 20.00 24082016
882 | IS 14846:2000 1 piece 274,000.00 | %60,000.00 | 217.30 All 20.00 0 20.00 30122016
gg3 | 'S 11"fgggbpart 1 Machine | 23.15.000.00 | %2.52,000.00 | 24000 | Al 20.00 0 20,00 6092016
884 | IS 14862:2000 1 ton 246,000.00 | 237.000.00 | 2175 All 20.00 0 20.00 24082016
885 | IS 14871:2000 1 ton 246,000.00 | %37,000.00 | Z12.00 All 20.00 0 20.00 24082016
886 | IS 14885:2001 1 ton 21,12,000.00 | %96,000.00 | Z96.00 All 20.00 0 20.00 24082016
887 | IS 14887:2014 1MT 282,000.00 | 26600000 | 215000 | All 20.00 0 20.00 06082017
888 | IS 14898:2001 150M 271.000.00 | 25900000 | 22.10 All 20.00 0 20.00 24082016
889 | IS 14899:2014 1 piece 2136,000.00 | 29600000 | 2500 All 20.00 0 20.00 24082016
890 | IS 14900:2000 1MT 251,000.00 | %41,000.00 | Z10.00 All 20.00 0 20.00 06072017
go1 | 'S g‘?gggf"‘” 100 m 25800000 | 247.00000 | 2.10 All 20,00 0 2000 | 24082016
892 | IS 14928:2001 1M.T. 247.000.00 | 23800000 | 230000 | All 20.00 0 20.00 20122016
893 | IS 14929:2001 1M.T. 249.000.00 | 24000000 | 226000 | All 20.00 0 20.00 20122016
goq | 1S ﬁgggfan 100 m £89,000.00 | %72,000.00 | Z8.10 All 20.00 0 20.00 17072017
895 | IS 14933:2001 im 271,000.00 | %59,000.00 | Z1.80 All 20.00 0 20.00 24082016
896 | IS 14951:2001 1 piece 25.97.000.00 | % 4,78,000.00 | 248000 | all 20.00 0 20.00 28072017
897 | IS 14968:2015 1IMT 258.000.00 | T47.000.00 | 215000 | All 20.00 0 20.00 24082016
898 | 1S15041:2001 | 100PIECES | 262,000.00 | 251,000.00 | Z8.00 All 20.00 0 20.00 24082016
899 | IS 15058:2002 1 ton 290,000.00 | %72,000.00 | 216000 | All 20.00 0 20.00 30122016
900 | 'S 125-%3:;&“ 100 Boxes 283.000.00 | %68,000.00 | Z10.00 All 20.00 0 20.00 24082016
901 | IS 15100:2001 1 piece 271.000.00 | 25900000 | 2230 All 20.00 0 20.00 24082016
92 | 1S 11%(1)(1):2'33” 100 piece | 2 2,23,000.00 | % 1,79,000.00 | 33.00 | 5000 | Z16.50 Rerr']“é“”' 20.00 17072017
93 | IS 125_;3(1):2%” 100 piece | 2 2,23,000.00 | ¥ 1,79,000.00 | 33.00 | 5000 | Z16.50 Re’:}“g'”' 20.00 17072017
904 | 1515138:2010 | 1 TONNE 259.000.00 | Z48.000.00 | Z18.00 All 20.00 0 20.00 06082017
905 | IS 15155:2002 1 ton 271.000.00 | 259.000.00 | Z8.00 All 20.00 0 20.00 24082016
906 | IS 15160:2002 100 Its 247,000.00 | ¥38,000.00 | ¥22.00 | 2000 | Z11.00 Re’:}“g'”' 20.00 20122016
907 | 1S 15182:2002 100 Its 249.000.00 | %40,000.00 | 213000 | All 20.00 0 20.00 20122016
908 | IS 15219:2002 1KG. 24600000 | 237.00000 | Z1.10 All 20.00 0 20.00 20122016
909 | 1S15227:2002 | 100 LITRES | 247.000.00 | 238,000.00 | 211500 | All 20.00 0 20.00 20122016
910 | 1S15228:2002 | 100 LITRES | 246,000.00 | 237,000.00 | 223000 | All 20.00 0 20.00 13112017




911 | IS 15236:2002 100 Its 257.000.00 | 24600000 | 212420 | All 20.00 0 20.00 20122016
912 | IS 15240:2002 100 Its 246,000.00 | %37.000.00 | Z50.00 All 20.00 0 20.00 24082016
913 | IS 15265:2003 1 ton £1,15,000.00 | 296,000.00 | 180.00 | All 20.00 0 20.00 24082016
914 | 1S f%giapa” One Pair 284,000.00 | 269,000.00 | Z1.40 All 20.00 0 20.00 24082016
915 | 'S 125_23211%” 1PAIR 21,26,000.00 | 2 1,11,000.00 | 21.76 All 20.00 0 20.00 24082016
916 | 'S g?ggfilpa” 1PAIR % 1,46,000.00 | % 1,29,000.00 | 20.74 All 20.00 0 20.00 24082016
917 | 1S15322:2003 | 100 filters 279,000.00 | %64,000.00 | 2120 All 20.00 0 20.00 24012017
918 | 1S15323:2003 | 1PIECE 246,000.00 | %37,000.00 | 2080 All 20.00 0 20.00 24082016
919 | 1S 15328:2003 1 ton 288.000.00 | %72.000.00 | Z79.00 all 20.00 0 20.00 24082016
920 | 1S15335:2003 | 100 LITRES | 252,000.00 | Z42.000.00 | 2 55.00 All 20.00 0 20.00 20122016
921 | 1S15351:2015 | 100SQMTS | 268,000.00 | %56,000.00 | Z5.00 All 20.00 0 20.00 24082016
922 | 1S 15354:2003 100 No. 246,000.00 | %37,000.00 | 2020 All 20.00 0 20.00 24082016
923 | 1S 15380:2003 1sq.m 271,000.00 | %59,000.00 | 2220 All 20.00 0 20.00 24082016
924 | 1S 15391:2003 1IMT 246,000.00 | 237.000.00 | Z5.00 All 20.00 0 20.00 24082016
925 | 1S15410:2003 | 100PIECES | 273.000.00 | %59.000.00 | % 52.00 All 20.00 0 20.00 20122016
926 | 'SP 1 piece 27500000 | 26200000 | 2500 | Al | 2000 0 2000 | 24082016
927 | 1S 15450:2004 100 m 292,000.00 | %79,000.00 | Z11.00 All 20.00 0 20.00 24082016
928 | IS 15462:2004 1 MT. 258.000.00 | Z47.000.00 | Z28.00 All 20.00 0 20.00 24082016
929 | IS 15476:2004 1sq.m 290.000.00 | 7400000 | Z1.50 All 20.00 0 20.00 24082016
930 | IS 15477:2004 1IMT 282,000.00 | 268,000.00 | 23000 | 2300 2750 Re'r‘]“ga'”' 20.00 24082016
931 | IS 15489:2013 100 Its 21,05,000.00 | % 84,000.00 | Z21.00 All 20.00 0 20.00 20122016
932 | IS 15490:2017 1 piece 2136,000.00 | 296,000.00 | Z10.40 All 20.00 0 20.00 24082016
933 | IS 125288153” 1 piece 24600000 | ¥37,00000 | 2530 | Al 20.00 0 2000 | 24082016
IS 15500 -
934 | part3: 2004
935 Head 1 Assembly | 267,000.00 | 5500000 | Z4.40 All 20.00 0 20.00 24082016
Assembly
936 Handle 1Assembly | %67,000.00 | ¥55000.00 | %220 All 20.00 0 20.00 24082016
Assembly
937 Cylinder 1 Assembly | 267,000.00 | 5500000 | Z2.80 Al 20.00 0 20.00 24082016
Assembly
938 Valve 1 Assembly | 267,000.00 | 5500000 | Z1.00 All 20.00 0 20.00 24082016
Assembly
IS 15500 :
939 Part 4 : 2004
940 Fig No.4.1 100 piece 265,000.00 | 25300000 | 211240 | All 20.00 0 20.00 19012017
941 Fig No.4.2 100 piece 265,000.00 | 253,00000 | 211240 | All 20.00 0 20.00 19012017
942 Fig No.4.4 100 piece 265,000.00 | %53,000.00 | 21040 All 20.00 0 20.00 19012017
943 Fig No.4.5 100 piece 265.000.00 | 253.000.00 | 21040 All 20.00 0 20.00 19012017
944 Fig No.4.6 100 piece 265.000.00 | 253.000.00 | 2 34.60 All 20.00 0 20.00 19012017
945 Fig No.4.7 100 piece 265,000.00 | %53,000.00 | T41.60 All 20.00 0 20.00 19012017
946 Fig N0.4.9 100 piece 265,000.00 | %53,000.00 | 213.90 All 20.00 0 20.00 19012017
947 | Fig No.4.10 100 piece 265.000.00 | 253.000.00 | Z26.00 All 20.00 0 20.00 19012017
948 | Fig No.4.11 100 piece 265.000.00 | 253.00000 | 21220 | Al 20.00 0 20.00 19012017
949 | Fig No.4.12 100 piece 265.000.00 | 253.00000 | 212100 | Al 20.00 0 20.00 19012017
950 | FigN0.4.13 100 piece 265,000.00 | 25300000 | 212100 | Al 20.00 0 20.00 19012017
951 | FigNo.4.15 100 piece 265,000.00 | %53,000.00 | 26920 All 20.00 0 20.00 19012017
952 | Fig No0.4.16 100 piece 265.000.00 | 253.000.00 | 26920 All 20.00 0 20.00 19012017
953 | FigNo.4.17 100 piece 265.000.00 | 253.000.00 | 26920 All 20.00 0 20.00 19012017




954 | FigNo421 | 100piece | 26500000 | 25300000 | 1390 | Al 2000 0 2000 | 19012017
955 | FigNo422 | 100piece | 26500000 | 25300000 | 1900 | Al 2000 0 2000 | 19012017
956 | FigNo423 | 100piece | 26500000 | 25300000 | 22080 | All 2000 0 2000 | 19012017
957 | FigNo424 | 100piece | 26500000 | 25300000 | 21560 | All 2000 0 2000 | 19012017
958 | FigNo425 | 100piece | 26500000 | 25300000 | 2175 | All 2000 0 2000 | 19012017
959 | FigNo426 | 1000piece | 26500000 | 25300000 | 2426 | Al 2000 0 2000 | 19012017
960 | FigNo427 | 1000piece | 26500000 | 25300000 | 2427 | Al 2000 0 2000 | 19012017
961 | FigNo428 | 100piece | 26500000 | 25300000 | 2440 | All 2000 0 2000 | 19012017
962 | FigNo429 | 100piece | 26500000 | 25300000 | 2780 | Al 2000 0 2000 | 19012017
963 | FigNo430 | 100piece | 26500000 | 25300000 | 2780 | Al 2000 0 2000 | 19012017
IS 15500 ;

%4 | parts : 2004

965 | FigNo5.1 100 picce | 246,000.00 | 237,000.00 | 217.30 | Al 20.00 0 2000 | 24082016
966 | FigNo0.5.2 100 picce | 246,000.00 | 237,00000 | 21730 | Al 2000 0 2000 | 24082016
967 | FigN05.3 100 picce | 246,000.00 | 37,000.00 | 217.30 | Al 20.00 0 2000 | 24082016
968 | FigNo.5.4 100 picce | 246,000.00 | 237,000.00 | 21040 | Al 20.00 0 2000 | 24082016
969 | FigNo05.5 100 picce | 246,000.00 | 237,000.00 | 21390 | Al 20.00 0 2000 | 24082016
970 | FigNo.56 100 picce | 246,000.00 | 237,000.00 | 21390 | Al 2000 0 2000 | 24082016
L | piato 2004

972 | FigNo.6.1 100 piece | 46,0000 | 237,00000 | 2260 | Al 2000 0 2000 | 24082016
973 | FigNo0.6.2 100 piece | 246,00000 | X37,00000 | 2870 | Al 2000 0 2000 | 24082016
974 | FigNo.63 100 piece | 46,00000 | 37.00000 | 2350 | All 2000 0 2000 | 24082016
975 | FigNo.6.4 100 piece | 246,00000 | 237,00000 | 2700 | Al 2000 0 2000 | 24082016
976 | FigNo.65 100 piece | 46,0000 | 237,00000 | 2530 | All 2000 0 2000 | 24082016
977 | FigNo.66 100 piece | 46,0000 | 237,00000 | 21040 | All 2000 0 2000 | 24082016
978 | FigNo0.6.7 100 piece | 46,00000 | 37,00000 | 21390 | All 20.00 0 2000 | 24082016
979 | FigN0.6.8 100 piece | 246,00000 | 37,00000 | 21560 | All 2000 0 2000 | 24082016
980 | FigNo0.69 100 piece | 246,00000 | 237,00000 | 2350 | All 2000 0 2000 | 24082016
981 | FigNo610 | 100piece | 24600000 | 37,00000 | 2700 | All 2000 0 2000 | 24082016
982 | FigNo611 | 100piece | 24600000 | 237,00000 | 2270 | All 2000 0 2000 | 24082016
983 | FigNo612 | 100piece | 24600000 | 37.00000 | 27.00 | All 2000 0 2000 | 24082016
984 | FigNo613 | 100piece | 246,00000 | 37.00000 | 22080 | All 20.00 0 2000 | 24082016
985 | FigNo.614 | 100piece | 246,00000 | 37,00000 | 217.30 | All 2000 0 2000 | 24082016
986 | FigNo615 | 100piece | 24600000 | 237,00000 | 2870 | All 2000 0 2000 | 24082016
987 | FigNo616 | 100piece | 24600000 | 237,00000 | 2870 | All 2000 0 2000 | 24082016

IS1 :

98 | b7 2004

989 | FigNo.7.1 100 picce | 246,000.00 | 237,00000 | 2175 | Al 20.00 0 2000 | 24082016
990 | FigNo.7.2 100 piece | 246,000.00 | 237,00000 | 2175 | Al 2000 0 2000 | 24082016
991 | FigNo.7.3 100 picce | 246,000.00 | 237,000.00 | 21040 | Al 20.00 0 2000 | 24082016
992 | FigNo.7.4 100 piece | 246,000.00 | 37,00000 | 2700 | Al 2000 0 2000 | 24082016
993 | FigNo.75 100 piece | 246,000.00 | 37,00000 | 2700 | Al 2000 0 2000 | 24082016
994 | FigNo.7.6 100 piece | 24600000 | 237,00000 | 2350 | Al 20.00 0 2000 | 24082016
995 | FigNo.7.7 100 piece | 246,000.00 | T37,00000 | 2350 | Al 2000 0 2000 | 24082016
996 | FigNo.7.8 100 piece | 246,000.00 | 237,00000 | 2700 | Al 20.00 0 2000 | 24082016
997 | FigNo.7.9 100 piece | 246,000.00 | 37,00000 | 2350 | Al 2000 0 2000 | 24082016
998 | Fig No.7.10 100 piece | 24600000 | 237,00000 | 2530 | Al 20.00 0 2000 | 24082016
999 | FigNo.7.11 100 piece | 246,000.00 | 237,00000 | 2530 | Al 20.00 0 2000 | 24082016




1000 | Fig No.7.12 100 piece 246,000.00 | %37,000.00 | %7.00 All 20.00 0 20.00 24082016
1001 | FigNo.7.13 100 piece 246,000.00 | %37,000.00 | %7.00 All 20.00 0 20.00 24082016
1002 | FigNo.7.14 100 picce 246,000.00 | 237,000.00 | Z7.00 Al 20.00 0 20.00 24082016
1003 | FigNo.7.15 100 picce 246,000.00 | 237,000.00 | Z7.00 Al 20.00 0 20.00 24082016
1004 | 1S15511:2004 | 100 piece $72,000.00 | %58000.00 | Z5.60 Al 20.00 0 20.00 25052016
1005 | IS 15532:2004 | 100 Pieces | 272,500.00 | ¥58,000.00 | 24500 | All 20.00 0 20.00 15032015
1006 | IS 15558:2005 1 piece 295,000.00 | %76,000.00 | 22.00 All 20.00 0 20.00 30122016
1007 | 1S 15559:2004 100 Kg 24900000 | 2400000 | 22500 | Al 20.00 0 20.00 20122016
1008 | 1S 15573:2005 IMT $57,00000 | 24600000 | 21000 | Al 20.00 0 20.00 20122016
1009 | IS 15601:2005 1MT 257,000.00 | %46,000.00 | 24500 | Allunits | Z0.00 0 20.00 24082016
1010 | IS 15603:2005 1MT 268,000.00 | 25500000 | 217000 | All 20.00 0 20.00 20122016
1011 | 1S15622:2006 | 10Sqmt | 2 1,13,000.00 | Z94,000.00 | 23.80 | 27000 | 2190 | 27000 20.95 24082016
1012 | 1S 15627:2005 1 piece 22,43,000.00 | 2,04,000.00 | 2050 | 100000 | 2035 | 100000 | Z0.15 24082016
1013 | 1S 15633:2005 1 piece 22,58,000.00 | 22,17,000.00 | 22.00 | 100000 | Z1.50 | 100000 | %135 24082016
1014 | IS 15636:2012 1 piece 22,42,000.00 | 2,03,000.00 | 22.00 | 100000 | %150 | 100000 | 2135 24082016
1015 | 1S 15647:2006 1MT 246,000.00 | 237,000.00 | Z3.00 Al 20.00 0 20.00 24082016
1016 | 1S 15652:2006 1sq.m 27500000 | 26200000 | Z3.00 Al 20.00 0 20.00 24082016
1017 | IS 15658:2006 | 100 piece 29400000 | 27600000 | Z2.00 Al 20.00 0 20.00 13112017
1018 | 1S 15683:2006 1 piece 2 1,08,000.00 | Z90,000.00 | Z9.00 Al 20.00 0 20.00 24082016
1019 | 1S 15692:2006 | 1000 Litre 252,000.00 | 242,000.00 | 180.00 | Al 20.00 0 20.00 20161226
1020 | 1S 15694:2006 | One MT 258,000.00 | 247,000.00 | 2805.60 | Al 20.00 0 20.00 06092016
1021 | 1S 15757:2007 IM.T. 2 1,54,000.00 | 2 124,000.00 | 224500 | 250 | 2123.00 | 250 36200 | 20122016
1022 | 1S 15778:2007 1ton 21,89,000.00 | % 1,58,000.00 | 230.00 | Al 20.00 0 20.00 24082016
1023 | 1S 15786:2008 1sq.m 21,01,000.00 | 8400000 | 2030 Al 20.00 0 20.00 24082016
1024 | 1S15787:2008 | 100 piece 256,000.00 | 24600000 | Z3.50 Al 20.00 0 20.00 19012017
1025 | 1S 15801:2008 1ton 21,60,000.00 | 2 1,34,000.00 | 22000 | Al 20.00 0 20.00 24082016
1026 | 1S 15833:2009 1 Piece 271,000.00 | %57,000.00 | 2030 All 20.00 0 20.00 17032017
1027 | 1S 15834:2008 1 Piece 25500000 | %44,00000 | 2040 Al 20.00 0 20.00 17032017
1028 | 15 15848:2009 | 1 TONNE 263,00000 | 251,00000 | 21730 | Al 20.00 0 20.00 15112017
1029 | 1S 15852:2009 | One Metre 265,000.00 | %52,00000 | Z0.15 Al 20.00 0 20.00 6092016
1030 | IS 15853:2009 }\(A’ggg 266,000.00 | %53,00000 | 10.10 | Al 20.00 0 20.00 20122016
1031 | 1S 15884:2010 1 piece £3,32,000.00 | %2,80,000.00 | Z3.00 Al 20.00 0 20.00 24082016
1032 | 1S 15905:2011 | ONE TONNE | 263,000.00 | Z51,000.00 | Z9.00 Al 20.00 0 20.00 24082016
1033 | IS 15907:2010 1BED 21,06,000.00 | %88,000.00 | 150 | 60000 | 20.75 Re?}"g'”' 20.00 24082016
1034 | 1515909:2015 | 100 SQMTS | 2 1,11,000.00 | Z92,000.00 | 216.00 | All 20.00 0 20.00 24082016
1035 | 1S 15911:2010 | ONE TONNE | 260,000.00 | Z49,000.00 | Z3.50 Al 20.00 0 20.00 24082016
1036 | 1S 15914:2011 IMT 24600000 | 237,00000 | 26400 | Al 20.00 0 20.00 24082016
1037 | 1S 15939:2011 1KG 263,000.00 | 251,000.00 | Z0.90 Al 20.00 0 20.00 20122016
1038 | 1S15961:2012 | One MT 261,000.00 | 24900000 | Z6.00 Al 20.00 0 20.00 23092016
1039 | 1S 15962:2012 1MT 246,000.00 | 237,00000 | 262.00 | Al 20.00 0 20.00 24082016
1040 | 1S 15965:2012 MT 26500000 | 25200000 | 2625 Al 20.00 0 20.00 23092016
1041 | 1S15997:2012 | One MT 290,000.00 | 272,00000 | 21200 | Al 20.00 0 20.00 23092016
1042 | 1S lﬁggig’a” ﬂ?rgg 293,000.00 | %77,000.00 | Z0.80 Al 20.00 0 20.00 24082016
1043 | 1S Eﬁgg?gart 100Sq.mtrs | 2 1,16,000.00 | Z93,000.00 | % 0.80 Al 20.00 0 20.00 06072017
1044 | 1S 16014:2012 100 Kg 29400000 | 27800000 | 21528 | Al 20.00 0 20.00 24082016
1045 | 1S 16088:2012 1ton 2 1,40,000.00 | 2 1,17,000.00 | 240000 | All 20.00 0 20.00 24082016
1046 | |S16098:Part 1ton 2 1,89,000.00 | % 1,59,000.00 | T174.00 | Al 20.00 0 20.00 24082016

1:2013




IS 16098:Part

1047 52013 100 m 22,09,000.00 | % 1,76,000.00 | 223.00 | Al 20.00 0 20.00 24082016
1048 | 1 126,%8?;”‘” 100 Piece | 2 1,69,000.00 | %2,11,000.00 | Z3.50 Al 20.00 0 20.00 6092016
1049 | 1S 12%8?;5‘” 1 piece 24,60,000.00 | % 3,89,000.00 | % 4.60 All 20.00 0 20.00 24082016
1050 | IS 16111:2013 100 m 254,000.00 | 243,000.00 | Z1.00 Al 20.00 20.00 24082016
1051 | IS 16127:2013 1 piece 246,000.00 | 237,000.00 | Z4.00 Al 20.00 0 20.00 24082016
1052 | I1S16131:2015 | 1000 Litre 257,000.00 | 246,00000 |Z160.00 | Al 20.00 0 20.00 26122016
1053 | 1S 16145:2013 | 1000 Litre 25400000 | 24400000 | 180.00 | Al 20.00 0 20.00 26122016
1054 | 1S 16176:2014 1 set 246,000.00 | 237,000.00 | Z2.00 Al 20.00 0 20.00 24082016
1055 | IS 16186:2014 | One MT $73,000.00 | 259,000.00 | Z7.10 Al 20.00 0 20.00 06082017
1056 | 1S 16190:2014 | One MT 21,85,000.00 | % 1,48,000.00 | 280.00 | Al 20.00 0 20.00 26122014
1057 | 1S 16208:2015 1MT 21,18,000.00 | 29500000 | 231000 | Al 20.00 0 20.00 06082017
1058 | 1S16232:2014 | One MT 258,000.00 | 247,000.00 | Z0.80 Al 20.00 0 20.00 06092016
1059 | 1S16289:2014 | 100 Pieces | Z79,000.00 | Z63,200.00 | 2020 | ALL | 20.00 0 20.00 4032015
1060 | 1S16352:2015 | 1TONNE | 2 1,86,000.00 | % 1,49,000.00 | 226.60 | Al 20.00 0 20.00 26122016
1061 | IS 16415:2015 1MT $72,000.00 | 25800000 | Z3.00 Al 20.00 0 20.00 6092016
1062 | 1S 16513:2016 1@%32 21,19,000.00 | 29600000 | 2220 | Al 20.00 0 20.00 6072017
1063 | 1S 16585:2016 | 1 TONNE 251,000.00 | 241,00000 | 24260 | ALL | 20.00 0 20.00 15112017
IS/IEC
1064 | 60079:Partt 1 piece 246,000.00 | 237,000.00 | 1730 | Al 20.00 0 20.00 24082016
11:2006
ISIEC
1065 | 60079:Part 1 piece 246,000.00 | 237,00000 | 21.75 Al 20.00 0 20.00 24082016
1:2007
IS/IEC
1066 | 60898:Part 1 Piece $73,000.00 | 260,000.00 | 2027 Al 20.00 0 20.00 24082016
1:2002
IS/IEC
1067 | 60947:Part 1 Piece 258,000.00 | %47,000.00 | Z0.90 Al 20.00 0 20.00 24082016
3:1999
ISIIEC
1068 | 60947:Part 1 piece 258,000.00 | %47,000.00 | 2027 Al 20.00 0 20.00 24082016
4:Sec 1:2000
IS/IEC
1069 | 60947:Part 1 Piece 258,000.00 | 247,000.00 | Z0.42 Al 20.00 0 20.00 24082016
5:Sec 1:2003

* Explanation: The expression micro small and medium enterprises shall have the meaning assigned to it
in the Micro Small Medium Enterprises Development Act, 2006(27 of 2006).




Annexure-II
(Refer sub-paragraph (1) of paragraph 6 of Scheme - I)

STANDARD MARK

DESIGN OF MONOGRAM FOR STANDARD MARK
A : |

R ’ R
Figure 1 MONOGRAM FOR STANDARD MARK

The monogram of the Standard Mark consists of the pictorial representation, drawn in the exact
style as indicated in Figure 1 and in relative proportions as given in Table 1.

Table 1 Preferred Dimensions of Monogram
All dimensions in millimeters

A B a R r SIZE OF LETTERS
2.5 1.9 0.2 0.4 - 1.0 mm

5 3.8 0.4 0.8 0.1 1.0 mm

10 7.5 0.7 1.7 0.2 2.0 mm

20 15 1.5 3.3 0.5 3.0 mm

40 30 2.9 6.7 1.0 4.0 mm

80 60 5.9 134 19 6.0 mm

160 120 11.7 26.7 3.8 10.0 mm

320 240 23.4 53.4 7.6 16.0 mm



Form - |
(Refer sub-clause (ii) of clause (a) of sub-paragraph (1) of paragraph 3 of Scheme - I)
DECLARATION REGARDING MANUFACTURING MACHINERY
No entry to be crossed

1. Application/Licence No.

2. Name/Address

Sr. | Machinery Make/ Production capacity per | Number | Remarks
No. Identification No. | day, if applicable

Note: Attach extra sheet, if required

I hereby declare that the machinery details of which | I have verified the availability of the above
given above are available with us mentioned machinery during my inspection.

I also declare that | will send prior intimation to
Bureau of Indian Standards whenever any machinery

is not available due to any reason.

. - . Sig. of Bureau of Indian Standards certification
Signature of Firm’s Representative

officer

Name
Name Designation
Designation Date of verification
Date

*If any part of the manufacturing activity is
outsourced, details of machinery used for outsourced
activity shall be indicated in a separate form along
with complete address of the outsourced premises.




Form - 11

(Refer sub-clause (iii) of clause (a) of sub-paragraph (1) of paragraph 3 of Scheme - I)

DECLARATION REGARDING TEST EQUIPMENT

1. Application/Licence No.

2. Name/Address

No entry to be crossed

Sr. | Test Equipment/Chemicals Least Count Valid Calibration Tests Used in Remarks

No. | and Identification Numbers and Range (Where required) with Clause (Indicate
(Where applicable) (Where Yes/No Reference number of
applicable) Equipment)

Note: Attach extra sheet, if required

| hereby declare that the testing equipment details
of which given above are available with us

| also declare that | will send prior intimation to
Bureau of Indian Standards whenever any testing
equipment is not available due to any reason.

Signature of firm’s representative

Name
Designation
Date

I have verified the availability of the above mentioned

testing equipment during my inspection.

Sig. of Bureau of Indian Standards certification officer

Name
Designation

Date of verification




Form - 111
(Refer clause (c) of sub-paragraph (1) of paragraph 3 of Scheme - I)

PROPOSED LEVELS OF CONTROLS FOR INSPECTION AND TESTING

Name of Applicant/Licensee: M/s

Address of Applicant/Licensee

IS
Product Scheme of inspection and testing (SIT) No:
1) ) ®)
Test Details Levels of Control as per Scheme of Proposed Levels of Control by the
inspection and testing specified by manufacturer
the Bureau
Cl | Requireme Test No. of | Frequency Remarks No. of | Frequency | Justification
nt Methods | Sample Sample for change, if
Clause any
Reference
Seal of Firm Signature
Name
Designation

Date




Form— 1V
(Refer clause (e) of sub-paragraph (1) of paragraph 3 of Scheme - I)

TEST REPORT
Name of Applicant/Licensee: M/s CM/A - or CM/L -
Valid upto
Address of Applicant/Licensee
IS Product
Grade/Type/Variety/Class

Declared values, if any

Batch/Lot No. Sr. No.

Date of Manufacturing Any other information

Date of start of testing Date of completion of testing
Sr. | Tests Clause IS Reference Specified Observed Remarks
No. Requirement | Value(s)

Note: Attach extra sheet, if required

The above mentioned sample manufactured and tested at our premises is conforming/non-conforming
to the requirement(s) Of IS ... .o

Seal of Firm Signature
Name
Designation
Date



g

Form -V

BUREAU OF INDIAN STANDARDS

Product Certification Scheme

Application for Licence to use the Standard Mark

(Refer clause (g) of sub-paragraph (1) of paragraph 3 of Scheme I)

Full Name of I'irm

Address
Office
Village/City District State Country Pin Code
| | -
Address
Tel
Factory
Village/City District State Country Pin Code
| | E-Mail
Name Designation Name Designation
1
2 2
Management 3 Quality Control Incharge 3
4 4
Name Tel E-mail
Contact Person
Large Office Public
Scale MSME Correspondence Address Factory Sector Private
This application is being made to use the BIS Standard Mark ( Jon :
Product
IS
Part
Indian Standard Sec Grade/Type/Class ete.
Year
Units of Production Present Installed Capacity Quantity Value (%)
Amount (%) Invoice No. with date
Fee Details
Signature
Name
Seal of Firm Designation
Date of application
DIN no.(in case of director)
PANno. of Firm PAN no. (for other cases)
Important : Application should be signed by CEO of the firm, or in his absence by authorized representative

Indicate availability of the following documents:




These documents are required to be submitted along with the application

Sr. No. Document(s) Yes/ No/ N.A.
1 Name and Address Proof of Office (Certificate from Registrar of Firm or Certificate from Directorate of Industries or
Certificate from Industries Centre or Memorandum of Articles etc.)
Name and Address Proof of Factory (Certificate from Registrar of Firm or Certificate from Directorate of Industries or
2 Certificate from Industries Centre or Memorandum of Articles or Valid Lease deed showing lawful occupancy of the firm
over the premises etc.)
3 Valid MSME certificate, if applicable
4 Auhtorized representative letter, in case application signed by person other than CEO of the firm
5 Manufacturing Process Flow Chart
6 Manufacturing Machinery list
7 Whether, any manufaturing operation outsourced
8 Agreement of outsourcing of manufacturing operation, if applicable
9 Testing equipments list
10 Any testing arrangment outside the factory
11 Valid Calibration Certifcates of Testing equipments
12 In-house test report(s)
13 Third party laboratory test report(s) as per Indian Standard, if applicable
Note: For more details, you may please visit our website https://www.bis.gov.in/




Form - VI
(Refer clause (h) of sub-paragraph (1) of paragraph 3 of Scheme - 1)

Form for Nomination by Manufacturer

To

The Director General,

Bureau of Indian Standard,

9, Bahadur Shah Zafar Marg,

New Delhi-110 002.

Subject: Nomination of Authorised Indian Representative (as per clause 3.1 of the Agreement)
Dear Sir,

In terms of the requirement of clause 3 of the agreement, we, M/s , the
manufacturer and signatory of the Agreement with Bureau of Indian Standards, do hereby nominate and
appoint Mr./Ms. , son / daughter of Mr. ,
resident of ., INDIA, as our

Authorised Indian representative in terms of clause 3 of the Agreement.

Mr./Ms. , would be the person responsible for and on our behalf
under the agreement for compliance of terms and conditions of the Agreement and also provisions of the
Bureau of Indian Standards Act 2016, and rules and regulations framed there under. The form also contains
his / her signatures in token of his / her acceptance, consent and confirmation of the terms and conditions
of the Agreement. Please be advised that the nomination in favour of the authorised India representative
shall continue for the purpose of this agreement till such time that some other person is appointed in his /
her place in accordance with the terms of the Agreement.

Yours faithfully,
Signature of Authorised
Indian Representative:

Signature:
Name:

Name:
Designation: Designation:
Contact details: - Contact details:-
Mob. No.: Mab. No.:
Email: Email:
Complete postal Address: Date:

Seal:



Form — VII
(Refer clause (d) of sub-paragraph (2) of paragraph 3 of Scheme - 1)

Bureau of Indian Standards
Branch Office
(Discrepancy-cum-Advisory Report)
Name of Applicant/Licensee: M/s

CM/A - or CM/L - Nature of inspection

CM/L valid upto (verification/surveillance/others)

IS

Product Date(s) of visit
Sr. Discrepancies/Advices rendered Clause with IS or any other reference
No.

Comments/ agreed action (by Applicant/Licensee)

I have fully explained the contents of i) I have fully understood the contents of this report

this report ii) Confirmation of the actions on discrepancy-cum
- advisory shall be made to Bureau of Indian
Standards within ____ days.

Signature Signature
Name Name
Designation Designation

(Bureau of Indian Standards Representative) (Firm’s representative)

Note: It is advised that a copy of this report be enclosed by the firm in the licence file for necessary follow up
actions and future reference.



Form - VIII
(Refer clause (a) of sub-paragraph (5) of paragraph 3 of Scheme - I)

Bureau of Indian Standards

Licence for the use of Standard Mark

Licence No. CM/L -

By virtue of the power conferred on it by the Bureau of Indian Standards Act, 2016 (11 of
2016) the Bureau hereby grants to

M/s

(hereinafter called the Licensee) this licence to use the Standard Mark set out in the first column of the
Schedule hereto, upon or in respect of the varieties set out in the third column of the said Schedule which
is manufactured in accordance with/conforms to the related Indian Standard(s) referred to in the second
column of the said Schedule as from time to time amended or revised.

2. This Licence carries obligations on part of the licensee as conditions of licence which are given
in Annexure attached herewith. This licence shall be valid for the name, factory address and period as
mentioned in the schedule and may be renewed as specified in the scheme-I.



Schedule

(Licence NO.CM/L-......cceovviiiiiecciien )
Name:
Factory Address:
Validity from ... (o TS
Standard Mark Indian Standard Scope of Licence Marking Fee
1 ) ®3) (4)
IS % per unit for the first
I5T units, per unit
for the rest of the units with a
minimum marking fee of X
/- during an operative
period of one year
Unit -
Minimum marking fee for one
operative year payable in
advance which will be carried
over to next renewal(s)
Signed, Sealed and Dated this ..................... day of ...ccooovvrnenns month of Year.........ccocvvvvinenns

for Bureau of Indian Standards

Name and Signature of Designated authority



)
)

®3)

(4)

()

(6)

(7)

(8)
(9)

(10)

(11)

(12)

(13)

(14)

Annexure
(Licence NO.CM/L-.....cceovviiiiieciciiee )

Conditions of the licence
The design of Standard Mark shall be identical to the facsimile given in the licence.

The photographic enlargement or reduction of the Standard Mark may also be used, unless
otherwise specified by the Bureau.

The licensee shall be responsible for the conformity of the goods, article, process, system or service
to the Indian Standard in relation to which Standard Mark is used or applied.

The licensee shall not use the Standard Mark in relation to goods, articles, process, system or service
which are non —conforming or outside the scope of the licence.

If goods and articles in relation to which a Standard Mark has been used do not conform to the
requirements of the relevant standard, the Bureau may direct the licensee or his representative to recall
such non-conforming goods.

The Standard Mark shall not be used or applied in relation to any goods, article, process, system or
service during deferment or suspension, or, after expiry or cancellation of the licence.

The licensee shall comply with the provisions of the conformity assessment scheme under which
licence is granted, including labelling and marking requirements.

The licensee shall maintain records as specified by the Bureau from time to time.

The licensee shall provide the Bureau all assistance in connection with carrying out inspection or audit
at its premises.

The licensee shall provide information relating to production and use or applying of Standard
Mark as and when it is required by the Bureau.

If the licence is granted to use or apply Standard Mark on goods or articles, the licensee shall provide
the list of consignees, distributors, dealers or retailers to whom goods or articles with Standard
Mark is supplied.

The licence shall not be transferred to any person without approval of the Bureau.
If a complaint regarding quality of any goods, article, process, system or service bearing Standard Mark
is established, the Bureau may direct the licensee or his representative to repair or replace or reprocess

the standard marked goods and articles.

The Bureau shall have the right to amend any of the conditions of licence by giving a notice of not
less than one month to the licensee.



Form - IX
(Refer clause (b) of sub-paragraph (5) of paragraph 3 of Scheme - 1)

Agreement for the grant of Bureau of Indian Standards Licence (for use by the Foreign Manufacturer)
(On Rs. 100=00 non judicial stamp paper, to be attested by Notary Public)

The Agreement made at New Delhi on this ......... dayof..............oil.

month ........... year, between Bureau of Indian Standards, a body corporate established under the
Bureau of Indian Standards Act, 2016 having its Head Office at Manak Bhavan, 9, Bahadur Shah Zafar
Marg, New Delhi-110 002 (hereinafter referred to as "BIS", which expression shall include its
administrators, assigns, agents and or representatives) of the one part,

AND

/S , a foreign manufacturer having its office at
............................................................ and a Liaison/Branch Office/Office of its legally
appointed  Agent, namely, Mr/Mrs.........cocoviiiiiiiiiiiiiiiiin... located in India at
...................................................... (hereinafter referred to as the ‘manufacturer’ which
expression shall include its heirs, and or assigns) through Mr./Mrs............coooiiiiiiiiiiiiiiiin... (its

Managing Director/proprietor/partner or authorised signatory, as the case may be):

Whereas BIS has been established by the BIS Act, 2016 for harmonious development of activities of
Standardisation, Quality Certification and Marking of goods and for matters connected therewith or
incidental thereto;

And whereas in furtherance of its functions as provided in the BIS Act, 2016 and in particular to provide
service to foreign manufacturers, BIS is empowered to grant certification mark licence for foreign
manufacturers of articles and processes;

And whereas under BIS Act, 2016 BIS is authorised to grant BIS licence for use of the BIS Standard
Mark by the foreign manufacturer on its such products, which conform to the relevant Indian Standards,
and the grant of such licence is subject to the manufacturer complying with the norms laid down by BIS
from time to time;

And whereas the foreign manufacturer has applied to Bureau of Indian Standards for grant of Bureau of
Indian Standards licence under BIS Act, 2016 and BIS after satisfying itself about the capability of the
manufacturer and that it satisfies the requirement as laid down in BIS Act, rules and regulations framed
thereunder, and the terms and conditions of the licence, has decided to grant to the manufacturer BIS
licence on the terms and condition hereinafter mentioned.

Now the parties hereto agree as under:
1. Definitions:
In this Agreement, unless the context otherwise requires,

1.1 “BIS licence” means a licence granted under section 13 of the BIS Act, 2016 to use the Standard
Mark in relation to any article or process, which conforms to the Indian Standard.

1.2 “manufacturer” means a business enterprise engaged in the manufacture of any article or process,
situated at a stated location or locations, that carries out and controls such stages in the
manufacture, assessment, handling or storage of a product, that enables it to accept responsibility
for continued compliance of the product with the relevant Indian Standard and undertakes all
obligations in that connection, with regard to grant of BIS licence to foreign manufacturer, under
the Scheme.



1.3

14

1.5

2.1

2.2

3.1

3.2

3.3

3.4

“recognised laboratory” means any laboratory in India or abroad recognised by BIS for the
purpose of testing conformance of product to the relevant Indian Standards.

“product” means the products to be marked with BIS Standard Mark.

“authorised representative” means the person, located in India, nominated and legally appointed
by the manufacturer for the purpose of compliance with terms and conditions of this agreement
and provisions of BIS Act, 2016, rules and regulations framed thereunder and shall be deemed
to be a person having ultimate control over the affairs of the manufacturer for the purposes of
this agreement.

Fee

In consideration of BIS granting licence to the manufacturer and the manufacturer agreeing to
abide by the provisions of this agreement and the various obligations and responsibilities and
BIS performing its part under the BIS Act, 2016, the manufacturer shall pay to BIS the necessary
fee, as applicable from time to time, under the scheme such as advance minimum marking fee,
renewal application fee, annual licence fee and marking fee calculated on actual production
marked and any other fee as determined under the BIS (Conformity Assessment) Regulations,
2018.

The manufacturer also agrees to bear all expenses, including cost to BIS of the man-days spent
by BIS certification officer(s) in connection with the inspection at the manufacturing premises
and/or at the testing laboratory (from the time of departure from the place of posting till return
thereto), and testing fee as the case may be, as decided by BIS in its absolute discretion.

Nomination

The manufacturer shall nominate and appoint a person as his authorised representative located
in India after obtaining all necessary permission or sanctions, if required, under the Indian laws,
setting out the terms and conditions of such appointment in writing, whose nomination shall be
duly communicated to BIS in writing.

The authorised representative may either be in-charge or a senior officer of the Indian office or
a legally appointed agent of the manufacturer in India. The nomination by the manufacturer shall
be given on letterhead in the format prescribed.

The form containing nomination of the authorised representative by the manufacturer either at
the time of execution of this agreement or at the time of fresh appointment during the
continuation of this agreement, shall also contain the signature of such authorised representative
who has been so appointed, in token of his consent and confirmation of the terms and conditions
of this agreement and to signify his willingness for compliance of various provision of
agreement/ BIS Act, 2016, and rules and regulations there under.

The authorised representative appointed shall be deemed to be a person having ultimate control
over the affairs of manufacturer in India for the purposes of this agreement and as such shall be
responsible for all due compliance of terms and conditions of this agreement as also provisions
of BIS Act, 2016 and the rules and made thereunder and shall continue to be so till another
authorised representative is appointed in his place in accordance with the terms of the agreement.



35

3.6

3.7

3.8

3.9

3.10

3.11

41

5.1

52

The authorised representative shall remain bound to comply or adhere to the terms and conditions
of this agreement, the provisions of BIS Act, 2016, and rules and regulations there under for and
on behalf of manufacturer and thus shall be responsible and liable for all the acts and omissions and
violations of the terms of the agreement or provisions of BIS Act, 2016, and rules and regulations
thereunder framed thereunder in his personal capacity.

The manufacturer shall ensure that his authorised representative does not remain un-represented at
any time during the continuation of this agreement, on account of any reasons whatsoever and shall
further ensure that the authorised representative already nominated is substituted or another
authorised representative is freshly nominated in the records of BIS well before the incumbent
authorised representative is relieved of his obligations or liabilities under this agreement.

It is understood and agreed between the parties that this clause is an essence of this agreement and
any violation of this clause shall authorise BIS to terminate or determine this agreement forthwith,
whether formally determined or terminated or not, and take steps for cancellation of his licence.

It is agreed that such determination will be without prejudice to the other rights of BIS available to
it under the BIS Act, 2016, and rules and regulations framed thereunder or under this agreement.

The BIS shall be entitled to terminate this agreement forthwith in the event it is revealed to or comes
to the knowledge of BIS that the manufacturer has failed to comply with the terms of this clause
except that in the event of death of authorised representative during the continuation of this
agreement, the manufacturer shall be entitled to nominate a new authorised representative within
twenty one days of the date of death of such authorised representative failing which provisions of
clause 3.6 shall apply mutatis-mutandis.

It is agreed that in the event the authorised representative nominated by manufacturer severs his
relationship or connection with the manufacturer and no new authorised representative is appointed
in his place in terms of clause 3.6 hereinabove by manufacturer before earlier authorised
representative being discharged or relieved well within the time, then notwithstanding
determination or termination of this agreement, the earlier authorised representative shall remain
liable and responsible for all the acts or omissions or violations of the terms and conditions of this
agreement or provisions of BIS Act, 2016, and rules and regulations framed thereunder, committed
till the time of his resignation or discharge.

The word “manufacturer” and “licensee” mentioned in the agreement shall mean and include
“authorised representative” unless it is repugnant to the context.

Acceptance of terms and conditions

The licensee and his authorised agent agree to abide by all the terms and conditions of grant of
licence as per the BIS Act, 2016, rules and regulations framed thereunder.

Rights and responsibilities of licensee

The BIS licence granted to the manufacturer shall only be with respectto ....................
(mention product) asper IS ................... (mention IS Number).

Rights and responsibilities of the licensee shall be as conveyed to him by BIS from
time to time, and the licensee shall abide by the same.



6.1

6.2

6.3

7.

7.1

Period of validity of BIS licence / renewal thereof

BIS licence shall be valid for the period as expressly stated therein, and shall automatically expire
thereafter, unless specifically renewed in writing by BIS for any further period.

In case an application for renewal of the licence is submitted by the licensee to BIS (during the
period of validity of the licence, or within such period from the date of expiry thereof as may be
stipulated by BIS, BIS may consider renewal thereof for a further period as deemed proper by it.

During the pendency of consideration of such application for renewal, the licensee shall not make
any claim regarding holding of such licence, and nor shall be entitled to mark the article or process
upon expiry of the licence, till such time that the licence is renewed by BIS in writing for any further
period.

Cancellation of licence

Licence may be cancelled by BIS in accordance with regulation 11 of Bureau of Indian Standards

(Conformity Assessment) Regulations, 2018.

8.

8.1

Suspension of licence

A licence may be suspended by BIS in accordance with paragraph 11 of Scheme - | appended to

Schedule - 11 of Bureau of Indian Standards (Conformity Assessment) Regulations, 2018.

9.

9.1

9.2

9.3

94

10.

10.1

10.2

Termination of agreement

The licensee violates or commits breach of any term or condition of this Agreement, whether by
way of an act of commission or omission.

The licensee can also terminate the agreement by giving 30 days’ notice in writing addressed to
Head, Central Marks Department — I, BIS, 9 Bahadur Shah Zafar Marg, New Delhi-110 002, by
registered AD post or by a notice delivered by hand.

On determination or termination of the agreement, the manufacturer shall forthwith cease to apply
Standard Mark on any of the product manufactured or marketed by manufacturer and shall
immediately furnish a statement to BIS indicating the details of the product so manufactured or
marked prior to termination of Agreement or BIS licence and shall comply with all directions that
may be conveyed by BIS to it.

The manufacturer shall also clear all liabilities, financial or otherwise, towards BIS and shall return
the original licence document along with all endorsement to BIS.

Indemnity

The manufacturer agrees and fully understands that under the product certification scheme of BIS
under which the licence is granted, the responsibility of conformance to the relevant Indian Standard
with respect to products is solely on the manufacturer.

The manufacturer, therefore, agrees to indemnify BIS for all claims or damages arising out of its
manufacturing of products and / or non-conformance to the relevant Indian Standards that may be
made against BIS by any person or firm or company or association or consumer.



10.3

10.4

10.5

11.

111

12.

121

12.2

12.3

The manufacturer agrees and undertakes to execute an Indemnity Bond, in a language acceptable
to BIS, as per the prescribed format, indemnifying and holding BIS harmless in respect of any third
party claims with regard to conformance of products manufactured by the manufacturer on which
the Indian Standard Mark is marked, to the relevant Indian Standard.

The manufacturer further undertakes to furnish a Bank Guarantee, as per the prescribed format, for
USD 10000 (US Dollars Ten Thousand only) in favour of BIS, for due compliance of the provisions
of the BIS Act, 2016 and the rules and regulations framed thereunder, and the terms and conditions
of the licence.

In case of any breach thereof, BIS shall be entitled to invoke the Bank Guarantee at its sole
discretion, whose decision in that regard shall be final and binding on the manufacturer.

Agreement period

This agreement comes into force from the date of grant of licence and till the period for which it is
granted or renewed and until withdrawn or terminated or cancelled by either party in accordance
with the terms of this agreement.

Jurisdiction

If any dispute arises between the parties to the agreement including touching, interpretation
or meaning of any of clauses the agreement or respective rights or obligations or liabilities of the
parties to this agreement, courts at Delhi alone shall have the jurisdiction to entertain, try and
resolve such claims or rights or disputes.

For the purposes of this agreement, the address of the manufacturer shall be its address given in
India hereinabove, while that of BIS shall be as mentioned hereinabove.

All notices or letters addressed to and or delivered at the said address shall be deemed to have been
issued or delivered to the respective parties.

In witness where of the parties hereto affix their signatures:

Bureau of Indian Standards Manufacturer

In the presence of:

Witnesses:

1.

2.



Form - X
(Refer clause (b) of sub-paragraph (5) of paragraph 3 of Scheme - 1)
Indemnity Bond
(To be typed on non-judicial Stamp Paper of Rs. 100=00 and attested by Notary Public)

This Indemnity Bond is executed on this day of , 20 at New Delhi by

M/s , acompany / firm having its registered / corporate office at
and a Liaison / Branch Office at

(India) / or legally appointed

Agent in India, namely Mr./Ms. , having his/her/its office at
: represented  through Mr./Ms.
, son/wife/daughter of Mr. , its duly authorised

representative (hereinafter referred to as ‘the Licensee’), in favour of Bureau of Indian Standards, having
its headquarters at Manak Bhavan, 9 Bahadur Shah Zafar Marg, New Delhi - 110 002 (hereinafter referred
to as ‘BIS’ or ‘the Bureau’) :

Whereas the licensee who is engaged in the business of manufacture of
(name the product for which licence is being obtained) outside
India, has approached the Bureau for grant of BIS Certification Mark licence for use of the Indlan Standard
Mark on the aforesaid product, as conforming to Indian Standard : ;

And whereas as per the product certification scheme of BIS under which the licence is granted to
the Licensee, the Bureau on being satisfied that the product manufactured by the licensee conforms to the
particular Indian Standard, merely gives a licence to the licensee to use the Indian Standard Mark on such
product as conforming to the Indian Standard;

And whereas the responsibility of conformance to the relevant Indian Standard with respect to the
product in respect of which the licence is granted is the sole responsibility of the Licensee, and in case of
non-conformance, the licence is liable to be deferred or cancelled by the Bureau;

And whereas the Licensee has entered into an Agreement with the Bureau in connection with the
grant of the licence, wherein it is stipulated that the Licensee shall execute the present Indemnity Bond to
hold the Bureau indemnified and harmless against any third party claims in respect of non-conformity of
the product manufactured by the Licensee on which the Indian Standard Mark is used by the Licensee;

Now therefore this Deed witnesses and it is agreed to and undertaken by the Licensee to safeguard
the interests of the Bureau and to keep them harmless against any claim or demand made or proceedings
initiated by any one against the Bureau in respect of non-conformity of the product manufactured by the
Licensee on which the Indian Standard Mark is used by the Licensee, and indemnify the Bureau in that
regard including damages, interest or cost thereof.

In witness whereof this Deed has been executed at New Delhi by the aforesaid Licensee through
its Authorised Representative, in the presence of witnesses.

Licensee:
Witnesses:
1.
2.



Form - Xl
(Refer clause (c) of sub-paragraph (5) of paragraph 3 of Scheme - I)

Performance Bank Guarantee (PBG)

The Director General
Bureau of Indian Standards
Manak Bhavan

9 Bahadur Shah Zafar Marg
New Delhi - 110 002

1. In consideration of Bureau of Indian Standards (hereinafter called ‘BIS’ or ‘the Bureau’) having
agreed to exempt (hereinafter called ‘the
Licensee’) from the demand under the terms and conditions of an agreement bearing
No. dated entered into between the Bureau and the
Licensee in respect of grant of BIS Certification Mark Licence (CM/L- ) as per IS
o by the Bureau to the Licensee (hereinafter called “the agreement”), of security deposit
for the due fulfillment by the Licensee of the terms and conditions contained in the said Agreement,

on production of the bank guarantee for . We,
(hereinafter referred to as “the bank™) at the request of
M/s (Licensee), do, hereby, undertake to pay to the Director

General of the Bureau by Cheque/ Demand Draft, on behalf of the Bureau, an amount not exceeding
USD 10,000 (US Dollars ten thousand only) against any loss or damage caused to or suffered or would
be caused to or suffered by the Bureau by reason of any breach by the said Licensee of any of the terms
or conditions contained in the said Agreement.

3. We, , do hereby undertake to pay the amounts due and payable
under this guarantee without any demur, merely on a demand from the Bureau by reason of breach by
the said Licensee of any of the terms or conditions contained in the said Agreement or by reason of
the Licensee’s failure to perform the said Agreement. Any such demand made on the bank shall be
conclusive as regards the amount due and payable by the Bank under this guarantee where the decision
of the Bureau in these counts shall be final and binding on the bank. However, our liability under this
guarantee shall be restricted to an amount not exceeding USD 10,000 (US Dollars ten thousand only).

4. We undertake to pay to the BIS any money so demanded notwithstanding any dispute or disputes
raised by the Licensee in any suit or proceeding pending before any court or tribunal relating thereto,
our liability under this present being absolute and unequivocal. The payment so made by us under this
bond shall be valid discharge of our liability for payment thereunder, and the Licensee shall have no
claim against us for making such payment.

5. We further agree that the guarantee herein contained
shall remain in full force and effect during the period that would be taken for the performance of the
said agreement and that it shall continue to be enforceable till all the dues of the Bureau under or by
virtue of the said Agreement have been fully paid and its claims satisfied or discharged or till the
Bureau certifies that the terms and conditions of the said Agreement have been fully or properly carried
out by the said Licensee and accordingly discharges this guarantee. Unless a demand or claim under
this guarantee is made on us in writing on or before

, we shall be discharged from all liabilities under this guarantee thereafter.

6. We further agree with the Bureau that the Bureau shall have
the fullest liberty without our consent and without affecting in any manner our obligations hereunder




to vary any of the terms and conditions of the said Agreement or to extend time of performances by
the said Licensee from time to time or to postpone for any time or from time to time any of the powers
exercisable by the Bureau against the said Licensee and to forbear or enforce any of the terms and
conditions relating to the said agreement and we shall not be relieved from our liability by reason of
any such variation, or extension being granted to the said Licensee or for any forbearance, act or
omission on the part of the Bureau or any indulgence by the Bureau to the said Licensee or by any
such matter or thing whatsoever which under law relating to sureties would, but for this provision,
have effect of so relieving us.

5. This guarantee will not be discharged due to the change in the constitution of the Bank or the
Licensee.

6. We lastly undertake not to revoke this guarantee during and even after its
currency except with the previous consent of the Bureau in writing.
Dated: the day of of for Bank.
Place: Signature:

Name:

For and on behalf of:

Seal:

Note: - PBG shall be issued by any Bank having Reserve Bank of India approved branch in
India. Original PBG shall be endorsed and routed / forwarded through the Indian branch only.
(Give the details of such RBI approved branch in India below)



Form - XII
(Refer sub-paragraph (1) of paragraph 9 of Scheme - I)

Application for Renewal of Licence

Head.........c......... Branch Office
Bureau of Indian Standards

Dear Sir/Madam,

I/we, carrying 0N DUSINESS 8L ..oooeiciiiiire e
......................................................................................................................... (Full factory and office

address) apply for renewal of Licence No. CM/L - ......c..cccovevevirnnne. granted by the Bureau under Bureau
of Indian Standards Act, 2016, and the rules and regulations framed thereunder, as amended from time to
time, for a further period from............ccccoeevennn. £0 i , the conditions being the same as

stipulated in the aforesaid licence and amended from time to time.

2. Details of production of goods bearing BIS Standard Mark effected under the licence are given in
the report of performance placed overleaf duly authenticated by CEO/authorised signatory of our company.

3. I/We are enclosing herewith Receipt No. dated for
% towards the following dues:

i) Renewal application fee 4

i) Annual licence fee 4 per year rate

iii) Marking fee calculated on unit-rate basis
(item 3 of the Report overleaf) or Minimum Marking Fee, whichever is higher

iv) Previous dues/other fee (as per BIS notice) if any.
V) Total amount X
Signature
Date
Name
Designation

Seal of Firm For and on behalf of



Report of Performance
(Paragraph 2 of Application for Renewal of Licence)

(Period to be covered by the Report being ..........ccccceeveveenirnennen. 170 SRS
Name of Product..........ccccoeeeveevcivineeee Indian Standard NO. ........ccoeevevvivirenee,
Licence No. -

1. Total production of the article(s)

2. Production covered with BIS Standard Mark and its approximate value
2.1 Quantity
2.2 Value (%)

3. Calculation of marking fee:

3.1 Unit

3.2 Marking-Fee per unit

3.3 Marking fee obtained by multiplying unit rates as at 3.2 with quantity as at 2.1

3.4 Minimum Marking Fee

4. Quantity not covered with BIS Standard Mark, if any,
and the reasons for such non-coverage

5. Names and addresses of all purchasers of BIS
certified goods including Central Government/State Government
Ministry/Department/Undertaking etc. (if applicable)

6. Month-wise production statement for the period mentioned

Note: Attach separate sheet, if required



Form - X111
(Refer sub-paragraph (2) of paragraph 9 of Scheme - I)

Attachment to Licence No. CM/L-........ccoovvvviveveeennns

CMI/L- Name of the Licensee with the Factory | Name of the Product | Indian Standard No.
Address
Endorsement No. ...... Dated

Whereas, the licence was valid upto ..........................

*And, whereas the renewal was deferred till ............... and licensee was not allowed to use or apply the
Standard Mark from ................... {70 (*Strike out, if not applicable),

Now, consequent upon renewal, the validity of the licence given in schedule of the original
licence/endorsement No. ..... has been extended from ...................... to

Other conditions of the licence remain the same.

Signature of designated authority
(Name of designated authority)



Form - X1V
(Refer sub-paragraph (1) of paragraph 10 of Scheme - 1)

Application for change in scope of licence

Head........coee..... Branch Office
Bureau of Indian Standards

Dear Sir/Madam,

......................................................................................................................... (Full factory and office
address) apply for inclusion of new varieties mentioned as detailed below in Licence No. ......................
granted by the Bureau of Indian Standards.

2. Indian Standard No.

Product Title

Existing Scope of Licence

Extension/Reduction in scope desired

3. Test report(s), enclosed Yes/ No/ Not Applicable

4. List of additional manufacturing machinery
and/or test equipment’s required, if any

5. I/We have made the payment of X vide Receipt No. dated
towards the above application.
Signature
Date
Name
Designation
Seal of Firm For and on behalf of

Note : Attach separate sheet, if required



Form - XV

(Refer sub-paragraph (4) of paragraph 10 of Scheme - 1)

Attachment to Licence No. CM/L-.......

CMI/L- Name of the Licensee with the Factory | Name of the Product | Indian Standard No.
Address
Endorsement No. ...... Dated

The following addition/deletion in the scope of licence has (have) been approved by the Bureau with effect

Consequent upon the above changes, the revised scope of licence in Column (3) of the table in schedule of
the Licence along with the Standard Mark in Column (1) of schedule is amended as follows :

Other conditions of the licence remain the same.

Signature of designated authority
(Name of designated authority)




Scheme - |1

Conformity assessment scheme for Grant of licence to use or apply Standard Mark @ through registration
based on self-declaration of conformity for goods and articles as per Indian Standard (based on scheme

Type C as per Schedule-I)
Scope

1. (1) Under this Scheme which is based on Type C, licence to use or apply a Standard Mark, through
registration based on self-declaration of conformity, may be granted by the Bureau for goods or articles,
hereinafter referred to as products, manufactured in a manufacturing premises and conforming to all the

requirements of the relevant Indian Standard(s).

Explanation.- For the purposes of sub-paragraph (1), manufacturing premise(s) may include such other
premises, either owned by the applicant or otherwise, where a part of the manufacturing activity takes place
and includes the premises where the final manufacturing activity is carried out and where Standard Mark
is to be used or applied.

(2) The grant of licence and its operation shall be done in accordance with the processes described
under paragraph 3.

Definitions

2. (1) “third party laboratory” means a laboratory established, maintained or recognised by the
Bureau or Government laboratories, as the case may be, empaneled by the Bureau or any other laboratory

decided by the Executive Committee of the Bureau.
Processes of the Scheme
3. (1) Selection.- (a) The manufacturer shall identify that,-
(1) the Indian Standard applicable for the product against which it intends to obtain a licence;
(i) the manufacturing and testing capabilities and confirm availability;
(iii) the model numbers and brand-name to be used.

(b) the manufacturer shall ascertain from the intended scope of the licence and sampling

guidelines, the minimum number of sample(s) required for testing of the product;

(c) a manufacturer may apply for grant of licence through registration based on self-declaration

of conformity separately for each product in Form—I annexed to this Scheme;

(d) separate application shall be made for each brand-name unless the brand-name owner is the

Same;



(e) the manufacturer shall ensure that the product has been tested for conformity against all the
requirements of the Indian Standard and submit undertaking as per Form—II annexed to this Scheme and
shall submit test report which is issued by third party laboratory as per the sampling guidelines available
for that product;

(f) the manufacturer shall submit affidavit as per Form-IIl A, B or C, as applicable, annexed to
this Scheme to ensure conformity to sub-section (6) and (7) of section 18 and section 31 of the Act;

(9) in case of foreign manufacturers an Indian representative to be nominated as per Form-IV
annexed to this Scheme and the nominated Indian representative shall submit an affidavit as per Form-IiI
A, B or C, as applicable, annexed to this Scheme to ensure conformity to sub-section (6) and (7) of section
18 and section 31 of the Act;

(h) acceptance of terms and conditions of the licence.

(2) Determination.- The Bureau on receipt of an application shall examine the completeness of
the information given in the application and the test results of the product from the third party laboratory

shall be examined for their correctness and conformance to the Indian Standard.

(3) Review.- The application shall be reviewed for its completeness and the test results of the
product from the third party laboratory shall be reviewed for their correctness and conformance to the

Indian Standard.

(4) Decision.- The decision on grant of licence through registration based on self-declaration of
conformity shall be taken by the Bureau when the application submitted by the applicant indicate that
the manufacturer has necessary infrastructure for manufacturing quality products on a continuous basis,
the test results indicate conformity of the product to the relevant Indian Standard and the satisfactory

outcome of review.

(5) Attestation.- The Bureau on taking decision to grant a licence through registration based on
self-declaration of conformity, a document indicating the scope of the licence, licence number, address
of the manufacturer, brand-name, model numbers, validity of licence, details of the Indian Standard,

facsimile of the Standard Mark shall be issued to the manufacturer in Form —V annexed to this Scheme.

(6) Surveillance.- (a) The Bureau may draw samples from market or in-transit and send such

samples for testing to a third party laboratory along with the test request.

(b) In case drawal of market sample is not possible due to any reason, samples may be drawn

from the despatch point and the Bureau may obtain feedback preferably from organised buyers.



Complaints

4. (1) The Bureau shall acknowledge and investigate any complaint received regarding quality of

the product bearing Standard Mark.

(2) The actions for closure of complaint shall be completed within ninety days, excluding the
testing time, where testing of the product is involved.

Fee

5. (1) The application fee, annual licence fee and renewal application fee shall be rupees one
thousand each.
(2) The processing fee shall be rupees fifty thousand per application for grant of licence.

(3) Applications with more than one test report shall be additionally charged at the rate of rupees

twenty thousand for each additional test report and the fee shall be paid in advance.
(4) The applicant shall pay processing fee of rupees fifty thousand at the time of renewal.

(5) When renewal is applied for a period of more than two years, a fee of rupees twenty five
thousand shall be charged for each additional year and fee shall be paid in advance for the validity period

of the licence.

(6) Concession in processing fee of twenty per cent shall be applicable to micro small and medium

enterprises.

Explanation.- For the purpose of this sub-paragraph, the expression micro small and medium
enterprises shall have the meaning assigned to it in the Micro Small Medium Enterprises Development Act,
2006 (27 of 2006).

(7) In case of application for inclusion of new varieties or models or extension of scope of

licence, an amount of rupees thirty thousand shall be charged per application.

(8) The cost of the samples and the testing fee of the samples drawn for surveillance or complaint

investigation shall be paid by the applicant or licensee, as the case may be.

(9) After grant of licence, any service requests like change in nhame/address/management/Indian
representative or e-mail or contact details or model withdrawal in the scope of the licence, updation of
critical component of the models in the scope of the licence shall be made on payment of fee of rupees

five thousand for each request.
Labelling and marking requirements

6. (1) Each product or the package or both shall be marked with the Standard Mark as specified in

the guideline to use the Standard Mark annexed with this Scheme as Annexure-1.



(2) The measurements of the Standard Mark shall be as specified in Annexure-11, annexed to this
Scheme.

(3) The colour scheme of the Standard Mark shall be in accordance with the Annexure-IIl,
annexed to this Scheme.

(4) The Standard Mark shall carry the licence number and reference to the Indian Standard in a
visible manner and shall be as specified in the licence.

(5) In case the licence number cannot be placed beneath the Standard Mark, it shall be suitably

placed close to the Standard Mark in a linear manner.

(6) The product detail, as per the requirement of the Indian Standard, which may include variety,
model number, lot or batch number, date or week of manufacturing, complete address of manufacturer,
shall be marked on either the product or the packaging or contained in a label attached to the product.

(7) The marking details shall contain reference to the website of the Bureau so that consumer
may verify the authenticity of the standard marked product.

(8) If required by the Bureau, in addition to the Standard Mark, licensee shall mark either on the
product or the package the words “self-declaration of conformity to” followed by relevant Indian Standard
number.

(9) For any specific product, additional labelling and marking requirements may be specified by

the Bureau to which the licensee shall comply with.

Conditions of licence
7. The conditions of licence shall be as provided in regulation 6 of these regulations.
Validity of licence
8. (1) The licence to use Standard Mark shall be granted initially for two years.
(2) The licence may be renewed for a further period not less than two years and up to five years.
Renewal of licence
9. (1) An application for renewal of licence to use Standard Mark shall be made before three months
of its expiration to the Bureau in Form —V1 annexed to this Scheme.
(2) The Bureau shall renew the licence in Form —V1I annexed to this Scheme.

(3) The renewal of licence shall be done in accordance with regulation 8 of these regulations.
Change in scope of licence

10. (1) An application for change in scope of licence to use Standard Mark shall be made to the
Bureau in Form —VI1II A, B, as applicable, annexed to this Scheme.

(2) For extension in scope of licence, application may be considered based on complete test report
of the product submitted by the licensee, which is issued by third party laboratory.

(3) The Bureau shall change the scope of licence in Form —IX A, B, as applicable, annexed to this

Scheme.



Suspension

11. (1) The licensee on its own shall suspend the use of the Standard Mark under intimation to the
Bureau if, at any time, there is difficulty in maintaining the conformity of the product to the Indian Standard.

(2) The marking may be resumed as soon as the deficiencies are removed and information of such
resumption of the marking shall be sent to the Bureau immediately but not later than seven days from the
date of resumption.

(3) The licensee on its own shall suspend the use of the Standard Mark under intimation to the
Bureau due to relocation of manufacturing unit to a new address.

(4) After completion of all actions the Bureau shall be informed along with the requisite fee.

(5) The revocation of suspension may be done by the Bureau after verification of the documents
submitted and on deposit of requisite fee.

(6) The Bureau may suspend the licence after issuing a notice of twenty one days and direct the

licensee not to use Standard Mark on its product when requisite fee is not paid by the applicant.

(7) The Bureau may revoke suspension issued under sub-paragraph (6) on receipt of dues.

Cancellation of licence
12. (1) The Bureau shall cancel the licence in accordance with regulation 11 of these regulations.

(2) If, at any time, the Bureau has sufficient evidence that the product bearing the Standard Mark
may not be conforming to the relevant Indian Standard, the Bureau may cancel the licence after serving

notice to the licensee.

(3) The licensee or his representative shall stop the supply, import and sale of the product with
the Standard Mark after the date of cancellation.



Annexure-I
(Refer sub-paragraph (1) of paragraph 6 of Scheme II)

Guidelines for use of Standard Mark

The monogram of the 'Standard Mark' consists of the pictorial representation, drawn in the exact style as

indicated in the figure in Annexure Il and Il and its photographic reduction and enlargement is permitted.

(i)

(i)

(i)

(iv)

(v)

The 'Standard Mark' can be displayed in single colour or multi-colour as per the details given
below. The colour scheme for the Standard Mark to be used in multi-colour shall be used as
indicated below.

The licensee shall display the 'Standard Mark' on the article or the packaging, as the case may
be, in a manner so as to be easily visible.

The Standard Mark shall be legible, indelible and non-removable and the durability of
marking shall be as per the provisions of the relevant Indian Standard, wherever applicable.
The display of IS number, registration number and words shall not be less than arial font size
6.

Any device with an integrated display screen may present the Standard Mark electronically

(e-labelling) in lieu of a physical presentation on the product.



Annexure-11

(Refer sub-paragraph (2) of paragraph 6 of Scheme II)

Measurement for the Self Declaration of Conformity(SDoC) mark

All dimensions in Millimeters

H1 | 200

91.00 millimeters

L4 404

B1 24049

B2 17548
B3 66.26

|
(

B4 1200
BS 824

175.48 mm

240.49 mm

145678

1

R-12

For multicolour Standard Mark the colour scheme shall be - Red, Blue and Black.

T 200

a) For printing purposes, colours shall be “Oriental Blue” and “Monopol Red”
as per IS 1222:1992. ‘Ink, duplicating for twin cylinder rotary machines (third revision)'

b) For sign board purposes, colurs shall be “French Blue" (No.166)
Red" (N0.537) as per IS 5:1994 “Colours for ready mixed paints and enamels (fourth revision)".

For single colour Standard Mark, there is no restriction in the choice of the colour.

The font style and size used is Arial-85 pt.

The IS number and licence number given above are examples only. Please also refer Gazette Notification
S. 0. 3240(E) dated 01 December 2015, for display of IS numbers for each product.



Annexure-I11

(Refer sub-paragraph (3) of paragraph 6 of Scheme I1)

Colour Scheme for the ‘Standard Mark’

[y —

R = XXXXXXXX




Form- 1
(Refer clause (c) of sub-paragraph (1) of paragraph 3 of Scheme I1)
Application for grant of licence through registration based on Self — Declaration of Conformity

Month DD, YYYY

1. Name of Applicant (product manufactured by):

2. Address of the manufacturing unit (product manufactured by) (attach the documents for authentication
of the name and address of the manufacturing premises)

Address:

State / Country:
Pin:

Email:

Tel.:
[ STD Code (s) (country and area code) to be given with Telephone numbers ]

Fax:
[ STD Code (s) (country and area code) to be given with Fax numbers ]

3. Address of office:
Address:
State / Country:
Pin:
Email:

Tel.:
[ STD Code (s) (country and area code) to be given with Telephone numbers ]

Fax:
[ STD Code (s) (country and area code) to be given with Fax numbers ]

4. Top Management of the manufacturing unit
(attach separate sheet, duly authenticated, if required):

Sl. No. | Name Designation

5. Technical Management of the manufacturing unit
(attach separate sheet, duly authenticated, if required) :

Sl. No. | Name Designation




6. Contact Person of the manufacturing unit:

Name

Designation Mobile Number Landline Number e-mail ID

7. Details of Indian Representative hominated by the manufacturer:

(We have a liaison office / subsidiary firm/ branch office located in India. The details are given
below:

OR
We do not have a liaison office / subsidiary firm/branch office located in India, but
Proprietor/Registered user/subsidiary firm/branch office/ liaison office of the Brand/Trademark
appearing on the article is located in India. The details are given below:

OR
We do not have a liaison office / subsidiary firm/ branch office located in India and there is no
Proprietor / Registered User/subsidiary firm/branch office/ liaison office of the Brand/Trademark
appearing on the article, located in India. Therefore, we nominate the major importer/distributor/
entity having marketing tie-up with the brand owner and /or the manufacturer, as our authorised
Indian representative as per details given below: )

Firm’s Name:
Address of Firm:
Name of signatory:
Designation:
E-mail ID:

Mobile Number:
Office telephone:

8. This application is being made for grant of licence of:

(a) Indian Standard:
(b) Product Category:
(c) Product Name:

Model Number(s) Brand Name

9. Details of previous Licence(s):

Licence Number(s) Status Remarks
(Expired/Cancelled/Operative/Deferred)

10. Components/ Raw Materials: List of the components / raw materials tested and accepted as per the
requirements specified in the Indian Standard with the arrangement for testing and acceptance of
components / raw material is placed below (attach separate sheet, duly authenticated, if required) :

Object/Part Manufacturer/Brand | Model No. Technical Standard for Mark(s) of

Name

Data/Rating testing Conformity




11. Manufacture — Does the manufacturing unit have complete manufacturing facility for the product and
its models and series for which the licence is applied for? : Yes/ No
(In case ‘No’, provide details of manufacturing processes outsourced)

12. Testing - Does the manufacturing unit have complete testing facility installed in-house for
ascertaining the conformity of product as per Indian Standard? : Yes / No

(In case ‘No’, provide details of the tests for which there is no in-house test facility and how these tests
are arranged)

13. Details of test report(s) of the product for which the licence is applied for:

Sl. No. | Name of Test Report No. Date of Issue of Model Number | Brand
Laboratory Test Report

14. Payment Details:

Amount in Rs. | Payment Gateway Date of payment Remarks
receipt number receipt

15. Declaration and Acceptance
() Brand Name(s)

Brand Owned by self or Is the Brand Name/Trade Mark Date of
Names/Trademark(s) others* Registered? Registration/
which would be marked Introduction

on the product bearing the
licence (Give actual
design depiction of the
Brand Name/Trade
Mark(s)

i Registered in India

ii. Registered outside India
iii. Applied for Registration
iv. Unregistered

Copy of Brand registration certificate shall also be provided.

*In case Brand Names/Trademark(s) being used for above purpose is owned by any other organisation
(other than the manufacturer/applicant), also give the copy of the agreement/ authorisation from the brand
owner allowing manufacturer to use its brand.

(b) Terms and Conditions
I/We, on grant of Licence,:

(i) shall ensure that the design of Standard Mark shall be identical to the facsimile given in the licence.

(ii) shall comply that photographic enlargement or reduction of the Standard Mark may also be used,
unless otherwise specified by the Bureau.

(iii) shall at all times comply with the provisions of Act, rules and regulations framed there under and
as amended from time to time.

(iv) shall provide the list of distributors, dealers or retailers to whom goods or articles with Standard
Mark is supplied.

(v) shall be responsible for the conformity of the goods, article, process, system or service to the Indian
Standard in relation to which Standard Mark is used or applied.



(vi) shall bear the cost of sample(s) drawn and their testing fee as directed by the Bureau/Central
Government.

(vii) shall not use the Standard Mark in relation to goods, articles, process, system or service which are
non —conforming or outside the scope of the licence.

(viii) shall comply with the provisions of the conformity assessment scheme under which licence is
granted, including labelling and marking requirements.

(ix) shall ensure that the Standard Mark is not used or applied in relation to any goods, article, process,
system or service and supply, import and sell with the Standard Mark during suspension or after
expiry/ cancellation of the licence.

(x) shall ensure to stop the supply and sale of non-conforming goods or articles and recall the non-
conforming goods or articles that have already been supplied or offered for sale and bear such mark
from the market or any such place from where they are likely to be offered for sale or prohibit to
provide the service.

(xi) shall ensure that where we or our representative has sold goods, articles, processes, system or
services, which bear a Standard Mark or any colourable imitation thereof, which do not conform to
the relevant standard, the Bureau shall direct us or our representative to—

(a) repair or replace or reprocess the standard marked goods, article, process, system or service
in a manner as may be specified; or

(b) pay compensation to the consumer as may be prescribed by the Bureau; or

(c) compensate the consumer for the injury caused by such non-conforming goods, article,
process, system or service in such manner as may be prescribed.

(xii) shall provide the Bureau all assistance in connection with carrying out inspection or audit at its
premises.

(xiii) shall provide information relating to production and use or applying of Standard Mark as and
when it is required by the Bureau.

(xiv) shall pay all financial dues to the Bureau and/or the Central Government, in the manner
specified by it.

(xv) shall ensure that, if a complaint regarding quality of a product bearing Standard Mark is
established, we will take suitable corrective actions so as to eliminate recurrence of such
complaints in future.

(xvi) acknowledge that the Bureau shall have the right to amend any of the conditions of licence by
giving a notice of not less than one month to the licensee.

(xvii) undertake to inform BIS regarding any change in the name/management, location, contact
details, authorised representative, critical component of any model in scope of licence within
twenty one days of such change.

(xviii) undertake to inform Bureau of Indian Standard In advance as and when we propose to use any
other Brand Names/Trademark (s) in conjunction with the operation of the registration scheme.
(xix) understand that the information on brand name as at 15(a) has been given only as information
to Bureau of Indian Standards, that Bureau of Indian Standard has no role in permitting/approving
of any Brand Name of Trade Mark, that this shall not in any way be interpreted to mean that Bureau
of Indian Standards has permitted/approved the use of the Brand Names and Trade Marks listed

above, and that the responsibility is entirely mine/ours.

(xx) shall implement the revision and amendments to the relevant Indian Standards, as and when
directed by BIS.

(xxi) shall ensure to abide by Act, rules and regulations update and follow the guidelines and circulars
issued by BIS from time to time.

(xxii) undertake to ensure that the representative nominated by us will not engage with any other
activity of BIS or related to BIS, for example, testing of samples, involving himself in the activities
of laboratories recognised by BIS, undertaking market surveillance etc. or any other activity which
may involve conflict of interest under this Scheme of BIS.

(xxiii) In case, it is detected at any stage that the Indian representative is engaged in any of the above
mentioned activities or any other activity related to BIS functions that involve conflict of interest,



the registration awarded is liable to be cancelled. Such Indian representative would be
blacklisted/debarred to undertake any activity related to BIS.

(c) Declaration:
I/We further declare

i) That the information given in this declaration are true to the best of my knowledge and belief.

ii) That the sample(s) for which the test report(s) are enclosed have been manufactured in my factory
premises at the address mentioned at S. No. 2 in this application form.

iii) If any misleading information has been found in this declaration, the application for grant of
licence shall be liable for rejection.

iv) If the licence is granted on the basis of information given above, which is found to be incorrect
later, the licence shall be liable for cancellation.

Date:

Place:

Seal of the Manufacturer
Signature
Name
Designation

Date of application

Important: Application should be signed by Chief Executive Officer of the manufacturer producing
goods (product manufactured by) or his authorised representative in the manufacturing unit (enclose
letter of authorisation).

Counter signature of authorised Indian representative (in case of Application from Foreign
Manufacturer):

(I have read the terms and conditions and declaration mentioned above and | accept and agree to
abide by the same.)

Name of the organisation, if Branch / Liaison Office is established /Brand Owner/ Any third party
nominated as authorised Indian representative:

Name and Designation of authorised signatory:

Signature and Date
Address:
Telephone No.:
Mobile No.:

Email:




Form - 11
(Refer clause (e) of sub-paragraph (1) of paragraph 3 of Scheme I1)
Undertaking
(To be issued on company letter head)
Name and Address of Manufacturer:
Product Name:
Trade/Brand Name:
For conformity to Indian Standard:

Application ID/Inclusion ID/CCL 1D/Switchover ID:

We, (Name of Manufacturer), have applied to BIS for grant of licence for self-declaration of
conformity on above product(s). We, as the responsible party for regulatory compliance, declare under sole

responsibility that the described product is in conformity with IS

Further, the Test Report No. dated issued by (Name of BIS

recognised lab) submitted by us along with the application for grant of licence/inclusion for Model
No.(s) product has been perused by us thoroughly clause by clause against IS

or each requirement.

We certify that;

i) The test report covers the test results/conformity assessment for all applicable requirement
of the above Indian Standards

i) The test results for each requirement of the standard covered in each clause/sub-clause of
the standard has been verified by us independently and found to be within the

limits/meeting the requirements prescribed in the standard.

We agree that if any anomaly is found in the test report submitted by us to BIS for licence at any time after
grant of licence, then the licence so granted to us on the basis of the test report and this undertaking would
be liable to be cancelled by BIS.

Signature and Seal:
Name (Applicant/authorised representative of Indian entity filling application)

Date:

Place:



Form - 111 A
(Refer clause (f) of sub-paragraph (1) of paragraph 3 of Scheme I1I)

Model Affidavit Cum Undertaking (To be furnished by Manufacturer’s Branch Office/Liaison Office
located in India, before Grant of Licence)

(On Rs 100/- non-judicial stamp paper, duly notarised)

Lo , aged about ......... years, by occupation CEO/MD/Proprietor/authorised
employee (designation.............. JOITM/S i (the liaison office / subsidiary firm/
branch office, in India), having its Registered Office/Head Officeat ........................ (address in India),

do hereby solemnly affirm and declare as under:

1. ThatM/s.................. (the liaison office /subsidiary firm/ branch office, in India) has been set up
inlndiaby M/s ...l (foreign applicant) having its factory/manufacturing address at
.................................... (address of foreign applicant) for the purpose of grant of licence
applied under Application ID/ licence No.: and compliance to sub-section (6) and
(7) of section 18 and section 31 of the Act.

2. That I have been duly authorised to give this affidavit cum undertaking (authorisation appended
herewith).

3. ThatM/s....ccoviiiiiiiiiiiiiiian, (the liaison office / subsidiary firm/ branch office, in India)
does hereby undertake to meet all liabilities and obligations with respect to the BIS Act, 2016, and
the rules and regulations framed there under, on behalf of M/s ...,
(foreign applicant) for the purpose of all licence granted / to be granted by BIS. M/s
.................................... (the liaison office / subsidiary firm/branch office, in India) further
undertakes that this undertaking shall not be revoked during the operation of any of the licence

without prior consent of the Bureau.

4. That without prejudice to the generality of the foregoing declaration, M/s............................
......................................... (the liaison office / subsidiary firm/ branch office, in India)
accepts and undertakes to be responsible for compliance of all terms and conditions of the licence
and to be liable to meet all outstanding financial dues to BIS that may arise at any stage in

connection with any of the licence.

5. ThatM/s ....c.ovviriiiiiiiiiiiiiene, (the liaison office / subsidiary firm/branch office, in India)
accepts and undertakes full liability in case of violation of any provision of the Act, rules and
regulations framed thereunder, arising out of any act or omission on the part of the foreign

applicant.



That | declare that M/s ...........ccovviiiiiiinniine.. (the liaison office / subsidiary firm/ branch
office, in India) has no commercial or business relationship with any laboratory affecting the
interest of BIS and that it will not engage in any activity that is in conflict with the interest of BIS
in general and i fully understand that any violation of this may lead to cancellation of the licences,
apart from other actions as per law.

That M/S coovviiiiiicc e (the liaison office / subsidiary firm/ branch office, in India)
as well as the undersigned i.e. deponent, undertake to fully indemnify BIS from any loss arising
out of any of the licences granted / to be granted, jointly and severally, on behalf of the foreign

applicant.

Signed, sealed and delivered by the above named.
(Deponent)
(Signature with seal and stamp)

(Signature, stamp and seal of Notary Public)



Form- 111 B
(Refer clause (f) of sub-paragraph (1) of paragraph 3 of Scheme I1)

Model affidavit cum undertaking (to be furnished by the brand owner; or proprietor/registered user
/subsidiary firm/ liason office of brand/trademark; or any other entity located in India, before grant of
licence)

(On rupees one hundred only non-judicial stamp paper, duly notarised)

............................ , aged about ......... years, by occupation CEO/MD/Proprietor/authorised
employee (designation.............. JOITM/S oo, (the nominated
Company/Firm/Proprietorship in India), having its Registered Office/Head Office at ........................

(address in India), do hereby solemnly affirm and declare as under:

1. That M/s...ccoviviiiiiiiiiiiien, (foreign applicant) having its factory/manufacturing address
at (address  of  foreign applicant) has nominated M/s
................................. (the nominated Company/Firm/Proprietorship in India) as its
authorised representative located in India for the purpose of grant of licence of its
article...........ooooii (details of article along with brand and Indian Standard
concerned) as applied under Application ID/ licence No.: and compliance to sub-
section (6) and (7) of section 18 and section 31 of the Act.

2. That I have been duly authorised to give this affidavit cum undertaking (authorisation appended
herewith).

3. **That 1 hereby declare that M/s ..., (the nominated
Company/Firm/Proprietorship in India) is the Brand Owner/Proprietor/Registered User/subsidiary
office/ liaison office of the Brand/Trademark appearing on said article.

OR
**That I hereby declare that M/s .............ccooiiiiiiiiinninnnn. (the nominated
Company/Firm/Proprietorship in India) is the major importer/distributor/ entity having marketing

tie-up with the brand owner and /or the manufacturer of the said article.

4. That M/s .ooiiiiiiiiiiieeee, (the nominated Company/Firm/Proprietorship in India)
does hereby unconditionally accept the nomination and give consent to be responsible for
compliance to the provisions of the Act, rules and regulations framed thereunder, on behalf of M/s

................................. (foreign applicant) for the purpose of Registration of the said article(s).



M/S i (the nominated Company/Firm/Proprietorship in India) further
undertakes that this consent shall not be revoked during the operation of the licence without prior

consent of the Bureau.

5. That without prejudice to the generality of the foregoing declaration, M/s
.................................... (the nominated Company/Firm/Proprietorship in India) accepts and
undertakes to be responsible for compliance of all terms and conditions of the Registration and to
be liable to meet all outstanding financial dues to BIS that may arise at any stage in connection
with the licence.

6. That M/s ..o, (the nominated Company/Firm/Proprietorship in India)
accepts and undertakes full liability in case of violation of any provision of the Act, rules and
regulations framed thereunder, arising out of any act or omission on the part of the foreign

applicant.

7. That I declare that M/S (the nominated
Company/Firm/Proprietorship in India) has no commercial or business relationship with any
laboratory affecting the interest of BIS and that it will not engage in any activity that is in conflict
with the interest of BIS in. I fully understand that any violation of this may lead to cancellation of
the licence, apart from other actions as per law.

8. That M/s ....ccovveiiiiiiiiiiiiiene, (the nominated Company/Firm/Proprietorship in India) as
well as the undersigned i.e. deponent, undertake to fully indemnify the BIS from any loss arising
out of the licence to be granted, jointly and severally, on behalf of the foreign applicant.

In witness whereof, I do hereby sign and execute this affidavit cum undertaking on this the ........ day of

Signed, sealed and delivered by the above named
(Deponent)
(Signature with seal and stamp)
(Signature, stamp and seal of Notary Public)

** Strike off whichever is not applicable.



Form- 111 C
(Refer clause (f) of sub-paragraph (1) of paragraph 3 of Scheme I1)
Model affidavit cum undertaking
(To be furnished by Manufacturer located in India, before Grant of Licence)

(On Rs 100/- non-judicial stamp paper, duly notarised)

Lo , aged about ......... years, by occupation CEO/MD/Proprietor/authorised
employee (designation.............. JOEM/S i , having its Registered Office/Head
Office at .......ccceevnennnnn. (complete address) and manufacturing unit located at

................................................ (complete address), do hereby solemnly affirm and declare as

1. That I have been duly authorised to give this affidavit cum undertaking (authorisation appended

herewith) for Application I1D/licence No.:

2. That M/S oo does hereby undertake to meet all liabilities and
obligations with respect to the sub-section (6) and (7) of section 18 and section 31 of Act, for the
purpose of all licence granted / to be granted by BIS. M/s ..o, further
undertakes that this undertaking shall not be revoked during the operation of any of the registrations

without prior consent of the Bureau.

3. That without prejudice to the generality of the foregoing declaration,
M/Se i accepts and undertakes to be responsible for compliance of all
terms and conditions of the registrations and to be liable to meet all outstanding financial dues to

BIS that may arise at any stage in connection with any of the licence.

4, That M/s ....cooviiiiiiiiiiiiiiiieen accepts and undertakes full liability in case of violation of
any provision of the Act, rules and regulations framed thereunder, arising out of any act or

omission.

5. That I declare that M/s ...........ccoiiiiiiiiiiian.. has no commercial or business relationship
with any laboratory affecting the interest of BIS and that it will not engage in any activity that is in
conflict with the interest of BIS in general and the Compulsory Registration Scheme in particular.
I fully understand that any violation of this may lead to cancellation of the licences, apart from

other actions as per law.



6. That M/s....ccovvvviiiiiiiiiiiiieenes as well as the undersigned i.e. deponent, undertake to fully
indemnify BIS from any loss arising out of any of the licences granted / to be granted, jointly and

severally.

In witness whereof, | do hereby sign and execute this affidavit cum undertaking on this the ........day of

Signed, sealed and delivered by the above named.
(Deponent)

(Signature with seal and stamp)

(Signature, stamp and seal of Notary Public)



1. 1

2

Form - IV
(Refer clause (g) of sub-paragraph (1) of paragraph 3 of Scheme-II)
Nomination of Authorised Indian Representative

(To be issued on company letter head, in original)

(designation......................... YOf M/S coiiiiiiiiiiieeea (foreign applicant) having

its manufacturing unitat ........................ (complete address), hereby declare that

Foa) M/ (foreign applicant) have a liaison office /
subsidiary firm/ branch office M/s ..................... located at ................. (complete

address in India).

D) M/Seuiiniiiiiiiiiiei (foreign applicant) do not have a liaison office
/subsidiary firm/ branch office located in India, but Proprietor/Registered user/subsidiary
firm/liaison office of the Brand/Trademark appearing on the article is located in India by
the name and Title  M/s ............cooiieiii. at (complete address of

brand owner).

OR

Q) M/Siuiiiiiiiiiiii (foreign applicant) do not have a liaison office /
subsidiary firm/ branch office located in India and there is no Proprietor / Registered
User/subsidiary firm/branch office/ liaison office of the Brand/Trademark appearing on the
article, located in India. Therefore, we nominate the major importer/distributor/ entity
having marketing tie-up with the brand owner and /or the manufacturer, as our authorised

Indian representative.

2. Accordingly, M/s ............. , referred above, will act as our authorised representative, and will

sign Affidavit cum undertaking (Form—IIl1 A/ Form—Ill B) and other documents relating to

registration.

* Strike off whichever is not applicable.

Yours faithfully,

Details of Authorised Indian Representative: Signature of applicant
M/s oo Name:
Address: Designation:



Phone: Address:

E-mail: Phone:
Date: E mail:
Application ID/licence No.: Date:

Enclosures: As given overleaf

Documents to be submitted in case

I. 1 (a) is applicable

(i) Certificate issued by the Registrar of Companies or any other relevant document from
Government/Statutory Authorities which establish proof of its liaison office or branch office in
India

(ii) Affidavit cum undertaking (on rupees one hundred only non-judicial stamp paper, duly
notarised) from the CEO/MD/authorised employee of said liaison office/branch office as per

Form-II1 A along with the authorisation letter mentioned at 2 of Form-I1l A.
OR

1. 1 (b) is applicable

i) Document establishing the nominee as the Brand Owner or Proprietor/Registered User/

subsidiary firm/liaison office of the Brand/Trademark in question;

ii) Document authenticating the identity of the nominee (such as Certificate issued by Registrar of
Companies, etc); and

iii) An affidavit cum undertaking (on rupees one hundred only non-judicial stamp paper, duly
notarised) from the said Brand Owner or Proprietor/ Registered User/ subsidiary firm/liaison
office of the Brand/Trademark located in India or its CEO/MD/authorised employee, as per

Form-I111 B along with the authorisation letter mentioned at 2 of Form-Il1 B.
OR

I11. 1 (c) is applicable

i) Document establishing legal status of the entity (Company, Firm, or Proprietorship) as the such

as Certificate issued by Registrar of Companies, Registered Partnership Deed, etc;

i) Document establishing the entity as the major importer/distributor/ entity having marketing tie-

up with the brand owner and /or the manufacturer.



iii) Declaration from Brand owner that they do not have Proprietor/ Registered User/ subsidiary
firm/liaison office of the Brand/Trademark located in India and that the nominated representative

is the major importer/distributor/ entity having marketing tie-up with the brand owner.

iv) An affidavit cum undertaking (on rupees one hundred only non-judicial stamp paper, duly
notarised) by the CEO/MD/authorised employee of the said entity located in India, as per Form—
111 B along with the authorisation letter mentioned at 2 of Form-II1 B.



Form -V

(Refer sub-paragraph (5) of paragraph 3 of Scheme-I1)

Our Ref: Date:
Subject : Licence document
MANUFACTURING UNIT : <Name of Manufacturer>
<Complete address of manufacturer>
<e-mail of manufacturer>
<Contact number of manufacturer>
Dear Sir,

1. With reference to your Application, we are pleased to inform you that it has been decided to grant you
licence through registration based on self-declaration of conformity as per details given below:

Product :
IsNo:
Brand :
Model(S) :

Manufacturing
Address :

2. The licence is being granted to the unit located at the address and for the brand and models mentioned at

serial no 1 above.

3. The number assigned to this licence is R-<R-Number> which has been made operative
from <Registration Date> and is valid upto <Valid upto date> and licence number should invariably be

referred to in your future correspondence.

4. The rights and privileges under the licence shall not be exercised by any other factory / organisation at
any other location and in the event of shifting of the manufacturing machinery from the registered premises

to some other place use of the licence number shall be stopped and BIS shall be informed.

5. The licensee shall comply with the provisions of the Act, rules and regulations framed thereunder and as

amended from time to time.



6. The licensee shall follow the guidelines for the use of Standard Mark and labeling requirements as per

Annexure.

7. The licensee shall not use the licence in any manner which contravenes the provisions of Act, rules and

regulations framed thereunder and as amended from time to time.

8. Upon expiry of validity, stoppage or suspension or cancellation of licence, the licensee shall discontinue
forthwith the self-declaration of conformity to the relevant Indian Standard(s) and withdraw all promotional
and advertising matter which contains any reference thereto.

9. *As per the declaration, <Name of person and designation/Name of entity and address>, is authorised
representative and any intended change in the name of the Indian representative ought to be brought to our

notice immediately along with requisite fee and document.

10. For renewal of licence, the licensee shall have to apply to BIS three months in advance before expiration

of the licence and application form for renewal is available on BIS website.
11. The licence is not transferable.

Thanking you,
Yours faithfully,

(<Name of the Officer>)

<Designation>

* Applicable to foreign manufacturers.



Form - VI
(Refer sub-paragraph (1) of paragraph 9 of Scheme I1)
Application for Renewal of Licence
(To be issued on company letter head)

The Director General

Bureau of Indian Standards

New Delhi
Dear Sir,
I/'We ;(Name of manufacturing unit) having
office at and factory at
1. We are applying for renewal for a period of five years of the licence number R-XXXXXXXX

granted to us under clause (b) of sub-section (2) of section 13 of the Act for use of Standard Mark
on articles being manufactured by us conforming to this Indian Standard.

2. We shall abide by the provisions of the Act, rules and regulations framed thereunder as amended
from time to time and all the terms and conditions for continuing with the licence.
3. The details and quantity of article covered under the licence are given overleaf, duly self-attested
by the Chief Executive Officer/ Authorised person of the manufacturing unit.
4. Payment Details:
Amount in Payment Gateway Date of payment Remarks
Rs. receipt number receipt
5. Application date day of two thousand

Seal of office:

Signature (CEO/Authorised person of manufacturing unit)

Name

Designation

Counter signed by the Indian Representative:

Name of Signatory Designation

Firm’s Name Address

Email:

Mobile No.: Telephone/landline No.:

Note: Renewal application shall be submitted before three months of the expiration of the licence.



Production Report
(Attachment to Form V1)
(To be issued on company letter head)

(Reported for the period *...............ccoeeene 110 S )
[*i) from date of grant of licence to three months before validity date (for first renewal);

i) for the period three months before the last validity date to three months before the current validity
date(for subsequent renewals)]

Name of Licensee:

Licence No.

Name of Article (Product):

IS No. :

Model Number and Brand Name of the article under scope of the licence:

Quantity marked (in numbers) with Standard Mark:

N o ok~ w DR

Names and addresses of major distributors/ dealers/purchasers of the article:
Declaration
I/We further declare

Q) That the information given in this declaration are true to the best of my knowledge and belief.

(i) If any misleading information has been found in this declaration, the application for renewal of
licence shall be liable for rejection which may lead to expiry/cancellation of licence.

(iii) If the renewal of licence is granted on the basis of information given above, which is found to be

incorrect later, the licence shall be liable for cancellation.
Seal of office:

Signature (CEO/Authorised person of manufacturing unit)

Name

Designation

Counter signed by the Indian Representative:

Name of Signatory Designation
Firm’s Name Address
Email:

Mobile No.: Telephone/landline No.:




Form - VII
(Refer sub-paragraph (2) of paragraph 9 of Scheme 1)

Our Ref: Dated:

Subject : Renewal of licence R-<R-number> as per IS <IS number>

M/s <Name of the manufacturing unit>

<Address of manufacturing unit>

Sir/ Madam,

With reference to your application dated <hard copy receipt date> for renewal of the above
mentioned licence; this is to inform you that the same has been renewed from <One day after Previous valid

upto date> to <Valid upto date>.

It may be noted that the said licence granted under clause (b) of sub-section (2) of section 13 of the Act
shall lapse at the end of the period for which it is granted unless renewed or its renewal is deferred. You
are, therefore, requested to apply for next renewal to BIS at least three months before the expiration of the

licence.

Yours faithfully,

(Name of officer)

<Designation>



Form - VIII A
(Refer sub-paragraph (1) of paragraph 10 of Scheme II)
Application for Inclusion/Withdrawal of Model(s) from scope of licence
(To be issued on company letter head)
1. Licence No.:
2. Name of Licensee:

3. Address of Licensee:

4. 1S No.:

5. Product:

6. Brand:

7. Valid upto:

8. Models covered in scope of licence:
9. Inclusion/Withdrawal ID:
10. Models to be included in scope/ withdrawn from scope/ updation of critical component list:

11. Details of test report(s) of the product for inclusion/updation of critical component list applied

for:
.No. | Name of Test Report No. Date of Issue of Model Number | Brand
Laboratory Test Report

12. Payment Details:

Amount in Rs. | Payment Gateway Date of payment Remarks

receipt number receipt




13. Manufacture — Does the manufacturing unit have complete manufacturing facility for the product
and its models and series for which the licence is applied for? : Yes/ No

B

(In case ‘No’, provide details of manufacturing processes outsourced)

14. Testing - Does the manufacturing unit have complete testing facility installed in-house for
ascertaining the conformity of product as per Indian Standard? : Yes/ No
(In case ‘No’, provide details of the tests for which there is no in-house test facility and how

these tests are arranged)

Date:
Place:

Seal of the Manufacturer

Signature

Name

Designation

Date of application

Important: Application should be signed by Chief Executive Officer of the manufacturer producing
goods (product manufactured by) or his authorised representative in the manufacturing unit (enclose

letter of authorisation).

Counter signature of Authorised Indian Representative (in case of Application from Foreign

Manufacturer):

Name of the Organisation, if Branch / Liaison Office is established /Brand Owner/ Any third party

nominated as Authorised Indian representative:

Name and Designation of authorised signatory:

Signature and Date

Address:

Telephone No.:

Mobile No.:

Email:




Form-VIII B
(Refer sub-paragraph (1) of paragraph 10 of Scheme II)
Application for change of other details in the licence

(To be issued on company letter head)

Application form for intimating

A. Request for the changes as per details below (Please tick the appropriate)

1. Change in name of unit Yes No proof of change of name to be
(pl see col B below) mandatorily submitted
2. Change in address Yes No proof of change of address to
(pl see col C1 and C2 below) be mandatorily submitted
3. Change in management composition Yes No proof of change  of
(pl see col D below) management to be
mandatorily submitted along
with  the affidavit and
nomination , if applicable
4. Division of the firm Yes No proof of change of division to
(pl see col E below) be mandatorily submitted
5. Merger or extension of facilities Yes No proof of change of merger to
(ol see col F below) be mandatorily submitted
6.Whether submitted for all the registrations in the premises | Yes No Should be submitted for all the
registrations together
7. Change in authorised Indian representative Yes No Should be submitted for all the
registrations together
8. Any other service Yes No Should be submitted for all the
registrations together

All Existing Registration

Numbers:

A. Old unit name and

address

B. New manufacturing unit details:




Manufacturing unit name:
(please enclose copy of

proof of change)

C1. New office details:
(please enclose copy of proof of change)

Address 1:

Address 2:

Address 3:

City State:
Pin Code: Country:
e-mail 1d: Ph. No.:

C2. New factory details:
(please enclose copy of proof of change)

Address 1:

Address 2:

Address 3:

City State:
Pin Code: Country:
e-mail 1d: Ph. No.:

D. Change in management composition:
(Name of new CEO/MD/Partners)

Name 1:

Name 2:

Name 3:

E. Division of the firm (please specify the nature of change and submit applicable supporting documents)

F. Merger or extension of facilities (please specify the nature of change and submit applicable supporting

documents)




G. Payment details:

Amount in Rs. | Payment Gateway Date of payment Remarks

receipt number receipt

H. Declaration:

I hereby declare and agree:

1.

That all the information given in this form are true, correct, updated and no information has been
withhold/concealed in this respect.

In case of information is found to be false/incomplete/misleading Bureau of Indian Standards (BIS) shall
reserve the rights to reject my request for change of status in case of deficiencies are not cleared by me.
There has been no other change than the changes indicated above.

I understand that licence numbers are not transferable and shifting of factory is only allowed.

| understand it is my responsibility to inform BIS in case of subsequent change of status of the company
as may be required by BIS.

I undertake that there is no change in the manufacturing process/components/manufacturing machinery,
test equipments.*

I hereby certify that | am authorised to verify and sign this declaration.

Name of CEO/MD/Partners Signature
Authorised Signatory

*(in case there is change kindly provide additional information to BIS separately)

Please note:

Use this form to notify BIS of any updates to information.
This form is available at http://crsbis.in/BIS/.

All changes must be informed to BIS immediately.

Please note that BIS will not be able to process changes to legal entity addresses or that are not accompanied by
supporting documents and application form with an original signature.



http://crsbis.in/BIS/

Form—IX A
(Refer sub-paragraph (3) of paragraph 10 of Scheme-II)

Our Ref:
Date:

Inclusion Id: <Incl. ID>

Subject :Inclusion of Additional Model(s)

Manufacturing unit:  <Name of Manufacturing unit>
<Address of manufacturing unit>

<e-mail ID> <Telephone No.>

Dear Sir,

1. This has reference to your request for inclusion of models of ‘<Product Name>' as per IS <IS
Number> in licence No. R-<R-Number> already granted to you which is valid upto <Valid upto date>.

2. Itis intimated that the additional Models as per details given below have been agreed to be included
in your scope of licence. R-<R-Number> w.e.f. <Endorsement Date>:

Product <Product Name>
IS No. IS <IS Number>
Brand <Brand Name>

Inclusion of Additional Models (w.e.f. |<Models granted for Inclusion>

< Endorsement Date>)
Factory Address <Address of manufacturing unit>

3. Other terms and conditions of the licence shall remain same.

4. This letter is being issued with the approval of competent authority. Kindly acknowledge the receipt
of this letter.

Thanking you,
Yours faithfully,

(<Name of Officer) <Designation>



Form-1X B

(Refer sub-paragraph (3) of paragraph 10 of Scheme II)

Our Ref: Dated:

Subject: Change in

MANUFACTURING UNIT:

<Name of Manufacturing unit>
<Address of manufacturing unit>
<e-mail ID>

<Telephone No.>

Dear Sir,

This has reference to BIS licence(s) held by your company as given in the table below and further reference

to your request regarding change in

On the basis of documents submitted by the firm, the following changes have been made in the scope of

licence:

Licence No.

Service Request

Old details

New details

Date of decision

Other terms and conditions of the licence remain the same.
Thanking you,
Yours faithfully,
(<Name of Officer)

<Designation>



Scheme - 111

Conformity assessment scheme for Grant of licence to use Standard Mark @ or certificate of
conformity for management system as per Indian Standard

(based on scheme Type ‘G’ as per Schedule-1)
Scope
1. (1) Under this Scheme which is based on Type ‘G’, a person may be granted -

(@) licence to use Standard Mark for demonstration of conformity of system (s) to all requirements

of the relevant Indian Standard(s);

(b) certificate of conformity for demonstration of conformity to specified requirement given in

standard(s) or part of standard or essential requirement, as applicable.

(2) The grant of licence or certificate of conformity and their operation shall be done in accordance

with the processes provided under paragraph 3 of this Scheme.
Definitions

2. (1) “audit” means systematic, independent and documented process for obtaining audit evidence

and evaluating it objectively to determine the extent to which the audit criteria are fulfilled;

(2) “audit criteria” means set of policies, procedures or requirements used as a reference against

which audit evidence is compared;

(3) “audit evidence” means records, statements of fact or other information which are relevant to

the audit criteria and verifiable;

(4) “certification audit” means audit carried out independently for the purpose of certifying the

client’ management system.
Processes of the Scheme

3. (1) Selection.-(a) For grant of licence or certificate of conformity, an applicant may apply in the

Form-1 annexed to this Scheme, to the Bureau:;

(b) every applicant shall make separate application for different Management Systems in the

Form-1 along with necessary documents and fee as specified in paragraph 5;

(c) the applicant shall be responsible for the conformity of the Management System to the

relevant Indian Standard for which the licence or certificate of conformity is applied for;



(d) the Bureau may require evidence to be produced by the applicant that the Management
System in respect of which a licence or certificate of conformity has been applied for conform to the

relevant Indian Standard;

(2) Determination.- (a) The Bureau may call for required documents or any supplementary
information or any documentary evidence from the applicant in support of or to substantiate any statement
made in the application, within such time as may be directed by the Bureau and non-compliance with such
direction may result in the application being summarily rejected by the Bureau;

(b) if the document or information or evidence furnished by the applicant is found to be
satisfactory, the application may be processed for grant of licence or certificate of conformity;

(c) the applicant shall, within reasonable time, arrange for certification audit of the premises as
prescribed by Bureau from time to time to ascertain whether the Management System conform to the

relevant Indian Standard and the applicant shall provide all reasonable facilities to the auditor;

(d) audit report shall be prepared and any inadequacy observed during the audit shall be

communicated in writing to the applicant;

(e) the Bureau may require the applicant to carry out such alteration or addition on the basis of

scrutiny of documents or on the basis of audit carried out;

(f) (i) an application which is not complete in all respect or does not conform to the requirements

of sub-paragraphs (1) and (2) of paragraph 3 shall be rejected by the Bureau;

(i) before rejecting an application under clause (a), the applicant shall be given an opportunity
to remove, within thirty days of the date of receipt of relevant communication from the Bureau, such

objections as may be indicated by the Bureau;

(iii) the Bureau may, on sufficient reason being shown, extend the time for removal of
objections by such further time, not exceeding thirty days, as the Bureau may consider fit to enable the

applicant to remove such objections.

(3) Review.- The audit report shall be reviewed for its correctness and conformity to the relevant

Indian Standard and other requirements, if any.

(4) Decision.- The decision on grant of licence or certificate of conformity shall be taken by the

Bureau,-
(a) on payment of fee as specified in sub-paragraphs (1) of paragraph 5 of this Scheme; and

(b) if the Bureau is satisfied that the applicant has implemented the Management System
requirements as per the relevant Indian Standard and having established the evidence of conformity

through certification audit as per the relevant Indian Standard.



(5) Attestation.- The Bureau on taking decision to grant a licence or certificate of conformity to
the applicant in Form-I1l or IV annexed to this Scheme, as the case may be, indicating the details of
information provided in the licence or certificate of conformity as prescribed by the Bureau and it shall
indicate the licence or certificate of conformity number, address of the applicant, validity, details of the
Indian Standard and the designated Standard Mark given in paragraph 6.

(6) Surveillance.- Upon grant of licence or certificate of conformity, Bureau may carry out

surveillance audits.
Complaints

4. (1) The Bureau shall acknowledge and investigate any complaint received regarding conformance

of the system to the Indian Standard or specified requirements.
(2) The actions for closure of complaint shall be completed within ninety days.

(3) If complaint is established and holder of licence or certificate of conformity has indulged in
any of the activity leading to establishment of any of the conditions specified in sub-paragraph (1) of

paragraph 12 of this Scheme, licence or certificate of conformity may be cancelled.
Fee

5. (1) Every application for grant of licence or certificate of conformity shall be accompanied by
application fee specified in Annexure-1 annexed to this Scheme.
(2) The fee specified in Annexure-1 shall be payable before grant of licence or certificate of

conformity or re-certification, as the case may be.

(3) In case of cancellation or suspension of licence or certificate of conformity, fee shall not be

refunded.
Labelling and Marking requirements

6. (1) The Standard Mark in relation to this Conformity Assessment Scheme shall be of such design
and contain such particulars as may be specified by the Bureau for each Management System and shall be

used in a manner specified by the Bureau.

(2) The design of Standard Mark, whenever used in relation to the Management System covered

under this conformity assessment scheme, shall be as specified in Annexure — I, annexed to this Scheme;

(3) The dimensions of the standard mark shall be as specified in Annexure I11 or IV annexed to this

Scheme, as applicable,

(4) The photographic reduction and enlargement of the Standard Mark as specified in Annexure-

I, is also permitted.



Conditions of Licence or certificate of conformity
7. (1) The holder of licence or certificate of conformity shall,-

(a) atall times, remain responsible for conformance of the system in respect of which licence
has been granted;

(b) not use the licence in any manner which in the opinion of the Bureau may be misleading
or use or apply the Standard Mark in any manner not permitted by the Bureau;

(c) upon expiry of its period of validity, suspension or cancellation of the licence, discontinue
its use forthwith and withdraw all promotional and advertising material which contains any reference

thereto;

(d) return the licence document to the Bureau in the event of licence being surrendered,

suspended or cancelled:;

(e) inform the Bureau of any changes in management or address of the firm or conditions

which were declared earlier;

(f) implement the provisions of amendment to Indian Standard or revised Indian Standard, as

the case may be, upon issue of amendment or revision within the stipulated time as specified by the Bureau;
(9) inform the Bureau in writing of discontinuance of operations exceeding three months;
(h) comply with any directions issued by the Bureau from time to time;
(2) maintain records as specified by the Bureau from time to time.

(3) The liability of the holder of licence or certificate of conformity, incase complaints about

non-conforming system are established, shall be as provided in the Act and rules made thereunder.

(4) The Bureau shall have the right to amend the conformity assessment scheme or any of the
conditions by giving a notice of at least one month to the holder of licence or certificate of conformity, as

the case may be.

(5) The conformity assessment activities relating to grant and operation of licence or
certificate of conformity may be carried out or witnessed by the auditors authorised by the Bureau in this

regard during an audit as per the requirements of conformity assessment schemes.

(6) The Bureau may suspend the licence or certificate of conformity based on evidence of non-

conformance to the specified requirements or conditions or non-payment of dues.

(7) Any violation of conditions of the licence or certificate of conformity may lead to

cancellation of licence or certificate of conformity.



Validity of licence or certificate of conformity

8. (1) The licence or certificate of conformity to use Standard Mark shall normally be granted for

a period of three years.

(2)The period may be extended or reduced in case of revision or superseding of applicable
Management System standard.

(3) The licence or certificate of conformity to use Standard Mark is normally re-certified for
a period of three years and shall be effective from the date specified in the order.

(4) The re-certification period may be extended or reduced depending on the re-certification
decision or revision of the applicable management system standard.

(5) The validity period of the licence or certificate of conformity may be reduced based on the

request of applicant or holder of licence or certificate of conformity, as the case may be.
Re-certification of licence or certificate of conformity

9. (1) The holder of licence or certificate of conformity shall submit an application for re-
certification in Form-11 annexed to this Scheme to facilitate completion of re-certification within five month

of the validity.

(2) The re-certification of the licence or certificate of conformity to use the Standard Mark

shall be granted,-
(a) if the recertification application is found to be complete;
(b) on payment of fee as specified in Annexure-1 to this Scheme; and

(c) if the Bureau is satisfied that the applicant has implemented the Management System
requirements as per the relevant Indian Standard and having established the evidence of

conformity through re-certification audit as per the relevant Indian Standard.

(3) The provisions of paragraph 3 of this Scheme shall also be applicable for re-certification

of licence or certificate of conformity, as the case may be.

(4) Upon re-certification of licence or certificate of conformity, surveillance audits shall be
planned in accordance with the guidelines of this Scheme and shall be carried out by the Bureau from time

to time.

(5) The re-certification of licence shall be done in accordance with the provisions given in

regulation 8 of these regulations.

(6) The re-certification of certificate of conformity shall be done in accordance with the

provisions given in regulation 16 of these regulations.



Change in scope of licence or certificate of conformity

10. The scope of the licence or certificate of conformity may be extended or reduced upon a request

by the licensee after certification audit.
Suspension

11. (1) If, at any time, the Bureau has sufficient evidence that the Management System for which
the licence or certificate of conformity has been granted may not be conforming to the relevant Indian
Standard, the Bureau may suspend the licence or certificate of conformity and direct the holder of licence
or certificate of conformity, as the case may be, to stop using the Standard Mark and evidence is not limited

to, but may include one or more of the following, namely:-
(a) using Standard Mark in a manner not permitted by the Bureau;
(b) discontinuance of operation for more than three months;
(c) corrective actions are not taken within the time frame specified by the Bureau;
(d) relocation of premises, without prior intimation to the Bureau;

(e) false declaration in relation to the licence or certificate of conformity or indulged in

falsification of records or unfair trade practices;

(f) failure to cooperate with the Bureau or its authorised representative for any such audit(s) as

may be required during the operation of the licence or certificate of conformity;

(2) The decision taken by the Bureau under sub-paragraph (1) shall be communicated to the holder
of licence or certificate of conformity, as the case may be, through e-mail or any other suitable means of

written communication along with reasons thereof.

(3) The holder of licence or certificate of conformity whose licence or certificate of conformity

has been placed under suspension shall take corrective actions and inform the Bureau.

(4) On receipt of information on action taken, a special audit, if required, may be carried out by

the Bureau to verify such action.

(5) The Bureau may revoke the suspension after satisfying itself that the holder of licence or
certificate of conformity has taken corrective actions with sufficient evidence to the Bureau to establish

conformity of the Management System to the relevant Indian Standard.

(6) The Bureau may suspend the licence or certificate of conformity and direct the holder  of
licence or certificate of conformity not to use Standard Mark after issuing a notice of twenty-one days when

requisite fee is not paid.

(7) The Bureau may revoke suspension under sub-paragraph 6 on receipt of dues.



(8) The suspension issued under sub-paragraph (6) shall not exceed one year.

Cancellation or refusal of re-certification of licence or certificate of conformity

12. (1) The Bureau may cancel or refuse re-certification of a licence or certificate of conformity, if,-

() the holder of licence or certificate of conformity has indulged in misuse of Standard Mark;

(b) has made false declaration in relation to the licence or certificate of conformity or indulged in

falsification of records or unfair trade practices;
(c) suspension of licence or certificate of conformity exceeds more than one year;

(d) the holder of licence or certificate of conformity has relocated the premises and has resumed

operation of the licence or certificate of conformity at the new premises without approval of the Bureau;

(e) the holder of licence or certificate of conformity has violated any conditions of licence or

certificate of conformity.

(2) Before cancellation or refusal of re-certification of licence or certificate of conformity, the
Bureau shall give the holder of licence or certificate of conformity a written notice of not less than twenty
one days through e-mail or any other suitable means of communication, informing its intention of
cancellation or refusal of re-certification of licence or certificate of conformity, along with the grounds,
with provision for submitting his written explanation and for personal hearing to the holder of licence or
certificate of conformity, if sought.

(3) If the licence or certificate of conformity is not under suspension, the notice shall contain
instructions to the holder of licence or certificate of conformity directing him to stop operation of the licence

or certificate of conformity and stop using the Standard Mark.

(4) In case of non-receipt of a written explanation within a period of twenty-one days from the
date of issue of the notice, the Bureau may cancel or refuse to re-certify the licence or certificate of

conformity.

(5) If an explanation is submitted, the Bureau may take into consideration the explanation and
give a personal hearing, if sought, to the holder of licence or certificate of conformity or his authorised

representative, as the case may be, before taking a decision in this regard.

(6) The decision taken by the Bureau for cancellation or refusal of re-certification under sub-
paragraph (4) and (5) above shall be communicated to the holder of licence or certificate of conformity

through e-mail or any other suitable means of written communication along with the grounds.



(7) When an Indian Standard is withdrawn and not superseded by any other Indian Standard, any
licence or certificate of conformity granted in respect thereof shall be deemed to have been cancelled from
the date of withdrawal of such Indian Standard and any licence or certificate of conformity shall be
surrendered to the Bureau by the holder of licence or certificate of conformity forthwith.

(8) For licence or certificate of conformity cancelled under sub-paragraph (7), the Bureau shall
refund the part of the licence fee or the certificate of conformity fee if paid in advance, proportionate to the

unexpired period of the licence or certificate of conformity, as the case may be.



Annexure - |

(Refer sub-paragraph (1) and (2) of paragraph 5 of Scheme-I11)
Fee Structure

1. Application Fee*

(a) Large Industrial Enterprises- Rs.15, 000/-
(b) Medium, Micro and small Industrial Enterprises- Rs. 7,000/-
(c) Central/State Govt. Organisations:

(i) upto 100 employees: Rs. 7,000/-
(i) above 100 employees: Rs. 15,000/-

All ‘Libraries, Laboratories, Schools, Colleges, Polytechnics, Training Institutes and health Care
Establishments’ of the Central/State/Local government irrespective of their size shall be considered as
small enterprises.

2. Audit fee:*

(a) For units located within India:
(i) Rs. 12,000/- per manday shall be chargeable.
(ii) Travel limited to a distance of 250 km from the location of the unit and stay of auditors on
actual basis shall be borne by the applicant or licence holder or certificate of conformity holder.

(b) For units located outside India:
(i) Rs. 12,000/- per manday shall be chargeable.
(ii)The holder of licence or certificate of conformity shall bear all expenses, including cost to BIS of
the man-days spent by BIS certification officer(s) in connection with the audit (from the time of
departure from the place of posting till return thereto), as decided by BIS in its absolute discretion.

3. Licence or certificate of conformity fee*/re-certification fee for three years
(a) Large Enterprises - Rs. 60,000/-
(b) Medium, Micro and Small Enterprises - Rs. 30,000/-

4. Flexibility in Fee - Discount of up to 50% in Licence or certificate of conformity Fee can be given
by the Bureau

Note: (i) For each subsequent systems certification licence to first licence, the application fee shall be
Rs. 7000/-

(i) 20% discount in licence fee for subsequent Licences and licence holders of other Conformity
Assessment schemes of Bureau.

(iii) For organisations with multiple service outlets - For each additional site (with similar
activities) to be covered under the scope, additional licence fee to be paid for each site shall be as
follows:

Up to 10- @ Rs.12,000/- per site

11 and above - Rs. 1,20,000 + Rs.8,000 for each additional site above 10

* - Taxes Extra
- Classification of enterprises will be based on ‘The Micro, Small and Medium enterprises
Development (MSMED) Act, 2006(27 of 2006).



Standard Mark for different Management Systems

Annexure - |1
(Refer sub-paragraph (2) of paragraph 6 of Scheme-I1IlI)
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Dimensions for Standard Mark for different Management Systems

Annexure- 11
(Refer sub-paragraph (3) of paragraph 6 of Scheme-I1I1)
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Annexure- IV
(Refer sub-paragraph (3) of paragraph 6 of Scheme-I11)
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For mullicolour Slandard Mark the colour scheme shall be as lollows:

a) For prinling purposes, colours lor letler “Q" shall be “Oriental Blue" and letter “S" in “Monopol
Ned*as per IS 1222 : 1992 Ink, duplicaling for lwin cylinder rolary machines (lhird revision)'

b) For ann board putposes, colows lor lelter "Q" shall be “French Blue" (No. 166) and leller
"S"in"Signal Hed” (No. 537) as per 1S 5 1 1994 “"Colours lor reardy mixed paints and enamels

(fourth revision)".
For single colour Standard Mark, there is no restiiction in the choice ol the colour.



Form - |

(Refer clause (a) of sub-paragraph (1) of paragraph 3 of Scheme-I1II)

The Deputy Director General
Bureau of Indian Standards

1. I/We carrying on business at

(full business address) under the style
of (full name of individual or firm) hereby apply for grant of licence
for Management Systems Certification under the Bureau of Indian Standards Act, 2016, in respect of
System(s) in accordance  with IS

The description of products/range of
products/services/range of services/processes/activities are detailed below:

2. The above products/range of products/services/range of services/processes /activities are rendered by
our factory/unit/office (Name of
factory/unit/  office) in the premises situated at
(address).

3. (a) The Composition of the top Management of my/our factory/unit/office is as follows:

Sr.No. Name Designation

(b)  1/We undertake to intimate to the Bureau any change in the above composition as soon as it takes
place.

4. 1/We hereby enclose photo copy of the Certificate of incorporation issued by the Registrar of Firms or
Societies/Directorate General of Technical Development/ Director of Industries or similar other documents
authenticated the name of firm and its premises.

5. I/We have necessary consents/clearances as per the provisions of Water (Prevention and Control of
Pollution) Act, 1974 and Air (Prevention and Control of Pollution) Act, 1981 respectively under the
Environment (Protection) Act, 1986. (If applicable)

6. Details of Technical Personnel/experts employed:

Sr. No. Name Qualification Job




10.

11.

12.

13.

14.

15.

16.

17.

I/We have designed and developed necessary documentation required (copy enclosed).

I/'We further undertake to modify, amend or alter my/our documented information to bring it in line
with the requirements of the relevant standard and/or as required by BIS from time to time.

I/We agree to pay fee prescribed by the Bureau as applicable and as given in the scheme and/or as per
the agreement/quotation letter No. dated

I/We have read the conditions of licence and hereby undertake to abide by them as mentioned in the
guidelines for applicants and the regulations framed under the BIS Act, 2016.

Should any initial enquiry be made by the Bureau, I/We agree to extend to the Bureau all reasonable
facilities at my/our command and I/We also agree to pay all expenses of the said enquiry, as and when
required by the Bureau.

I/ We request that the visit for audit of my/our factory /unit/office may be carried out by
(indicate date).

OR
I/We shall intimate the time, date, suitable for carrying out the visit for audit as soon as

I/We are ready for the same.

Certified that 1/We had earlier applied for a licence to BIS for on
which could not mature.

I/We undertake that should any of the information supplied above in the application form is found to
be wrong, the application may be rejected forthwith.

I/We have not been convicted under the Bureau of Indian Standards Act in any court of law and neither
any prosecution is pending.
OR
The details of convictions/prosecutions pending under the BIS Act are as under:

I/We have never been warned/advised by BIS for any of our actions violative of the Bureau of Indian
Standards Act/
OR
The details of warning/advice received by me/us for violating the BIS Act are as under:

Should the licence be granted and as long as it will remain operative I/We hereby undertake to abide
by all the conditions of licence and the regulations specified under the aforesaid

Dated this day of Two thousand



(Signature):

(Name):

(Designation):

(Seal of the firm) (For and on behalf of)

Documents attached:
1.

2.




Form - 11
(Refer sub-paragraph (1) of paragraph 9 of Scheme-I1II)

Application for Re-certification of Licence to use the Standard Mark for Management Systems
Certification under the Bureau of Indian Standards Act, 2016

The Deputy Director General
Bureau of Indian Standards

Regional Office
(Address)

1. I/We carrying on business at (full business address) under
the style of (full name of individual or firm)

hereby apply for recertification of
system(s) Certification licence dated
granted by  Bureau of Indian  Standards in  respect  of
system(s) in accordance with IS for a further period

of three years, subject to the conditions of licence as stipulated in my/our aforesaid licence, and/or such
other conditions as may be stipulated by the Bureau.

2. Name of Contact Person and Designation:
2.1 Contact Person’s Phone No., Fax No. and
Email:

3. Number of Shifts (with timings of each shift):

4, Number of Personnel

4.1 Number of part-time personnel covered in the scope of certification converted to full time
personnel (based on 8 hours/day working):

4.2 Number of personnel partially involved in the scope of certification converted to full time personnel
(based on 8 hours/day working) :

4.3 Number of personnel in simple functions (Finance, Admin, Security, Transport, Drivers, Canteen,
Gardening, etc):

4.4 Total number of personnel in general shift/shift 1:
4.4 Total number of personnel in other shifts:

4.5 Total Number of personnel in other shifts for mutually exclusive operations/functions other than
that in general shift/shift 1:

5. Status of the Unit
Large/Small Scale Industry/Ancillary/Tiny units/Small Scale Service and Business
(Industry Related) Enterprises/ small enterprise (see Note)

Note: Please enclose Registration letter from the concerned authority and also see BIS
*Guidelines for Applicants’.

6. *The scope of certification would be same as given in the existing licence document.



OR

*The scope of certification may be modified as follows:

*Strike out whichever is not applicable
7. Change(s) in the firm’s structure and Management Systems/System from those mentioned in the

existing licence.

8. Changes affecting the context of the organisation (e.g. changes in legislation, etc.)

9. I/We propose to continue to use the documentation prepared by us or the revised documentation

prepared by us is enclosed. If changes in documentation, please give the details:

10. (a) The composition of the top Management of my/our factory is the same or has changed from as
given in the earlier application for the aforesaid licence and is as follows:

Sr. No. Name Designation

(b) I/We undertake to intimate to the Bureau any change in the above composition as soon as
it takes place.

11. I/We enclose a photo copy of the Certificate of incorporation issued by the Registrar of

Organisations or Societies/Directorate General of Technical Development/Director of Industries or

similar other documents authenticating the name of organisation and its manufacturing premises (only in

case of changes in the name and/or address of the organisation from the earlier submitted to BIS).



12. I/We have read the conditions of licence and hereby undertake to abide by them as mentioned in
the *Guidelines for Applicants’ as relevant to the Management System/System and the current regulations

specified under the Act.

13. Should any initial enquiry be made by the Bureau, I/we agree to extend to the Bureau all reasonable
facilities at my/our command and 1/We also agree to pay all expenses of the said enquiry, as and when

required by the Bureau.

14. I/We request that the recertification audit of my/our factory/unit may be carried out by

(indicate date).

15. Certified that I/We had earlier applied for a licence to BIS for which

could not mature

16. I/We undertake that should any of the information supplied above in the application form is found
to be wrong, the application may be rejected forthwith.

17. I/We have not been convicted under the Act in any court of law and neither any prosecution is

pending.

OR
The details of convictions/prosecutions pending under the Act are as under:

18. I/We have never been warned/advised by BIS for any of our actions violative of the Act.

OR
The details of warning/advice received by me/us for violating the Act are as under:

19. Should the licence be renewed and as long as it will remain operative I/We hereby undertake to abide

by all the conditions of licence and the regulations specified under the aforesaid Act. In the event of the

licence being suspended or cancelled, I/We also undertake to cease with immediate effect to use all the

facilities to us in respect of the licence and return the licence and related documents to the Bureau.



Dated this day of Two thousand

(Signature):
(Name):

(Designation):
(Seal of the firm) (For and on behalf of)

For Office Use Only

20.

b)

d)

€)

Licence No.

PLANNING FOR RECERTIFICATION AUDIT

Details of Significant changes informed in the Re-certification Application Form, if any

Evaluation for the need for conducting a Stage 1 audit (give justification)

Result of evaluation: Stage 1 required / Stage 1 not required

Date (s) indicated by licensee for recertification audit
Time available for completing recertification activities before expiration of validity
Recommended Plan [If 20 b) indicates requirement of Stage 1, both Stage 1 and Stage 2 to be

planned otherwise plan for Stage 2 Audit only] — Attach system generated Time Scale Estimation

Decision of Approving Authority : Approved / Not approved



Form-I11
(Refer Sub-para (5) of para 3 of Scheme-Ill)

Bureau of Indian Standards
Licence for the Management Systems Certification
(Accredited by (Name of the Accreditation Body, if accredited))

Licence No.

By virtue of the power conferred on it by, the Bureau of Indian Standards Act, 2016 (11 of 2016),
the Bureau hereby grants/recertifies to

(hereinafter called the Licensee) the right and licence to be listed in the Bureau's list(s) of
Licensees of Management Systems Certification in respect of the
products and/or services or processes particularly described in the schedule hereto, bearing the
same number as this licence. Such products and/or services or processes shall be
manufactured/provided/carried out by the Licensee at only the address(es) given above, and under
the Management  Systems in accordance with IS

The licence is granted/recertified subject to the relevant provisions of the above Act and the rules
and regulations made thereunder governing the licences referred to above, and the Licensee
hereby covenants with the Bureau duly to observe with the said Rules and Regulations.

This licence shall be valid from to and may be
recertified as prescribed in the Regulations.

Signed, Sealed and Dated this day of

For Bureau of Indian Standards

Name and Signature of Designated authority



Schedule to Licence No.

Issued to:

Products/services/processes with respect to which the firm has been granted/recertified the licence :
for Management Systems Certification:

For Bureau of Indian Standards

Name and Signature of Designated authority



Form-IvV
(Refer Sub-para (5) of para 3 of Scheme 1)
Bureau of Indian Standards
Certificate of conformity for the Management Systems Certification
(Accredited by (Name of the Accreditation Body, if accredited))

Certificate No.

By virtue of the power conferred on it by, the Bureau of Indian Standards Act, 2016 (11 of 2016),
the Bureau hereby grants/recertifies to

(hereinafter called the certificate holder) the right and certificate of conformity to be listed in the
Bureau's list(s) of certificate holders of Management Systems
Certification in respect of the products and/or services or processes particularly described in the
schedule hereto, bearing the same number as this certificate. Such products and/or services or
processes shall be manufactured/provided/carried out by the certificate holder at only the address
given above, and under the Management Systems in accordance
with IS

The certificate holder is granted/recertified subject to the relevant provisions of the above Act and
the rules and regulations made thereunder governing the certificates referred to above, and the
certificate hereby covenants with the Bureau duly to observe with the said rules and regulations.

This certificate shall be valid from to and may
be recertified as prescribed in the regulations.

Signed, sealed and dated this day of

For Bureau of Indian Standards

Name and signature of designated authority



Schedule to certificate No.

Issued to:

Products/services/processes with respect to which the firm has been granted/recertified the certificate :
for Management Systems Certification:

For Bureau of Indian Standards

Name and Signature of Designated authority



Scheme - IV

Conformity assessment scheme for Grant of certificate of conformity for goods and articles as per any
standard (based on scheme Type ‘E’ as per Schedule-1)

Scope

1. (1) Under this Scheme which is based on Type ‘E’, certificate of conformity may be granted by the
Bureau for goods or articles, hereinafter referred to as products, manufactured in a manufacturing premises
and conforming to specified requirements given in standard or part of standard or essential requirements,

as applicable.

Explanation.- For the purpose of sub-paragraph (1), manufacturing premise means the premises, either
owned by the applicant or otherwise, where a part of the manufacturing activity takes place and include the
premises where the final manufacturing activity is carried out and where certificate of conformity is to be

used.

(2) The grant of certificate of conformity shall be done in accordance with the processes specified

in paragraph 3.
Definitions

2. (1) “Inspection and Testing Plan” means a plan to be adopted by the manufacturer for exercising
control at different stages in the production process. The plan specifies the level of control and the frequency
of inspection and testing so as to ensure that the final product conforms to the specified requirements given

in standard(s) or part of standard or essential requirements, as the case may be.

(2) “third party laboratory’’ means a laboratory established, maintained or recognised by the
Bureau or Government laboratories empaneled by the Bureau or any other laboratory decided by the

Executive Committee of the Bureau.
Processes of the Scheme
3. (1) Selection.- (a) The manufacturer shall identify that,-

(i) specified requirements given in the standard or part of standard or essential requirements, as
applicable, and relating to the product against which it intends to obtain a certificate of

conformity;

(i) the machinery available in manufacturing premise and prepare a list in Form —I annexed to
this Scheme and if any part of the manufacturing activity is outsourced, details of machinery

used for that activity shall be indicated in a separate form;



(iii) the test equipment required to carry out testing in accordance with the Indian Standard and

prepare a list of the available equipment in Form —II annexed to this Scheme.

(iv) test facility outside the factory where tests, which the manufacturer cannot perform in-
house, can be carried out and inform the same to the Bureau.

(b)  final decision for relaxation of in-house test facility in case of clause (iv) of sub-paragraph
(1) shall be taken by the Bureau;

(c)  the minimum number of sample(s) required for testing shall be ascertained by the
manufacturer keeping in view the nature of the product, intended scope of the certificate of conformity or
in accordance with the sampling guidelines:

Provided that if the sampling guidelines are available on the website of Bureau, it shall be

followed by the manufacturer.

(d)  the manufacturer shall prepare an inspection and testing plan in Form —IlI annexed to this
Scheme which it proposes to implement in its day to day production so as to ensure that the final product

conform to the specified requirement;

(e)  the manufacturer shall ensure that the product has been tested for conformity against the

specified requirements, and shall prepare test report in Form —IV annexed to this Scheme;

4] the manufacturer may apply for grant of certificate of conformity in Form —V annexed to
this Scheme and the Bureau shall follow any one of the following procedure or any combination thereof,

for grant of certificate of conformity, namely:-

(i) () the applicant shall submit complete test report of the product which is issued from third
party laboratory against specified requirement given in standard or part of standard or essential

requirement along with the application;

(1) in case of non-availability of test facilities in any third party laboratory for some of the
specified requirement, test report of such requirement tested in the factory may be

considered;

(11) the Bureau shall arrange a factory visit for verification of production process and drawal

of verification sample for third party laboratory testing;

(IV) the certificate of conformity shall be granted without waiting for the test report of the

verification sample;

(V) review of the certificate of conformity shall be made on receipt of the test report;



(i) (1) the Bureau shall arrange a visit to factory for verification of production process and

testing of the product in the factory;

(1) the certificate of conformity shall be granted based on the testing of the samples in the
factory;

(9) in case of foreign manufacturers, an authorised Indian representative based in India shall be
nominated in Form-VI annexed to this Scheme.

(2) Determination.- (a) The Bureau on receipt of an application shall examine that all the required
documents have been submitted with the application.

(b) if the application under clause (2) is complete, the Bureau shall finalise the date of the factory

visit in consultation with the applicant;
(c) during factory visit the following activities shall be carried out by the Bureau, namely:-
(i) verification of documents submitted by the manufacturer;
(ii) discussion on the adequacy of the Inspection and testing plan;

(iii) verification of the plant layout and manufacturing process with levels of control

exercised at various stages as proposed in the inspection and testing plan;

(iv) verification of available infrastructure including manufacturing machinery and test
equipment, competence of person(s) in-charge of quality control, storage facilities and

hygienic conditions, if applicable;
(v) verification of test equipment calibration status;

(vi) testing for specified requirements given in standard(s) or part of standard or essential

requirements.

(vii) drawal of sample for third party laboratory testing, in case of sub-clause (i) of clause (e)

of sub-paragraph (1) or otherwise, if required.

(d) when certificate of conformity is to be granted as per sub-clause (i) of clause (e) of sub-
paragraph (1), such requirements shall be tested for which test facilities are not available in any third party

laboratory;

(e) if certificate of conformity is to be granted as per sub-clause (ii) of clause (e) of sub-paragraph

(1), complete factory testing shall be carried out;

(f) any inadequacy observed during the preliminary inspection shall be communicated in writing to

the manufacturer in Form —VI1I annexed to this Scheme.



(3) Review.- (a) The report of the factory visit shall be reviewed on the basis of the activities

specified under clause (c) of sub-paragraph (2) of paragraph 3;

(b) the test results of the product shall be reviewed for their correctness and conformance to the

specified requirement given in standard or part of standard or essential requirement.

(4) Decision.- The decision on grant of certificate of conformity shall be taken when the Bureau is
satisfied that the manufacturer has necessary infrastructure for manufacturing quality products on a
continuous basis and the test results indicate conformity of the product to the specified requirements.

(5) Attestation.- (a) The Bureau shall grant a certificate of conformity in Form — VIII annexed to
this Scheme, indicating the scope of the certificate of conformity, certificate of conformity number, address

of the manufacturer and validity of certificate of conformity;

(b) in case of foreign manufacturers, the Bureau shall issue the agreement for grant of certificate
of conformity, and indemnity bond, duly executed on a non-judicial stamp paper of rupees one hundred

submitted by the foreign manufacturer or his authorised Indian representative, as the case may be;

(c) a performance bank guarantee (PBG) for US Dollars ten thousand issued by any bank having

Reserve Bank of India approved branch in India shall be submitted by the foreign manufacturer.

(6) Surveillance. - (a) The Bureau may carry out inspection at the premises of holder of certificate

of conformity either with or without prior intimation;

(b) the need for carrying out the inspection shall be decided keeping in view the risk associated with
the product and any variation observed during such inspection shall be communicated to the holder of

certificate of conformity in Form —V1I annexed to this Scheme;
(c) the Bureau may draw samples during inspection for testing;

(d) the Bureau may draw samples from market and send the samples for testing to a third party
laboratory along with the test request and in case drawal of market sample is not possible due to any reason,

samples may be drawn from the despatch point;

(e) when sampling is not possible even from despatch point, feedback preferably from organised
buyers shall be taken.

Complaint

4. (1) The Bureau shall acknowledge and investigate any complaint received regarding quality of

the product covered under a certificate of conformity.

(2) The actions for closure of complaint shall be completed within ninety days, excluding the

testing time, where testing of the product is involved.



Fee

5. (1) The application fee and renewal application fee shall be rupees one thousand each.

(2) The annual certificate of conformity fee for the use of certificate of conformity shall be paid in
advance which shall be rupees fifty thousand for large scale industries per year:

Provided that a concession of twenty percent shall be given to micro small and medium enterprises.

Explanation.- For the purpose of this proviso, the expression micro small and medium enterprises
shall have the meaning assigned to it in the Micro Small Medium Enterprises Development Act, 2006 (27
of 2006).

(3) The annual certificate of conformity fee shall not be refunded if certificate of conformity is
cancelled.
(4) In case of extension of scope, an amount of rupees five thousand shall be chargeable per

endorsement.

(5)For any inspection other than surveillance inspection or inspection carried out for complaint

investigation, an inspection fee rupees seven thousand per day shall be levied from the applicant;

(6) The cost of the samples and the testing fee of samples drawn for surveillance or complaint

investigation, shall be borne by the applicant or the holder of certificate of conformity.
Labelling and marking requirements

6. (1) Each product or the package, as the case may be, shall be marked with certificate of conformity
number.

(2) The product details, as per the requirement of the standard, which may include variety, lot or
batch number, date or week of manufacturing, complete address of manufacturer and shall be marked on
either the product or the packaging or contained in a label attached to the product.

(3) The marking details shall contain reference to the website of the Bureau so that consumer may
verify the authenticity of the product.

(4) If the certificate of conformity number cannot be applied on the product or the packaging
physically, it shall be given on the test certificate.

(5) For any specific product, additional labelling and marking requirements may be specified by

the Bureau to which the holder of certificate of conformity shall comply with.
Conditions of certificate of conformity

7. The conditions of certificate of conformity shall be as provided in regulation 14 of these

regulations.



Validity of certificate of conformity

8. (1) The certificate of conformity shall be granted initially for not less than one year and up to two
years.

(2) The certificate of conformity may be renewed for a further period of not less than one year and
up to five years.

Renewal of certificate of conformity

9. (1) An application for renewal of certificate of conformity shall be made before three months of
expiration of certificate of conformity to the Bureau in Form —IX annexed to this Scheme.

(2) The Bureau shall renew the certificate of conformity in Form —X annexed to this Scheme.

(3) The renewal of certificate of conformity shall be done in accordance with the regulation 16 of

these regulations.
Change in scope of certificate of conformity

10. (1) An application for change in scope of certificate of conformity shall be made to the Bureau in
Form —XI along with fee prescribed in sub-paragraph (4) of paragraph 5.

(2) For extension in scope of certificate of conformity, application shall be made either along with
a complete test report of the product issued by a third party laboratory or along with a request to Bureau to
draw the samples for testing.

(3) The Bureau shall change the scope of certificate of conformity in Form —XII.
Suspension

11. (1) The holder of certificate of conformity on its own shall suspend its use under intimation to the
Bureau if, at any time, there is difficulty in maintaining the conformity of the product to the specified
requirements covered under certificate of conformity or any test equipment goes out of order or due
to natural calamities such as flood, fire, earthquake, lock out declared by the management, closure of
operations directed by a competent court or statutory authority.

(2) The revocation of suspension may be done as soon as the deficiencies are removed and
information shall be sent to the Bureau immediately but not later than seven days from the date of
revocation.

(3) The holder of certificate of conformity on its own shall suspend its use under intimation to the
Bureau on relocation of manufacturing unit to a new premises.

(4) The revocation of suspension may be done by the Bureau after verification of the old premises

and verification of production process at new premises.



(5) (a) The Bureau may suspend the certificate of conformity and direct the holder of certificate
of conformity to stop its use if, at any time, there is sufficient evidence that the product may not be
conforming to the specified requirements covered under the certificate of conformity and such evidence
is not limited to, but may include one or more of the following, namely:-

(i)  consecutive test reports indicating non-conformity of the product;
(if)  major deviation observed in the implementation of manufacturer’s inspection and testing
plan;
(iif)  major modification(s) in the manufacturing process without prior evaluation of the Bureau;
(iv) relocation of manufacturing unit to a new address without intimation;
(v) closure of manufacturing unit for more than six months without intimation;
(vi) non-compliance of any instruction issued by the Bureau from time to time.
(b) The holder of certificate of conformity, whose certificate of conformity has been put under
suspension, shall stop using the same, dispatching the product covered under the certificate of

conformity and shall send confirmation in this regard to the Bureau immediately.

(c) The Bureau may arrange a visit to the factory to verify the corrective actions and may allow

revocation of suspension after satisfying itself that the holder of certificate —
(i) has taken necessary corrective actions; and

(ii) has provided sufficient evidence of conformity of the product to the specified requirements.

(6) The Bureau may suspend the certificate of conformity after issuing a notice of twenty one days

and direct its holder to stop use of the certificate of conformity when requisite fee is not paid by the
applicant.

(7) The Bureau may revoke the suspension issued under sub-paragraph (6) on receipt of the dues.
Cancellation of certificate of conformity

12. The Bureau shall cancel the certificate of conformity in accordance with regulation 19 of these

regulations.



Form - |
(Refer sub-clause (ii) of clause (a) of sub-paragraph (1) of paragraph 3 of Scheme 1V)

DECLARATION REGARDING MANUFACTURING MACHINERY
No entry to be crossed

1. Application/Certificate of Conformity No.

2. Name/Address

Sr. | Machinery Make/ Production capacity per | Number | Remarks
No. Identification No. | day, if applicable

Note: Attach extra sheet, if required

I hereby declare that the machinery details of which | | have verified the availability of the above
given above are available with us mentioned machinery during my inspection.

I also declare that I will send prior intimation to
Bureau of Indian Standards whenever any machinery

is not available due to any reason.
Sig. of Bureau of Indian Standards Certification

Signature of Firm’s Representative Officer

Name
Name Designation
Designation Date of verification

Date

*If any part of the manufacturing activity is
outsourced, details of machinery used for outsourced
activity shall be indicated in a separate form along
with complete address of the outsourced premises.




Form - 11

(Refer sub-clause (iii) of clause (a) of sub-paragraph (1) of paragraph 3 of Scheme 1V)

DECLARATION REGARDING TEST EQUIPMENT

1. Application/Certificate of Conformity No.

2. Name/Address

No entry to be crossed

Sr. Test Least Count and Valid Tests Used in Remarks
No. | Equipment/Chemicals and Range (Where Calibration with Clause (Indicate
Identification Numbers applicable) (Where Reference number of
(Where applicable) required) Equipment)
Yes/No

Note: Attach extra sheet, if required

| hereby declare that the testing equipment details
of which given above are available with us

| also declare that | will send prior intimation to
Bureau of Indian Standards whenever any testing
equipment is not available due to any reason.

Signature of Firm’s Representative

Name
Designation
Date

I have verified the availability of the above mentioned

testing equipment during my inspection.

Sig. of Bureau of Indian Standards Certification

Officer

Name

Designation

Date of verification




Form - 111
(Refer clause (d) of sub-paragraph (1) of paragraph 3 of Scheme V)

Scheme of Inspection and Testing (SIT)

Name of Applicant/Holder of certificate: M/s

Application/Certificate of Conformity No.

Address of Applicant/Holder of certificate

Essential Requirement(s) SIT No
(0T [ ! SR
Test details Levels of control* Remarks
Sr. Requirement Test method No. of Lot size Frequency
No. samples
Clause Reference

Note: Attach extra sheet, if required

* Levels of control means inspection and tests mentioned in above table shall be carried out on all
guantities of product intended to be covered under Bureau of Indian Standards product certification
Scheme - IV and
appropriate records shall be maintained

Seal of Firm

Signature
Name
Designation
Date




Form - IV
(Refer clause () of sub-paragraph (1) of paragraph 3 of Scheme 1V)

Test Report
Name of Applicant/Holder of certificate: M/s
Application/Certificate of Conformity No. Certificate of Conformity valid upto
Address of Applicant/Holder of certificate
Product
Grade/Type/Variety/Class etc.

Declared values, if any

Batch/Lot No. Sr. No.
Date of Manufacturing Any other information
Date of start of testing Date of completion of testing
Sr. | Tests Clause/ Essential | Reference | Specified Observation(s) | Remarks
No. requirement, as Requirement
applicable

Note: Attach extra sheet, if required

The above mentioned sample manufactured and tested at our premises is conforming/non-conforming
to standard(s)/ requirements of Standard(s)

Seal of Firm Signature
Name
Designation
Date



Form-V

(Refer clause (f) of sub-paragraph (1) of paragraph 3 of Scheme IV)

BUREAU OF INDIAN STANDARDS
Product Certification Scheme

Application for obtaining Certificate of conformity

Full Name of Firm

Address
Tel
Office
Village/City District State Country Pin Code
l ‘ ‘ |E-Mail
Address
Tel
Factory
Village/City District State Country Pin Code
’ E-Mail
Name Designation Name Designation
1 1
2 2
Management 3 Quality Control Incharge 3
4 4
Name Tel E-mail
Contact Person
Large Office Public
Scale MSME Correspondence Address Factory Sector Private
This application is being made for obtaining certificate of conformity for:
Product
Requirement Reference
Specified Requirements
Units of Production Present Installed Capacity Quantity Value (%)
Amount () Invoice No. with date
Fee Details
Signature
Name
Designation
Seal of Firm Date of application
DIN no.(in case of director)
PAN no. of Firm
PAN no. (for other cases)

Important : Application should be signed by CEO of the firm, or in his absence by authorized representative




Indicate availability of the following documents:
These documents are required o be submitted along with the application

Sr. No. Document(s) Yes/ No/ N.A.

Name and Address Proof of Factory (Certificate from Registrar of Firm or Certificate from Directorate of Industries or
1 Certificate from Industries Centre or Memorandum of Articles or Valid Lease deed showing lawful occupancy of the firm
over the premises elc.)

2 Valid MSME certificate. if applicable

3 Auhtorized representative letter, in case application signed by person other than CEO of the firm
4 Manufacturing Process Flow Chart

5 Manufacturing Machinery list

6 ‘Whether, any faturing operation ced

7 Agreement of outsourcing of uring operation. if applicabl
8 Testing equipments list

9 Any testing arrangment outside the factory

10 Valid Calibration Certifcates of Testing equipments

11 In-house test report(s)

12 “Third party laboratory test report(s), if applicable

Note: For more dctails, you may plcasc visit our website https://www.bis.gov.in/




Form - VI
(Refer clause (g) of sub-paragraph (1) of paragraph 3 of Scheme 1V)

Form for nomination by manufacturer

To
The Director General,
Bureau of Indian Standard,
9, Bahadur Shah Zafar Marg,
New Delhi-110 002.
Subject: Nomination of Authorized Indian Representative

Dear Sir/Madam,

In terms of the clause (g) of sub-paragraph (1) of paragraph 3 of Scheme IV of BIS (Conformity

Assessment) Regulations, 2018, we, M/s , the manufacturer, do hereby nominate and
appoint Mr./Ms. , son / daughter of Mr. ,
resident of , INDIA, as our

Authorized Indian representative.

Mr./Ms. , would be the person responsible for and on our behalf
under the clause (g) of sub-paragraph (1) of paragraph 3 of Scheme IV of BIS (Conformity Assessment)
Regulations, 2018 for compliance of terms and conditions of certificate of conformity and also provisions
of the BIS Act 2016, Rules and Regulations. The form also contains his / her signatures in token of his /
her acceptance, consent and confirmation of the terms and conditions of the certificate of conformity. Please
be advised that the nomination in favour of the authorized India representative shall continue for the purpose
of this certificate of conformity till such time that some other person is appointed in his / her place in
accordance with the terms of clause (g) of sub-paragraph (1) of paragraph 3 of Scheme IV of BIS
(Conformity Assessment) Regulations, 2018.

Yours faithfully,
Signature of Authorized
Indian Representative:

Signature:
Name:

Name:
Designation: Designation:
Contact details: - Contact details:-
Mob. No.: Mob. No.:
Email: Email:
Complete postal Address: Date:

Seal:



Form - VII
(Refer clause (d) of sub-paragraph (2) of paragraph 3 of Scheme V)

Bureau of Indian Standards
Branch Office
(Discrepancy-cum-Advisory Report)

Name of Applicant/Holder of Certificate: M/s

Application/Certificate of Conformity No. Nature of visit

Certificate of Conformity valid upto (verification/surveillance/others)

Product Date(s) of visit
Sr. Discrepancies/Advices rendered Essential requirement(s) or any other
No. reference

Comments/ agreed action (by Applicant/Holder of certificate)

I have fully explained the contents of i) I have fully understood the contents of this report

this report if) Confirmation of the actions on discrepancy-cum
-advisory shall be made to Bureau of Indian
Standards within ___ days.

Signature Signature

Name Name

Designation Designation

(Bureau of Indian Standards Representative) (Firm’s representative)

Note: It is advised that a copy of this report be enclosed by the firm in the certificate of conformity file for
necessary follow up actions and future reference.



Form - VIII
(Refer clause (a) of sub-paragraph (5) of paragraph 3 of Scheme V)

Bureau of Indian Standards

Certificate of Conformity

Certificate of Conformity No.

By virtue of the power conferred on it by the Bureau of Indian Standards Act, 2016 (11 of 2016)
the Bureau hereby grants to

M/s

(hereinafter called 'the Holder of Certificate) this Certificate of Conformity for the product set out in
the first column of the Schedule hereto, upon or in respect of the scope set out in the second column of
the said Schedule which is manufactured in accordance with/conforms to the specified requirement(s)
referred to in the second column of the said Schedule as from time to time amended or revised.

2. This Certificate of Conformity carries obligations on part of the holder of certificate as
conditions of Certificate of Conformity which are given in Annexure attached herewith. This certificate
shall be valid for the Name, Factory Address and period as mentioned in the Schedule and may be
renewed as prescribed in the scheme.



SCHEDULE

(Certificate of conformity No )
Name
Factory Address
Validity from ... (0 SR
Product Scope of certificate of conformity
(1) (2
Signed, Sealed and Dated this ..................... day of .....ccovvvennnn. month of year ..........cccoevvvnenne

for Bureau of Indian Standards

Name and signature of designated authority



M)

)

@)

(4)

(®)

(6)

()

(8)

9)

(10)

(11)

Annexure
( Certificate of Conformity No. )

Conditions of the certificate of Conformity

The holder of certificate of conformity shall be responsible for the conformity of the goods, article,
process, system or service to specified requirements in relation to which certificate of conformity is
issued.

The holder of certificate of conformity shall not use the certificate of conformity in relation to goods,
articles, process, system or service which are non-conforming or outside the scope of the certificate of
conformity.

Certificate of conformity shall not be used in relation to any goods, article, process, system or service
during deferment or suspension, or, after expiry or cancellation of the certificate of conformity.

The holder of certificate of conformity shall comply with the provisions of the conformity
assessment scheme under which certificate of conformity is granted, including labelling and marking
requirements.

The holder of certificate of conformity shall maintain records as specified by the Bureau from time to
time.

The holder of certificate of conformity shall provide the Bureau all assistance in connection with
carrying out inspection or audit at its premises.

The holder of certificate of conformity shall provide information relating to production covered
under certificate of conformity as and when it is required by the Bureau.

If the certificate of conformity is granted in relation to goods or articles, the holder of certificate of
conformity shall provide the list of consignees, distributors, dealers or retailers to whom goods or
articles under certificate of conformity is supplied.

The certificate of conformity shall not be transferred to any person without prior approval of the
Bureau.

If a complaint regarding quality of any goods, article, process, system or service covered under
certificate of conformity is established, the holder of certificate of conformity shall take suitable
corrective actions so as to eliminate recurrence of such complaints in future.

The Bureau shall have the right to amend any of the conditions of certificate of conformity by giving
a notice of at least one month to the holder of certificate of conformity.



Form - IX
(Refer sub-paragraph (1) of paragraph 9 of Scheme 1V)

Application for renewal of certificate of conformity

Head .......ccoco.... Branch Office
Bureau of Indian Standards

Dear Sir/Madam,

......................................................................................................................... (Full factory and office

address) apply for renewal of Certificate of Conformity NO. ........ccccccvvrirennne granted by the Bureau
under Bureau of Indian Standards Act, 2016, rules and regulations framed thereunder, as amended from
time to time, for a further period from .........c..cccoooeeen. £O e , the conditions being

the same as stipulated in the aforesaid certificate and amended from time to time.

2. Details of production of goods effected under the certificate are given in the report of
performance placed overleaf duly authenticated by CEO/authorised signatory of our company.

3. I/We are enclosing herewith Receipt No. dated for
N towards the following dues:

i) Renewal application fee 3

i) Annual certificate of conformity fee % per year rate

iii) Previous dues/Other fee (as per Bureau of Indian Standards notice) if any.

iv) Total amount I

Signature
Date
Name
Designation
Seal of Firm For and on behalf of



Report of Performance

(Period to be covered by the Report being ..........ccccceeceviiniinnnnen. 170 SRS
Name of Product ..........cccccevvvvveiveninnnnne.

Certificate of Conformity No. -

1. Total production of the article(s)

2. Production covered under the certificate of conformity and its approximate value

2.1 Quantity
2.2 Value(R)

3. Quantity not covered under certificate of conformity,
if any, and the reasons for such non-coverage

4. Names and addresses of all purchasers of goods
covered under certificate of conformity including
Central Government/State Government Ministry/Department/
undertaking etc. (if applicable)

5. Month-wise production statement for the period mentioned

Note : Attach separate sheet, if required



Form - X
(Refer sub-paragraph (2) of paragraph 9 of Scheme 1V)

Attachment to Certificate of Conformity (CoC) NO. .......ccceevvvivicnnne

CoC No.- Name of the holder of certificate with the Factory Name of the Product
Address
Endorsement No. ...... Dated

Whereas, the certificate was valid upto ..........................

*And, whereas the renewal was deferred till ............... and holder of certificate was not allowed to
use the certificate from ................... t0 v, (*Strike out, if not applicable),

Now, consequent upon renewal, the validity of the certificate given in schedule of the original
certificate/ endorsement No. ..... has been extended from ...................... 170 I

Other conditions of the certificate remain the same.

Signature of designated authority
(Name of designated authority)



Form - Xl
(Refer sub-paragraph (1) of paragraph 10 of Scheme V)

Application for change in scope of certificate of conformity

Head .......ccoeo... Branch Office
Bureau of Indian Standards

Dear Sir/Madam,

......................................................................................................................... (Full factory and office
address) apply for inclusion of new varieties/requirements (as applicable) mentioned as detailed below
in Certificate of Conformity NoO. .........ccccoeeee. granted by the Bureau of Indian Standards.

2. Product Title

Existing scope of certificate of conformity

Extension/Reduction desired in scope of certificate of conformity

3. Test report(s), enclosed Yes/ No/ Not Applicable

4. List of additional manufacturing machinery
and/or test equipment’s required, if any

5. I/We have made the payment of X vide Receipt No. dated
towards the above application.
Signature
Date
Name
Seal of Firm Designation

For and on behalf of
Note : Attach separate sheet, if required



Form - XII
(Refer sub-paragraph (3) of paragraph 10 of Scheme V)

Attachment to Certificate of Conformity (CoC) NO. ......c.ccevvevievrnnnne.

CoC No.- Name of the holder of certificate with the factory address Name of the Product

Endorsement No. ...... Dated
The following addition/deletion in the scope of certificate of conformity has (have) been approved by

the Bureau with effect from .........ccooovvevveeeeen,

Consequent upon the above changes, the revised scope of the certificate of conformity in column (2) of
the table in schedule of the certificate of conformity is amended as follows:

Other conditions of the certificate remain the same.

Signature of designated authority
(Name of designated authority)



Scheme -V

Conformity assessment scheme for Grant of certificate of conformity for a batch or lot of goods and

articles as per any standard (based on scheme Type ‘B’ as per Schedule-I)

Scope

1. (1) Under this Scheme which is based on Type ‘B’, certificate of conformity may be granted
by the Bureau to a person for batch or lot of goods or articles, hereinafter referred to as products,
conforming to specified requirements given in standard or part of standard or essential requirements, as

applicable.

(2) The grant of certificate of conformity shall be done in accordance with the processes

provided under paragraph 3 of this scheme.
Definitions

2. (1) “third party laboratory” means a laboratory established, maintained or recognised by the
Bureau or Government laboratories empaneled by the Bureau or any other laboratory decided by the

Executive Committee of the Bureau.
Processes of the scheme
3. (1) Selection.- (a) The person shall identify that,-

(i) the quantity of the product or size of the batch or lot and specified requirement (s)

applicable to such product against which it intends to obtain a certificate of conformity;

(ii) the site where the batch or lot is to be offered for inspection and availability of required

resources for carrying out inspection at such site;
(iii) the test certificate or reports issued by the manufacturer’s quality assurance department;

(iv) whether a complete test report issued from a third party laboratory indicating conformity

of the product to the specified requirement is available;
(v) the laboratory where the product may be tested for specified requirements;

(b) the application for grant of certificate of conformity shall be submitted in Form —I annexed
to this Scheme either with the test report under sub-clause (iv) of clause (a) of sub-paragraph (1) or with
a request to Bureau to draw the sample, during the visit to the site, from the lot or batch for its testing

in a third party laboratory.

(2) Determination.- (a) The Bureau on receipt of an application shall examine that all the

required documents have been submitted with the application.



(b) If a test report indicating conformity is enclosed with the application, the Bureau shall

finalise the date of verification of the lot or batch of product in consultation with the applicant.
(c) During verification visit, the Bureau shall verify the following on the product, namely:-
(i) variety/grades/type/size;
(i) quantity/lot size;
(iii) lot/batch number;
(iv) manufacturer’s complete address; and
(v) date or week of manufacturing.

(d) If the application has been submitted without the test report of third party laboratory, the
Bureau shall determine the name of the laboratory where specified requirements can be tested and the
sample size required by the laboratory for complete testing.

(3) Review.- (a) The verification report shall be reviewed for its completeness with respect to
the parameters provided under sub-paragraph (2).

(b) In case of drawal of sample by the Bureau, the test report received from third party

laboratory shall be reviewed for its correctness and conformance to the specified requirements.

(4) Decision.- The decision on grant of certificate of conformity shall be taken by the Bureau

on the basis of findings of verification report and conformity of the product to the specified requirement.

(5) Attestation.- (a) The Bureau shall grant a certificate of conformity in Form —Il annexed
to this Scheme indicating the scope of the certificate of conformity including the specified requirements

and certificate of conformity number.

(b) The certificate of conformity shall be a onetime certificate and renewal of certificate of

conformity is not possible.
Complaints

4. (1) The Bureau shall acknowledge and investigate any complaint received regarding quality

of the product covered under a certificate of conformity.

(2) The action for closure of complaint shall be completed within ninety days, excluding

the testing time, where testing of the product is involved.
Fee
5 (1) The application shall be accompanied by fee of rupees one thousand.

(2) The inspection fee shall be chargeable in advance at the rate of rupees seven thousand

per man-day.



(3) The fee shall be one per cent of value of lot or batch subject to a minimum of rupees ten

thousand for each lot or batch shall be payable to the Bureau.
(4) If the certificate of conformity is cancelled, no fee shall be refunded.
Labelling and marking requirements
6 (1) Each product or the package or both shall be marked with certificate of conformity number.

(2) The product details, as per the requirement of the standard, which may include variety, lot
or batch number, date or week of manufacturing and complete address of manufacturer shall be marked
on either the product or the packaging or contained in a label attached to the product.

(3) The marking details shall contain reference to the website of the Bureau so that consumer
may verify the authenticity of the product.

(4) If the certificate of conformity number cannot be applied on the product or the packaging
physically, it can be given on the test certificate.

(5) For any specific product, additional labelling and marking requirements may be specified
by the Bureau to which the holder of certificate of conformity shall comply with.

Conditions of certificate of conformity

7. The conditions of certificate of conformity shall be as provided in regulation 14 of these

regulations.
Cancellation of Certificate of conformity

8. The Bureau shall cancel the certificate of conformity in accordance with regulation 19 of

these regulations.



Form -1
(Refer clause (b) of sub-paragraph (1) of paragraph 3 of Scheme V)
BUREAU OF INDIAN STANDARDS

Product Certification Scheme

Application for obtaining Certificate of conformity

Full Name of Individual or Firm

Address
Tel
Office/Residence
/Factory
Village/City District State Country Pin Code
E-Mail
Address
Correspondence Tel
Address
Village/City District State Country Pin Code
E-Mail
Name(s) Designation
1
2
Management (if applicable) 3
4
Name Tel E-mail
Contact Person
This application is being made for obtaining certificate of conformity for:
Product
Requirement Reference
Specified Requirements
Lot or Batch No. Quantity Value ()
Amount () Invoice No. with date
Fee Details
Signature
Name
Seal Designation
Date of application
DIN no.(in case of director)
PANno. of Firm
PAN no. (for other cases)
Important : Application should be signed by Individual/ CEO of the firm. or in his absence by authorized representative

Indicate availability of the following documents:

These documents are required to be submitted along with the application



Sr. No. Document(s) Yes/ No/ N.A.
1 Name and Address Proof of Office/Residence/Factory
2 Auhtorized representative letter. in case application signed by person other than the Individual/CEO of the firm
3 Authetication of quantity and wholesale value of lot or batch offered by Chartered accountant
4 Third party laboratory test report(s), if applicable
Note: For more details, you may pleasc visit our website https://www.bis.gov.in/




Form - 11
(Refer sub-paragraph (5) of paragraph 3 of Scheme V)

Bureau of Indian Standards

Certificate of Conformity

Certificate of Conformity No. -

By virtue of the power conferred on it by the Bureau of Indian Standards Act, 2016 (11 of
2016) the Bureau hereby grants to

Mr./Ms./M/s

(hereinafter called 'the Holder of Certificate) this Certificate of Conformity for the product set out in
the first column of the Schedule hereto, upon or in respect of the scope set out in the second column of
the said Schedule which is manufactured in accordance with/conforms to the specified requirement(s)
referred to in the second column of the said Schedule as from time to time amended or revised.

2. This Certificate of Conformity carries obligations on part of the holder of certificate as
conditions of Certificate of Conformity which are given in Annexure attached herewith. This certificate
shall be valid only for the Name and Address as mentioned in the Schedule.



Schedule

(Certificate of Conformity No )
Name
Address
1) 2)
Product Scope of certificate of conformity
Signed, Sealed and Dated this ..................... day of .....ccovvvennnn. month of year..........c.cccceeerennn.

for Bureau of Indian Standards

Name and Signature of Designated authority



M)

)

@)

(4)

(®)

(6)

()

(8)

9)

(10)

(11)

Annexure
(Certificate of Conformity No. )

Conditions of the certificate of conformity

The holder of certificate of conformity shall be responsible for the conformity of the goods, article,
process, system or service to specified requirements in relation to which certificate of conformity is
issued.

The holder of certificate of conformity shall not use the certificate of conformity in relation to goods,
articles, process, system or service which are non-conforming or outside the scope of the certificate of
conformity.

Certificate of conformity shall not be used in relation to any goods, article, process, system or service
during deferment or suspension, or, after expiry or cancellation of the certificate of conformity.

The holder of certificate of conformity shall comply with the provisions of the conformity
assessment scheme under which certificate of conformity is granted, including labelling and marking
requirements.

The holder of certificate of conformity shall maintain records as specified by the Bureau from time to
time.

The holder of certificate of conformity shall provide the Bureau all assistance in connection with
carrying out inspection or audit at its premises.

The holder of certificate of conformity shall provide information relating to production covered
under certificate of conformity as and when it is required by the Bureau.

If the certificate of conformity is granted in relation to goods or articles, the holder of certificate of
conformity shall provide the list of consignees, distributors, dealers or retailers to whom goods or
articles under certificate of conformity is supplied.

The certificate of conformity shall not be transferred to any person without prior approval of the
Bureau.

If a complaint regarding quality of any goods, article, process, system or service covered under
certificate of conformity is established, the holder of certificate of conformity shall take suitable
corrective actions so as to eliminate recurrence of such complaints in future.

The Bureau shall have the right to amend any of the conditions of certificate of conformity by giving
a notice of at least one month to the holder of certificate of conformity.



Scheme - VI

Conformity assessment scheme for Grant of certificate of conformity for services as per any standard
(based on scheme Type ‘F’ as per Schedule-I)

Scope

1. (1) Under this Scheme which is based on Type ‘F’, certificate of conformity may be granted
by the Bureau to an organisation providing service to a person or an organisation on demonstration of

conformity of service and provision of services to the specified requirements.

(2) The grant of certificate of conformity and their operation shall be done in accordance with

the processes provided under paragraph 3 of this scheme.
Definition
2. “service” means the result generated by activity at the interface between an organisation and a
customer and by organisation’s internal activities, to meet customer requirements.
Processes of the Scheme

3. (1) Selection.-(a) The service provider shall identify that,-

(i) the service and the applicable specified requirements against which it intends to obtain
a certificate of conformity;

(i) the resources to be used in the delivery of services and provide the details to the Bureau;
and

(iii) the elements of the service delivery to be contracted or outsourced, if allowed in the

specified requirements.

(b) the service provider shall offer sufficient sample to the Bureau for successful evaluation

of services and provision of services keeping in view intended scope of the certificate of conformity;

(c) the service provider shall prepare a service manual which it proposes to implement for

demonstration of conformity of service and provision of services to the specified requirements;

(d) the service provider may apply for grant of certificate of conformity in Form-I annexed

to this scheme along with necessary documents and fee;

(e) the applicant shall be responsible for the conformity of service and provision of service

to the specified requirement, for which the application is being made;

(f) the Bureau may require evidence to be produced by the applicant that the service and
provision of service in respect of which certificate of conformity has been applied for conform to the

specified requirement.



(9) the applicant, before making an application to the Bureau, shall have been in operation

for at least three months, providing the same service for which the application is being made.

(2) Evaluation.- (a) The Bureau may call for required documents or any supplementary
information or any documentary evidence from the applicant in support of or to substantiate any

statement made in the application, within such time as may be directed by the Bureau;

(b) if the applicant is not providing the documents or supplementary information or any
documentary evidence under clause (a), application shall be summarily rejected by the Bureau;

(c) if the documents or information or evidence furnished by the applicant are found to be
satisfactory, the application may be processed for grant of certificate of conformity;

(d) for evaluation of the service and service provider, the Bureau shall arrange visit to the

service provider to carry out necessary evaluation that can include the following activities, namely:-
(i) verification of documents submitted by the service provider;
(i) discussion on the adequacy and appropriateness of the service manual;
(iii) validation of the design of the service delivery process, if applicable;
(iv) testing and evaluation of service delivery processes and service outputs;
(v) assessment of the resources used in the delivery of services;

(vi) interview and communication with the service personal and assessment of their

competence;

(vii) assessment of contractors, subcontractors, franchisees, where the service delivery is

contracted or outsourced;

(viii) assessing the management and control of documentation, including any necessary

aspects to address the confidentiality and privacy requirements;

(ix) on-site or remote visits, at the physical location at which the service is being provided,

or at any virtual locations where the services are provided;
(x) anonymous observation or witnessing of the service being delivered; and
(xi) obtaining and assessing feedback on the service being delivered and customer experience.

(e) any inadequacy or non-conformity observed during the evaluation process shall be

communicated in writing to the service provider in Form —Il annexed to this Scheme.

(3) Review.- The evaluation report shall be reviewed with respect to clause (d) of sub-paragraph

(2) of paragraph 3 for their correctness and conformance to the specified requirement.



(4) Decision.- (a) Before taking the decision on grant of certificate of conformity, the Bureau
shall invite public comments for a period of one month after successful review of evaluation activities

and this may include collection of information from customers, including complaints;

(b) the Bureau shall grant certificate of conformity after completing the public announcement
period with no major customer complaints and resolving the feedback form the customers

satisfactorily;

(5) Attestation.- The Bureau shall grant a certificate of conformity in Form 111 annexed to this
Scheme indicating the scope of the certificate of conformity, certificate number, address of the service
provider, validity of certificate, details of the specified requirements to the manufacturer.

(6) Surveillance.- (a) The Bureau may carry out surveillance evaluation of the certificate holder

either with or without prior intimation;

(b) the need for carrying out the surveillance evaluation shall be decided keeping in view the
risk associated with the service provided and any variation observed during such evaluation shall be

communicated to the licensee in Form —Il annexed to this Scheme.
Complaints

4, (1) Whenever any complaint regarding nonconformity of the service and provision of service
to the specified requirement, the same shall be investigated and investigation at complainant end shall

precede the investigation at the certificate holder.
(2) In case the complaint is established, —
(a) steps shall be taken to advise the certificate holder to arrange redressal;

(b) certificate of conformity may be suspended and certificate holder may be advised to take

corrective actions and resumption may be permitted after satisfactory verification of corrective action;

(c) in case it is established that certificate holder has indulged in any of the activity leading to
establishment of any of the conditions given in sub paragraph (1) of paragraph 12 of this Scheme,

certificate of conformity may be cancelled.
Fee

5. (1) The application for grant of certificate of conformity shall be accompanied by fee of rupees
fifteen thousand.
(2) The following fee shall be payable before grant of certificate of conformity or re-

certification as prescribed by the Bureau from time to time, namely:-
(a) evaluation visit fee of rupees twelve thousand per man-day; and

(b) annual certificate of conformity fee of rupees fifty thousand per year.



(3) If the certificate of conformity is cancelled, no fee shall be refunded.
Labelling and marking requirements

6. (1) A service provider shall use certificate of conformity number only in conjunction with the
certified service.

(2) The certificate of conformity number may be used on sales literature or promotional
material.
Conditions of certificate of conformity

7. The conditions of certificate of conformity shall be as provided in regulation 14 of these
regulations.
Validity of certificate of conformity

8. (1) The certificate of conformity shall be granted for a period of three years and the period may

be extended or reduced in case of revision of applicable specified requirements.

(2) The certificate holder is normally re-certified for a period of three years and re-certification
period may be extended or reduced depending on the recertification decision or revision of applicable

specified requirements.

(3) The validity period of the certificate may be reduced based on the request of applicant or

certificate holder.

Re-certification of certificate of conformity
9. (1) The certificate holder shall submit an application for re-certification in the prescribed Form-
Il annexed to this Scheme to facilitate completion of re-certification within five month of its validity.

(2) The re-certification of the certificate shall be done, -
(@) if the re-certification application is found to be complete;
(b) on payment of fee as specified in sub-paragraph (2) of paragraph 5; and

(c) if the Bureau is satisfied that the certificate holder has successfully demonstrated conformity

of service and provision of services to the specified requirement.

(3) The provisions under sub-paragraphs (1) to (6) of paragraph 3 of this Scheme shall also be

applicable for re-certification.

(4) Upon re-certification, surveillance evaluation shall be planned in accordance with the

guidelines of this Scheme and shall be carried out.

(5) The re-certification shall be done in accordance with the regulation 8 of these regulations.



Change in scope of certificate of conformity

10. The scope of the certificate of conformity may be extended or reduced upon a request made by

the certificate holder in this regard.
Suspension

11. (1) If, at any time, the Bureau has sufficient evidence that the services and provision of services
for which certificate of conformity has been granted, are not conforming to the specified requirement,
the Bureau may suspend the certificate of conformity and direct the holder to stop its use and evidence
is not limited to, but may include one or more of the following, namely:—

(a) using certificate of conformity in a manner not permitted by the Bureau;

(b) discontinuance of operation for more than three months;
(c) corrective actions are not taken within the time frame specified by the Bureau;
(d) relocation of premises, without prior intimation to the Bureau;

(e) false declaration in relation to the certificate of conformity or indulged in falsification of
records or unfair trade practices;

() failure to cooperate with the Bureau or its authorised representative for any such evaluation

as may be required during the operation of the certificate of conformity.

(2) The decision taken by the Bureau under sub-paragraph (1) shall be communicated to the
certificate holder through e-mail or any other suitable means of written communication along with

reasons thereof.

(3) The certificate of conformity has been placed under suspension, its holder shall take

corrective actions and inform the same to the Bureau.

(4) On receipt of information on action taken, a special evaluation visit, if required, may be

carried out by the Bureau to verify such action.

(5) The Bureau may revoke the suspension after satisfying itself that the certificate holder has
taken corrective actions with sufficient evidence to the Bureau to establish conformity of the relevant

specified requirements.

(6) If the suspension of the certificate is due to non-payment of necessary fee, the Bureau
may direct the holder against its use by issuing a notice of twenty-one days and suspension may be

revoked on receipt of the dues.

(7) The period of suspension under sub-paragraph (1) shall not exceed one year.



Cancellation or refusal of re-certification of certificate of conformity
12. (1) The Bureau may cancel or refuse recertification, if -

(a) the certificate holder has indulged in misuse of the certificate of conformity;

(b) has made false declaration in relation to the certificate or indulged in falsification of

records or unfair trade practices;
(c) suspension of certificate exceeds more than one year;

(d) the certificate holder has re-located the premises and has resumed the use of certificate at
the new premises without approval of the Bureau;

(e) the certificate holder has violated any conditions of the certificate.

(2) Before cancellation or refusal of recertification, the Bureau shall give the certificate holder
a written notice of not less than twenty one days through e-mail or any other suitable means of
communication, informing its intention of cancellation or refusal of re-certification, along with the
grounds, with provision for submitting his written explanation and for personal hearing to the certificate,
if sought.

(3) If the certificate is not under suspension, the notice shall contain instructions to certificate

holder directing him to stop use of certificate.

(4) In case of non-receipt of a written explanation within a period of twenty-one days from

the date of issue of the notice, the Bureau may cancel or refuse to re-certify the certificate of conformity.

(5) If an explanation is submitted, the Bureau may take into consideration the explanation so
submitted and give a personal hearing, if sought, to the certificate holder or his authorised

representative, as the case may be, before taking a decision in this regard.

(6) The decision taken by the Bureau for cancellation or refusal of re-certification under sub-
paragraphs (4) and (5) of this Scheme shall be communicated to the certificate holder through e-mail or

any other suitable means of written communication along with the grounds.

(7) When a specified requirement is withdrawn and not superseded by any other requirements,
any certificate granted in respect thereof shall be deemed to have been cancelled from the date of
withdrawal of such specified requirement and any certificate of conformity shall be surrendered to the

Bureau by the certificate holder forthwith.

(8) For certificate of conformity cancelled under sub-paragraph (7), the Bureau shall refund

the part of the certificate fee if paid in advance, proportionate to the unexpired period of the certificate.



Form - [

BUREAU OF INDIAN STANDARDS

Service(s) Certification Scheme

Application for obtaining Certificate of conformity

(Refer clause (d) of sub-paragraph (1) of paragraph 3 of Scheme VI)

Full Name of Firm

Address
Tel
Office
Fax
Village/City District State Country Pin Code
E-Mail
Address
Tel
Service unit(s)
Fax
Village/City District State Country Pin Code
‘ | E-Mail
Name Designation Name Designation
1 1
2 2
Management 3 Service Control Incharge 3
4 4
Name Tel E-mail
Contact Person
Large Office Public
Scale MSME Correspondence Address Unit Sector Private
This application is being made for obtaining certificate of conformity for
Service
Requirement Reference
Specified requirements
Amount (%) Invoice No. with date
Fee Details
Signature
Name
Seal of Firm Designation

Date of application

PAN no. of Firm

DIN no.(in case of director)

PAN no. (for other cases)

Important : Application should be signed by CEO of the firm, or in his absence by authorized representative




Indicate availability of the following documents:
These documents are required to be submitted along with the application

Sr. No.

Document(s)

Yes/ No/ N.A.

Name and Address Proof of Office (Certificate from Registrar of Firm or Certificate from Directorate of Industries or
Certificate from Industries Centre or Memorandum of Articles etc.)

Name and Address Proof of Service units (Certificate from Registrar of Firm or Certificate from Directorate of Industries or
Certificate from Industries Centre or Memorandum of Articles or Valid Lease deed showing lawful occupancy of the firm
over the premises etc.)

Valid MSME certificate, if applicable

Auhtorized representative letter, in case application signed by person other than CEO of the firm

Service manual

Resources list

Whether, any part of service outsourced

[ Q[a|wv| & |w

Agreement of outsourcing of service operation, if applicable

Note:

For more details, you may please visit our website https://www.bis.gov.in/




Form - 11

(Refer clause (e) of sub-paragraph (2) of paragraph 3 of Scheme VI)

Bureau of Indian Standards
Branch Office
(Discrepancy-cum-Advisory Report)

Name of Applicant/Holder of Certificate: M/s

Application/Certificate of Conformity No. Nature of visit
Certificate of Conformity valid upto (initial/surveillance evaluation/others)
Service(s)/Provision of service(s) Date(s) of visit
Sr. Discrepancies/Advices rendered Specified requirement(s) or any other
No. reference

Comments/ agreed action (by Applicant/Holder of certificate)

I have fully explained the contents of (i) I'have fully understood the contents of this report

this report

(if) Confirmation of the actions on discrepancy-cum
-advisory shall be made to Bureau of Indian
Standards within days.

Signature Signature

Name Name

Designation Designation

(Bureau of Indian Standards Representative) (Firm’s representative)

Note: It is advised that a copy of this report be enclosed by the firm in the certificate of conformity file for
necessary follow up actions and future reference.




Form - 11l
(Refer sub-paragraph (5) of paragraph 3 of Scheme V1)

Bureau of Indian Standards

Certificate of Conformity

Certificate of Conformity No.

By virtue of the power conferred on it by the Bureau of Indian Standards Act, 2016 (11 of
2016) the Bureau hereby grants to

M/s

(hereinafter called 'the holder of Certificate) this Certificate of Conformity for the service(s)/provision
of service(s) set out in the first column of the Schedule hereto, upon or in respect of the scope set out in
the second column of the said schedule which is provided in accordance with/conforms to the specified
requirement(s) referred to in the second column of the said Schedule as from time to time amended or
revised.

2. This Certificate of Conformity carries obligations on part of the holder of certificate as
conditions of Certificate of Conformity which are given in Annexure attached herewith. This certificate
shall be valid for the Name, Address and period as mentioned in the Schedule and may be recertified as
prescribed in the scheme.



Schedule

(Certificate of Conformity No )
Name
Address
Validity from ... (0 U
Service(s)/Provision of service(s) Scope of certificate of conformity
(1) )
Signed, Sealed and Dated this ..................... day of ..o month of year .......c.cccooeevenennn.

for Bureau of Indian Standards

Name and signature of designated authority



1)

(2)

©)

(4)

(%)

(6)

(7)

(8)

(9)

(10)

(11)

Annexure
(Certificate of Conformity No. )

Conditions of the Certificate of Conformity

The holder of certificate of conformity shall be responsible for the conformity of the goods,
article, process, system or service to specified requirements in relation to which certificate of
conformity is issued.

The holder of certificate of conformity shall not use the certificate of conformity in relation to
goods, articles, process, system or service which are non-conforming or outside the scope of the
certificate of conformity.

The certificate of conformity shall not be used in relation to any goods, article, process, system
or service during deferment or suspension, or, after expiry or cancellation of the certificate of
conformity.

The holder of certificate of conformity shall comply with the provisions of the conformity
assessment scheme under which certificate of conformity is granted, including labelling and
marking requirements.

The holder of certificate of conformity shall maintain records as specified by the Bureau from
time to time.

The holder of certificate of conformity shall provide the Bureau all assistance in connection with
carrying out inspection or audit or evaluation at its premises.

The holder of certificate of conformity shall provide information relating to services covered
under certificate of conformity as and when it is required by the Bureau.

If the certificate of conformity is granted in relation to goods or articles, the holder of certificate
of conformity shall provide the list of consignees, distributors, dealers or retailers to whom
goods or articles under certificate of conformity is supplied.

The certificate of conformity shall not be transferred to any person without prior approval of
the Bureau.

If a complaint regarding quality of any goods, article, process, system or service covered under
certificate of conformity is established, the holder of certificate of conformity shall take
suitable corrective actions so as to eliminate recurrence of such complaints in future.

The Bureau shall have the right to amend any of the conditions of certificate of conformity
by giving a notice of at least one month to the holder of certificate of conformity.



Scheme - VII

Conformity assessment scheme for grant of certificate of conformity for type approval of goods and
articles (based on scheme Type A as per Schedule-I)

Scope

1. (1) Under this Scheme which is based on Type A, certificate of conformity may be granted
by the Bureau to a person for type approval of goods or articles, hereinafter called products, based on
design review or type testing.

(2) The right to use certificate may indicate that products manufactured on an individual basis
or under continuous production with similar material, design and process under manufacturer’s own

quality assurance system meet the specified requirements indicated in the certificate.
Definitions

2. (1) “third party laboratory’ means a laboratory established, maintained or recognised by the
Bureau or government laboratories empanelled by the Bureau or any laboratory decided by the
Executive Committee of the Bureau.

Processes of the scheme

3. (1) Selection.- (a) The person shall identify the sample and the specified requirement applicable
to the product against which it intends to obtain a certificate of conformity and the following details
pertaining to the sample shall be submitted in Form — | annexed to this Scheme, namely:-

(i) variety/grades/type/size;

(ii) photograph (s) for identification of the sample(s) tested:;
(ii1) manufacturer’s complete address;

(iv) date (s) of manufacturing;

(v) design;

(vi) description of manufacturing process; and

(vii) raw material.

(b) the person shall submit test report for the specified requirement as provided in clause (a) of

sub-paragraph (1) of the product which is issued from a third party laboratory along with an application.

(2) Determination.- (a) The Bureau on receipt of the application shall examine the completeness

of the information given in the application;

(b) when the application is complete, the Bureau shall examine the conformity of the product

to the specified requirement.



(3) Review.- The test report and the details of the sample shall be reviewed for the correctness

and conformance to the specified requirement.

(4) Decision.- The decision on grant of certificate of conformity shall be taken by the Bureau

based on the findings of the review and conformity of the product to the specified requirement.

(5) Attestation.- (a) The Bureau shall grant the certificate of conformity to a person in Form

—II annexed to this Scheme;

(b) in case of foreign manufacturers, an agreement for grant of certificate of conformity, and
indemnity bond duly executed on a non-judicial stamp paper of rupees one hundred submitted by the
foreign manufacturer or his authorised Indian representative, as the case may be.

(c) the foreign manufacturer shall submit a performance bank guarantee for US Dollars ten
thousand issued by any Bank having its branch in India approved by the Reserve Bank of India.

Complaint

4, (1) The Bureau shall acknowledge and investigate any complaint received regarding quality
of the product covered under a certificate of conformity.
(2) The action for closure of complaint shall be completed within ninety days, excluding the

testing time, where testing of the product is involved.
Fee

5. (1) The application fee and renewal application fee shall be rupees one thousand each.
(2) The annual certificate of conformity fee for the use of certificate of conformity shall be
rupees fifty thousand for large scale industries per year and twenty percent concession for micro small

and medium enterprises, which shall be paid in advance.

Explanation.- For the purposes of sub-paragraph (2), the expression micro, small and medium
enterprises shall have the same meaning assigned to it in the Micro, Small and Medium Enterprises
Development Act, 2006 (27 of 2006).

(3) The annual certificate of conformity fee shall not be refunded if certificate of conformity is

cancelled.

Labelling and marking requirements

6. (1) Each product or the package or both shall be marked with certificate of conformity number.
(2) The product details, as per the requirement of the standard, which may include variety, lot
or batch number, date or week of manufacturing, complete address of manufacturer shall be marked on

either the product or the packaging or contained in a label attached to the product.



(3) The marking details shall contain reference to the website of the Bureau so that consumer

may, verify the authenticity of the product.

(4) If the certificate of conformity humber cannot be applied on the product or the packaging

physically, it shall be given on the test certificate.

(5) For any specific product, additional labelling and marking requirements may be specified

by the Bureau to which the holder of certificate of conformity shall comply with.
Conditions of certificate of conformity

7. (1) The conditions of certificate of conformity shall be as provided in regulation 14 of these
regulations.
Validity of certificate of conformity

8. (1) The certificate of conformity shall be granted initially for not less than one year and upto
two years.

(2) The certificate of conformity may be renewed for a further period of not less than one year
and upto five years.

(3) Notwithstanding the fact that the certificate of conformity has been renewed, it shall be

deemed cancelled as soon as the specified requirement are amended or revised.
Renewal of certificate of conformity

9. (1) An application for renewal of certificate of conformity shall be made before three months
of expiration of certificate of conformity to the Bureau in Form — Il annexed to this Scheme.
(2) The Bureau shall renew the certificate of conformity in Form —IV annexed to this Scheme.
(3) The renewal of certificate of conformity shall be done in accordance with regulation 16 of

these regulations.
Suspension

10. (1) (a) The holder of certificate of conformity on its own shall suspend its use under intimation
to the Bureau if, at any time, there is difficulty in maintaining the conformity of the product to the
specified requirements covered under certificate of conformity or any test equipment goes out of order
or due to natural calamities such as flood, fire, earthquake, a lock out declared by the management, or,
closure of operations directed by a competent court or statutory authority;

(b) the revocation of suspension may be done as soon as the deficiencies are removed and
information shall be sent to the Bureau immediately but not later than seven days of such revocation;

(c) the holder of certificate of conformity on its own shall suspend its use under intimation to

the Bureau on relocation of manufacturing unit to a new premises.

(2) (a) The Bureau may suspend the certificate of conformity and direct the holder of certificate



of conformity to stop its use if, at any time, there is sufficient evidence that the product may not be
conforming to the specified requirements covered under the certificate of conformity and evidence is

not limited to, but may include one or more of the following, namely:-
(i) modification in the manufacturing process, design and raw material; and
(i) non-compliance of any instruction issued by the Bureau from time to time.

(b) the holder of certificate of conformity, whose certificate of conformity has been put under
suspension, shall stop using the same and he shall also stop dispatch of the product covered under the
certificate of conformity;

(c) a confirmation with regard to the action taken under clause (a) shall be sent to the Bureau
immediately followed by confirmation of having taken corrective actions;

(d) the Bureau may allow revocation of suspension after satisfying itself that the holder of
certificate has taken necessary corrective actions.

(3) The Bureau may suspend the certificate of conformity after issuing a notice of twenty one
days and direct its holder to stop use of the certificate of conformity when requisite fee is not paid and

the suspension may be revoked on payment of dues by the certificate holder.
Cancellation of certificate of conformity

11. The Bureau shall cancel the certificate of conformity in accordance with regulation 19 of

these regulations.



Form -1
(Refer clause (a) of sub-paragraph (1) of paragraph 3 of Scheme VII)

BUREAU OF INDIAN STANDARDS

Product Certification Scheme

Application for obtaining Certificate of conformity

Full Name of Firm

Address
Office
Village/City District State Country Pin Code
Address
Tel
Factory
Village/City District State Country Pin Code
‘ E-Mail
Name Designation Name Designation
1 1
2 2
Management 3 Quality Control Incharge 3
4 4
Name Tel E-mail
Contact Person ‘ |
Large Office Public
Scale MSME Correspondence Address Factory Sector Private
This application is being made for obtaining certificate of conformity for:
Product
Requirement Reference
Specified Requirements
Units of Production Present Installed Capacity Quantity Value )
Amount (3) Invoice No. with date
Fee Details
Signature
Name
Designation
Seal of Firm Date of application
DIN no.(in case of director)
PAN no. of Firm
PAN no. (for other cases)

Important : Application should be signed by CEO of the firm, or in his absence by authorized representative




Indicate availability of the following documents:
These documents are required to be submitted along with the application

Sr. No. Document(s) Yes/ No/ NLA.
Name and Address Proof of Factory (Certificate from Registrar of Firm or Certificate from Directorate of Industries or
1 Certificate from Industries Centre or Memorandum of Articles or Valid Lease deed showing lawful occupancy of the firm
over the premises etc.)
2 Valid MSME certificate, if applicable
3 Auhtorized representative letter, in case application signed by person other than CEO of the firm
4 Manufacturing Process Flow Chart
5 Manufacturing Machinery list
6 Whether. any manufaturing operation outsourced
7 Agreement of outsourcing of manufacturing operation, if applicable
8 Raw materials list
9 Design of the Product
10 Photograph (s) of sample (s) tested
11 Variety/grade/type/size etc. and Date of manufacturing of sample (s)
12 Third party laboratory test report(s)
Note: For more details, you may please visit our website https://www.bis.gov.in/




Form - 11
(Refer sub-paragraph (5) of paragraph 3 of Scheme VII)
Bureau of Indian Standards

Certificate of Conformity

Certificate of Conformity No.

By virtue of the power conferred on it by the Bureau of Indian Standards Act, 2016 (11 of
2016) the Bureau hereby grants to

M/s

(hereinafter called 'the Holder of Certificate) this Certificate of Conformity for the product set out in
the first column of the Schedule hereto, upon or in respect of the scope set out in the second column of
the said Schedule which is manufactured in accordance with/conforms to the specified requirement(s)
referred to in the second column of the said Schedule as from time to time amended or revised.

2. This Certificate of Conformity carries obligations on part of the holder of certificate as
conditions of Certificate of Conformity which are given in Annexure attached herewith. This certificate
shall be valid for the Name, Factory Address and period as mentioned in the Schedule and may be
renewed as specified in the scheme.



Schedule

(Certificate of conformity No )
Name
Factory Address
Validity from ..o (0 PSS

This certificate of conformity is granted on account of examination of specimen sample (s) of the
product submitted by the manufacturer t0 M/s ... ..o
the attested results of which are enclosed. The attested design, manufacturing process, raw materlals

and photograph (s) of the said sample (s) are also enclosed.

Product Scope of certificate of conformity
1 )
Signed, Sealed and Dated this ..................... day of ......cooennie month of year .........ccccoeeveenenenn.

for Bureau of Indian Standards

Name and signature of designated authority



M)

)

@)

(4)

(®)

(6)

()

(8)

9)

(10)

(11)

Annexure
(Certificate of Conformity No. )

Conditions of the Certificate of Conformity

The holder of certificate of conformity shall be responsible for the conformity of the goods, article,
process, system or service to specified requirements in relation to which certificate of conformity is
issued.

The holder of certificate of conformity shall not use the certificate of conformity in relation to goods,
articles, process, system or service which are non-conforming or outside the scope of the certificate of
conformity.

The certificate of conformity shall not be used in relation to any goods, article, process, system or
service during deferment or suspension, or, after expiry or cancellation of the certificate of conformity.

The holder of certificate of conformity shall comply with the provisions of the conformity
assessment scheme under which certificate of conformity is granted, including labelling and marking
requirements.

The holder of certificate of conformity shall maintain records as specified by the Bureau from time to
time.

The holder of certificate of conformity shall provide the Bureau all assistance in connection with
carrying out inspection or audit at its premises.

The holder of certificate of conformity shall provide information relating to production covered
under certificate of conformity as and when it is required by the Bureau.

If the certificate of conformity is granted in relation to goods or articles, the holder of certificate of
conformity shall provide the list of consignees, distributors, dealers or retailers to whom goods or
articles under certificate of conformity is supplied.

The certificate of conformity shall not be transferred to any person without prior approval of the
Bureau.

If a complaint regarding quality of any goods, article, process, system or service covered under
certificate of conformity is established, the holder of certificate of conformity shall take suitable
corrective actions so as to eliminate recurrence of such complaints in future.

The Bureau shall have the right to amend any of the conditions of certificate of conformity by giving
a notice of at least one month to the holder of certificate of conformity.



Form - 11l
(Refer sub-paragraph (1) of paragraph 9 of Scheme VII)

Application for renewal of certificate of conformity

Head .......ccoco.... Branch Office
Bureau of Indian Standards

Dear Sir/Madam,

......................................................................................................................... (Full factory and office

address) apply for renewal of Certificate of Conformity NO. .........cccocvvrirnnne granted by the Bureau
under Bureau of Indian Standards Act, 2016, and the rules and regulations framed thereunder, as
amended from time to time, for a further period from .........c..cccoevenn 10 e , the

conditions being the same as stipulated in the aforesaid certificate and amended from time to time.

2. Details of production of goods effected under the certificate are given in the report of
performance placed overleaf duly authenticated by CEO/authorised signatory of our company.

3. I/We are enclosing herewith Receipt No. dated for
N towards the following dues:

i) Renewal application fee 3

i) Annual certificate of conformity fee % per year rate

iii) Previous dues/Other fee (as per Bureau of Indian Standards notice) if any.

iv) Total amount I

Signature
Date
Name
Designation
Seal of Firm For and on behalf of



Report of Performance
(Period to be covered by the Report being ...........ccccevevvvvrvcvennennnen. £O t e

a
Name of Product .........ocoovvveeeivieiciineenn,

Certificate of Conformity No. -
1. Total production of the article(s)
2. Production covered under certificate of conformity and its approximate value

2.1 Quantity
2.2 Value(R)

3. Quantity not covered under certificate of conformity,
if any, and the reasons for such non-coverage

4. Names and addresses of all purchasers of goods
covered under certificate of conformity including
Union/State Government Ministry/Department/
Undertaking etc. (if applicable)

5. Month-wise Production statement for the period mentioned

Note: Attach separate sheet, if required



Form - IV
(Refer sub-paragraph (2) of paragraph 9 of Scheme VII)

Attachment to Certificate of Conformity (CoC) NO. ......cccccevvevieviennee.

CoC No.- Name of the holder of certificate with the Factory Name of the Product
Address
Endorsement No. ...... Dated

Whereas, the certificate was validup to ...............cooeveen. ,

*And, whereas the renewal was deferred till ............... and holder of certificate was not allowed to
use the certificate from ................... 170 (*Strike out, if not applicable),

Now, consequent upon renewal, the validity of the certificate given in schedule of the original
certificate/ endorsement No. ..... has been extended from ...................... 170 IR
Other conditions of the certificate remain the same.

Signature of designated authority
(Name of designated authority)

( H. L. Upendar)
Scientist G & DDG (CA & PP&C), Bureau of Indian Standards

# Substituted vide Gazette notification No. F. No. BS/11/11/2018 dated 12 October 2018



